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 LOK  SABHA  DEBATES

 LOK  SABHA

 Wednesday,  August  23,  978/Bhadra  |
 (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Mr.  Spraxm  in  the  Chair]
 CONSTITUTION  (FORTY-FIFTH

 AMENDMENT)  BILL—contd,
 Clause  35

 MR,  SPEAKER:  The  House  will
 now  take  up  further  clause-by-cliuse
 consideration  of  the  Bill  further  to
 amend  the  Constitution  of  India.
 Before  I  put  clause  35  to  the  vote  of
 the  House,  this  being  a  Constitution
 Amendment  Bill,  voting  has  to  be  by
 division.  Let  the  lobbies  be  cleared.

 ‘The  lobbies  have  béen  cleared.  I!
 shall  read  clause  35.  It  gays:

 “Part  XIVA  of  the
 shal]  be  omitted.”

 SHRI  RAM  DHAN  (Lulganj):  On
 a  point  of  order,  Sir.  When  this
 House  assembled  today,  the  quorum
 bell  and  division  bell  rang  together.
 There  should  be  4  separate  bell  for
 the  division.  Many  mémbéts  are  out-

 Constitution

 side.  This  confusion  has  to  be
 avoided.

 MR.  SPEAKER:  No,  no.
 THE  MINISTER  OF  LAW,  JUSTICE

 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  ‘Unies  thére
 is  separate  bell  for  division,  mem
 bers  yhay  not  णा

 aie
 ou  te,

 2572  LS—t

 ia
 SHRI  VAYALAR  RAVI  (Ctitray-

 inkil);  Sir,  after  your  occupying  the
 seat  only  the  bell  was  rung.  In  the
 case  of  quorum,  it  is  only  after  the
 bell  is  rung  and  there  is  quorum  that
 the  Speaker  comes  atid  occupies  the
 seat.  In  this  particular  case,  after
 you  came  and  occupied  the  geat  the
 bell  wag  rung,  which  meang  that  it
 was  a  division  bell.  Yet,  immediateiy
 afterwards,  the  division  bel]  wag  rung
 again,  which  is  not  the  correct  pro-
 cedure.

 MR.  SPEAER:  There  is  no  point
 of  order.

 PROF.  P.  G.  MAVALANKAR
 (Gandhinagar):  You  camé  to  the
 House,  and  the  House  wes  duly  const.
 tuted.  Then,  you  called  for  the  divi-
 sion  bell.

 MR.  SPEAKER:  ‘he  lobbies  have
 been  cleared.  I  have  already  read  out
 the  relevant  clause  earlier.  T  will
 read  the  slibstance  of  it  again  so  that
 hon.  Members  may  know  what  it  is
 about.  This  clause  seeks  to  omit  Part
 XIV-A  of  the  Constitution  relating  to
 adminjstrative  tribunals  and  tribunals
 for  other  matters  in  place  of  High
 Courts,  The  said  Part  XIV-A  was
 inserted  by  the  Constitution  (Forty-
 second  Amendment)  Act.

 The  question  is:
 “That  Clause  35  stand  part  of  the

 Bik,”
 The  Lok  Sabha  divided:

 SHRI  C.  M.  STEPHEN  (Idukki):
 Sir,  I  pring  to  your  notice  sub-clause
 (3)  of  rule  367A.  Anybody  who  has
 not  voted  must  stand  up  in  his  seat
 ana@  tell  you  because,  otherwise,  it
 be  corrected  by  anybody,  Rule
 (3)  says:

 “A  membet  Who  is  not  able  to
 cast  hig  Vote  by  pressing  the  button
 provided  for  the  purpose  due  to  any
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 {Shri  C  .M.  Stephen]
 reason  considered  sufficient  by  the
 Speaker,  may,  with  the  permission
 of  the  Speaker,  have  his  vote  te-
 corded  verbally  by  stating  whether
 he  is  in  favour  of  or  against  the
 motion,  before  the  result  of  the
 Division  is  announced.”

 (Interruptions)
 SHRI  VASANT  SATHE  (Akola):

 Y  want  you  to  announce  jhe  result
 now.  We  do  not  want  any  mischief
 to  be  done....  (Interruptions)

 MR.  SPEAKER:
 nothing  of  the  sort.

 SHRI  rom  M.  STEPHEN:  As  soon  as
 the  result  appears  on  the  indicator
 board,  the  result  of  the  division  is
 announced  by  the  Speaker  and  it  can
 be  further  corrected  subject  to  sub-
 clause  (3)  of  rule  367A,

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  Sir,  I

 would  also  like  to  draw  your  atten-
 tion  to  sub-clause  (4)  of  rule  367A.
 Tt  says:

 “If  a  member  finds  that  he  has
 voted  by  mistake  by  pressing  the
 wrong  button,  he  may  be  allowed
 to  correct  his  mistake,  provided  he
 brings  it  to  the  notice  of  the  Speaker
 before  the  result  of  the  division  is
 announced.”

 (Interruptions)
 MR.  SPEAKER:  The  Leader  of  the

 Opposition  has  read  out  sub-rule  (3)
 of  Rule  367A.  It  says:

 “A  member  who  is  not  able  to
 cast  his  vote  by  pressing  the  button
 provided  for  the  purpose  due  to  any
 reason  considered  sufficient  by  the
 “Speaker,  may,  with  the  permission
 of  the  Speaker,  have  this  vote  re-
 corded  verbally  by  stating  whether
 he  is  in  favour  of  or  against  the
 motion,  before  the  result  of  the
 Division  is  announced.”

 Then,  subrule  (4)  gays:

 No,  no;  there  is
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 wrong  button,  he  may  be  allowed
 to  correct  his  mistake,  provided  he
 brings  it  to  the  notice  of  thie  Spea-
 ker  before  the  result  of  the  Division
 ig  announced.”

 There  are  two  different  things,  Sub-
 rule  (4)  relates  to  where  a  member
 has  voted  by  mistake;  sub-rule  (3)
 relates  to  where  he  hag  not  been  able

 to  cast  his  vote.  In  the  case  of  a.
 member  who  has  not  been  able  to
 cast  his  vote,  he  must  stand  up  and
 tel]  the  Speaker  so  that  the  Speaker
 may  know.  So  far  as  a  member  who
 has  voted  by  mistake  is  concerned,
 he  can  give  a  correcting  slip.  That  is
 al)  the  difference,

 Now,  the  members  who  say  that
 they  have  not  been  able  to  cast  their
 vote  may  please  stand  up.  I  am
 counting  on  both  sides.  I  shall  cail
 the  Members  who  have  not  been  able
 to  cast  their  votes  one  by  one,  Mr.
 Patil,  you  have  not  been  able  to  cast
 your  vote.  What  is  your  Number?

 SHRI  S.  D.  PATIL:  My  number  is
 27.

 MR.  SPEAKER:  Please  check  up.
 Let  us  go  orderly,  Mr.  Chand  Ram
 what  is  your  number?

 SHRI  CHAND  RAM:  My  Number
 is  19,

 MR.  SPEAKER:  please  check  up.
 Shri  Hukamdeo  Narain  Yadav,  what
 is  your  number?

 SHRy  HUKAMDEO  NARAIN
 YADAV:  My  number  is  48.

 MR.  SPEAKER:  Please  check  up.
 What  is  your  Number?

 SHRI  SHRIKRISHNA  SINGH:  My
 number  is  ‘581,

 MR.  SPEAKER:  Now  you  will
 give  your  numbers  one  by  one,  The
 division  numbers  given  by  the  Mem-
 berg  are:  57,  89,  70,  68,  74,  127,  मकर,
 145,  170,  176,  261,  205,  350,  361,  362,
 369,  4i,  416,  483,  550,  498,  5i2  3  will
 now  ask  you  to  stand  up  one  by  one
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 and  say  whether  you  ‘are  for  “Ayes”
 or  “Noes”,

 SHRI  S.  D.  PATIL:  “Ayes”.
 THE  MINISTER  OF  STATE  IN

 CHARGE  OF  THB  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  “Ayes”.

 SHRI  HUKMDEO  NARAIN
 YADAV:  “Ayes”.

 SHRI  YUVRAJ:  “Ayes”
 DR.  RAMJI  SINGH;  “Ayes”.
 SHRI  VINODBHAI  8.  SHETH:

 “Ayes”.
 SHRI  H.  L.  P.  SINHA:  “Ayes”.
 SHRI  MOTIBHAI  R.  CHAU-

 DHARY:  “Ayes”.
 SHRI  SHRIKRISHNA  SINGH:

 “Ayes”,
 SHRI  IQBAL  SINGH  DHILLON:

 “Ayes”,
 SHRI  JAGDEV  SINGH  TAT--

 WANDI:  “Ayes”.
 SHRI  MADHAV  PRASAD  TRI-

 PATHI:  “Ayes”.
 SHRI  AGHAN  SINGH  THAKUR:

 “Ayes”,
 SHRI  PRADYUMNA  BAL,  “Ayes”.
 SHRI  M.  A.  HANNAN  ALHAS:

 “Ayes”,
 SHRI  SHARAD  YADAV:  “Ayes”.
 DR,  R.  ROTHUAMA;  “Ayes”.

 SHRIMAT}  AKBAR  JAHAN
 BEGUM:  “Ayes”.

 SHRI  A.  E.  T,  BARROW:  “Ayes”.
 SHRI  CHITTA  BASU:  “Ayes”,

 SHRI  NANASABIB  BONDE:
 “Noes”,

 SHRI  EDUARDO  FALEIRO:
 “Noes”,

 SHRIMATI  MOHSINA  KIDWAI:
 “Noes”.

 SHRI  K.  T,  KOSALRAM:  “Noes”.

 SHRI  B.  P.  KADAM:  “Noes”.

 SHRI  BALASAHIB  VIKHE  PATIL
 rose.

 MR.  SPEAKER:  Is  it  for  correcting
 or  is  it  that  you  have  not  been  abie
 to  vote?

 SHRI  BALASAHIB  VIKHE  PATIL:
 My  vote  has  not  been  recorded.

 MR.  SPEAKER:  You  are  for  ‘Ayes’
 or  ‘Noes’.

 SHRI  BALASAHIB  VIKHE  PATIL:
 Noes.

 MR.  SPEAKER:  Now,  there  are
 people  who  have  wrongly  voted,  they
 may  send  the  slips.

 AN  HON.  MEMBER:  This  hag  to
 be  verified.

 MR.  SPEAKER:  We  _  will  verify
 everything.

 क्री  मसी  रास  बघागड़ी  (मथुरा  )  :
 प्रध्यक्ष  महोदय,  इससे  पहले  कि  श्राप  इस
 बोटिंग  के  रिजल्ट  को  एनाउंस  करें,  मेरा
 एक  व्यवस्था  का  प्रश्न  है।  राज्य  सभा  का
 सैशन  चल  रहा  है  शौर  मंत्री  लोग  वहां  पर
 हैं।  इस  कांस्टीट्यूशन  (एमेंडमेंट)  बिल  पर
 उन  का  वोट  होना  बड़ा  ज़रूरी  है।
 (ध्यकध  १)  श्रध्यक्ष  महोदय,  यह  व्यवस्था

 का  प्रश्न  उठेगा  ।  (ब्यसघन)  राज्य
 सभा  का  सेशन  चल  रहा  है।  हमारे  मंत्ि-
 मंडल  के  कई  सदस्य  वहां  होने  के  कारण
 यहां  पर  भ्रपना  वोट  नहीं  दे  सके  ।  (व्यवधान)

 MR.  SPEAKER:  Some  Members
 have  said  that  they  voted  wrongly.  I
 would  call  them  by  number.  Please
 check  that  up.  Let  me  know  the
 Division  Numbers  of  the  Members
 who  have  voted  wrongly.  They  are:

 308,  467,  82  and  539.
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 a  मेभीराम  बॉपिकी :  गया  जबे  तंके
 वोटिंग  नहीं हो  जाती  तब  तक  राज्य  सभा  को
 स्थगित  मंहीँ  किया  जो  संकंता  ?  हमारें
 मेम्बर  चोट  देने  से  बंचित  किए  जा  रहे
 हैं  (ब्ययचान) ......

 SHR]  VASANT  SATHE.  What  is
 the  hon.  Member  doing?

 MR.  SPEAKER;  When  the  counting
 is  done,  you  should  not  be  _  here.
 Please  do  not  come  here.

 Division  No.  25y  AYES

 {Ha  hrs.

 Abdul  Lateef,  Shri

 Agrawal,  Shri  Satish

 Ahuja,  Shri  Subhash
 Akbar  Jahan  Begum,  Shrimati

 Alhaj,  Shri  M.  A.  Hannan

 Amat,  Shri  D.
 Amin,  Prof.  R.  K.

 Anbalagan,  Shri  P.

 Argal,  Shri  Chhabiram
 Arif  Beg,  Shri
 Arunachalam  alias  ‘Aladi  Aruna’

 Shri  V.

 Asokaraj,  Shri  A.

 ‘Bagri,  Shri  Manji  Ram

 Bahuguna,  Shrimati  Kamala

 Bairagi,  Shri  Jena
 Bal,  Shri  Pradyumna
 Balak  Ram,  Shri
 Balbir  Singh,  Chowdhry
 Baldev  Prakash,  Dr.

 Barrow,  Shri  A.  है,  T.

 Basappa,  Shri  Kondajji
 Basu,  Shri  Chitta
 Bateshwar  Hemram,  Shri
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 Berwa,  Shri  Ram  Kanwar
 Bhanwar,  Shri  Bhagirath
 Bharat  Bhushan,  Shri

 Bhattacharya,  Shri  Dinen

 Bhattacharyya,  Shri  Shyamaprasanra
 Birendra  Prasad,  Shri

 Borole,  Shri  Yashwant

 Bosu,  Shri  Jyotirmoy
 Brahm  Perkash,  Chaudhury
 Brij  Raj  Singh,  Shri
 Burande,  Shri  Gangadhar  Appa

 Chakravarty,  Prof.  Dilip
 Chand  Ram,  Shri

 Chandan  Singh,  Shri -
 Chandra  Shekhar,  Shri
 Chandra  Shekhar  Singh,  Shri
 Chandra  Pal  Singh,  Shri

 Chandrappan,  Shri  C.  K.

 Chandravati,  Shrimati

 Charan  Narzary,  Shri

 Chatterjee,  Shri  Somnath

 Chaturbhuj,  Shri

 Chaturvedi,  Shri  Shambhu  Nath

 Chaudhary,  Shri  Motibhai  R.

 Chaudhry,  Shri  Ishwar

 Chaudhuri,  Shri  Tridib

 Chaudhury,  Shri  Rudra  Sen

 Chauhan,  Shri  Nawab  Singh
 Chavda,  Shri  K.  8S.

 Chhetri,  Shri  Chhatra  Bahadur

 Chowhan,  Shri  Bharat  Singh

 Daridevate,  Prof.  Madhu

 Danwe,  Shri  Pundalik  Hari

 Das,  Shri  ss  S.

 Das,  Shri  BR:  P.
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 Dasgupta,  Shri  है.  N.

 Dave,  Shri  Anant

 Dawn,  Shri  Raj  Krishna

 Deo,  Shri  P.  K.

 Desai,  Shri  Morarji

 Deshmukh,  Shri  Nanaji
 Deshmukh,  Shri  Ram  Prasad

 Dhandayuthapani,  Shri  V.

 Dhillon,  Shri  Iqbal  Singh

 Dhurve,  Shri  Shyamlal

 Digvijoy  Narain  Singh,  Shri

 Durga  Chand,  Shri

 Dutt,  Shri  Asoke  Krishna

 Fazlur  Rahman,  Shri

 Fernandes,  Shri  George
 Ganga  Singh,  Shri

 Gattani,  Shrj  R.  D.

 Ghosa],  Shri  Sudhir

 Girjanandan  Singh,  Shri

 Godara,  Ch,  Hari  Ram  Makkasar

 Gore,  Shrimati  Mrinal

 Goswami,  Shrimati  Bibha  Ghosh

 Gowda,  Shri  S,  Nanjesha

 Gupta,  Shri  Kanwar  Lal

 Halder,  Shri  Krishna  Chandra
 Harikesh  Bahadur,  Shri

 Hazari,  Shri  Ram  Sewak
 Heera  Bhai,  Shri
 Hukam  Ram,  Shri
 Inder  Singh,  Shri

 Jain,  Shri  Kacharulal  Hemraj

 Jain,  Shri  Kelyan
 Jain,  Shri  Nirmal  Chandra

 Jaiswal,  Shri  Anant  Ram

 Jasrotia,  Shri  Baldev  Singh

 Joshi,  Dt.  Murli’  Manohar
 Kachwai,  Shri  Hukam  Chand
 Kaiho,  Shri
 Kailash  Prakash,  Shri

 Kakade,  Shri  Sambhajirao

 Kaldate,  Dr.  Bapu
 Kamble,  Shri  B.  C.

 Kannan,  Shri  P.

 Kapoor,  Shri  L.  L.
 Kar,  Shri  Sarat

 Kasar,  Shri  Amrut

 Kaushik,  Shrj  Purushottam
 Khan,  Shri  Ghulam  Mohammad
 Khan,  Shri  Kunwar  Mahmud  Ali
 Kishore  Lai,  Shri

 Kisku,  Shri  Jadunath

 Kodiyan,  Shri  P.  K.
 Krishan  Kant,  Shri

 Kundu,  Shri  Samarendra
 Kureel,  Shri  Jawala  Prasad
 Kushwaha,  Shri  Ram  Naresh
 Lahanu  Shidava  Kom,  Shri
 Lalji  Bhai,  Shri
 Lalu  Prasad,  Shri

 Mahale,  Shri  Shankar

 Mahata,  Shri  0.  R.
 Mahi  Lal,  Shri

 Maiti,  Shrimati  Abha

 Malhotra,  Shri  Vijay  Kumar

 Mallick,  Shrj  Rama  Chandra
 Mandal,  Shri  8.  P,

 Mandal,  Shri  Dhanik  Lal

 Mandal,  Shri  Mukunda

 Mangal  Deo,  Shri
 Mankar,  Shri  Laxman  Ree

 Io
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 Mathur,  Shri  Jagdish  Prasad

 Mavaiankar,  Prof.  P.  a

 Meerza,  Shri  Syed  Kazim  AU

 Mehta,  Shri  Prasannbhai

 Mhalgi,  Shri  R.  K.

 Miri,  Shrj  Govind  Ram

 Mishra,  Shri  Janeshwar

 Mishra,  Shri  Shyamnandan

 Modak,  500  Bijoy
 Mohanarangam,  Shri  Ragavaiu
 Mohd.  Hayat  Ali,  Shri

 Mondal,  Dr.  Bijoy

 Mukherjee,  Shri  Samar
 Multan  Singh,  Chaudhary
 Munda,  Shri  Govinda

 Munda,  Shri  Karia

 Murugaiyan,  Shri  S.  G.

 Nahar,  Shri  Bijoy  Singh
 Narendra  Singh,  Shri

 Nayak,  Shri  Laxmj  Narain

 Negi,  Shri  T.  S.
 Onkar  Singh,  Shri

 Oraon,  Shri  Lalu

 Pandeya,  Dr.  Lexminarayan

 Pandit,  Dr.  Vasant  Kumar

 Paraste,  Shri  Dalpat  Singh
 Parmai  Lal,  Shri

 Parmar,  Shri  Natwarle]  8.
 Parthasarthy,  Shri  P.
 Paswan,  Shri  Ram  Vilas
 Pate},  Shri  Dharamasinhbhai
 Patel,  Shri  H.  M.
 Patel,  Km.  Manfben  Vallabhbhai
 Patel,  Shri  Meetha  Lal

 Patidar,  Shri  Rameshwar

 Pati],  Shri  Chandrakant
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 Patil,  Shri  8.  D,

 Patnaik,  Shri  Biju
 “stnaik,  Shri  Sivajj

 Patwary,  Shri  H.  L.

 Periasamy.  Dr.  P.  द

 Phirangi  Prasad,  Shri

 Pipil,  Shri  Mohan  Lal

 Pradhan,  Shri  Amar  Roy
 Pradhan,  Shri  Pabitra  Mohan

 Raghavendra  Singh,  Shri

 Raghavji,  Shri
 Raghu  Ramaiah,  Shri  K.

 Rai,  Shri  Gauri  Shankar

 Rai,  Shri  Narmada  Prasad

 Rai,  Shri  Shiv  Ram

 Raj  Keshar  Singh,  Shri

 Raj  Narain,  Shri

 Rajan,  Shri  K.  A.

 Ram,  Shri  R.  D.
 Ram  Charan,  Shri
 Ram  Dhan,  Shri

 Ram  Gopal  Singh,  Chaudhury
 Ram  Kinkar,  Shri
 Ram  Kishan,  Shri
 Ram  Murti,  Shri
 Ram  Sagar,  Shri

 Ramachandran,  Shri  P.

 Ramalingam,  Shri  P.  S.

 Ramapati  Singh,  Shri

 Ramaswamy,  Shri  S.

 Ramji  Singh,  Dr,

 Rangnekar,  Shrimatj  Ahilya  P.

 Ranjit  Singh,  Shri

 Rathor,  Dr.  Bhagwan  Dass
 Ravindra  Pratap  Singh,  Shri

 2.
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 Rodrigues,  Shri  Rudoiph

 Rothuama,  Dr.  R.

 Rey,  Shri  A.  K.

 Roy,  Dr.  Saradish
 Saeed  Murtaza,  Shri

 Saha,  Shri  A.  K.

 Saha,  Shri  Gadadhar

 Sahoo,  Shri  Ainthu

 Sai,  Shri  Larang
 Sai,  Shri  Narhari  Prasad  Sukhdeo

 Saini,  Shri  Manohar  Lal

 Samantasinhera,  Shri  Padmacharan

 Sanyal,  Shri  Sasankasekhar

 Saran,  Shri  Daulat  Ram

 Sarangi,  Shri  R.  P.

 Sarda,  Shri  S.  K.

 Sardar,  Shri  Mahendra  Narayan

 Sarkar,  Shri  S.  K.

 Sarsonia,  Shri  Shiv  Narain
 Satapathy.  Shri  Devendra

 Satya  Deo  Singh,  Shri

 Sen,  Shri  Robin

 Shah,  Shri  Surath  Behadur
 Shaiza,  Shrimati  Rano  M.

 Shakya,  Dr.  Mahadeepak  Singh
 Shanti  Devi,  Shrimati

 Sharma,  Shri  Jagannath

 Sharma,  Shri  Rajendra  Kumar
 Sharma,  Shri  Yagya  Datt
 Shastri,  Shri  Y.  P.

 Shejwalkar,  Shri  N.  K.

 Sheo  Narain,  Shri
 Sher  Singh,  Prof.

 Sheth,  Shri  Vinodbhai  8.
 Shiv  Sampati  Ram,  Shri
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 Shrikrishna  Singh,  Shri

 Shukla,  Shri  Madan  Lal

 Singh,  Dr.  8.  N.

 Singha,  Shri  Sachindralal

 Sinha,  Shri  C.  M.

 Sinha,  Shri  H.  L.  P.

 Sinha,  Shri  M.  P.

 Sinha,  Shri  Purnanarayan
 Sinha,  Shri  Satyendra  Narayan

 Somani,  Shri  Roop  Lat

 Somasundaram,  Shri  S.  D.

 Sukhendra  Singh,  Shri

 Suman,  Shri  Ramji  Lal

 Suman,  Shri  Surendra  Jha
 Suraj  Bhan,  Shri

 Swamy,  Dr.  Subramaniam

 Swatantra,  Shri  Jagannath  Prasad

 Talwandi,  Shri  Jagdev  Singh
 Tan  Singh,  Shri

 Tej  Pratap  Singh,  Shri

 Thakur,  Shri  Aghan  Singh
 Tirkey,  Shri  Pius

 Tiwary,  Shri  D.  N.

 Tiwary,  Shri  Madan

 Tohra,  Shri  6.  S.

 Tripathi,  Shri  Madhav  Prasad

 Ugrasen,  Shri

 Vajpayee,  Shri  Ata]  Bihars

 Varma,  Shri  Ravindra

 Vasisht,  Shri  Dharma  Vir

 Verma,  Shri  Hargovind
 Verma,  Shri  R.  L.  P.

 Verma,  Shri  Sukhdeo  Prasad

 Visvanathan,  Shri  C.  N.

 Yadav,  Shri  Hukmdeo  Narain
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 Yadav,  Shri  Narsingh
 Yadav,  Shrj  Ramji  Lal

 Yadav,  Shri  Sharad

 Yadav,  Shrj  Vinayak  Prasad

 Yadava,  Shri  Roop  Nath  Singh
 Yadvendra  Dutt,  Shri

 Yuvraj,  Shri

 Zulfiquarullah,  Shri

 NOES
 Ahsan  Jafri,  Shri

 Ankineedu,  Shri  Magant

 Arunachalam,  Shri  M.

 Banatwalla,  Shri  G.  M.

 Basu,  Shri  Dhirendranath
 Bhakta,  Shri  Manoranjan
 Bonde,  Shri  Nanasahib
 Borooah,  Shri  D.  K.
 Burman,  Shrj  Kirit  Bikram  Deb
 Chavan,  Shri  Yeshwantrao

 Chikkalingiah,  Shri  K.
 Dabhi,  Shri  Ajitsinh
 Damor,  Shri  Somjibhai
 Dasappa,  Shri  Tulsidas

 Deo,  Shri  V.  Kishore  Chandra  S.
 Desai,  Shri  Hitendra

 Doley,  Shri  L.  K.
 Engti,  Shri  Biren

 Faleiro,  Shri  Eduardo
 Gamit,  Shri  Chhitubhai

 George,  Shri  A.  C.

 Gomango,  Shri  Giridhar

 Gopal,  Shri  K.

 Gotkhinde,  Shri  Annnasaheb

 Hande,  Shri  त्  G.
 Haren  Bhumij,  Shri
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 Jeyalakshmi,  Shrimedl  y.
 Kadam,  Shri  B.  P.

 Kamakshaiah,  Shri  D.
 Karan  Singh,  Dr.

 Khan,  Shri  Ismail  Hossain
 Khrime,  Shri  Rinching  Khandu
 Kosalram,  Shri  K.  T.
 Lakshminarayanan,  Shri  M.  R,
 Laskar,  Shri  Nihar

 Mallanna,  Shri  K.

 Mallikarjun,  Shri

 Mane,  Shri  Rajaram  Shankarrao

 Mirdha,  Shri  Nathu  Ram
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 Murthy,  Shri  M.  ्,  Chandrashekhara
 Naidu,  Shri  P.  Rajagopal
 Naik,  Shri  S.  H.

 Nair,  Shri  M.  N.  Govindan

 Nair,  Shri  N.  Sreekantan

 Narayana,  Shri  K.  S.

 Patel,  Shri  Ahmed  M.

 Patil,  Shri  Balasaheb  Vikhe
 Patil,  Shri  D.  B.

 Poojary,  Shri  Janardhana
 Pradhani,  Shri  K.

 Pullaiah,  Shri  Darur
 Rachaiah,  Shri  B.

 Ramalingam,  Shrj  N.  Kudanthai

 Ramamurthy,  Shri  K.
 Rao,  Shrimati  B.  Radhabai  Ananda
 Rao,  Shrj  J.  Rameshwar

 Rao,  Shri  M.  8,  Sanjeevi
 Rao,  Shri  M.  Satyanarayan
 Rath,  Shri  Ramachandra
 Ravi,  Shri  Vayalar.
 Reddi,  Shri  G.  8.
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 Reddy,  Shri  G.  Narsimha

 Reddy,  Shri  K.  Obul

 Reddy,  Shri  K.  Vijaya  Bhaskara

 Reddy,  Shri  M.  Ram  Gopal

 Reddy,  Shri  S.  R.

 Roy,  Shri  Saugata
 Sathe,  Shri  Vasant

 Satygnarayana,  Shri  Dronam  Raju

 Seyid  Muhammad,  Dr.  V.  A.

 Shanker  Dev,  Shri

 Shrangare,  Shri  T.  S.

 Stephen,  Shri  C.  M.

 Subramaniam,  Shri  C.
 Sunna  Sahib,  Shri  A.

 Swaminathan,  Shri  R.  ्

 Thakur,  Shri  Krishnarao

 Thorat,  Shri  Bhausaheb

 Tulsiram,  Shri  V.

 Veerabhadrappa,  Shri  K.  S.

 Venkataraman,  Shri  R.

 MR.  SPEAKER:  The
 division  is:

 Ayes  277;  Noes  8i.
 I  will  give  you  the  break-up.

 Ayes:  252  Original.  25  Later.
 Noes:  79  Original.  2  Later.

 The  motion  ig  carried  by  a  majority
 of  the  total  membership  of  the
 Honse  and  by  a  majority  of  not  less
 than  two-thirds  of  the  Members  pre-
 sent  and  voting.

 result  of  the

 The  motion  was  adopted.
 Clause  85  was  added  to  the  Bill.

 SHRI  CHANDRA  SHEKHAR  (Balia):
 Sir,  I  have  just  to  say  a  word.  I  am
 sorry  for  losing  my  temper  while  the
 voting  was  going  on.  I  want  just  to
 make  one  point  clear.  We  want  to

 get  through  this  Constitution  (Amend-
 ment)  Bill  with  the  co-operation  af
 the  Opposition;  it  is  not  only  our  res-
 ponsibility.  I  feel  upset  that  Members
 from  that  side  feel  that  we  are  doing
 some  trick  here  and  they  are  making
 all  sorts  of  (Interrupéioas).
 When  voting  is  going  on,  I  see  no  point
 in  any  Member  making  any  accusa-
 tion  against  another  Member.  At  the
 time  of  voting  it  is  only  between  the
 Chairman  and  the  Member  concerned.
 Tam  sorry  that  Members  from  the
 opposition  side  do  not  maintain  that
 much  decorum.  I  appeal  to  them....
 (Interruptions).

 SHRI  VASANT  SATHE:  It  is  only
 when  a  Member  was  wanting  to  vote
 twice  that  Shri  Saugata  Roy  raised....
 (Interruptions).

 MR.  SPEAKER:
 lobbies.

 Please  clear  the

 SHRI  C.  M.  STEPHEN:  I  just  want
 to  say  a  word.  Shri  Chandra  Shekhar
 says  that  the  passing  of  the  constitu.
 tion  (Amendment)  Bill  is  the  respon-
 sibility  of  everybody.  It  is.  But  it
 must  be  noted  that  in  spite  of  the
 massive  majority  that  the  ruling  party
 enjoys,  it  has  not  been  able  to  muster
 enough  members  to  give  a  voting  stren-
 gth  even  at  the  very  start.  That  shows
 that  the  whole  party  is  not  solemuly
 behind  this  Constitution  (Amendment)
 Bill.

 MR.  SPEAKER;  Let  the  lobbies  be
 cleared.

 Clause  38

 MR.  SPEAKER:  The  lobbies  have
 been  cleared.  Now  we  go  to  Clause  38.
 Thig  Clause  seeks  to  amend  article  362
 relating  to  Proclamation  of  Emergency
 to  provide  for  various  safeguards
 against  abuse  of  powers  under  the  arti-
 cle.

 Before  I  put  Clause  38  to  the  vote
 of  the  House,  I  may  inform  the  House.
 that  this  being  a  Constitutional
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 Amendment  Bill,  voting  has  to  be  by
 ‘division.

 The  question  is;

 “That  Clause  38  stand  part  of  the
 Bil.”

 The  Lok  Sabha  divided;

 Bivision  No.  26)  ‘(11.52  hrs.

 AYES

 Abdul  Lateef,  Shri

 Agrawal,  Shri  Satish
 Ahsan  Jafri,  Shri

 Abuja,  Shri  Subhash

 Akbar  Jahan  Begum,  Shrimati

 Albaj,  Shri  M,  A.  Hannan

 Amat,  Shri  D.

 Amin,  Prof.  R.  K.

 Anbalagan,  Shri  P.

 Ankineedu  Prasada  Rao,  Shri

 Ansari,  Shri  Faquir  Ali

 Argal,  Shri  Chhabiram
 Anf  Beg,  Shri

 Arunachalam,  Shri  दि

 Asokaraj,  Shri  A.

 Bagri,  Shri  Mani  Ram

 Babuguna,  Shrimati  Kamala

 Bairagi,  Shri  Jena

 Bal,  Shri  Pradyumna
 Balak  Ram,  Shri
 Balbir  Singh,  Chowdhry
 Baldey  Prakash,  Dr.

 Banatwalla,  Shri  G.  M.

 Barman,  Shri  Palas

 Barrow,  Shri  A.  E.  T.

 Basappa,  Shri  Kondaji

 Basu,  Shri  Chitta
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 Basu,  Shri  Dhirendranath
 Bateshwar  Hemram,  Shri

 Berwa,  Shri  Ram  Kanwar
 Bhagat  Ram,  Shri
 Bhanwar  Shri  Bhagirath
 Bharat  Bhushan,  Shri

 Bhattacharya,  Shri  Dinen
 Bhattacharyya,  Shri  Shyamaprasanna
 Birendra  Prasad,  Shri
 Bonde,  Shri  Nanasahib

 Barole,  Shri  Yeshwant

 Bosu,  Shri  Jyotirmoy
 Brahm  Perkash,  Chaudhury
 Brij  Raj  Singh.  Shri

 Burande,  Shri  Gangadhar  Appa
 Chakravarty,  Prof.  Dilip
 Chand  Ram,  Shri
 Chandan  Singh,  Shri
 Chandra  Shekhar  Singh,  Shri
 Chandra  Pal  Singh,  Shri

 Chandrappan,  Shri  C.  K.

 Chandravati,  Shrimati
 Charan  Narzary,  Shri

 Chatterjee,  Shri  Somnath

 Chaturbhuj,  Shri

 Chaturvedi,  Shri  Shambhu  Nath

 Chaudhary,  Shri  Motibhai  R.

 Chaudhry,  Shri  Ishwar

 Chaudhuri,  Shri  Tridib

 Chaudhury,  Shri  Rudra  Sen

 Chauhan,  Shri  Nawab  Singh

 Chavda,  Shri  K.  8,

 Chhetri,  Shri  Chhatra  Bahadur

 Chowhan,  Shri  Bharat  Singh

 Dandavate,  Prof.  Madhu
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 Danwe,  Shri  Pundalik  Hari
 Das,  Shri  s.

 Das,  Shri  हे.  P.

 Dasappa,  Shri  Tulsidas

 Dasgupta,  Shri  K.  N.

 Dave,  Shri  Anant
 Dawn.  Shri  Raj  Krishna
 Deo,  Shri  P.  K.
 Deo,  दी  Kishore  Chandra  S.
 Desai.  Shri  Hitendra

 Desai,  Shri  Morarji

 Deshmukh,  Shri  Nanaji
 Deshmukh,  Shri  Ram  Prasad

 Dhandayuthapani,  Shri  प,

 Dhara,  Shri  Sushil  Kumar

 Dhillon,  Shri  Iqbal  Singh
 Dhurve.  Shri  Shyamlal
 Digvijoy  Narain  Singh,  Shri

 Durga  Chand,  Shri

 Dutt,  Shri  Asoke  Krishna

 Fazlur  Rahman,  Shri

 Fernandes,  Shri  George
 Ganga  Bhakt  Singh,  Shri

 Ganga  Singh,  Shri

 Gattani,  Shri  R.  D.

 George,  Shri  A.  C.

 Ghosal,  Shri  Sudhir
 Godara,  Ch.  Hari  Ram  Makkasar

 Gode,  Shri  Santoshrao
 Gore,  Shrimati  Mrinal

 Goswami,  Shrimati  Blbha  Ghosh

 Gotkhinde,  Shri  Annasaheb

 Gowda,  Shri  85.  Nanjesha

 Goyal,  Shri  Krishna  Kumar
 Guha,  Prof.  Samar

 Gulshan,  Shri  Dhanna  Singh
 Gupta,  Shri  Kanwar  Lai

 Halder,  Shri  Krishna  Chandra
 Haren  Bhumij,  Shri
 Harikesh  Bahadur,  Shri

 Hazari,  Shri  Ram  Sewak
 Heera  Bhai,  Shri
 Hukam  Ram,  Shri
 Inder  Singh,  Shri

 Jagannathan,  Shri  S.

 Jagjivan  Ram,  Shri

 Jain,  Shri  Kacharulal  Hemraj
 Jain,  Shri  Kalyan
 Jain,  Shri  Nirmal  Chandra

 Jaiswal,  Shri  Anant  Ram
 Jasrotia,  Shri  Baldev  Singh  =

 Joshi,  Dr.  Murli  Manohar

 Kachwai,  Shri  Hukam  Chand

 Kadannappalli,  Shri  Ramachandran

 Kaiho,  Shri
 Kailash  Prakash,  Shri

 Kakade,  Shri  Sambhajirao
 .Kaldate,  Dr.  Bapu
 Kamath,  Shri  Hari  Vishnu

 Kamble,  Shri  B.  0.

 Kannan,  Shri  P.

 Kapoor,  Shri  L.  L.

 Kar,  Shri  Saret
 Karan  Singh,  Dr.

 Kasar,  Shri  Amrut

 Kaushik,  Shri  Purushottam

 Khalsa,  Shri  Basant  Singh
 Khan,  Shri  Ghulam  Mohammad

 Khan,  Shri  Ismail  Hossain

 Khan,  Shri  Kunwar  Mahmud  Ali
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 Khan,  Shri  Mohd.  Shamsul  Hasan

 Khrime,  Shri  Rinching  Khandu
 Kishore  Lal,  Shri

 Kisku,  Shri  Jadunath

 Kodiyan,  Shri  P.  K.

 Kolur,  Shri  Rajshekhar
 Krishan  Kant,  Shri

 Krishnan,  Shrimati  Parvathi

 Kundu,  Shri  Samarendra

 Kunhambu,  Shri  K.

 Kureel,  Shri  Jwala  Prasad

 Kureel,  Shri  R.  L.

 Kushwaha,  Shri  Ram  Naresh
 Lahanu  Shidava  Kom,  Shri

 Lakshminarayanan,  Shri  M.  R.
 Jji  Bhai,  Shri

 Lalu  Prasad,  Shri

 Limaye,  Shri  Madhu
 Mahala,  Shri  K.  L.
 Mahale,  Shri  Hari  Shankar

 Mahata,  Shri  C.  R.
 Mahi  Lal,  Shri
 Mahishi,  Dr.  Sarojini
 Maiti,  Shrimati  Abha

 Malhotra,  Shri  Vijay  Kumar

 Malik,  Shri  Mukhtiar  Singh
 Mallick,  Shri  Rama  Chandra

 Mandal,  Shri  B.  P.

 Mandal,  Shri  Dhanik  Lal

 Mandal,  Shri  Mukunda

 Mane,  Shri  Rajaram  Shankarrao

 Mangal  Deo,  Shri"

 Mankar,  Shri  Laxman  Rao

 Mathur,  Shri  Jagdish  Prasad

 Mavalankar,  Prof.  P.  G.
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 Mayathevar,  Shri  K,

 Meerza,  Shri  Syed  Kazim  Ali

 Mehta,  Shri  Prasannbhal

 Mhalgi,  Shri  R.  K.
 Mirdha,  Shri  Nathu  Ram

 Miri,  Shri  Govind  Ram

 Mishra,  Shri  Janeshwar

 Mishra,  Shri  Shyamnandan
 Modak,  Shri  Bijoy
 Mohanarangam,  Shri  Ragavalu
 Mohd.  Hayat  Ali,  Shri

 Mondal,  Dr.  Bijoy
 Mritunjay  Prasad,  Shri

 Mukherjee,  Shri  Samar
 Multan  Singh,  Chaduhary
 Munda,  Shri  Govinda

 Munda,  Shri  Karia

 Murugaiyan,  Shri  8.  G.

 Murugesan,  Shri  A.

 Nahar,  Shri  Bijoy  Singh
 Nahata,  Shri  Amrit

 Narayana,  Shri  K.  s.
 Narendra  Singh,  Shri

 Nayak,  Shri  Laxmi  Narain

 Nayar,  Dr.  Sushila

 Negi,  Shri  T.  S.

 Oreon,  Shri  Lalu

 Pandey,  Shri  Ambika  Prasad

 Pandeya,  Dr.  Laxminarayan
 Pandit,  Dr.  Vasant  Kumar

 Paraste,  Shri  Dalpat  Singh
 Parmai  Lal,  Shri

 Parmar,  Shri  Natwarlal  B.

 Parthasarathy,  Shri  P.

 Paswan,  Shri  Ram  Vilas
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 Patel,  Shri  Dharmasinhbhai

 Patel,  Shri  H.  M.

 Patel,  Km.  Maniben  Vallabhbhai
 Patel,  Shri  Meetha  Lal
 Patidar,  Shri  Rameshwar

 Patil,  Shri  Balasaheb  Vikhe

 Patil,  Shri  Chandrakant

 Patil,  Shri  Ss.  B.
 Patil,  Shri  S.  D.

 Patnaik,  Shri  Biju
 Patnaik  Shri  Sivaji
 Patwary,  Shri  H.  L.

 .
 Periasamy,  Dr.  P.  V.

 Phirangi  Prasad,  Shri

 Pipil,  Shri  Mohan  Lal

 Pradhan,  Shri  Amar  Roy

 Pradhan,  Shri  Pabitra  Mohan

 Qureshi,  Shri  Mohd.  Shafi

 Raghavendra  Singh,  Shri

 Raghavji,  Shri

 Raghu  Ramaiah,  Shri  K.

 Rahi,  Shri  Ram  Lal

 Rai,  Shri  Gauri  Shankar

 Rai,  Shri  Narmada  Prasad

 Rai,  Shri  Shiv  Ram

 Raj  Keshar  Singh,  Shri

 Raj  Narain,  Shri

 Rajan,  Shri  K.  A.

 Rakesh,  Shri  R.  N.

 Ram,  Shri  R.  D.
 Ram  Charan,  Shri
 Ram  Dhan,  Shri
 Ram  Gopal  Singh,  Chaudhury
 Ram  Kinkar,  Shri
 Ram  Kishan,  Shri

 Ram  Murti,  Shri

 Ram  Sagar,  Shri

 Ramachandran,  Shri  P.

 Ramalingam,  Shri  P.  S.

 Ramapati  Singh,  Shri

 Ramaswamy,  Shri  S.
 Ramdas  Singh,  Shri

 Ramji  Singh,  Dr.

 Ramjiwan  Singh,  Shri

 Ramoowalia,  Shri  Balwant  Singh
 Rangnekar,  Shrimati  Ahilya  P.

 Rao,  Shri  J.  Rameshwar

 Rathor,  Dr.  Bhagwan  Dass

 Ravi,  Shri  Vayalar
 Ravindra  Pratap  Singh,  Shri

 Reddy,  Shri  G.  Narsimha

 Reddy,  Shri  M.  Ram  Gopal
 Rodrigues,  Shri  Rudolph
 Rothuama,  Dr.  R.

 Roy,  Dr.  Saradish

 Roy,  Shri  Saugata
 Saeed  Murtaza,  Shri
 Saha,  Shri  A.  K.

 Saha,  Shri  Gadadhar

 Sahoo,  Shri  Ainthu

 Sai,  Shri  Larang
 Sai,  Shri  Narhari  Prasad  Sukhdeo

 Saini,  Shri  Manohar  Lal

 Samantasinhera,  Shri  Padmacharan

 Sanyal,  Shri  Sasankasekhar

 Saran,  Shri  Daulat  Ram

 Sarangi,  Shri  R.  P.

 Sardar,  Shri  Mahendra  Narayan
 Sarsonia,  Shri  Shiv  Narain

 26



 27  Constitution

 Satapathy,  Shri  Devendra

 Satya  Deo  Singh,  Shri

 Sayian  Wala,  Shri  Mohinder  Singh
 Sen,  Shri  Robin

 Shah,  Shri  D.  P.

 Shah,  Shri  Surath  Bahadur

 Shaiza,  Shrimati  Rano  M.

 Shakya,  Dr.  Mahadeepak  Singh
 Shanti  Devi,  Shrimati

 Sharma,  Shri  Jagannath
 Sharma,  Shri  Rajendra  Kumar

 Sharma,  Shri  Yagya  Datt

 Shastri,  Shri  Bhanu  Kumar

 Shastri,  Shrj  Ram  Dhari

 Shastri,  Shri  Y.  P.

 Shejwalkar,  Shri  N.  K.
 Sheo  Narain,  Shri

 Sher  Singh,  Prof.

 Sheth,  Shri  Vinodbhai  B.

 Shiv  Sampati  Ram,  Shrj

 Shrangare,  Shri  T.  S.
 Shrikrishna  Singh,  Shri

 Shukla,  Shri  Madan  Lal

 Singh,  Dr.  B.  N.

 Singha,  Shri  Sachindralal

 Sinha,  Shri  C.  M.

 Sinha,  Shri  H.  L.  P.

 Sinha,  Shri  M.  P.

 Sinha,  Shri  Satyendra  Narayan

 Somani,  Shri  Roop  Lal

 Somasundaram,  Shri  S.  D.
 Sukhendra  Singh,  Shri

 Suman,  Shri  Ramji  Lal

 Suman,  Shri  Surendra  Jha

 ‘Sunna  Sahib,  Shri  A.
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 Suraj  Bhan,  Shri

 Surya  Narain  Singh,  Shri

 Swamy,  Dr.  Subramaniam

 Swatantra,  Shri  Jagannath  Prasad
 Talwandi,  Shri  Jagdev  Singh
 Tan  Singh,  Shri

 Tej  Pratap  Singh,  Shri
 Thakur.  Shri  Aghan  Singh

 Thakur,  Shri  Krishnarao

 Tirkey,  Shri  Pius

 Tiwari,  Shri  Brij  Bhushan

 Tiwary,  Shri  D.  N.

 Tiwary,  Shri  Madan

 Tohra,  Shri  G.  S.
 Tombi  Singh,  Shri  N.

 Tripathi,  Shri  Madhav  Prasad

 Ugrasen,  Shri

 Vajpayee.  Shri  Atal  Bihari
 Varma,  Shri  Ravindra

 Vasisht,  Shri  Dharma  Vir

 Verma,  Shri  Brijlal

 Verma,  Shri  Hargovind
 Verma,  Shri  R.  L.  P.

 Verma,  Shri  Sukhdeo  Prasad
 Visvanathan,  Shri  C.  N.

 Yadav,  Shri  Hukmdeo  Narain

 Yadav,  Shri  Narsingh
 Yadav,  Shri  Ramji  Lal

 Yadav,  Shri  Sharad

 Yadav,  Shri  Vinayak  Prasad

 Yadava,  Shri  Roop  Nath  Singh

 Yadvendra  Dutt,  Shri

 Yuvraj,  Shri

 Zulfiquaruliah,  Shri
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 NOES.

 Ankineedu,  Shri  Maganti
 Arunachalam,  Shri  M.
 Bhakta,  Shri  Manoranjan
 Borooah,  Shri  D.  K.

 Burman,  Shrj  Kirit  Bikram  Deb
 Chavan,  Shrimati  २,
 Chavan,  Shri  Yeshwantrao

 Chikkalingiah,  Shri  K.

 Dabbi,  Shri  Ajitsinh

 Damor,  Shrj  Somjibhai
 Doley,  Shri  L,  K.

 Engti,  Shri  Biren
 Gamit,  Shri  Chhitubhai

 Gomango,  Shri  Giridhar

 Jeyalakshmi,  Shrimati  V.

 Kadam,  Shri  B.  P.

 Kamakshaiah,  Shri  0.

 Kidwai,  Shrimati  Mohsina

 Kosalram,  Shri  K.  T.

 Lakkappa,  Shri  क्,

 muaskar,  Shri  Nihar

 Mallanna,  Shrj  K,

 Mallikarjun,  Shri

 Mishra,  Shri  G.  S.

 Murthy,  Shri’M.  V.  Chandrashekhara

 Naidu,  Shri  P.  Rajagopal

 Naik,  Shri  8,  H.

 Naik,  Shri  V.  P.

 Nair,  Shri  N.  Sreekantan

 Patel,  Shri  Ahmed  M.
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 Pertin,  Shri  Bakin

 Poojary,  Shri  Janardhana

 Pradhani,  Shri  K.

 Pullaiah,  Shri  Darur  ‘,

 Rachaiah,  Shri  B.

 Raju,  Shri  P.  V.  G.
 Ramalingam,  Shri  N,  Kudanthai

 Ramamurthy,  Shri  K.
 Rao,  Shrimati  B.  Radhabhaj  Ananda

 Rao,  Shri  M.  S.  Sanjeevi

 Rao,  Shri  M.  Satyanarayan
 Rath,  Shri  Ramachandra

 Rathawa,  Shri  Amarsinh  V,

 Reddi,  Shri  G.  8.

 Reddy,  Shri  K.  Brahmananda

 Reddy,  Shri  K.  Obul

 Reddy,  Shri  P.  Bayappa

 Reddy,  Shri  S.  R.

 ySarkar,  Shri  5.  K.

 Sathe,  Shri  Vasant

 Satyanarayana,  Shri  Dronam  Raju

 Shankar  Dev,  Shri

 Stepher,  Shri  C.  M

 Subramaniam,  Shri  ९.

 Swaminathan,  Shri  R.  V.

 Thomas,  Shri  Skariah

 Thorat.  Shri  Bhausaheb

 Tulsiram,  Shri  V.

 Veerabhadrappa,  Shri  K,  8.

 Venkataraman,  Shri  R,

 Venkatareddy,  Shri  P.

 +Wrongly  voted  for  NOES.



 su  Constitution

 MR.  SPEAKER:  Subject  to
 correction,  the  result*  of  the  Division
 ia:  Ayes  340;  Noes  61,

 ‘Me  motion  is  carried  by  a  majority
 ef  the  tote]  membership  of  the  House
 and  by  a  majority  of  not  less  than
 two-thirds  of  the  Members  present
 ang  voting.  Clause  38  stands  part  of
 the  Bill.

 The  motion  was  adopted,

 Clause  38  was  added  to  the  Bill.
 Clause  44

 MR,  SPEAKER:  Now  we  go  to
 Clause  44.  This  Clause  seeks  to  amend
 @rticle  366  of  the  Constitution  to  in-
 cluded  therein  provisions  for  explain-
 ing  the  significance  of  the  expressions
 “SECULAR”  end  “SOCIALIST”  as
 used  in  the  Preamble.

 The  question  is:
 “That  Clause  44  stand  part  of  the

 Bill”.

 The  Lok  Sabha  divided:
 Division  No.  27)  (11.56  hrs.

 AYES

 Abdu]  Lateef,  Shri

 Agarwal,  Shri  Satish

 Ahuja,  Shri  Subhash
 Akbar  Jahan  Begum,  Shrimati

 Althaj,  Shri  M.  A,  Hannan

 Amin,  Prof.  R.  K.

 Ansari,  Shri  Faquir  Ali

 Argal,  Shri  Chhabiram

 Arif  Beg,  Shri

 Arunachalam  alias  ‘Aladi  Aruna’,  Shri
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 Asokaraj,  Shri  A:

 Bagri,  Shri  Mani  Rem

 Bahuguna,  Shrimati  Kamala

 Bairagi,  Shri  Jena
 Bal,  Shri  Pradyumna

 Balak  Ram,  Shri
 Balbir  Singh,  Chowdhry
 Baldev  Prakash,  Dr.

 Barman,  Shri  Palas

 Barrow,  Shri  A.  E.  T.

 Basappa,  Shri  Kondajji

 Basu,  Shri  Chitta
 Bateshwar  Hemram,  Shri

 Berwa,  Shri  Ram  Kanwar

 Bhagat  Ram,  Shri

 Bhanwer,  Shri  Bhagirath
 Bharat  Bhushan,  Shri

 Bhattacharya,  Shri  Dinen

 Bhattacharyya,  Shri  Shyamaprasanna
 Birendra  Prasad,  Shri

 Borole,  Shri  Yashwant
 Bosu,  Shri  Jyotirmoy
 Brahm  Perkash,  Chaudhury
 Brij  Raj  Singh,  Shri

 ‘Burande,  Shri  Gangadhar  Appa
 Chakravarty,  Prof.  Dilip
 Chang  Ram,  Shri

 Chandan  Singh,  Shri
 Chandra  Shekhar,  Shri
 Chandra  Shekhar  Singh,  Shri
 Chandra  Pal  Singh,  Shri
 Chandravati,  Shrimati

 "The  following  Members  also  re-corded  their  votes.’
 AYES:  Sarvashri  Chandra  Shekhar,  A.  Bala  Pajnor,  Purnanarayan  Sinha,
 8.  K.  Sarda,  George  Mathew,  RanjitSingh,  end  S.  K.  Sarkar.
 NOES:  Sarvashri  M,N.  Govindan  Nair  and  Bedabratg  Berua.
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 Charan  Narzary,  Shei

 Chaturbhuj,  Shri

 Chaturvedi,  Shri  Shambhu  Nath

 Chaudhary,  Shri  Motibhai  8.

 Chaudhry,  Shri  Ishwar

 Chaudhury,  Shri  Rudra  Sen

 Chauhan,  Shri  Nawab  Singh

 Chavda,  Skri  K,  8,

 Chhetri,  Shri  Chhatra  Bahadur

 Chowhan,  Shri  Bharat  Singh
 Dandavate,  Prof.  Madhu

 Danwe,  Shri  Pundalik  Hari

 Das,  Shri  S.  S.

 Das,  Shri  R.  P.

 Dasgupta.  Shri  K,  N.

 Dave,  Shri  Anant

 Dawn,  Shri  Raj  Krishna

 Deo,  Shri  P.  K.

 Desai,  Shri  Morarji
 Deshmukh,  Shri  Nanaji

 Deshmukh,  Shri  Ram  Prasad

 Dhandayuthapani,  Shri  द

 Dhara,  Shri  Sushil  Kumar

 Dhillon,  Shri  Iqba}  Singh
 Dhurve.  Shri  Shyamlal

 Digvijoy  Narain  Singh,  Shri

 Durga  Chand,  Shri

 Dutt,  Shri  Asoke  Krishna
 Fazlur  Rahman,  Shri

 Fernandes,  Shri  George

 Ganga  Bhakt  Singh,  Shri

 Ganga  Singh,  Shri

 Gattani,  Sbri  R.  D.
 Ghosal,  Shri  Subhir
 267]  LS—2,

 Gore,  Shrimati  Mrinal

 Gowda,  Shri  8,  Nanjesha
 ‘Goyal,  Shri  Krishna  Kumar

 Guha,  Prof,  Samar
 Gulshan,  Shri  Dhanna  Singh
 Gupta,  Shri  Kanwar  Lal

 Halder,  Shri  Krishna  Chandra
 Harikesh  Bahadur,  Shri
 Hazari,  Shri  Ram  Sewak
 Heera  Bhai,  Shrj
 Hukam  Ram,  Shri

 Inder  Singh,  Shri

 Jagjivan  Ram,  Shri
 Jain,  Shri  Kacharulal  Hemraj
 Jain,  Shri  Kalyan
 Jain,  Shrj  Nirmal  Chandra
 Jaiswal,  Shri  Anant  Ram
 Jasrotia,  Shri  Baldey  Singh
 Joshi,  Dr.  Murli  Manohar
 Kachwai,  Shri  Hukam  Chand

 Kaiho,  Shri

 Kailash  Prakash,  Shri
 Kakade,  Shri  Sambhajirao
 Kaldate,  Dr.  Bapu
 Kamath,  Shri  Hari  Vishnu

 Kapoor,  Shri  L.  L.

 Kar,  Shri  Sarat
 Kasar,  Shri  Amrut

 Kaushik,  Shri  Purushottam
 Khalsa,  Shri  Basant  Singh
 Khan,  Shri  Ghulam  Mohammad
 Khan,  Shri  Kunwar  Mahmud  Ali
 Khrime,  Shri  Rinching  Khandu
 Kishore  Lal,  Shri
 Kisku,  Shri  Jadunath
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 Kolanthaivelu,  Shri  R.

 Krishan  Kant,  Shri

 Kundu,  Shri  Samarendra

 Kureel,  Shri  Jwala  Prasad

 Kureel,  Shri  हे.  L,
 Kushwaha,  Shri  Ram  Naresh
 Lahanu,  Shidava  Kom,  Shri

 @Lakkappa,  Shri  K.

 Lalji  Bhai,  Shri

 Lalu  Prasad,  Shri

 Limaye,  Shri  Madhu
 Mahala,  Shri  K,  L,
 Mahale,  Shri  Hari  Shankar
 Mahata,  Shri  C.  R.

 Mahj  Lal,  Shri

 Mahishi,  Dr,  Sarojini
 Maiti,  Shrimati  Abha
 Malhotra,  Shrj  Vijay  Kumar

 Malik,  Shri  Mukhtiar  Singh
 Mallick,  Shri  Rama  Chandra
 Mandal.  Shri  8.  P.
 Mandal,  Shri  Dhanik  Lal
 Mandal,  Shri  Mukunda
 Mangal  Deo,  Shri

 Mankar,  Shri  Laxman  Rao
 Mathur,  Shri  Jagdish  Prasad
 Mavalankar,  Prof.  P.  G.
 Meerza,  Shri  Syed  Kazim  Ali
 Mehta,  Shri  Prasannbhai
 Mhalgi,  Shri  RK.
 Miri,  Shri  Govind  Ram

 Mishra,  Shri  Janeshwar
 Mishra,  Shri  Shyamnandan
 Modak,  Shri  Bijoy
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 Mohanarangam,  Shri  Ragavalu.
 Mohinder  Singh,  Shri
 Mondal,  Dr.  Bijoy'
 Mritunjay  Prasad,  Shri
 Mukherjee,  Shri  Samar
 Multan  Singh,  Chaudhary
 Munda,  Shri  Govinda:
 Munda,  Shri  Karia
 Nahar,  Shri  Bijoy  Singh
 Nahata,  Shri  Amrit
 Narendra  Singh,  Shri

 Nayak,  Shri  Laxmi  Narain

 Nayar,  Dr.  Sushila

 Negi.  Shri  T.  5.
 Oraon,  Shri  Lalu

 Pandey.  Shri  Ambika  Prasad

 Pandeya.  Dr.  Laxminarayan

 Pandit.  Dr.  Vasant  Kumar

 Paraste,  Shri  Dalpat  Singh.

 Parmai  Lal,  Shri

 Parmar,  Shri  Natwarlal  B.

 Parthasarathy,  Shri  ए.

 Paswan,  Shri  Ram  Vilas
 Patel,  Shri  Dharmasinhbhai
 Patel,  Shri  H.  M.

 Patel,  Km.  Maniben  Vallabhbhai
 Patel.  Shri  Meetha  Lal

 Patidar,  Shri  Rameshwar
 Patil,  Shri  Chandrakant

 Patil,  Shri  S.  D.

 Patnaik,  Shri  Biju
 Patnaik,  Shri  Sivaji

 @Wrongly  voted  for  AYES.
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 Patwary,  Shri  HL  L.  Samantasinhera,  Shri  Padmacharam
 Phirangi  Prasad,  Shri
 Pipil,  Shri  Mohan  Lal
 Pradhan,  Shri  Amar  Roy
 Pradhan.  Shri  Pabitra  Mohan
 Raghavendra  Singh,  Shri
 Raghavji,  Shri
 Raghu  Ramaiah,  Shri  K.
 Rahi,  Shri  Ram  Lal
 Rai,  Shri  Gauri  Shankar
 Rai.  Shri  Narmada  Prasad
 Rai.  Shri  Shiv  Ram
 Raj  Keshar  Singh,  Shri
 Raj  Narain,  Shri
 Rakesh,  Shri  R.  N.
 Ram.  Shri  R.  D.
 Ram  Charan,  Shri
 Ram  Dhan.  Shri
 Ram  Gopal  Singh,  Chaudhury
 Ram  Kinkar,  Shri
 Ram  Kishan,  Shri
 Ram  Murti,  Shri
 Ram  Sugar.  Shri
 Ramachandran,  Shri  P.
 Ramalingam,  Shri  P.  S.
 Ramapati  Singh.  Shri
 Ramdas  Singh,  Shri
 Ramiji  Singh,  Dr.

 *
 Ramjiwan  Singh,  Shri
 Ramoowalia,  Shri  Balwant  Singh
 Rangnekar,  Shrimati  Ahilya  P,
 Ranjit  Singh,  Shri
 Rathor.  Dr.  Bhagwan  Dass
 Ravindra  Pratap  Singh,  Shri
 Rodrigues,  Shri  Rudolph
 Rothuama,  Dr.  R.
 Roy,  Dr.  Saradish
 Saeed  Murtaza,  Shri
 Saha,  Shri  A.  K.
 Sahoo,  Shri  Ainthu
 Sai,  Shri  Larang
 Sai,  Shri  Narhari  Prasad  Sukhdee
 Saini,  Shri  Manohar  Lal

 Sanyal,  Shri  Sasankasekhar
 Saran,  Shri  Daulat  Ram
 Sarangi,  Shri  R.  ह:
 Sarda,  Shri  S.  K.
 Sardar,  Shri  Mahendra  Narayan
 Sarkar,  Shri  8.  K.
 Sarsonia.  Shri  Shiv  Narain
 Satapathy,  Shri  Devendra
 Satya  Deo  Singh,  Shri
 Sen.  Shri  Robin
 Shah,  Shri  9.  P.
 Shah,  Shri  Surath  Bahadur
 Shaiza,  Shrimati  Rano  M.
 Shakya,  Dr.  Mahadeepak  Singtr
 Shanti  Devi,  Shrimati
 Sharma,  Shri  Jagannath
 Sharma,  Shrj  Rajendra  Kumar-
 Sharma,  Shri  Yagya  Datt
 Shastri,  Shri  Bhanu  Kumar
 Shastri  Shri  Ram  Dhari
 Shastri,  Shri  Y.  P.
 Shejwalkar.  Shri  N.K.
 Sheo  Narain,  Shri
 Sher  Singh,  Prof.
 Sheth.  Shri  Vinodbhai  B.
 Shiv  Sampati  Ram,  Shri
 Shrikrishna  Singh,  Shri
 Shukla,  Shri  Madan  Lal
 Singha,  Shri  Sachindralal

 Sinha,  Shri  C.  M.
 Sinha,  Shri  H.  L.  P.
 Sinha,  Shri  M.  P.
 Sinha,  Shri  Purnanarayan:
 Somani,  Shri  Roop  Lal
 Sukhendra  Singh,  Shri

 Suman,  Shri  Ramji  Lal

 Suman,  Shri  Surendra  Jha:

 Suraj  Bhan,  Shri
 Surya  Narain  Singh,  Shri
 Swamy,  Dr.  Subramaniam
 Swatantra,  Shri  Jagannath,  Prasadt
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 ‘Talwandi,  Shri  Jagdev  Singh
 ‘Tan  Singh,  Shri
 ‘Tej  Partap  Singh,  Shri
 ‘Thakur,  Shri  Aghan  Singh
 ‘Tirkey,  Shri  Pius
 ‘Tiwari,  Shri  Brij  Bhushan
 “Tiwary,  Shri  0.  N.
 ‘Tiwary,  Shri  Madan
 ‘Tohra,  Shri  G.  8.
 ‘Tripathi,  Shri  Madhav  Prasad
 Ugrasen,  Shri
 "Vajpayee,  Shri  Atal  Bihari
 ‘Varma,  Shri  Ravindra
 Wasisht,  Shri  Dharma  Vir
 Werma,  Shri  Brijlal
 Werma,  Shri  Hargovind
 “Verma,  Shri  है.  L.  P.
 ‘Verma  Shri  Sukhdeo  Prasad
 Visvanathan,  Shri  C.  N.
 "Yadav,  Shri  Hukmdeo  Narain
 "Yadav,  Shri  Narsingh
 “Yadav,  Shri  Ramji  Lal
 ‘Yadav,  Shri  Sharad
 ‘Yadava,  Shri  Roop  Nath  Singh
 “Yedvendra  Dutt,  Shri
 ‘Yuvraj,  Shri
 Zulfiquarullah,  Shri

 NOES

 M&Ahbsan  Jafri,  Shri
 -Ankineedu,  Shri  Maganti
 Ankineedu  Prasad  Rao,  Shri
 Arunachalam,  Shri  M.
 Barua,  Shri  Bedabrata
 ‘Basu,  Shri  Dhirendranath
 ‘Bhakta,  Shri  Manoranjan
 ‘Bonde,  Shri  Nanasahib
 ‘Borrooah,  Shri  D.  K.
 “Burman,  Shri  Kirit  Bikram  Deb
 @handrappan,  Shri  C.  K.
 @havan,  Shrimati  P.
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 Chavan  Shri  Yeshwantrao
 Chikkalingiah,  Shri  K.
 Dabhi,  Shri  Ajitsingh
 Damor,  Shri  Somjibhai
 Deo,  Shri  च्  Kishore  Chandra  8.
 Desai,  Shri  Hitendra
 Doley,  Shri  L.  K.
 Engti,  Shri  Biren
 Gamit,  Shri  Chhitubhai
 George,  Shri  A.  C.
 Gode,  Shri  Santoshrao
 Gomango,  Shri  Giridhar
 Gotkhinde,  Shri  Annasaheb
 Hande,  Shri  G.  V.
 Haren  Bhumij,  Shri
 Kadam,  Shri  B.  P.
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 Kadannappalli,  Shri  Ramachandran

 Kamakshaiah,  Shri  D.
 Kannan,  Shri  P.
 Karan  Singh,  Dr.
 Khan,  Shri  Ismail  Hossain
 Kidwai,  Shrimati  Mohsina
 Kodiyan,  Shri  P.  K.
 Kolur,  Shri  Rajshekhar
 Kosalram,  Shri  K.  T.
 Krishnan,  Shrimati  Parvathi
 Kunhambu,  Shri  K.
 Lakshminarayanan,  Shri  M.  R.
 Laskar,  Shri  Nihar
 Malianna,  Shri  K.
 Mallikarjun,  Shri
 Mane,  Shri  Rajram  Shankarrao
 Mathew,  Shri  George
 tMayathevar,  Shri  K.
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  G.  S.
 ¢Mohd,  Hayat  Ali,  Shri
 Murthy,  Shri  M.  ्  Chandrashekhara
 Murugesan,  Shri  A.
 Naidu,  Shri  P.  Rajagopal

 Naik,  Shri  Ss.  H.

 ¥Wrongly  voted  for  NOES.
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 Naik,  Shri  द  P,
 Nair,  Shri  M.  N.  Govindan
 Narayana,  Shri  K.  8.
 Patel,  Shri  Ahmed  M.
 Pati!,  Shri  Balasaheb  Vikhe
 Patil,  Shri  0.  8.
 Patil,  Shri  S.  8.
 Periasamy,  Dr.  P.  V.
 Pertin,  Shri  Bakin
 Poojary,  Shri  Janardhana
 Pradhani,  Shri  K.
 Pullaiah,  Shri  Darur
 Qureshi,  Shri  Mohd.  Shafi
 Rachaiah,  Shri  B.
 Rajan,  Shri  K.  A.
 Raju,  Shri  P.  V.  G.
 Ramaiingam,  Shri  N.  Kundanthai.
 Rumamurthy,  Shri  K.
 Rao,  Shrimati  B.  Radhabai  Ananda
 Rao.  Sh-i  J.  Rameshwar
 Rao,  Shri  M.  S.  Sanjeevi
 Rao,  Shri  M.  Satyanarayan
 Rath,  Shri  Ramachandra
 Rathawa,  Shri  Amarsinh  V.
 Ravi,  Shri  Vayalar
 Reddi,  Shri  G.  8.

 Reddy,  Shri  G.  Narsimha

 Reddy,  Shri  K.  Brahmananda

 Reddy,  Shri  K.  Vijaya  Bhaskara

 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  ह:  Bayappa
 Reddy,  Shri  S.  R.
 Sathe,  Shri  Vasant
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 Satyanarayena,  Shri  Dronam  Raju.
 Seyid  Muhanimad,  07,  द  A.
 Shankar  Dev,  Shri
 Shrangare,  Shri  T.
 Stephen,  Shri  C,  M.
 Subramaniam,  Shri  C.
 Sunna  Saheb,  Shri  A.
 Thakur,  Shri  Krishnarao
 Thorat,  Shri  Bhausaheb
 Tombi  Singh,  Shri  N.
 Tulsiram,  Shri  V.
 Veerabhadrappa,  Shri  K.  S..
 Venkataraman,  Shri  R.
 Venkatareddy,  Shri  P.

 MR.  SPEAKER:  Subject‘  to:  correc+
 tion,  the  result*  of  the  Division  is:.

 Ayes:  289;
 Noes:  400

 The  motion  is  carried  by  a  majority
 of  the  total  membership  of  the  House
 and  by  a  majority  of  not:  léss  than
 two-thirds  of  the  Members  present
 and  voting.  Clause  44  stands  part:  uf
 the  Bill.

 The  motion  was  adopted:
 Clause  44  was  added  to  the  Bill.

 MR.  SPEAKER:  Now,  do  Members
 want  the  lobbies  to  be  cleared?”

 SOME  HON.  MEMBERS:  Yes.

 MR.  SPEAKER:  Let  the  lobbies  be
 cleared.

 Clause  45

 MR.  SPEAKER:  The  Lobbies  are
 cleared.  Hon.  Members  may  kindly
 take  their  seats.

 *The  following  Members  also  recorded  their  votes:

 AYES:  Sarvashri  Vinayak  Prasad  Yadav,  Satyendra  Narayan  Singh,
 Chaudhary  Hari  Ram  Makkesar,  Mohd.  Shamsul  Hasan  Khan,  Somnath
 Chatterjee,  Gadadhar  Saha,  Mo
 8.  N.  Singh;

 hd.  Hayat  Ali,  K.  Mayathevar  and  Dr.

 NOES:  Sarvashri  Skariah  Thomas,  A.  Bala  Pajanor,  N.  Sreekantan  Nair;
 8.  Ramasamy,  P.  Anbalagan,  Saugata  Roy,  Ss  Jagannathan,  R.  त्  Swami-

 nathan,  K.  Obul  Reddy,  K.  Lakkeppa  and  Shrimati  छ  Jeyalakshmi.
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 Clause  45  seeks  to  amend  Article
 368  of  the  Constitution  relating  to  the
 ower  of  the  Parliament  to  amend  the
 Constitution.

 Now  the  question  is:
 “That  Clause  45  stand  part  of  the

 -Bill.”
 The  Lok  Sabha  divided:

 MDivision  No.  28}.  {12  hrs.
 AYES

 ‘Abdul  Lateef,  Shri
 Agrawal,  Shri  Satish
 Ahuja,  Shri  Subhash
 -Alhaj,  Shrj  M.  A.  Hannan
 -Amat,  Shri  D.
 .Amin,  Prof.  R.  K.
 -Anbalagan,  Shri  P.
 -Ansari,  Shri  Faquir  Ali
 -Argal,  Shrj  Chhabiram
 -Arif  Beg,  Shri
 -Arunachalam  alias

 -Shri  द
 -Asokaraj,  Shri  A.
 ‘Bagri,  Shn'  Mani  Ram
 ‘Bahuguna,  Shrimati  Kamala
 WBairagi,  Shri  Jena
 ‘Bal,  Shri  Pradvumna
 “Balak  Ram,  Shri
 \Balbir  Singh,  Chowdhry
 :Baldey  Prakash,  Dr.
 ‘Banatwalla,  Shri  G.  M.
 Barman,  Shri  Palas
 Barrow,  Shri  A.  E.  T.
 <Basappa,  Shri  Kondajji
 “Basu,  Shri  Chitta
 ‘Bateshwar  Hamram,  Shri

 ‘Berwa,  Shri  Ram  Kanwar
 ‘Bhagat  Ram,  Shri
 “Bhanwar,  Shri  Bhagirath
 Bharat  Bhushan,  Shri
 ‘Bhattacharyya,  Shri  Shyamaprasanna
 ‘Birendra  Prasad,  Shri
 Borvle,  Shri  Yashwant

 ‘Aladi  Arun
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 Bosu,  Shri  Jyotirmoy
 Brahm  Perkash,  Chaudhury
 Brij  Raj  Singh,  Shri
 Burande,  Shrj  Gangadhar  Appa
 Chakravarty,  Prof.  Dilip
 Chand  Ram,  S>ri
 Chandan  Sinzh,  Shri
 Chandra  Shekhar,  Shrj
 Chandra  Shekhar  Singh,  Shri
 Chandra  Pal  Singh,  Shri
 Chandrappan,  Shri  C.  K.
 Chandravati,  Shrimatj
 Chatterjze,  Shri  Somnath
 Chaturbhuj,  Shri
 Chaturvedi,  Shri  Shambhu  Nath
 Chaudhary,  Shri  Motibhai  R.
 Chaudhry,  Shri  Ishwar
 Chaudhury,  Siri  Rudra  Sen
 Chauhan,  Shri  Nawab  Singh
 Chavda,  Shri  K.  8.
 Chhetri,  Shri  Chhatra  Bahadur
 Chowhan,  Shri  Bharat  Singh
 Dandavite,  Prof.  Madhu
 Danwe,  Shri  Pundalik  Hari
 Das,  Shri  S.  5.
 Das,  Shri  R.  P.
 Dasgupta,  Shri  K.  N.
 Dave,  Shri  Anant
 Dawn,  Shrj  Raj  Krishna
 Deo,  Shri  P.  K.
 Desai,  Shri  D.  D.
 Desai,  Shri  Morarji
 Deshmukh,  Shri  Nanaji
 Deshmukh,  Shri  Ram  Prasad
 Dhandayuthapani,  Shri  V.
 Dhara,  Shri  Sushi]  Kumar
 Dhillon,  Shrj  Iqbal  Singh
 Dhurve,  Shrj  Shyamlal
 Digvijoy  Narain  Singh,  Shri
 Durga  Chand,  Shri

 Dutt,  Shri  Asoke  Krishna
 Fazlury  Rahman,  Shri  4

 Fernandes,  Shri  George
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 Ganga  Bhakt  Singh,  ‘Shri
 Ganga  Singh,  Shri
 Gattani,  Shrj  हे,  0.
 Ghosal,  Shri  Sudhir
 Godara,  Ch.  Hari  Ram  Makkasar
 Gore,  Shrimati  Mrinal
 Goswami,  Shrimatj  Bibha  Ghosh
 Gowda,  Shri  S.  Nanjesha
 Goyal,  Shri  Krishna  Kumar
 Guha,  Prof.  Samar
 Gulshan,  Shri  Dhanna  Singh
 Gupta,  Shri  Kanwar  Lal
 ‘Salder,  Shrj  Krishna  Chandra
 Harikesh  Bahadur,  Shri
 Huzari,  Shri  Ram  Sewak
 Heera  Bhai,  Shri
 Hukam  Ram,  Shri
 Inder  Singh,  Shri
 Jatannathan,  Shri  S.
 Jugjivan  Ram,  Shri
 Jain,  Shri  Kacharulal  Hemraj
 Jain,  Shri  Kalyan
 Jain,  Shri  Nirmal  Chandra
 Jaiswal,  Shri  Anant  Ram
 Jasrotia,  Shri  Baldey  Singh
 Joshi,  Dr.  Murli  Manohar
 Kachwai,  Shri  Hukam  Chand
 Kaiho,  Shri
 Kailash  Prakash,  Shri
 Kakade,  Shri  Sambhajirao
 Kaldate,  Dr.  Bapu
 Kamath,  Shri  Hari  Vishnu
 Kamble,  Shri  B.  C.
 Kannan,  Shri  है
 Kapoor,  Shrj  L.  L.
 Kar,  Shri  Sarat
 Kasar,  Shri  Amrut
 Kaushik,  Shri  Purushottam
 Khalsa,  Shri  Basant  Singh
 Khan,  Shri  Ghulam  Mohammad
 Khan,  Shri  Kunwar  Mahmud  Ali
 Khan,  Shri  Mohd.  Shamsul  Hasan
 Khrime,  Shri  Rinching  Khandu-
 Kishore  Lal,  Shri

 Kisku,  Shri  Jadunatk
 Kodiyan,  Shri  P.  K.
 Kolanthaivelu,  Shri  R.
 Krishan  Kant,  Shri
 Kundu,  Shrj  Samarendra
 Kureel,  Shri  Jwala  Prasad
 Kureel,  Shrj  प्,  L.
 Kushwaha,  Shri  Ram  Naresh
 Lahanu  Shidava  Kom,  Shri
 Lalu  Prasad,  Shri
 Limaye,  Shri  Madhu
 Mahala,  Shri  K..  L.
 Mahale,  Shrj  Harj  Shankar
 Mahata,  Shri  C.  R.
 Mahj  Lal,  Shri
 Mahishi,  Dr.  Sarojini
 Maiti,  Shrimati  Abha
 Malhotra,  Shri  Vijay  Kumar
 Malik,  Shri  Mukhtiar  Singh
 Mallick,  Shri  Rama  Chandra
 Mandal,  Shri  B.  P.
 Mandal,  Shri  Dhanik  Lai
 Mandal,  Shri  Mukunda
 Mangal  Deo,  Shri
 Mankar,  Shrj  Laxman  Rao
 Mathur,  Shrj  Jagdish  Prasad
 Mayathevar,  Shri  K.
 Meerza,  Shri  Syed  Kazim  Ali
 Mehta,  Shri  Prasannbhai
 Mhalgi,  Shri  R.  K.
 Miri,  Shri  Goving  Ram
 Mishra.  Shri  Janeshwar
 Modak,  Shri  Bijoy
 Mohanarangam,  Shri  Ragavalu
 Mohd.  Hayat  Ali,  Shri
 Mohinder  Singh,  Shri

 Mondal,  Dr,  Bijoy
 Mritunjay  Prasad,  Shri
 Mukherjee,  Shri  Samar
 Multan  Singh,  Chaudhary
 Munda,  Shri  Govinda
 Munda,  Shri  Karia
 Murugaiyaa,  Shri  8,  G.
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 Murugesan,  Shri  A.
 Nahar,  Shri  Bijoy  Singh
 Nahata,  Shri  Amrit
 Nair,  Shri  M.  N,  Govindan
 Nayak,  Shri  Laxmi  Narain
 Nayar,  Dr.  Sushila
 Negi,  Shri  T.  S.
 Onkar  Singh,  Shri
 Oraon,  Shrj  Lalu
 Pajanor,  Shri  A.  Bala
 Pandey,  Shri  Ambika  Prasad
 Pandeya,  Dr.  Laxminarayan
 Pandit,  Dr.  Vasant  Kumar
 Paraste,  Shri  Dalpat  Singh
 Parmai  Lal,  Shri
 Parmar,  Shri  Natwarlal  B.
 Parthasarathy,  Shri  P.
 Paswan,  Shri  Ram  Vilas
 Patel,  Shri  Dharmasinhbhai
 Patel,  Shri  H.  M.
 Patel,  Km.  Maniben  Vallabhbhai
 Patel,  Shri  Meetha  Lal
 Patidar,  Shri  Rameshwar
 Patil,  Shri  Balasaheb  Vikhe
 Patil,  Shri  Chandrakant
 Patil,  Shri  S.  9,
 Patnaik,  Shri  Biju
 Patnaik,  Shri  Sivaji
 Patwary,  Shri  H.  L.
 Periasamy,’  Dr.  P.  V.
 Phirangi  Prasad,  Shri
 Pipil,  Shri  Mohan  Lal
 Pradhan,  Shri  Amar  Roy
 Pradhan,  Shri  Pabitra  Mohan
 Raghavendra  Singh.  Shri
 Raghavji,  Shri
 Raghu  Ramaish,  Shri  K.
 Rehi,  Shri  Ram  Lal
 Rai,  Shri  Gauri  Shankar
 Rai,  Shri  Narmada  Prasad
 Rai,  Shri  Shiv  Ram
 Raj  Keshar  Singh,  Shri
 Raj  Narain,  Shri  -
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 Rajan,  Shri  K.  A.
 Rajda,  Shri  Ratansinh
 Rakesh,  Shri  R,  N-
 Ram,  Shri  R.  ७
 Ram  Charan,  Shri
 Ram  Dhan,  Shri
 Ram  Gopal  Singh,  Chaudhury
 Ram  Kinkar,  Shri
 Ram  Kishan,  Shri
 Ram  Murti,  Shri
 Ram  Sagar,  Shri
 Ramachandran,  Shri  P.
 Ramalingam,  Shri  P.  s
 Ramapati  Singh,  Shri

 Ramaswamy,  Shri  S
 Ramdas  Singh,  Shri
 Ramji  Singh,  Dr.
 Ramjiwan  Singh,  Shri
 Ramoowalia,  Shri  Balwant  Singh
 Rangnekar,  Shrimati  Ahilya  P.
 Ranjit  Singh,  Shri
 Rathor,  Dr.  Bhagwan  Dass
 Ravindra  Pratap  Singh,  Shri
 Rodrigues,  Shri  Rudolph
 Rothuama,  Dr.  R.
 Roy,  Shri  A.  K.
 Roy,  Dr.  Saradish
 Saeed  Murtaza,  Shri
 Saha,  Shri  A.  K.
 Saha,  Shri  Gadadhar
 Sahoo,  Shri  Ainthu
 Sai,  Shri  Larang
 Sai,  Shri  Narhari  Prasad  Sukhdeo
 Saini,  Shri  Manohar  Lal
 Samantasinhera,  Shrj  Padmacharan
 Sanyal,  Shri  Sasankasekhar
 Saran,  Shri  Daulat  Ram
 Sarangi,  Shri  R.  P.
 Sarda,  Shri  K.
 ‘Sardar,  Shri  Mahendra  Narayan
 Sarkar,  Shri  §.  K.
 Sarsonia,  Shri  Shiv  Narain
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 Satapathy,  Shri  Devendra.
 Satya  Deo  Singh,  Shri
 Sen,  Shri  Robin
 Shah,  Shri  D.  P.
 Shah,  Shri  Surath  Bahadur
 Shaiza,  Shrimati  Rano  M.
 Shakya,  Dr.  Mahadeepak  Singh
 Shanti  Devi,  Shrimati
 Sharma,  Shri  Jagannath
 Sharma,  Shri  Rajendra  Kumar
 Sharma,  Shri  Yagya  Dati
 Shastii,  Shri  Bhanu  Kumar
 Shastri,  Shri  Ram  Dhari
 Shastri,  Shri  Y.  P.
 Shejwalkar,  Shri  N.  K.
 Sheo  Narain,  Shri
 Sher  Singh,  Prof.
 Sheth,  Shri  Vinodbhai  B.
 Shiv  Sampati  Ram,  Shri
 Shrikrishnga  Singh,  Shri
 Shukla,  Shri  Madan  Lal

 Singh,  Dr,  B.  N.
 Singha,  Shri  Sachindralal
 Sinha,  Shri  0.  M.
 Sinha,  Shri  H.  L.  P.
 Sinha,  Shri  M.  P.
 Sinha,  Shri  Purnanarayan
 Sinha,  Shri  Satyendra  Narayan
 Somani,  Shri  Roop  Lai
 Somasundaram,  Shri  S,  D.
 Sukhendra  Singh,  Shri
 Suman,  Shri  Ramji  Lal
 Suman,  Shri  Surendra  Jha
 Suraj  Bhan,  Shri
 Surya  Narain  Singh,  Shri

 Swamy,  Dr.  Subramaniam
 Swatantra,  Shri  Jagannath  Prasad
 Talwandi,  Shri  Jagdev  Singh
 Tan  Singh,  Shri
 Tej  Pratap  Singh,  Shri
 Thakur,  Shri  Aghan  Singh
 Tirkey,  Shri  Pius

 BHADRA  ३,  I000-  (SAKA)  (45t%  Amdt.)  Bill

 Tiwari,  Shri  Brij  Bhushan
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  Madan
 Tiwary,  Shri  Ramanand
 Tohra,  Shri  G.  S.
 Tripathi,  Shri  Madhav  Prasad
 Ugrasen,  Shri
 Vajpayee,  Shri  Atal  Bihari
 Varma,  Shri  Ravindra
 Vasisht,  Shri  Dharma  Vir
 Verma,  Shri  Brijlal
 Verma,  Shri  Hargovind
 Verma,  Shri  R.  L.  P.
 Verma,  Shri  Sukhdeo  Prasad
 Visvanathan,  Shri  C.  N.
 Yadav,  Shri  Hukmdeo  Narain
 Yadav,  Shri  Jagdampi  Prasad
 Yaduv,  Shri  Narsingh
 Yadav,  Shri  Ramjj  Lai
 Yadav,  Shri  Sharad
 Yadav,  Shri  Vinayak  Prasad
 Yadava,  Shri  Roop  Nath  Singh
 Yadvendra  Dutt,  Shri
 Yuvraj,  Shri
 Zulfiquarullah,  Shri

 NOES
 Ashan  Jafri,  Shri
 Ankineedu,  Shri  Maganti
 Ankineedu  Prasada  Rao,  Shri
 Arunachalam,  Shri  M.
 Barua,  Shri  Bedabrata
 Basu,  Shrj  Dhirendranath
 Bhakta,  Shri  Manoranjan
 Bonde,  Shri  Nanasahib
 Borooah,  Shri  D.  K.
 Burman,  Shri  Kirit  Bikram  Deb.»
 Chavan;  Shrimati  ‘P.
 Chavan,  Shri  Yeshwantrao
 Chikkalingiah,  Shri  K;
 Dabhi,  Shri  Ajitsingh
 Damor,  Shri  Somijibhai
 Dasappa,  Shri  Tulsidas
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 Deo,  Shri  द  Kishore  Chandra  S.  Pertin,  Shri.  Bakin
 Desai,  Shri  Hitendra  Poojary,  Shri  Janardhana

 Engti,  Shri  Biren  Pradhani,  Shri  K.

 -Gamit,  Shri  Chhitubhai  Pullaiah,  Shri  Darur

 George,  Shri  A.  C.  Qureshi,  Shri  Mohd.  Shafi

 Gode,  Shri  Santoshrao  Rachaiah,  Shri  B.

 -Gomango,  Shri  Giridhar  Ramalingam,  Shri  N.  Kudanthai

 «Gopal,  Shri  K.  Rao,  Shrimati  B.  Radhabai  Ananda

 Gotkhinde,  Shri  Annasaheb  Rao,  Shri  J.  Rameshwar
 Hande,  Shri  V.  G.  Rao,  Shri  M.  8,  Sanjeevi
 Haren  Bhumij,  Shri  Rao,  Shri  M.  Satyanarayan
 Jeyalakshmi,  Shrimati  द  Rathawa,  Shri  Amarsinh  V.
 Kadam,  Shri  8.  P.  Ravi,  Shri  Vayalar
 Kadannappalli,  Shri  Ramachandran  Reddi,  Shri  G.  S.
 Kamakshaiah,  Shri  D.  Reddy,  Shri  G.  Narsimha
 Karan  Singh,  Dr.  Reddy,  Shri  K.  Brahmananda
 Khan,  Shri  Ismail  Hossain  Reddy,  Shri  K.  Vijaya  Bhaskara
 Kidwai,  Shrimati  Mohsina  Reddy,  Shri  M,  Ram  Gopel
 Kolur,  Shri  Rajshekhar  Reddy,  Shri  P.  Bayappa
 Kozalram,  Shri  K,  T.  Reddy,  Shri  S.  R.
 Kunhambu,  Shri  K.  Roy,  Dr.  Saradish
 Lakkappa,  Shri  K.  Sathe,  Shri  Vasant
 Laskar,  Shri  Nihar  Seyid  Muhammad,  Dr.  V.  A.
 Mallanna,  Shri  K.  Shankar  Dev,  Shri  ;
 Mallikarjun,  Shri  Stephen,  Shri  C.  M.
 Mane,  Shri  Rajaram  Shankarrao  Subramaniam,  Shri  C.
 Mavalankar,  Prof.  P.  G.  Sunna  Sahib,  Shri  A.

 Swaminathan,  Shri  R.  ्

 Thakur,  Shri  Krishnarao
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  G.  S.

 Murthy,  Shri  M.  V.  Chandrashekhara  Thomas,  Shri  Skariah

 Naidu,  Shri  P.  Rajagopal  Thorat,  Shri  Bhausaheb

 Naik,  Shri  S.  मं.  Tombi  Singh,  Shri  N.

 Naik,  Shri  V.  P.  Tulsiram,  Shri  द

 Narayana,  Shri  K.  S.  Veerabhadrappa,  Shri  K.  8.

 Patel,  Shri  Ahmed  M.  .  Venkataraman,  Shri  R.

 “Patil,  Shri  ss.  8.  Set  Venkatareddy,  Shri  P.
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 MR.  SPEAKER:  Subject  to  correc-
 tion,  the  result*  of  the  division  is:

 Ayes  314;
 Noes  —  88

 The  motion  is  carried  by  a  majority
 of  the  total  membership  of  the  House
 and  by  a  majority  of  not  less  than
 two-thirds  of  the  Members  present  and
 voting.

 The  motion  was  adopted.
 Clause  45  was  added  to  the  Bill.

 SHRI  VASANT  SATHE:  Now  iet  is
 go  to  the  referendum.

 Clause  47
 MR.  SPEAKER:  I  am  not  clearing

 ‘the  lobbies  again.
 I  will  now  put  Clause  47  to  the  vote

 of  the  House.  This  being  a  Constitu-
 tion  (Amendment)  Bill,  voting  hus  to
 be  by  Division.

 The  question  is:
 “That  Clause  47  stand  part  of  the

 Bill.”

 The  Lok  Sabha  divided:
 Division  No.  29]

 AYES
 (12.03  hrs.

 Abdul  Lateef,  Shri
 Agrawal,  Shri  Satish
 Ahuja  Shri  Subhash
 Alhaj,  Shri  M.  A.  Hannan
 Amat,  Shri  D.
 Amin,  Prof.  R.  K.
 Anbalagan,  Shri  P.
 Ansari,  Shri  Faquir  Ali
 Argal,  Shri  Chhabiram
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 Arif  Beg  Shri
 Arunachalam,  Shri  द
 Asokaraj,  Shri  A.
 Bagri,  Shri  Mani  Ram
 Bahuguna,  Shrimati  Kamala
 Bairagi,  Shri  Jena
 Bal,  Shri  Pradyumna
 Balik  Ran  Shri
 Bal  :ir  Singh,  Chowdhry
 Baldev  Prakash,  Dr.
 Banatwalla,  Shri  G.  M.
 Barman,  Shri  Palas
 Basappa,  Shri  Kondajji
 Basu.  Shri  Chitta
 Buteshwar  Hemram,  Shri
 Berwa,  Shri  Ram  Kanwar
 Bhagat  Ram,  Shri
 Bhanwar,  Shri  Bhagirath
 Bharat  Bhushan,  Shri
 Bhattacharya,  Shri  Dinen
 Bhattacharyya,  Shri  Shyamaprasanna
 Birendra  Prasad  Shri
 Borole,  Shri  Yashwant
 Bosu,  Shri  Jyotirmoy
 Brahm  Perkash,  Chaudhury
 Brij  Raj  Singh,  Shri
 Chakravarty,  Prof.  Dilip
 Chand  Ram,  Shri
 Chandan  Singh,  Shri
 Chandra  Shekhar,  Shri
 Chandra  Shekhar  Singh,  Shri
 Chandra  Pal  Singh,  Shri
 Chandravati,  Shrimati
 Chatterjee  Shri  Somnath
 Chaturbhuj,  Shri
 Chaturvedi,  Shri  Shambhu  Nath
 Chaudhry,  Shri  Ishwar

 en
 *The  following  Members  .also  recorded  their  votes;

 AYES:  Sarvashri  Laljibhai,  Narendra  Singh.  Dinen
 Narzory,  Tridib  Chaudhuri,  Shrimati  Parvathi
 Akbar  Johan  Begum;

 Bhattacharya,  Charan
 Krishnan  and  Shrimati

 NOES:  Sarvashri  George  Mathew,  Tr  S.  Shrangare,  क्,  V.  G.  Raju,  KE.
 Ramamurthy  and  L.  K.  Doley.
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 Chaudhuri,  Shri  Tridib
 Chaudhury,  Shri  Rudra  Sen
 Chauhan,  Shri  Nawab  Singh
 Chavda  Shri  K.  Ss.
 Chhetri,  Shri  Chhatra  Bahadur
 Chowhan,  Shri  Bharat  Singh
 Dandavate,  Prof.  Madhu
 Danwe,  Shri  Pundalik  Hari
 Das,  Shri  S.  S.
 Das,  Shri  R.  P.
 Dasgupta  Shri  K.  N.
 Dave,  Shri  Anant
 Dawn,  Shri  Raj  Krishna
 Desai,  Shri  Dajiba
 Desai,  Shri  Morarji
 Deshmukh,  Shri  Nanaji
 Deshmukh,  Shri  Ram  Prasad
 Dhandayuthapani,  Shri  V.
 Dhara  Shri  Sushil  Kumar
 Dhillon,  Shri  Iqbal  Singh
 Dhurve,  Shri  Shyamlal
 Digvijoy  Narain  Singh,  Shri
 Durga  Chand,  Shri
 Dutt,  Shri  Asoke  Krishna
 Fazlur  Rahman,  Shri
 Fernandes  Shri  George
 Ganga  Bhakt  Singh,  Shri
 Ganga  Singh,  Shri
 Gattani,  Shri  R.  D.
 Ghosal,  Shri  Sudhir
 Godara,  Ch.  Hari  Ram  Makkasar
 Gore,  Shrimati  Mrinal
 Goswami  Shrimati  Bibha  Ghosh
 Gowda,  Shri  S.  Nanjesha
 Goyal,  Shri  Krishna  Kumar
 Guha,  Prof.  Samar
 Gulshan,  Shri  Dhanna  Singh
 Gupta,  Shri  Kanwar  Lal
 Halder,  Shri  Krishna  Chandra
 Harikesh  Bahadur  Shri

 Hazari,  Shri  Ram  Sewak
 Heera  Bhai,  Shri

 Hukam  Ram,  Shri
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 Inder  Singh,  Shri
 Jagannathan,  Shri  S.
 Jagjivan  Ram,  Shri
 dain  Shri  Kacharulal  Hemraj
 Jain,  Shri  Kalyan
 Jain,  Shri  Nirmal  Chandra
 Jaiswal,  Sh:i  Anant  Ram
 Jasrotia.  Shri  Baldev  Singh
 Joshi,  Dr.  Murli  Manohar
 Kachw.i,  Shri  Hukam  Chand
 Kino)  Sh.i
 Kailash  Prakash,  Shri
 Kakade,  Shri  Sambhajirao
 Kaldate,  Dr.  Bapu
 Kamath,  Shri  Hari  Vishnu
 Kamble,  Shri  B.  C.
 Kannan,  Shri  P.
 Kapoor  Shri  L,  L.
 Kar,  Shri  Sarat
 Kasar,  Shri  Amrut
 Kaushik,  Shri  Purushottam
 Khalsa,  Shri  Basant  Singh
 Khan,  Shri  Ghulam  Mohammad
 Khan,  Shri  Kunwar  Mahmud  Ali
 Khrime,  Shri  Rinching  Khandu
 Kishore  Lai,  Shri
 Kisku,  Shri  Jadunath
 Kolanthaivelu,  Shri  R.
 Krishan  Kant,  Shri
 Kundu,  Shri  Samarendra
 Kureel,  Shri  Jwala  Prasad
 Kureel.  Shri  R.  L.
 Kushwaha,  Shri  Ram  Naresh
 Lahanu  Shidava  Kom,  Shri
 Lalji  Bhai,  Shri
 Lalu  Prasad,  Shri
 Limaye,  Shri  Madhu
 Mahala,  Shri  K.  L.
 Mahale,  Shri  Hari  Shankar
 Mahata,  Shri  C.  हे.

 Mahi  Lal,  Shri

 Mahishi,  Dr.  Sarojini

 Maiti,  Shrimati  Abha
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 Malhotra,  Shri  Vijay  Kumar
 Malik  Shri.  Mukhtiar  singh
 Mallick,  Shri  Rama  Chandra
 Mandal,  Shri  B.  P.
 Mandal,  Shri  Dhanik  Lal
 Mandal,  Shri  Mukunda
 Mangal  Deo,  Shri
 Mankar,  Shri  Laxman  Rao
 Mathur,  Shri  Jagdish  Prasad
 Mavalankar,  Prof.  P.  G.
 Mayathevar,  Shri  K.
 Meerza,  Shri  Syed  Kazim  Ali
 Mehta,  Shri  Prasannbhai
 Mhalgi,  Shri  R.  K.
 Miri,  Shri  Govind  Ram
 Mishra,  Shri  Shyamnandan
 Modak,  Shri  Bijoy
 Mohanarangam,  Shri  Ragavalu
 Mondal,  Dr.  Bijoy
 Mritunjay  Prasad,  Shri
 Mukherjee,  Shri  Samar
 Multan  Singh,  Chaudhary
 Munda,  Shri  Govinda
 Munda,  Shri  Karia
 Nahar,  Shri  Bijoy  Singh
 Nahata,  Shri  Amrit
 Nayak,  Shri  Laxmi  Narain
 ‘Nayar,  Dr.  Sushila
 Negi,  Shri  T.  S.
 Onkar  Singh,  Shri
 Oraon,  Shri  Lalu
 Pajanor,  Shri  A.  Bala
 Pandey,  Shri  Ambika  Prasad
 Pandeya,  Dr.  Laxminarayan
 Pandit,  Dr.  Basant  Kumar

 Paraste,  Shri  Dalpat  Singh
 Parmai  Lai,  Shri
 Parmar,  Shri  Natwarlal  8.
 Parthasarthy,  Shri  P.
 Paswan,  Shri  Ram  Vilas

 Patel,  Shri  Dharmasinhbhai

 Patel,  Shri  H.  M.

 Patel,  Shri  Meetha  Lal

 Patidar,  Shri  Rameshwar
 Patil,  Shri  Balasheb  Vikhe
 Patil,  Shri  Chandrakant
 Patil,  Shri  S.  D.
 Patnaik.  Shri  Biju
 Patnaik,  Shri  Sivaji
 Periasamy,  Dr.  P.  द
 Phirangi  Prasad,  Shri
 Pradhan,  Shri  Amar  Roy
 Pradhan,  Shri  Pabitra  Mohan
 Raghavendra  Singh,  Shri
 Raghavji,  Shri
 Raghu  Ramaiah,  Shri  K.
 Rahi,  Shri  Ram  Lal
 Rai,  Shri  Gauri  Shankar
 Rai,  Shri  Narmada  Prasad
 Rai,  Shri  Shiv  Ram
 Raj  Keshar  Singh,  Shri
 Raj  Narain,  Shri
 Rajda,  Shri  Ratansinh
 Rakesh,  Shri  R.  N.
 Ram,  Shri  R.  D.
 Ram  Charan,  Shri
 Ram  Dhan,  Shri
 Ram  Gopal  Singh,  Chaudhury
 Ram  Kinkar,  Shri
 Ram  Kishan,  Shri
 Ram  Murti,  Shri
 Ram  Sagar,  Shri
 Ramchandran,  Shri  P.
 Ramalingam,  Shri  P.

 Ramapati  Singh,  Shri
 Ramaswamy,  Shri  S.
 Ramdas  Singh.  Shri
 Ramji  Singh  Dr.
 Ramjiwan  Singh,  Shri
 Ramoowalia,  Shri  Balwant  Singh
 Rangnekar,  Shrimati  Ahilya  P.
 Ranjit  Singh,  Shri
 Rathor,  Dr.  Bhagwan  Dass
 Ravindra  Pratap  Singh,  Shri
 Rodrigues,  Shri  Rudolph
 Rothuama,  Dr.  R.
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 Roy,  Dr.  Saradish
 Saeed  Murtza,  Shri
 Saha,  Shri  A.  K,
 Saha,  Shri  Gadadhar
 Sahoo,  Shri  Ainthu
 Sai,  Shri  Larang
 Sai,  Shri  Narharl  Prasad  Sukhdeo
 Saini,  Shri  Manohar  Lal
 Samantasinhera,,  Ghri  Padmacharan
 Sanyal,  Shrj  Sasankasekhar
 Sarangi,  Shri  R.  P.
 Sarda,  Shri  S.  K.
 Sardar,  Shrj  Mahendra  Narayan
 Sarkar,  Shri  S.  K.
 Sarsonia,  Shri  Shiv  Narain
 Satapathy,  Shri  Devendra
 Satya  Deo  Singh,  Shri
 Sayian  Wala,  Shri  Mohinder  Singh
 Sen,  Shri  Robin
 Shah,  Shri  D.  P.
 Shah,  Shri  Surath  Bahadur
 Shaiza,  Shrimati  Rano  M,
 Shakya.  Dr.  Mahadeepak  Singh
 Shanti  Devi,  Shrimati
 Sharma,  Shri  Jagannath
 Sharma,  Shrj  Rajendra  Kumar
 Sharma,  Shri  Yagya  Datt
 Shastri,  Shri  Bhanu  Kumar
 Shastri,  Shri  Ram  Dhari
 Shastri,  Shri  Y.  P.
 Shejwalkar,  Shri  N.  K.
 Sheo  Narain,  Shri
 Sher  Singh,  Prof.
 Sheth,  Shri  Vinodbhai  B.
 Shiv  Sampati  Ram,  Shri
 Shrikrishna  Singh,  Shri
 Sukla,  Shri  Chimanbhai  H.  (Rajkot)
 Shukla,  Shri  Madan  Lal
 Singh,  Dr.  B.  N.
 Singha,  Shrj  Sachindralal
 Sinha,  Shri  C,  M.
 Sinha,  Shri  M.  P.

 Sinha,  Shri  Purnanaryan
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 Sinha,  Shri  Satyendra  Narayan.
 Somani,  Shri  Roop  Lal
 Somasundaram,  Shri  8.  D.
 Sukhendra  Singh,  Shri
 Suman,  Shri  Ramji  Lai
 Suman,  Shri  Surendra  Jha
 Suraj  Bhan,  Shri
 Surya  Narayan  Singh,  Shri
 Swamy,  Dr.  Subramaniam
 Swatantra,  Shri  Jagnnath  Prasad
 Talwandi,  Shri  Jagdev  Singh
 Tan  Singh,  Shri
 Tej  Pratap  Singh,  Shri
 Thakur,  Shri  Aghan  Singh
 Tirkey,  Shri  Pius
 Tiwari,  Shri  Brij  Bhushan

 Tiwary.  Shri  D.  N.

 Tiwary,  Shri  Madan

 Tiwary,  Shri  Ramanand

 Tohra,  Shri  G.  S..

 Tripathi,  Shri  Madhav  Prasad

 Ugrasen,  Shri

 Vajpayee,  Shri  Ata)  Bihari

 Varma,  Shri  Ravindra

 Verma,  Shri  Brijlal
 Verma,  Shri  Hargovind

 Verma,  Shri  R.  L.  P.

 Verma,  Shri  Sukhdeo  Prasad

 Visvanathan,  Shri  C.  N.

 Yadva,  Shri  Hukmdeo  Narain

 Yadav,  Shri  Jagdambi  Prasad
 Yadava,  Shri  Narsingh
 Yadav,  Shri  Ramji  Lal

 Yadav,  Shri  Sharad

 Yadav,  Shri  Vinayak  Prasad

 Yadava,  Shri  Roop  Nath  Singh
 Yadvendra  Dutt,  Shri

 Yuvraj,  Shri
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 NOES...

 Ahsan  Jafri,  Shri
 ¢tAkbar  Jahan  Begum,  Shrimati
 Ankineedu,  Shri  Maganti
 Ankineedu:Prasada  Rao,  Shri
 Arunachalam,  Shri  M.
 Balakrishniah,  Shri  T.
 Barrow,  Shri  A,  E.  T.
 Barua,  Shri  Bedabrata
 Basu,  Shri  Dhirendranath
 Bhakta,  Shri  Manorajan
 Bonde,  Shri  Nanasahib
 Borooah,  Shri  D.  K.
 Burman,  Shri  Kirit  Bikram  Deb
 Charan  Narzary,  Shri
 Chavan,  Shrimati  P.
 Chavan,  Shri  Yeshwantrao
 Chikkalingiah,  Shri  K.
 Dabhi,  Shri  Ajitsinh
 Damor,  Shri  Somjibhai
 Dasappa,  Shri  Tulsidas
 Deo,  Shri  P.  K.
 Deo,  Shri  V.  Kishore  Chandra  S.
 Desai,  Shri  Hitendra
 Doley,  Shri  L.  K.
 Engti,  Shri  Biren
 Gamit,  Shri  Chhitubhai

 sGeorge,  Shri  A.  C.
 Gode,  Shri  Santoshrao
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Gotkhinde,  Shri  Annasaheb
 Haren  Bhumij,  Shri
 Jeyalakshmi,  Shrimati  दि
 Kadam.  Shri  B.  P.
 Kadannappalli,  Shri  Ramachandran
 Kamakshaiah,  Shri  D.
 Karan  Singh,  Dr.
 Khan,  Shri  Ishmaii  Hossain
 Kidwai,  Shrimati  Mohsina
 Kolur,  Shri:  Raeshjkhar

 Kosalram,  Shri  K.  F.
 Kunhambu,  Shri  K...
 Lakkappa,  Shri  K.

 Laskar,  Shrj  Nihar

 Mallanna,  Shri  K.
 Mallikarjun,  Shri
 Mane,  Shri  Rajaram  Shankarrao.
 Mathew,  Shri  George
 Mirdha,  Shri  Nathu  Ram
 Mishra,  Shri  G.  8.
 Murthy,  Shrj  M.  V.  Chandrashekharar
 Murugesan,  Shri  A.

 Naidu,  Shri  P.  Rajagopal
 Naik,  Shri  S.  H.
 Naik,  Shri  दि  P.
 Narayana,  Shri  K.  S.
 Patel,  Shri  Ahmed  M.
 Patil,  Shri  S.  8.
 +tPatwary,  Shri  H,  L.
 Pertin,  Shri  Bakin
 Poojary,  Shri  Janardhana

 Pradhani,  Shri  K.
 Pullaiah,  Shri  Darur
 Qureshi,  Shri  Mohd.  Shafi  a
 Rachaiah,  Shri  B.
 Raju,  Shri  P.  V.  G.
 Ramamurthy,  Shri  K.
 Rao,  Shrimati  B.  Radhabai  Ananda:
 Rao,  Shri  J.  Rameshwar
 Rao,  Shri  M.  S.  Sanjeevi
 Rao,  Shri  M.  Satyanarayan
 Rathawa,  Shri  Amarsinh  V.
 Ravi,  Shrj  Vayalar
 Reddi,  Shri  0.  8.

 Reddy,  Shri  G.  Narsimha

 Reddy,  Shri  K.  Brahmananda
 Reddy,  Shri  K.  Obul

 Reddy,  Shri  K.  Vijaya  Bhaskara
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P.  Bayappa  ie

 ttWrongly  voted  for  NOES.
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 Reddy,  Shri  S,  R.
 -Roy,  Shri  Saugata
 “Bathe,  Shri  Vasant
 Seyid  Muhammad,  Dr,  द  A.
 ‘Shankar  Dev,  Shri
 *  Shrangare.  Shri  T,  S.
 “Stephen,  Shri  Cc.  M.
 ‘Subramaniam,  Shri  C.

 Sunna  Sahib,  shri  A.
 “Swaminathan,  Shri  R.  ्
 *hakur,  Shri  Krishnarao
 Thorat.  Shri  Bhausaheb

 “Tombj  Singh,  Shri  N.
 *Tulsiram,  Shri  दि
 ‘Weerabhadrappa.  Shri  K.  S.

 “Wenkataraman,  Shri  R.
 “Wenkatareddy,  Shri  P.

 MR.  SPEAKER:  Subject  to  correc-
 ‘fion,  the  result*  of  the  division  is:

 Ayes:  299;
 Noes:  97.

 The  motion  is  carried  by  a  majorily
 ‘of  the  total  membership  of  the  ‘louse
 ama  by  a  majority  of  not  less  than
 two-thirds  of  the  Members  present

 sand  voting.
 The  motion  was  adopted,

 Clause  47  was  ndded  to  the  Bill.

 MR.  SPEAKER:  Now  we  come  to
 ‘the  Clauses  which  may  be  put  toge-
 ther  to  the  House  for  special  mainrity

 “by  division,
 The  question  is:

 “That  Clauses  4  to  7,
 Clause  10
 Clauses  2  to  14,
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 Clause  25  as  amended,
 Clauses  6  to  20,
 Clause  2  as  amended,
 Clause  22  as  amended,
 Clauses  23  to  25,
 Clause  26  ag  amended.
 Clauses  27  to  34,
 Clause  36,
 Clause  37,
 Clause  39,
 Caluse  40,
 Clause  4),  aa  amended,
 Clause  42
 Clause  43,
 Clause  46,
 Clause  48,
 Clause  49,

 and  Clause  L  as  amended,
 stand  part  of  the  Bill.”

 The  Lok  Sabha  divided:

 Division  No,  30]  (12.05,  hrs.

 AYES

 Abdul  Lateef,  Shrj
 Agrawal,  Shri  Satish
 Ahsan  Jafri,  Shri
 Ahuja.  Shri  Subhash
 Akbar  Jahan  Begum,  Shrimati
 Alhaj,  Shri  M.  A.  Hannan  ‘
 Amat,  Shri  D.
 Amin,  Prof  R.  K.
 Anbalagan,  Shri  P.
 Ankineedu,  Shri  Maganti
 Ankinesdu  Prasada  Ran.  Shri
 Ansari,  Shri  Faquir  Ali

 ‘The  following  Member’,  also  revorded  their  votes:
 AYES:  Sarvshri  Janeshwar  Mishra.Zulfiquarulla,  हें,  L.  P.  Sinha,
 Motibhal  R.  Chaudhary.  Daulat  Bam  Saran.  Narendra  Singh.  Dharma  Vir
 Vashist,  H.  L.  Patwary,  Km.  Maniben  Vallabhbhai  Pate’.  Shrimati  Akbar
 Jahan  Begum  and  Sarvshri  Mohd.  Shamsul  Hasan  Khan,  Mohd.  Hayat
 Ali  and  Gangadhar  Appa  Burande:

 “WOES:  Shri  N.  Sreekantan  Nair.



 Argal,  Shri  Chhabiram
 Arif  Beg,  Shri
 Arunachalam,  Shri  M.
 Arunachalam,  Shri  V.
 Asokaraj,  Shri  A.
 Bagri,  Shri  Mani  Ram
 Bahuguna,  Shrimaii  Kamala
 Bairagi,  Shri  Jena
 Bal,  Shri  Pradyumna
 Balak  Ram,  Shri
 Balbir  Singh,  Chowdhry
 Baldev  Prakash,  Dr.
 Banatwalla,  Shri  G.  M.
 Burman,  Shri  Palas
 Barrow,  Shri  A.  E.  T.
 Basappa.  Shri  Kondajji
 Basu,  Shri  Chitta
 Basu,  Shri  Dhirendranath
 Bateshwar  Hemram,  Shri
 Berwa.  Shri  Ram  Kanwar
 Bhagat  Ram,  Shri
 Bhakta,  Shri  Manoranjan
 Bhanwar,  Shri  Bhagirath
 Bharat  Bhushan,  Shri
 Bhattacharya,  Shri  Dinen

 Bhaitacharyya,  Shri  Shyamaprasanna
 Birendra  Prasad,  Shri
 Bonde,  Shri  Nanasahib
 Barole,  Shri  Yashwant
 Borooah,  Shri  D  K.
 Bosu,  Shri  Jyotirmoy
 Brahm  Perkash,  Chaudhury
 Brij  Raj  Singh,  Shri
 Burande,  Shri  Gangadhar  Appa
 Burman,  Shri  Kirit  Bikram  Deb
 Chakravarty,  Prof,  Dilip
 Chang  Ram,  Shri
 Chandan  Singh,  Shri
 Chandra  Shekhar,  Shri
 Chandra  Shekhar  Singh,  Shri
 Chandra  Pal  Singh,  Shri

 Chandreppan,  Shri  C.  K.
 Chandravati,  Shrimati
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 Charan  Narzary,  Shri.
 Chatterjee,  Shri  Somnath
 Chaturbhuj,  Shri
 Chaturvedi,  Shri  Shambhu  Nath
 Chaudha-y,  Shri  Motibbai  R.
 Chaudhry,  shri  Ishwar
 Chaudhuri,  Shri  Tridib
 Chaudhury,  Shri  Rudra  Sen
 Chauhan,  Shri  Nawab  Singh
 Chavan,  Shrimati  ए,
 Chavan,  Shri  Yeshwantrao
 Chavda,  Shri  K.  5.
 Chhetri,  Shri  Chhatra  Bahadur
 Chowhan,  Shri  Bharat  Singh:
 Dabhi,  Shri  Ajitsinh
 Damor,  Shrj  Somjibhai
 Dandavate,  Prof,  Madhu
 Danwe,  Shri  Pundalik  Hari
 Das,  Shri  8,  S.
 Das,  Shri  R.  P.
 Dasappa,  Shri  Tulsidas
 Dasgupta,  Shri  K.  N.
 Dave,  Shri  Anant
 Dawn,  Shri  Raj  Krishna

 Deo,  Shri  ४,  K.
 Deo,  Shri  V.  Kishore  Chandra  5.
 Desai,  Shri  Dajiba
 Desai,  Shri  Hitendra
 Desai,  Shrj  Morarji
 Deshmukh,  Shri  Nanaji
 Deshmukh,  Shri  Ram  Prasad
 Dhandayuthapani,  Shri  V.
 Dhara,  Shri  Sushi!  Kumar
 Dhillon,  Shri  Igbal  Singh
 Dhurve,  Shri  Shyamlal
 Digvijoy  Narain  Singh,  Shri
 Durga  Chand,  Shri
 Dutt,  Shri  Asoke  Krishna
 Fazlur  Rahman,  Shri
 Fernandes,  Shri  George
 Gamit,  Shri  Chhitubhaj
 Ganga  Bhakt  Singh,  ‘Shri
 Ganga  Singh,  Shri
 Gattani,  Shri  R.  D.
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 George,  Shri  A.  C.
 Ghosal,  Shrj  Sudhir
 Godara,  Ch.  Hari  Ram  Makkasar
 Gode,  Shri  Santoshrao
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Gore,  Shrimati  Mrina}
 Goswami,  Shrimafi  Bibha  Ghosh
 Gotkhinde,  Shri  Annasaheb

 Gowda,  Shri  S,  Nanjesha
 Goyal,  Shri  Krishna  Kumar
 Guha,  Shri  Samar
 Gulshan,  800  Dhanna  Singh
 Gupta,  Shri  Kanwar  Lal
 Halder,  Shri  Krishna  Chandra
 Haren  Bhumji,  Shri
 Harikesh  Bahadur,  Shri
 Hazari,  Shri  Ram  Sewak
 Heera  Bhai,  Shri
 Hukam  Ram,  Shri
 Inder  Singh,  Shri
 Jagannathan,  Shri  S.
 Jagjivan  Ram,  Shri
 Jain,  Shri  Kacharulal  Hemrej
 Jain,  Shri  Kalyan
 Jain,  Shri  Nirmal  Chandra
 Jaiswal,  Shri  Anant  Ram
 Jasrotia,  Shri  Baidev  Singh
 Jeyalakshmi,  Shrimati  फ
 Joshi,  Dr.  Murli  Manohar
 Kachwai,  Shri  Hukam  Chand
 Kadam,  Shri  B.  P.
 Kadannappalli,  Shri  Ramachandran
 Kaiho,  Shri
 Kailash  Prakash,  Shri
 Kakade,  Shrj  Sambhajirao
 Kaldate,  Dr.  Bapu
 Kamakshaiah,  Shri  D.
 Kamath,  Shri  Hari  Vishnu
 Kamble,  Shri  8.  0.
 Kannan,  Shri  P.

 Kapoor,  Shri  L.  L.
 Kar,  Shri  Sarat
 Karan  Singh,  Dr.
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 Kasar,  Shri  Amrut
 Kaushik,  Shri  Purushottam
 Khalsa,  Shri  Basant  Singh
 Khan,  Shri  Ghulam  Mohammad
 Khan,  Shri  Ismail  Hossain
 Khan,  Shrj  “Kunwar  Mahmud  Ali
 Khan,  Shri  Mohd.  Shamsul  Hasan
 Kidwai,  Shrimati  Mohsina
 Khrime,  Shri  Rinching  Khandu
 Kishore  Lal,  Shri
 Kisku,  Shri  Jadunath
 Kodiyan,  Shri  ९.  K.
 Kolanthaivelu,  Shri  R.
 Kolur,  Shrj  Rajshekhar
 Kosalram,  Shrj  K.  T.
 Krishan  Kant,  Shri
 Krishnan,  Shrimati  Parvati
 Kundu,  Shri  Samarendra
 Kunhambu,  Shri  K.
 Kureel,  Shri  Jwala  Prasad
 Kuree],  Shri  मे,  L.
 Lahanu  Shidava  Kom,  Shri
 Lakkappa,  Shri  K.
 Lakshminarayanan,  Shri  M.  R.
 Lalji  Bhai,  Shri
 Lalu  Prasad,  Shri
 Laskar,  Shrj  Nihar
 Limaye,  Shri  Madhu
 Mahala,  Shri  K.  L.
 Mahale,  Shri  Hari  Shanker
 Mahata,  Shri  C.  R.
 Mahi  Lal,  Shri
 Mahishi,  Dr.  Sarojint
 Maiti,  Shrimati  Abhe
 Malhotra,  Shri  Vijay  Kumar
 Malik,  Shrj  Mukhtiar  Singh
 Mallanna,  Shri  K.
 Mallick,  Shri  Rama  Chandra
 Mallikarjun,  Shri
 Mandal,  Shri  B.  P.
 Mandal,  Shri  Mukunda
 Mangal  Deo,  Shri
 Mankar,  Shri  Laxman  Rao
 Mathew,  Shri  George
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 Mathur,  Shri  Jagdish  Prasad
 Mavalankar,  Prof.  P.  G.
 Mayathevar,  Shri  K.
 Meerza,  Shri  Syed  Kazim  Ali
 Mehta,  Shri  Presennbhai
 Mhalgi,  Shri  R.  K.
 Mirdha,  Shri  Nathu  Ram
 ‘Mirt,  Shri  Govind  Ram
 Mishra,  Shri  G.  s.
 Mishra,  Shri  Janeshwar
 Mishra,  Shri  Shyammandan
 Modak,  Shri  Bijoy
 Mohanarangam,  Shri  Ragavalu
 Mohd.  Hayat  Ali,  Shri
 Mondal,  Dr.  Bijoy
 Mritunjay  Prasad,  Shri
 Mukherjee,  Shri  Samar
 Multan  Singh,  Chaudhary
 Munda,  Shri  Govinda
 Munda,  Shri  Karia
 Murthy,  Shri  M.  प्  Chandrashekhara
 Murugaiyan,  Shri  S.  G.
 Murugesan,  Shri  A.
 Nahar,  Shri  Bijoy  Singh
 Naidu,  Shri  P.  Rajagopal
 Naik,  Shri  S.  H.
 Naik,  Shri  ्  P.
 Nair,  Shri  M.  N.  Govindan
 Narayana,  Shri  K.  S.
 Narendra  Singh  Shri
 Nayak,  Shri  Laxmi  Narain
 Nayar,  Dr.  Sushila
 Negi,  Shri  T,  8.
 Onkar  Singh,  Shri
 Oraon,  Shri  Lalu
 Pajnor,  Shri  A.  Bala
 Pandey,  Shri  Ambika  Prasad
 Pandeya,  Dr.  Laxminarayan
 Pandit,  Dr.  Vasant  Kumar
 Paraste,  Shri  Dalpat  Singh
 Parmai  Lal,  Shri
 Parmar,  Shri  Natwarlal  B.
 Parthasarathy,  Shri  P,

 Paswan,  Shri  Ram  Vilas
 Patel,  Shri  Ahmed  M.
 Patel,  Shri  Dharmasinhbhai
 Patel,  Shri  H.  M.
 Patel,  Km.  Maniben  Vallabhbhai
 Patel,  Shri  Meetha  Lal
 Patidar,  Shri  Rameshwar
 Patil,  Shri  Balasaheb  Vikhe
 Patil,  Shri  Chandrakant
 Patil,  Shri  8.  8.
 Patil,  Shri  S.  D.
 Patnaik,  Shri  Biju
 Patnaik,  Shri  Sivaji
 Patwary,  Shri  H.  L.
 Periasamy,  Dr.  P.  म,
 Phirangi  Prasad,  Shri
 Pipil,  Shri  Mohan  Lal
 Poojary,  Shri  Janardhana
 Pradhan,  Shri  Amar  Roy
 Pradhan,  Shri  Pabitra  Mohan
 Pradhani,  Shri  K.
 Pullaiah,  Shri  Darur
 Qureshi,  Shri  Mohd.  Shafi
 Rachaiah,  Shri  B.
 Raghavendra  Singh,  Shri
 Raghavji  Shri
 Raghu  Ramaiah,  Shri  K.
 Rahi,  Shri  Ram  Lal
 Rai,  Shri  Gauri  Shankar
 Rai,  Shri  Narmada  Prasad
 Rai,  Shri  Shiv  Ram
 Raj  Keshar  Singh,  Shri
 Raj  Narain,  Shri
 Rajan,  Shri  K.  A.
 Rajda,  Shri  Ratansinh
 Rakesh,  Shri  R.  N.
 Ram,  Shri  R.  D.
 Ram  Charan,  Shri
 Ram  Dhan,  Shri
 Ram  Gopal  Singh,  Chaudhury
 Ram  Kinkar,  Shri
 Ram  Kishan,  Shri
 Ram  Murti,  Shri
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 Ram  Sagar,  Shri
 Ramachandran,  Shri  P.
 Ramalingam,  Shri  P,  S.
 Ramamurthy,  Shri  K.
 Ramapati  Singh,  Shri
 Ramaswamy,  Shri  S.
 Ramdas  Singh,  Shri
 Ramji  Singh,  Dr.
 Ramjiwan  Singh,  Shri
 Ramoowalia,  Shrj  Balwant  Singh
 Rangnekar,  Shrimati  Ahilya  P.
 Ranjit  Singh,  Shri
 Rao,  Shrimati  B.  Radhabhai  Ananda
 Rao,  Shri  J.  Rameshwar
 Rao,  Shri  M.  S.  Sanjeevi
 Rao,  Shri  M.  Satyanarayan
 Rathawa,  Shri  Amarsinh  ्  2

 Rathor,  Dr.  Bhagwan  Dass
 Ravi,  Shri  Vayalar
 Ravindra  Pratap  Singh,  Shri
 Reddi,  Shri  G.  S.
 Reddy,  Shri  G.  Narsimha
 Reddy,  Shri  K.  Brahmananda
 Reddy,  Shri  K.  Vijay  Bhaskara
 Reddy,  Shri  M.  Ram  Gopal
 Reddy,  Shri  P.  Bayappa
 Reddy,  Shri  S.  R.
 Rodrigues,  Shri  Rudolph
 Rothuama,  Dr.  R.
 Roy,  Shri  A.  K.

 Roy,  Dr.  Saradish
 Roy,  Shri  Saugata
 Saeed  Murtaza,  Shri
 Saha,  Shri  A.  K.
 Saha,  Shri  Gadadhar
 Sahoo,  Shri  Ainthu
 Sai,  Shrj  Narhari  Prasaq  Sukhdeo
 Sai,  Shri  Narhari  Prasad
 Saini,  Shri  Manohar  Lal
 Samantasinhera,  Shri  Padmacharan
 Sanyal,  Shrj  Sasansekhar
 Saran,  Shri  Daulat  Ram
 Sarangi,  Shri  ्,  P.
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 Sarda,  Shri  8.  K.
 Sardar,  Shri  Mahendra  Narayan
 Sarkar,  Shri  S,  K.
 Sarsonia,  Shri  Shiv  Narain
 Satapathy,  Shri  Devendra
 Sathe,  Shri  Vasant
 Satya  Deo  Singh,  Shri
 Satyanarayana,  Shrj  Dronam  Raju

 Sayian  Wala,  Shri  Mohinder  Singh
 Sen,  Shri  Robin
 Seyid  Muhammad,  Dr.  V.  A.

 Shah,  Shri  D.  P
 Shah,  Shri  Surath  Bahadur
 Shaiza,  Shrimati  Rano  M.
 Shakya,  Dr.  Mahadeepak  Singh
 Shankar  Dev,  Shri
 Shanti  Devi,  Shrimati
 Sharma,  Shri  Jagannath
 Sharma,  Shri  Rajendra  Kun.ar
 Sharma,  Shri  Yagya  Dutt
 Shastri,  Shri  Bhanu  Kumar
 Shastri,  Shri  Ram  Dhari
 Shastri,  Shri  Y.  P.
 Shejwalkar,  Shri  N.  K.
 Sheo  Narain,  Shri
 Sher  Singh,  Prof.
 Sheth,  Shri  Vinodbhai  B.
 Shiv  Sampati  Ram,  Shri
 Shrangare,  Shri  T.  S.
 Shrikrishna  Singh,  Shri
 Shukla,  Shri  Madan  Lal
 Singh,  Dr.  B.  N.
 Singha,  Shri  Sachindralal

 Sinha,  Shri  C.  M.
 Sinha,  Shri  H.  L.  P.
 Sinha,  Shri  M.  P.
 Sinha,  Shri  Purnanarayan
 Sinha,  Shri  Satyendra  Narayan
 Somani,  Shri  Roop  Lal
 Somasundram,  Shri  S.  D.
 Stephen,  Shri  C.  M.
 Subramaniam,  Shri  C.
 Sukhendra  Singh,  Shri
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 Suman,  Shri  Ramji  La}
 Suman,  Shri  Surendra  Jha
 Sunna  Shahib,  Shri  A.
 Suraj  Bhan,  Shri
 Surya  Narain  Singh,  Shri
 Swaminathan,  Shri  R.  V.
 Swamy,  Dr.  Subramanium
 Swatantra,  Shri  Jagannath  Prasad
 Talwandi,  Shri  Jagdev  Singh
 Tan  Singh,  Shri
 Tej  Pratap  Singh,  Shri
 Thakur,  Shri  Aghan  Singh
 Thakur,  Shri  Krishnarao
 Thomas,  Shri  Skariah
 Thorat,  Shrj  Bhausaheb
 Tirkey,  Shri  Pius
 Tiwari,  Shri  Brij  Bhushan
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  Madan
 Tiwary,  Shri  Ramanand
 Tohra,  Shri  G.  S.
 Tombi  Singh,  Shri  N.
 Tripathi,  Shri  Madav  Prasad
 Tulsiram,  Shri  V.
 Ugrasen,  Shri
 Vajpayee,  Shri  Atal  Bihari
 Varma,  Shri  Ravindra
 Vasisht,  Shri  Dharma  Vir
 Veerbhadrappa,  Shri  K.  S.
 Venkataraman,  Shri  R.
 Venkatareddy,  Shri  P.
 Verma,  Shri  Brijlal
 Verma,  Shri  Hargovind
 Verma,  Shri  R.  L.  P.
 Verma,  Shri  Sukhdeo  Prasad
 Visvanathan,  Shri  C.  N.
 Yadav,  Shri  Hukmdeo  Narain
 Yadav,  Shri  Jagdambi  Prasad
 Yadav,  Shri  Narsingh
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 Yadav,  Shri  Ramji  Lal
 Yadav,  Shri  Sharad
 Yadav,  Shri  Vinayak  Prasad
 Yadava,  Shri  Roop  Nath  Singh
 Yadvendra  Dutt,  Shri
 Yuvraj,  Shri
 Zulfiquarullah,  Shri

 NOES

 Chikkalingaiah,  Shri  K.
 Nair,  Shri  N.  Sreekantan

 MR.  SPEAKER:  Subject  to  corre2-
 tion,  the  result*  of  the  Division  j;  as
 follows:

 Ayes;  405;
 Noes:  2

 The  motion  is  carried  by  a  majority
 of  the  total  membership  of  the  House
 and  by  a  majority  of  not  less  than
 two-thirds  of  the  Members  present
 and  voting.

 The  motion  was  adopted.
 Clauses  4  to  7,  10,  2  to  4  5  as
 amended,  6  to  20,  21  as  amended,  22
 as  amended,  23  to  25,  26  as  amended,
 27  to  34,  36,  37,  39,  40,  4  as  amended,
 42,  43,  46,  48,  49  and  Clause  i  as
 amended  were  added  to  the  Bill.

 MR.  SPEAKER:  The  question  Is:
 “That  the  Enacting  Formula  and

 the  Title  stand  part  of  the  Bill.”
 The  motion  was  adopted,

 The  Enacting  Formula  and  the  Title
 were  added  to  the  Bill.

 MR.  SPEAKER:  Now  the  Law
 Minister  to  move  for  the  Third
 Reading.

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI

 *(i)  The  result  of  this  Division  applies  to  each  of  the  Clauses  4  to  7
 i0.  2  to  i4,  5  as  amended,  6  to  20,  2i  as  amended,  22  as  amended,  23
 to  25,  26  as  amended,  27  to  34,  36,  37,  39,  40,  4  as  amended,  42,  43  46,  ae
 ey  and  Clause  1 as  amended,  separately.

 (ii)  The  following  Members  also  recorded  their  votes  for  AYES:
 Sarvshri  Amrit  Nahata,  Ram  Naresh  Kushwaha  and  PVG  Raju.



 पड  ~«‘Conatitetion.

 SHANTI  BHUSHAN):
 move;

 “That  the  Bill,  as  amended,  be
 passed.”
 I  do  not  have  to  make  a  _  long

 speech,  except  to  express  my  grateful
 thanks  to  all  the  sections  of  the  House
 who  have  supported  the  passing  of
 this  Bill;  and  we  can  only  celebrate
 is  as.  a  historic  occasion,  because  this
 is  only  a  humble  effort  to  make  the
 Constitution  such  which  will  help  the
 people  of  this  country  in  mecting
 their  aspirations,  in  safeguarding
 their  rights  and  in  paving  the  way
 for  a  more  glorious  future  for  them-
 selves

 Sir,  with  these  words  I  commend
 to  all  the  sections  of  the  House  to
 pass  this  Bi'!l  with  one  voice.  Thank
 you  very  much,

 MR.  SPEAKER:
 “That  the  Bill,  as  amended,  be

 passed.”
 SHRI  JYOTIRMOY  BOSU  (Dia-

 mond  Harbour):  I  have  nothing  to
 say,  except  that  even  to-day  there  are
 5  States  in  the  country,  viz.,  U.P.,
 Rajasthan,  Madhya  Pradesh,  Jammu
 and  Kashmir  and  Andhra  Pradesh
 where  these  mini-MISAs  are  still  in
 existence.  y  would  request  the  hon,
 Prime  Minister  to  take  steps  to  see
 that  these  mini-MISAs  are  removed,
 in  keeping  with  the  spirit  that  is
 prevailing  at  the  Centre.

 Sir,  I  beg  to

 Motion  moved:

 The  State  legislatures  have  been
 empowered  to  enact  the  Preventive

 Detention  Act.  That  is  also  a
 dangerous  thing,  and  in  keeping  with
 the  spirit  of  the  Central  Government
 this  shold  come  in  the  Concurrent
 List.  That  is  al)  what  I  wanted  to
 say.

 श्री.  राज  नारायण  (  रायबरेली)  :
 अध्यक्ष  महोदय,  मैं  इस  भ्रवसर  पर  भारी
 दिल  से  बोल  रहा  हूं।  जनता  पार्टी  ने  एक
 लिखित  चुनाव  घोषणा  पत्र  वितरित  किया
 था।  मैं  प्रपने  भ्रादरणीय  मित्र  श्री  शान्ति-
 भूषण  जी  से,  जो  इस  समय  कामून  मंत्री  हैं,

 AUGUST  23,  3908  pe  Ath  Amdt)  BU  556

 निवेदन  करता  चाहूंगा  कि  वह  जनता  बारी
 के  चुनाव  धोषणा  पत्र  के 12  पन्ने  को
 निकाल  उसमें  लिखा  है--

 “जनता  पार्टी  गांधी  जी  की  भास्थाधों
 भ्ौर  उन  के  झभादरशों को  समपित
 है।  स्वाधीनता  -संग्राम  के  दौरान
 जिन  उदात्त  निष्ठाशों  ने  हमारा
 मार्ग  प्रशस्त  किया  था,  उन  के  भ्राधार
 पर  ही  एक  लोकतान्त्रिक  और
 समाजवादी  राष्ट्र  का  निर्माण  करने
 के  लिए  जनता  पार्टी  कृत  संकल्प
 है। "”

 गांधी  जी  की  समाधि  पर  जाकर  जनता
 पार्टी  के  जितने  संसद्‌  सदस्य  हैं,  उन्होंने
 शपथ  खाई  है  कि  हम  गांधी  जी  के  आद्शों
 से  झोतप्रत  हो  कर  उन  के  मार्ग  को  झ्पनाते
 हुए  समाज  का  नव-निर्माण  करेंगे  ।  इस
 लिये  मैं  निवेदन  करना  चाहता  हँ--सदन
 के  सम्मानित  सदस्यों  से  शौर  विशेष  रूप  से
 कानून  मंत्री  जी  से--कि  वे  इन  वावयों  को
 हृदयगम  रखे,  वयोंकि  जब  श्रागे  हमारा
 तरक  चलेगा  तब  ही  वह  समझ  पायेंगे  कि
 गांधी  जी  के  आदर्श  क्‍या  हैं।

 दूसरी  बात--मैं  यह  निवेदन  करना
 चाहता  हूं--जनता  पार्टी  ने  विकेन्द्रीकरण
 की  शपथ  खाई  है।  भ्रत्यधिक  केन्द्रीकरण
 या  सत्ता  का  केन्द्रीकरण  लोकतन्त्  के
 खिलाफ़  है।  इसलिए  जनता  पार्टी  ऐसी
 व्यवस्था  में  विश्वास  करती  है  जिस
 में  झाथिक  तथा  राजनीतिक  सत्ता
 का  विकेल्रीकरण  स्वत:  सिद्ध  हो  ।

 मैं  शान्ति  भूषण  जी  से  निबेदन  करूंगा
 कि  जब  इन  को  यह  सुनहला  मौका  मिला कि
 संविधान  में  संशोधन  लाएं,  तो  क्‍या  जनता
 पार्टी.  क ेचुनाव  घोषणापत्र  की  झोर  इन कय
 ध्यान  गया  है  ?  क्या  इस  संशोधन  विश्लेयक



 का

 में  कोई  ऐसे  बलाज  है,  जिस  में  यह  बता  सकरी

 हैं  कि  इस  से  प्राधिक  बौर  राजनीतिक सत्ता  का
 विकेन्द्रीकरण  होगा  ?  मुझे  बहुत  ही  भ्रफ़्लोस
 है  कि  शान्ति  भूषण जी  से  इधर  ध्यान ही  नहीं
 दिया  क्योंकि  जो  शपथ  हम  ने  खाई  थी,  ऐसा
 लगता  है  कि  उस  समय  तो  मरे  शपथ  खाए  नहीं
 थे,  इसलिए  शान्ति  भूषण  जी  को  यह  याद
 नहीं  रहा  कि  जनता  पार्टी  के  जो  जनता  द्वारा
 चुने  हुए  संसद्‌  सदस्य  है,  उन्होंने  शपथ  खाई
 है  भौर  उस  शपथ  के  प्रति  वे  वचनबद्ध  हैं
 अगर  बे  झपने  वचन  को  स्वतः  चबाना
 नहीं  चाहने  ।

 ऋ ज्योदि्मंौे  बस  :  झ्ाप की की  हिन्दी
 ग़लत  है

 शो  राज  नारायण :  बिल्कुल  ठीक
 है।

 श्री  ज्योतिर्मर  बसु:  शपथ  खाई  नहीं
 जाती  है,  ली  जाती  है

 श्री  शाज  मारा८्ण:  मैं  प्रपने  माननीय
 सदस्य  श्री  ज्योतिर्मम  बसु  से  निवेदन  करूँगा
 किये  हिन्दी  के  बारे  में  हमें शञान  नदें  तो  भ्रच्छा
 है  क्‍योंकि  इस  से  सदन  का  समय  बचेगा  |

 (Sam)...  wa  भ्रांख  से  मत  इशारा
 कीजिए।  भांख  का  लगना  बुरा  है,  भांख  का
 उठना  भी  बुरा  है,  आंख  चलाना  भी  बुरा
 शौर  शाख  का  मारना  भी  बुरा  है।  प्रांख
 का  उठता,  बैठना,  चलना,  डोलना  सब  बुरा
 है।  इसलिए  मैं  श्री  ज्योतिर्मय  बसु  से  कहूंगा
 किये  न झांख  मारें  शौर  न  आंख  लावें ।

 श्री  शांति  भूपग  :  भ्रांख  दिखाना  भी  बुरा
 है  1

 श्री  राज  माराण्ण  :  झाख  का  दिखाना
 बह  सब  खराब  है।

 मैं  यह  कह  रहा  था  कि  विकेन्द्रीकरण
 का  जो  बलाज  हमारे  घोवणापत्न  में  है, जिसको
 कि  इस  झवसर  पर  हम  को  भप्रवश्यमेव  मूति-

 मान  करना  चाहिए  था  संबिवातव  (संशोधन)
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 विधेयक  के  हारा,  वह  माननीय  शान्ति  भूषण
 ने  नहीं  किया  ।  मुझे  मालूम  नहीं  इस  के
 क्या  कारण  हैं  श्रोर  इन  के  सासने  क्‍या
 परेशानियां  और  दिक्‍कतें  थीं।  श्रीमन्‌,
 मैं  इस  को  यहीं  छोड़  देता  हूं  ।

 सदन  के  सम्मानित  सदस्य  इस  को  देखें
 कि  संविधान  के  झवसर  पर  हमारे/्यहां
 क्‍या  हो  रहा  है।
 थी।  शान्ति  भूषण  जी,  15वां  पेज  निकाल
 लें  चुनाव  घोष  णापत्न  का,  जिस  में  यह  लिखा
 है  कि  “शान्तिमय  तथा  भ्रहिंसक  तरीके  से
 विरोध  प्रकट  करने  के  भ्रधिकार  का  भ्रनुमोदन
 करेगी  "  गांधी  जी  ने  इविन  पैक्ट  के
 भ्रवसर  पर  कहा  था  कि  शान्तिपूर्ण  सत्याग्रह
 करने  को  कानून  में  मान्यता  दी  जानी  चाहिए
 शर  यह  जनता  पार्टी  के  चुनाव  घोषणा-
 पत्र  में  भी  है  ।  क्‍या  शान्ति

 द शान्तिपूर्ण  सत्याग्रह  करने  को  कहीं  id
 में  इस  संशोधन  विधेयक  के  जरिए  व्यवस्था
 कर  रह ेहैं  और  नहीं  कर  रहे  हैंतो  जनता
 पार्टी  के  चुनाव  घोषणापत्र  की  हत्या  कर
 रहे  हैं  या  नहीं  कर  रहे  है,  यह  मेरा  विनेश्रा'
 निवेदन  है।  भावकता  में  जाने  की  जरूरत!
 नहीं  है।  हमरे  सदन  के  सम्मानित
 सदस्य  सोचें  कि  हम  कितना  बड़ा  महापाप
 आज  करने  जा  रहे  हैं  कि जिस  अवसर  पर

 हम  को  मौका  था,  उस  मौके को  हम  ने
 खा  दिया  ।  ऐसा  लगता  है  कि  केवल
 गांधी  जी  का  नाम  हम  जप  रहे  हे  :किन-
 गांधी  जी  की  तमाम  व्यवस्थाभ्रों  को  हम
 ठोकर  मार  कर  के  दूर  कर  रहे  हैं।
 शान्ति  भूषण  जी,  हम  लोग  सत्याग्रह  रूपी
 माता  की  कोख  से  पैदा  हुए  हैं।  इसलिए
 किसी  भी  हालत  में  इस  सरकार  के  द्वारा
 सत्याग्रहियों  पर  लाठी,  डंडे  की  मर  करने
 नहीं  देंगे  क्‍योंकि  जो  सरकार  सत्याग्रह  रूपी
 माता  की  कोख से  पैदा  हो,  क्‍या  वह  झपनी
 माता  की  कोख  में  लात  मारेगी  ?

 एक  साननीप  संबस्प :.  कभी  नहीं  ।

 हम  ने  कसम  शौर  खाई
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 ot  शल  मारायम  :  यहू  एक  बढ़ा
 प्रश्न  है।  इसपर  हमारे  सम्म|नित  सदस्य
 जरा  गौरे  से  बिचारे  करें  i  भ्रपने  झपने
 मनू  में  करूणा  का  छोड़  कर  के  गौर  करें  ।
 अगर  यह  व्यवस्था  तहींहोगी  तो  यह  सरकार
 लंति  मार  सफतों  है  t

 श्रीमन्‌ू,  मैं  आप  से  एक  निवेदन  करूंगा
 कि  जब  हमारी  धारा  चले  तो  रोकिये
 मत

 अध्यक्ष  महोदय  :

 शो  राज  नारायमग  :  हम  से  माननीय
 रवीन्द्र  वर्मा  जी  ने  पूछा  था  कि  क्‍या  भाप
 एक  धण्टा  बोलेंगे  या  झाधा  धण्टा  बोलेंगे  ?

 संसदोव  कार्य  तथा  भ्रम  मंत्री  (  शमी
 रयोच्त  घर्मा  भाप  न  बोलें  तो  भ्रच्छा
 है  V

 माफ  कीजिए  ।

 शी  राज  नारायन  :  ये  कहते  हैं
 नत्रोर्नें  तो  इाच्कः  है|

 MR,  SPEAKER:  Mr.  Ravindra
 Varma  does  not  come  into  the  picture.
 We  must  pass  it  by  I  o’clock.

 sit  राज  भारायण  :  दूसरी  बात  मैं
 शांति  भूषण  जी  से  फिर  निवेदन  करना

 चाहता  हूं  कि  पे  23  हिन्दी  का  निकालें।
 झाकाशवाणी  दूरदशंन  तथा  फिल्‍म  डिवीजन
 को  स्वायत्त  प्रतिष्ठान  बनायेंगे  ताकि  वे
 राजनीति  में  निष्पक्ष  रह  सके  शौर  सरकार
 की  दललन्दाजी  से  दूर  हो  सकें।  यह
 हमारे  चुनाव  धोषणापत्र  का  एक  प्रंग  है  t
 क्या  इस  को  संशोधन  के  जारए  से  किया
 गया  है?  (व्यवभान)  हल्ला  मत  कीणिए।
 (व्यववासन)  श्राप  ज़रा  इन  को  समझा

 दीणछिए  ।

 MR.  SPEAKER:  Third  reading  is
 only  a  formal  reading.,

 श्री  राज  मारायग  :  ये  छोटे  वकील
 है,  पैसा  पैदा  करने  वाले  बर्क,ल  हैं  1
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 झाकाशवाणी  भौर  दूरदशेत  को  स्वायत्त
 क्यों  बनाया  जाए  ताकि  वे  राज्जीति  में
 निष्पक्ष  रह  सकें।  का  पार्टी  को  सरकार
 में  श्राज.  भाकाशवाणी,  रेडियो,  फिल्म्स
 डिवीजन  किस  का  प्रकचार  कर  रहे  हैं  ?
 क्या  सभ  सत्य  का  प्रचार हो  रहा  है  ?
 क्या  एक  व्यक्ति  की  मूति  बनायी  जा  रही
 है?  इस  का  लोग  प्रध्ययन  करें।  कया
 यह  हिटलरी  तरीका  नहीं  हो  रहा  है?
 इस  सदन  में  हमारी  मांग  है  कि  इस  सदन  में
 पूरी  सूची  मंगाई  जाए  भौर  देखा  जाए  कि
 किस  मंत्री,  किस  राथ  नेता  या  किस  कार्यकर्सा
 का  2  लीविजन  पर  कितनी  बार  नाम  झाया,
 कितनी  बार  रेडियो  द्वारा  उ।का  बयान  प्रचा-
 रित  हुमा,  चाहे  वह  देश  में  हुआ  हो,  ब्याहे
 विदेश  मेंहनाहो ?  (व्यवथान  )  ny

 MR.  SPEAKER:
 now.

 Please  conclude

 भी  राज  नारायण:  शांति  भूषण  जो
 ने  जी  संशोधन  दिये  हैं,  वे  न4  नहीं  हैं.  बल्कि
 मानतीया  श्रीमती  इंदिरा  नेहरू  गांधी  के
 द्वारा  जो  संशोधत  किया  गया  है,  उस  को
 हुबहू  उसी  रूप  में  रखने  का  पअ्रपने  में  एक
 प्रयत्न  है।  हम  समझते  हैं  भौरे हम  लोगों
 से  भो  कहते  हैं  कि  सेक्युलरे  अर  सोशलिस्ट
 शब्दों  को  रखने  में  कोई  प्रापत्ति  नहीं  है  ।
 मैं  झाप  केदारा  विनद्नता  से  निवेदन,  करुंगा,
 शांति  भूषण  जी  से  कि  सम।जवाद  की  परि-
 भाषा  क्या  है?  समाजवाद  की  परिभाषा
 होनी  चाहिए--इसलिए  मैं  अपनी  परिभाषा
 दे  रहा  #४--उपन्थिद  में  है

 ॒तया  IB:  प्रकाश:  यस्य

 समत।  के  द्वारा  प्रकाशित  हो  समा  t
 वही  समाजवाद  होगा  और  वहां  व्यवस्था
 समाजत्रा्द  होगी  जो  समला  को  लावे  1

 गौतम  सत्र  कहता  है

 समय  अजन्ति  जतः  #स्मिन  समाज:
 जहां  जन  जन  में  रूपता  का  व्यवहार
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 हो  वही  समाज  है।  भगर  वहां  समता
 नहीं  है  तो  बहू  समाज  नही ंहै,  उस  को  समाज
 नहीं.  कहा  जा,सकता  है  -  ]  am  going
 fast.

 MR.  SPEAKER:  It  is  not  a  ques-
 tion  of  going  fast.  Third  reading  is
 a,  formal  reading.  You  are  making  a
 speech  as  if  it  is  the  first  reading.

 SHRI  RAJ  NARAIN:  At  least  for
 20  years  I  have  participated  in  Pariia-
 ment.

 MR.  SPEAKER:  Therefore,  you
 have  to  be  brief,  because  you  have
 made  many  long  speeches,

 ओ  राज  गरायन  :  बहुत  से
 मित्रों  ने  शौप  खात  तोर  पर  उधर  विरोध
 पक्ष  में  जो  बैठे  हैं  उन्होंने  सोशलिज्म  का  डैफी-
 नीशन  दिया  है  t  उन्होंने  काले  मार्क्स
 को  कोट  किया  है  लेकिन  उसका  भ्रधू रा  भ्रध्ययत
 करने  के  भाधार  पर  हो  कोट  किया  है।  भगर
 कार्स  मार्क्स  का  उन्होंने  भ्रच्छा  प्रध्ययत
 कया  होता  तो  ध ल  इसे  तरह  से  उनको
 कोट  नहीं  करते  ।  मैं  कहना  थाहता  हूं  कि
 उनको  पुरानी  किताबों  में  श्राप  पाएंगे--जो
 मास्को  इंस्टीट्यूट  से  नई  किताबें  निकलती
 हैं  उस  में  झापकों  नहीं  मिलेगा,  क्‍योंकि  इन
 में  बहुत  बारोकी  से  शब्दों  को  बदला  जाता  है
 जोकि  सरसरो  निभाह  से  पढ़ने  वाले  लोग
 नहीं  समझ  पाते  हैं।  इखनोव  की  किताब,
 बुखारेव  की  किताब  जो  पुरानी  है  उनमें  लिखा
 है:

 मैत  ह छ  दी  प्रोडक्ट  श्राफ  हिंड  जोन
 एनविरनमेंट

 लेकिन  मास्को  इस्टीट्पूटशन  से  जो  फिलोसोफी
 की  किताब  निकलीं  है  उस  में  प्रोनली  शब्द
 कर  चिया  गया  है।  झनर  पारठली  हो  जता
 तो  हमें  कोई  भ्रापति  नहीं  थी  ।  लेकिन
 झोनली  कर  दिया  गया  है  और  दर्शन  का
 बिद्यार्वी  होने  के  नाते  मुझे  उसकी  खोज
 करनी  पड़ी  है।

 MR.  SPEAKER:  These  are  all
 matters  for  the  first  reading  you  have
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 taken  a  long  time.  I  will  give  you
 two  minutes,  that  is  all,  Only  two
 minutes,  nothing  more.

 SHR]  RAJ  NARAIN:  I  will  take
 more  time  if  these  people  interrupt
 me,

 MR.  SPEAKER:  Nobody  will  in-
 terrupt  you.  Please  do  not  aliow
 yourself  to  be  interrupted,

 aft  राज  मारायण  :  मार्कस  के  फार्मुले
 को  झाप  देखें।  उनका  फार्मुलाथा  प्रत्येक
 व्यक्ति  से  उसकी  क्षमता  के  भनुसार  काम  लो
 और  प्रत्येक  व्यक्ति  को उसकी  भ्रावश्यकता

 के  भनुसार  दो।  यह  फर्मुला था  i  aie
 ने  झपनी  किताब  में  कहीं  कम्युनिज्म  नाम
 नहीं  लिखा  है।  जिन्होंने  माकंस  का  भ्रण्छा
 अध्ययन  किया  है  वे  इसको  समझ  लें।

 इकोनोमिस्ट  थोरियर  का  फार्मूला  था
 उसके  अनुसार  मा्कंस  ने  श्रपनी  किताबों  में
 कम्युनिज्म  शब्द  नहीं  लिखा  है,  उसको  माकंस
 का  प्रष्छो  झध्ययन  करने  वाले  समझ  लें
 मार्कंस  ने  सिखा  है,  फस्ट  स्टेज  झाफ  सोसायटी
 सैकिड  स्टेज  झाफ  सोसाइटी  i  प्रथम
 सोपान  भौर  द्वितीय  सोपाम  1 भव
 कम्युनिज्म  शब्द  तो  द्वितीय  महायुद्ध के  बाद
 अाया  ज्यकि  लेनिन  ने  यह  लिखा  कि
 सोशल  डैमोक्रेसी  ने  विट्टे किया  है।  इसलिए
 उन्होंने  सोशल  डैमोक्रेटिक  पार्टी  नाम  छोड़
 करके  कम्युनिज्म  भाम  दिया  जो  कि  i848
 के  कम्युनिस्ट  मेनिफैस्टो  का  नाम  था  tv

 भागे  मैं  यह  कहना  चाहता  हूं  कि
 उत्पादन  विनिमय,  वितरण  यानी---

 Production,  distribution  and  ex:
 change  should  be  owned  by  the
 society,  not  by  the  Government.  In
 a  democracy  there  is  difference
 between  the  Goverment  and  the
 society.  To  me  true  socialism  is  truc
 society,  true  democracy  is  true
 socialism.

 ईं  मोक्रेसी  के.  लिए  चार

 इक्तैलिटोज  क्ञ।हिएं  Legal  equality
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 ०,  SPEAKER:  Mr,  Raj
 Narain, you  sve  taken  more  than  20  Rates.

 No,  no,  The  other.  day  you  were
 [भी  रज  न.र  यण]

 Political  equality,  economic  equa-
 lity,  social]  equally  these  four  quali-
 ties  are  the  fundamentals  of  a  demo-
 cratic  society,

 wa  श्री  शान्ति  भूषण  जी  से  मैं  जानना  चाहता
 हूं  कि.  (स  में  कहीं  ये  चार  इक्वैलिटीस  हैं
 झौर  कीं  पर  इनको  एस्टैबलिश  फरने  की
 कोई  मात  है  ?

 जहां  तेफ  प्रैजीडेंट  पा  सम्बन्ध  है  श्री
 शान्ति  भूषण  जी  के  द्वारा  उससे  सम्बन्धित
 जो  लाज है.  उस  में  भौर  श्रीमती  इंदिरा
 शभांधी  वाली  बलाज  में.  कोई  गुणात्मक
 परिवर्तन  नहीं  क्रिया  गया  है  ,  केवल  माता
 फा  ही  भेद  फिया  गया  है।  ए५  बार  झगर
 मंत्रिमण्डल  सुझाव  भ्रेजेगा--

 SHRI  RAVINDRA  VARMA:  On  a
 ‘point  of  order.  Rule  94  says

 “The  discussion  on  a  motion  that
 the  Bil!  or  the  Bill  as  amended,  as
 the  case  may  be,  be  passed  shall  be
 confined  to  the  submission  or  argu-
 ments  either  jin  support  of  the  Bill
 or  for  the  rejection  of  the  Bill.”

 In  making  his  speech  a  member
 shal]  not  refer  to  the  details  of  the
 Bill  further  than  is  necessary  for
 the  purpose  of  his  arguments  which
 shal]  be  of  a  genera]  character,”
 MR.  SPEAKER:  Mr.  Raj  Narain,..
 SHRI  RAJ  NARAIN:  I  know  that

 -pulé'  But  T  Think  he  jis  a  new  Parlia-
 mentriaa.  (Interruptions)

 MR,  SPEAKER:  |  am  not  allow-
 ing  him  any  further.

 SHRI  RAVINDRA  VARMA:  _  Sir,
 is  my  point  of  order  upheld?

 MR.  SPEAKER:  You  are  right.
 Your  point  is  upheld.

 शी  राज  माराथण  :  इनका  पौईं८
 धाफ़  प्राडर  यह  है  यानी  या  तो  सपोद़े  में
 श्लया या  विरोध  में चलें ।  भौर  मैं  विरोध

 में  नहीं,  सपोर्ट  में  रचना(मक  सुझाव  दे  श्हा
 हैं  ।  (व्यवधान)

 advising  me  to  confine  to  the  rules,

 fo  yet राज  नाराब्ज  :  एक  मिभद  माँग
 । रहा हु ।  रेफ़रेण्डस  का  मैं  बिरोधी हूं  gt

 जनता  पार्टी  का  जो  रूबसे  बड़ा  भट्ट्  मानगीय
 शान्ति  भूषण  ने  किया  है  वह  है  बान+रेंढ
 लिस्ट  से  जो  एजूकेशन  को  हटाया  है।  मैं
 फिर  मांग  करता हूं,  इको पता पता  नहीं  है  क्योंकि
 यह  तो  यहां  बैठे  रहते  है,  जनता  शौर  किसान

 के  बीच में  नहीं  हैं,  टीचर्स  के  बीच  में  नहीं  हैं।
 हम  टीचर्स  एसोसियेशन  के  प्रेसीडें८  रहे
 चुके  हैं,  मैं  जानता  हूं  कातवरेंट  लिस्ट  से
 झ्रभी  नहीं  हटाना  चाहिए.  बरना  यह  जनता
 वार्टी  कोले  इुबेगी।  (ब्पदघाम) ।

 MR.  SPEAKER:  No  further,  Please
 resume  your  seat.  Mr.  Venkatarman.

 SHRI  R.  VENKATARAMAN
 (Madras  South):  Mr,  Speaker,  Sir,

 I  shall  be  failing  in  my....(Interrup-
 tions)  I  do  not  have  the  lung  power
 to  shout  over  other  Members,
 (Interruptions).

 MR.  SPEAKER:  Order,  Order,  I
 have  called  Mr.  Venkataraman.

 SHRI  MANI  RAM  BAGRI:  On  a
 point  of  order,

 MR.  SPEAKER:  No  point  of  order.
 Mr.  Venkatanaman,  you  go  on.

 SHRI  MANI  RAM  BAGRI:  I  am
 on  a  point  of  order.

 क्या  कोई  मेाचर्न,य  ७दस्य  क्सी  सम्मा नित
 सदस्य  के  सम्मान  के  खिलाफ़  कोई  शब्द
 इस्तमाल कर  सकते हैं  ?  श्री  राज  नारायण
 हमारे  देश  के  एक  नेता  हैं  जिन्होंने  मुतव/तर
 कांग्रेसी  कुशासन  के  खिलाफ़  लड़  फर  देश  को
 रास्ता  विखाया  हैझॉर  क्रान्ति  के  प्रतीषा
 रहे  हैं।  .  (seein)

 !
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 MR,  SPEAKER:  It  is  not  a  point
 of  order.  Mr.  Venkataraman.

 (Interruptions)  oe

 MR.  SPEAKER:  Don’t  record.

 (Interruptions)  **

 SHRI  -R.  VENKATARAMAN:  |  Sit,
 I  was  reminded  of  a  joke  in  the  House
 of  Commons  that  the  debate  was
 adjourned  in  favour  of  a  duel.  I  hope,
 this  House  will  never  do  it.

 I  shall  be  failing  in  my  parliamen-
 tary  duty  if  I  do  not  pay  a  tribute  to
 the  hon.  Law  Minister  for  the  very
 competent  manner  in  which  he  has
 handled  the  Forty-Fifth  Amendment
 Bill.  With  all  the  patience  and  pains-
 taking  he  has  tried  to  give  explana-
 tions  wii#h  we  had  sought.  Thougn
 members  of  this  House  have  not
 agreed  with  each  one  of  the  amend-
 ments  which  have  been  brought
 before  the  House  and  have  expressed
 several  reservations.  I  would  like  to
 say  on  this  occasion  that  we  are  happy
 to  see  that  the  Government  which  has
 now  come  to  power.has  realised  a
 difference  between  idealism  and
 practicability.

 Most  of  us,  when  we  came  either
 to  the  Constituent  Assembly  or  the
 Provisional  Parliament,  had  also  come
 from  detentions  in  those  days.  We
 also  swore:  no  more  shall  we  have
 preventive  detention  in  our  country.
 And  yet  when  the  Congress  took  over
 the  administration  in  those  days,  the
 compulsions  and  the  necessities  forced
 them  to  enact  the  Preventive  Deten-
 tion  Act.  Likewise,  the  Janata  Party
 which  has’  necessarily  to  implement
 its  ideals  and  goals,  as  every  party
 must  do  it,  has  realised  that  it  is  not
 possible  to  implement  all  their  ideals
 and  their  goals  at  one  stretch  and
 they  have  accepteq  many  of  the  pro-
 visions  of  the  Forty-Second  Amend-
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 ment  Act  and  made  some  improve-
 ments  thereon,

 Particularly,  I  would  like  to  men-
 tion  that  we  have  our  reservations  on
 two  matters  in  which  there  is  scope
 for  an  honest  difference  of  opinion.
 Firstly,  on  the  question  of  referendum,
 we  are  pot  at  aly  satisfied  that  this
 country  is  ripe  for  it.  Secondly  ,  we
 are  not  also  satisfied  that  some  smal
 minority  may  not  be  able  to  enforce
 its  will  On  other  sections,  particularly,
 living  in  different  regions.  To  make
 it  more  expMtit,  I  shall  be  voicing  the
 opinion  and  the  apprehension  of  the
 people  in  the  south  that  a  referendum
 of  this  kind  may  adversely  affect
 their  interest  in  respect  of  certain
 matters,  like,  language.  Therefore,
 the  Congress  hag  very  vehementiy
 opposed  this  clause  and  even  though
 we  have  given  ample  support  to  the
 Bill,  we  want  to  make  clear  that  we
 have  reservatios  On  this  clause.

 Then,  on  the  question  of  transfer
 of  education  and  forest  to  the  State
 List,  the  Congress  has  its  own  reserva-
 tions.

 As  you  know,  there  are  some  parties
 which  do  not  believe  in  the  integrity
 of  the  country.  There  are  some
 parties  which  at  all  costs  want  to
 preserve  the  integrity  of  India  and  the
 unity  of  India.  It  jg  not  possible  to
 have  a  country  united  unless  we  have
 a  language  in  which  we  can  communi-
 eate  with  each  other.  If  [  speak
 English  and  my  hon.  friends  here  do
 not  know  English  and  if  they  speak
 Hindi  and  the  people  in  the  south  do
 not  know  Hindi,  then  communication
 between  different  parts  of  India  will
 become  so  difficult  that  differences
 will  arise  and  those  differences  will
 lead  to  a  ceftain  measure  of  hostility.
 In  fact,  communication  very  often
 heals  many  differences  and  wounds.
 The  absence  of  communication  only
 accentuates  these  differences.  We
 sincerely  hope  that,  by  having  ‘Educa-
 tion’  jn  the  Centre,  the  Centre  would
 be  able  to  utilise  its  influence  on  those
 States  which  want  to  give  up  English

 **Not  recorded.
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 {Shri  Venkataraman]
 and  confine  tnemselves  only  to  one
 language,  to  see  the  wisdom  of  having
 a  bilingual  system  in  which  the  admi-
 nistration  of  the  country  will  be
 carried  on  for  as  long  a  time—as
 both  Pandit  Nehru  and  our  respected
 Prime  Minister,  Shri  Morarji  Desai,
 have  said—as  the  people  of  the
 southern  region  are  prepared  to  accept
 Hindi  as  the  official  language.  There
 tare  two  conditions  necessary  for  this:
 one  is,  the  people  must  know  the
 language;  and  the  second  thing  is,  they
 should  be  able  to  adopt  jt  in  such  a
 way  as  to  be  able  to  fulfil  the  functions
 which  an  administration  requires  in
 that  Janguage.  Therefore,  my  submis-
 sion  to  the  House  js  that  it  would  be
 very  wise  and  very  good  in  the  interest
 of  the  nation  and  in  the  interest  of  the
 integrity  and  unity  of  the  country,  to
 retain  ‘Education’  in  the  concurrent
 list,  if  only  because  it  can  be  used  as
 an  instrument  for  developing  a
 bilingual  system  in  which  the  people
 of  the  north  and  the  people  of  the
 south  would  be  able  to  converse  and
 communicaté  with  each  other  freely
 and  easily.  I  am  one  of  those  who
 fought,  in  my  time,  for  greater  auto-
 nomy  for  the  States.  I  believe  that
 the  States  have  been  deprived  of  their
 legitimate  share  of  the  revenues  of  the
 eountry  even  under  this  Constitution
 there  have  been  occasions  where,  by
 a  distortion  of  some  of  the  sections,
 the  revenues  which  are  legitimately
 due  to  the  States,  have  been  appro-
 priated  by  the  Centre.  I  am  not  going
 into  this  now.  I  am  only  making  this
 point  here  that,  in  order  that  the  in-
 tegrity  of  the  country  may  be  main-
 tained,  in  order  that  the  unity  may
 be  maintained,  it  is  absolutely  neces-
 sary  that  the  instrument  by  which  you
 can  maintain  the  unity,  namely,  the
 language  which  binds  the  people,  be
 retained  by  the  Centre  also.

 One  point  on  which  we  really  want-
 ed  the  Government  to  accede  was  on
 the  question  of  Tribunals—not  because
 we  thought  that  the  Tribunals  are
 going  to  usher  in  a  condition  of  com-
 plete  satisfaction  to  everybody  but
 just  pecause  it  is  one  of  the  provi-
 sions  by  which,  particularly,  the
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 labour  disputes  and  industrial  disputes
 which  are  now  being  prolonged  from
 court  to  court,  from  Tribunal  to
 High  Court,  from  writ  to  writ  appeal
 and  from  writ  appea]  to  the  Supreme
 Court,  couid  be  prevented  or  avoided.
 Originally,  at  one  time,  we  provided
 for  only  Labour  Appellate  Tribunal
 in  respect  of  appeals  from  the  Labour
 Tribunal.  We  thought  that  that
 would  be  the  end  of  litigation.  But,
 on  the  other  hand,  what  happened
 was,  there  was  an  appeal  from  the
 Labour  Tribunal  to  the  Labour
 Appellate  Tribunal,  and  from  _  the
 Labour  Appellate  Tribunal  to  the
 High  Court,  and  from  the
 High  Court  before  a  single  judge  to
 the  Appellate  and  then  to  the  Supreme
 Court,  Therefore,  this  tedious  process
 completely  tired  the  labour  out  and
 they  were  denied  many  of  the  rights.
 By  providing  for  this  kind  of  a  tedious
 process,  you  have  really  created  so
 many  problems  for  the  jabour  that
 today  it  is  beginning  to  loss  faith  in
 industria]  tribunals.

 So  far  as  the  civil  servants  in  India
 are  concerned,  they  are  absolutely
 without  any  protection.  As  I  mentiened
 in  my  speech  the  other  day,  Adminis-
 trative  Tribunals  for  jnternational
 civil  servants  have  been  provided  in
 the  United  Nations,  in  the  Interna-
 tional  Labour  Organization,  in  the
 Court  of  Justice  of  the  European
 Communities,  and  every  one....

 MR.  SPEAKER:  You  have  already
 covered  that  point.

 SHRI  R.  VENKATARAMAN:
 Therefore,  the  point  that  in  respect  of
 administrative  Tribunals  the  govern-
 ment  shoutd  have  taken  a  more  liberal
 attitude  and,  even  the  voting  showed
 that  in  the  first  instance  they  did  not
 succeed  and  they  would  have  lost  the
 clause  but  they  managed  to  get  it
 through.

 SHRI  J.  RAMESHWARA  RAO
 (Mahboobnagar):  I  would  like  to
 share  the  sentiments  expressed  by  my
 dear  friend  and  _  colleague,  Mr.
 Venkataraman  in  complimenting  the
 Law  Minister  and  the  Government  for
 having  brought  in  a  comprehensive
 constitution  amendment  Bill,  He
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 wanted  co-operation  from  all  sides  of
 the  House  and  he  must  have  observed
 that,  by  and  large,  he  did  receive  it.

 I  am  sorry  to  say  that  there  are
 certain  matters—I  think  there  were
 about  4  or  5  clauses—on  which  we
 have  a  basic  and  fundamental  diffe-
 rence  with  the  Law  Minister  and  the
 Government.  You  will  forgive  me
 if  I  were  to  repeat  what  my  colleague,
 Mr.  Venkataraman,  just  now  said
 specially  about  clause  45  which  relates
 to  referendum.  Mr.  Venkataraman
 spoke  particularly  about  the  language
 issue.  But  you  will  agree  with  me,
 Sir,  that  there  are  other  issues  also.
 There  is  a  basic  practical  difficulty
 in  applying  the  referendum  clause  in
 this  country.  Firstly,  how  will  we
 formulate  the  question?  Then  about
 voting.  Even  today  when  we  vote  in
 the  Lok  Sabha  elections,  we  vote  not
 merely  by  name  but  also  by  symbols.
 How  are  we  going  to  conduct  the
 referendum  and  equate  subjects  to
 symbols?  There  are  very  many
 practical  difficulties  and  I  do  not
 believe  we,  in  this  country.  are
 ready  yet  for  referenda.  Imagine
 300  million  voters  voting  on  an  amend-
 ment  to  the  Constitution  in  a  referen-
 dum.  I  do  not  think  it  is  practicable.
 I  do  not  think  it  is  feasible.  I  would
 like  to  urge  on  the  Law  Minister  to
 take  a  second  look  at  this  in  the  interest
 of  the  passage  of  the  Constitution
 Amendment  Bill  itself  because  there
 will  be  a  serious  objection  to  this  also
 in  the  other  House.  Certainly,  we
 would  not  like  the  Constitution  Amend-
 ment  Bill  to  be  stalled  but  I  do  not
 know  why  he  does  not  see  our  point  of
 view  and  what  some  of  us  have  men-
 tioned.

 There  is  another  aspect,  |  think  my
 friend,  Mr.  Kamath—he  !s  not  here
 now-—-while  speaking  ih  the  Constituent
 Assembly  referred  to  the  internal
 emergency  Clause  and  said  that  out  of

 this  an  authoritarian  system  is  likely
 to  emerge  in  this  country.  I  hope  he
 would  not  mind  my  plagiarising  his
 sentence  that  out  of  this  referendum
 clause  an  authoritarian  system  is  more

 likely  to  emerge  than  through  the  vari-
 ous  other  Articles  of  this  Constitu-
 tion.  He  will  bear  me  out  that  when
 I  say  we  have  the  experience  of  Wiemar
 Constitution,  can  we  forget  that  ex-
 perience  and  that  of  these  constitutions
 of  countries  where  this  referendum
 clause  has  been  used  not  merely  as
 my  hon.  friend,  Mr.  Venkataraman,  has
 pointed  out,  to  change  the  language
 Ppoiicy  but  also  to  change  one  article
 of  the  Constitution  or  of  fundamental
 rights  or  the  structure  of  the  Consfitu-
 tion  but  to  completely  subvert  the
 entire  constitution.  I  have  referred  to
 the  Weimar  Constitution  and  the
 German  Republic.  What  exactly  hap-
 pened  in  the  Weimar  Republic  is  likely
 to  happen  if  we  retain  this  referendum
 clause.  It  may  not  happen  in  our  life
 time  but  nothing  prevents  it  from
 happening  in  later  years  because  we
 have  not  yet  come  to  a  stage  where
 we  can  formulate  the  subject  of  a
 referendum  with  care  and  get  it  voted
 upon  by  millions  of  uneducated  voters.
 This  clause  wil]  be  exploited  by  popu-
 lists.

 I  wit]  not  take  very  much  of  your
 time  except  to  say  that  we  still  have
 reservations  on  education  and  forests
 for  being  removed  from  the  Concurrent
 List.  Then  also  on  the  question  of
 Tribunals  which  clause  the  government
 managed  just  to  scrape  through  to-day.

 These  are  aspects  the  Law  Minister
 should  re-consider.  It  is  not  too  late.
 Before  passing  the  Bill  in  this  House
 and  before  it  goes  to  the  other  House,
 he  may  reconsider  this.  However,  by
 and  large,  we  have  supported  the
 Constitution  Amendment  Bil  and  the
 Law  Minister  will  have  our  coopera-
 tion  in  passing  this  Bill.

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry):  Mr.  Speaker,  Sir,  I  join  the
 other  Members  in  congratulating  the
 honourable  Minister  for  Law,  Justice
 and  Company  Affairs.  I  think  that  he
 is  the  happiest  person  in  this  session
 because  he  got  the  fullest  cooperation
 from  the  Members  excepting  two,  who
 were  present  to-day  and  voted  for  it,
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 after  the  hard-earned  work,  after  so
 many  months.  I  would  appretiate  him
 in  a  better  fashion  if  he  has  accepted
 the  suggestion  to  include  the  word
 ‘Federal’  also  in  the  Preamble  as  it
 becomes  more  important  after  they
 started  defining  the  Preamble  Clause
 itself  or  under  Section  44  of  the
 Constitution  Amendment  Act.

 But  for  this  definition,  we  could  have
 accepted  their  statement  because  with
 the  very  structure  of  the  Constitution
 as  federal  in  practice.  we  also  practice
 the  same  federal  structure.  As  most
 of  the  States  are  asking  for  more
 powers,  these  are  the  compensations
 that  we  have.  The  people  of  this
 country  have  now  the  feeling  that  this
 present  Janata  Gevernment  is  interest-
 ed  in  decentralisation  with  the  idea  of
 federal  character  in  the  Constitution.

 I  do  not  know  what  prevented  the
 Law  Minister—is  it  because  of  some
 political  force  or  is  it  because  of  some
 unwanted  fear  that  they  are  afraid—
 to  include  ‘Federal’  in  the  Preamble
 of  the  Constitution.  After  all  you  know,
 Sir,  a  Judge  and  you  understand  it
 better,  that  ‘Fraternity’  and  ‘Equality’
 are  the  borrowed  terms  from  the
 French  Constitution.  Fraternity  and
 equality  are  defined  by  Rousseau.  But
 when  you  come  to  Secularism  and  demo-
 eracy  and  socialism,  it  was  introduced
 by  the  Forty-Second  Amendment.  And
 they  wanted  to  be  a  bit  careful  about
 the  socialistic  character.  They  took  a
 lot  of  pains  to  define  it  in  the  Clause
 or  Section  44  of  the  present  Amend-
 ment  Bill.  (Interruptions).  Ag  the
 Minister  for  Railways  said  this  is  a
 Janata  Revolution.  The  Janata  Revolu-
 tion  would  have  got  the  idea  of  de-
 centralisation  by  adding  the  words
 ‘Fraternity’  of  federalism  in  the  Con-
 stitution.

 Sir,  we  are  sorry  that  you  have  not
 considered  it.  But,  we  are  very  opti-
 mistic  in  the  process  of  democratic
 growth  in  this  country.  I  wish  the
 present  Law  Minister  many  more

 tenures.  And  in  his  present  tenure,  I
 do  not  know  how  he  would  contemp-
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 late  euch  a  thing.  But,  I  want  to  ‘pay
 him  the  compliment.  The  Law  Ministér
 who  happened  to  be  an  advecate  of
 an  eminent  order  has  taken  pains  with
 an  advocate’s  brain  in  this  constitu-
 tion  amendment  Bill  which  many  of
 us  understand.  He  has  taken  guch  a
 meticulous  care  in  spelling  out  certain
 provisions  in  this  Amendment  Bill.
 But  he  failed  as  a  politician  to  look
 to  some  of  the  amendments  that  were
 placed  by  my  learned  colleague,  Shri
 Somnath  Chatterjee  and  other  friends
 and  you  havé  thrown  them  out  lock,
 stock  and  barrel  as  they  call  it.  That  is
 because  the  Law  Minister  has  failed
 to  understand  the  political  aspect  of  it.
 I  present  it  with  a  vehement  force  be-
 cause  I  have  listened  to  the  speeches
 made  by  Shri  Venkataraman  and  Shri
 Saugata  Roy.  It  seems  that  the  future
 characteristic  of  the  country  is  at  stake.
 The  people  are  afraid  of  many  more
 things  that  may  happen  in  this  country.
 Though  I  do  not  agree  with  him  onthe
 question  of  referendum,  I  would  come
 up  with  my  clarification  as  to  how  it  is
 worked  in  this  country.  I  do  not  agree
 with  you  when  you  say  that  the  future
 is  at  stake  not  only  of  the  present  order
 but  also  of  the  past  order  because  I  feel
 that  everyone  is  worried  about  his  state
 and  later  on  about  his  district.  It  is
 correct  that  nobody  is  that  serious  about
 the  unity  of  the  country.  But,  we  are
 very  much  for  the  unity  and  integrity
 of  the  country.  At  the  same  time,  we
 believe  in  what  Panditji  said  namely
 that  unity  is  more  in  diversity  attd  not
 in  unification  that  you  are  trying  to
 make  out  in  this  Constitution.  The
 diversity  in  character  alone  can  bring
 out  the  uniformity,  which  you  expect,
 would  take  place.

 It  is  a  fact  that  this  country  is  feder-
 al.  You  can  see  the  pattern  between
 South  and  North—~I  do  not  speak  here
 about  the  South  African  countries  or
 East  European  countries;  you  see  not
 only  the  physical  features  but  also
 customs:  and  everything  else.  What  we
 have  been  feeling  is  this  that  we  ate
 one  country.  How  has  this  taken  place?
 Because,  we  have  the  federal  strisct-



 tive  in  our  cultural  bondage.  But,
 Sir,  I  want.  to  go  on  record  that  as
 far  as  referendum  is  concerned,  our
 party  strongly  supports  the  small  step
 that  you  have  taken  now.  I  do  not
 agree  with  the  other  Members  that
 this  country  is  not  that  ripe  to  take  up
 the  referendum.  I  am  reminded  of  the
 arguments  placed  by  the  late,  revered
 Rajaji  and  others  when  they  wanted
 to:  introduce  adult  franchise  in  this
 country.  I  went  through  the  records
 and  some  of  the  speeches  made  at
 that  time.  At  that  time  some  persons
 said  that  the  people  of  this  country
 are  not  mature  enough  to  decide
 various  issues,  that  the  peopie  of  the
 country  are  not  suited  enough  to
 fudge  whom  they  would  like  to  rule
 this  country  or  not  to  rule,  that  they
 are  not  suited  to  exercise  adult
 franchise  and  so  on,  that  adult  fran-
 chise  was  granted  against  vehement
 force  and  all  that.  But  after  30  years
 of  political  education,  what  has  hap-
 pened?  Perhaps  you  have  not  given
 the  political  education  that  is  expected
 in  the  schooi  stage  and  the  college
 stage.  But  still  if  you  say  that  the
 people  of  the  country  cannot  decide
 their  future,  or  that  they  cannot  exer-
 clwe  their  right  to  amend  particular
 sections  and  so  on,  I  would  say  that

 X  will  not  agree  with  those  arguments
 decause  they  have  no  meaning  at  all.
 For  these  reasons,  Sir.  the  question
 of  symbols  and  other  examples  were
 given.  But  I  see  from  the  amendment
 that  you  hava  taken  only  three  major
 portions  of  it.  One  is  about  the  secu-
 lar  nature  and  the  democratic
 nature  of  the  constitution;  and  second-
 ly,  about  the  judiciary  and  third-
 ly  about  the  fundamental  rights
 in  part  III  of  the  Constitution.  These
 are  the  cruciaY  matters  you  have
 taken  under  the  section  for  Refer-
 endum  and  these  are  all  what  will
 80  ‘to  the  péople.  And  I  want
 you  to  consider  one  thing.  It
 is  a  thatter  of  experience.  By  practice
 alétie  we  cah  get  the  correct  solution.
 T  suggest  to  you  that  5  per  cent  is
 nét  sufficient.  I  am  reminded  of  the
 Giseigsion  at  that  time  and  the  part
 tlayed  by  Mr.  Kamath,  the  Founding.
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 brother,  as  I  may  call  him,  because,  I
 don’t  want  to  call  Mr.  Kamath,  found-
 ing-father,  because,  he  is  still  with  us.
 80,  I  call  him  founding-brother  of
 the  Constitution.

 PROF.  P.  G.  MAVALANKAR:  He
 is  a  bachelor  and  so  he  cannot  be
 founding-father.

 PROF.  A.  BALA  PANJANOR;  Not
 for  that  reason.  He  is  a  father  of  the
 Constitution,  it  is  okey.

 MR.  SPEAKER:  Let  him  have  at
 least  one  child—the  Constitution.

 SHRI  A.  BALA  PAJANOR:  Let
 him  edopt  me,  Sir.  I  will  be  very
 happy  to  be  his  child.

 Therefore  I  say,  founding-father.
 He  has  correctiy  come  out  with  the
 feeling  in  this  House  that  you  must
 put  more  weight  on  the  side  of  the
 minorities.  That  is  the  reason  why
 it  is  said  that  three-fourths  of  the
 majority  is  required  for  such  a  Re-
 ferendum.

 MR.  SPEAKER:  Your  time  is  up.
 Please  conclude.

 SHRI  A.  BALA  PAJANOR:  In
 one  minute  I  will  conclude,  Sir,  I
 have  to  cover  the  other  two  subjects.

 As  far  as  the  tribunals  are  concern-
 ed,  this  is  what  I  said:  The  Law
 Minister,  when  he  worked  out  the
 Forty-Fifth  Amendment  acted  as  a
 clever  lawyer  of  the  Supreme  Court,
 not  only  in  the  Allahabad  High  Court
 before  that  famous  judge  which  made
 history  in  this  country,  but  as  a  clever
 lawyer  of  the  Supreme  Court.  He  was
 obsessed  by  the  judiciary  that  is
 supposed  to  be  a  topmost  authority
 in  this  country.  And  he  had  a  feel-
 ing  that  the  Forty-Second  Amend-
 ment  had  taken  away  the  right  from
 the  people  to  fight  for  their  rights  be~
 fore  the  tribunal  and  that  is  why  he
 scrapped  it  single  stroke.  I  don’t
 agree  with  him  because  we  know
 this,  He  also  knows  it.  As  correctly
 explained  by  our  friend,  litigations  are
 becoming  day  by  day  almost  cumber-
 some  issues.  That  is  the  reason  why
 an  Amendment  was  intfoduced  im  the
 Constitution  (Forty-second)  Aménd:
 ment  Bill.  It  said  that  a  person  hav-
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 ing  the  status  of  a  High  Court
 Judge  or  a  High  Court  Judge
 alone  should  sit  on  a  tribunal,  There
 is  no  difference  at  all.  To  get  over
 certain  difficulties  only  that  was
 introduced.  But,  as  to  the  judge,  I
 don't  know  how  he  will  view  it.  With
 Mr.  Shanti  Bhushan’s  stature,  I  cannot
 understand  why  he  has  deleted  it.  3
 don't  find  any  reason.  That  is  to  be
 argued.  I  hope  he  wiil  later  on  come
 up  with  some  form  or  the  other.

 And  again,  Sir,  as  49  first  stated.  Mr.
 Shanti  Bhushan  failed  to  be  a_peiiti-
 cian  when  he  brought  this  Constitution
 Amendment  because  of  this  simple
 reason.  I  don’t  know  why  he  has  not
 taken  the  trouble  to  go  through  the
 Ninth  Schedule  of  the  Constitution.
 You  have  gone  up  to  only  Article
 188.  That  cannot  be  questioned  in  a
 Court  of  Law.  Perhaps  he  has  no  time
 to  look  into  such  things.  I  don’t  find
 that  any  other  Member  has  pointed
 out  such  things.  If  any  Member  has
 pointed  it  out,  I  am  happy  about  it.
 The  Ninth  Schedule  is  a  very  volumi-
 nous  thing.  Even  small  acts  are  put
 in  there.  For  political  reasons  they
 have  put  them  there.  But  if  Mr.
 Shanti  Bhushan  goes  through  _  this,
 I  am  sure  he  will  take  this  up.  I  am
 sorry  I  have  taken  much  of  your  time.

 With  these  words,  Sir,  I  once  again
 congratulate  him  on  behaif  of  our
 party.  I  believe  that  this  is  not  the
 end,  but  only  the  beginning.  I  hope
 he  will  take,.....

 MR.  SPEAKER:...other  steps  also.
 SHRI  A.  BALA  PAJANOR:  I  want

 to  congratulate  him  for  the  other
 thing  also.  Today  when  3  saw  the
 voting  figure  in  the.  calculator  there,
 405,  I  feel  how  the  country  outside
 may  feel  that  they  can  also  go  a  step
 further;  that  administration  has  not
 come  to  a  standstill  because  of  the
 psychological  fear  that  hag  been  creat-
 ed.  Just  now  aiso  we  have  seen  8
 scene.  I  think  this  Constitution
 Amendment  Bill  which  is  brought
 forward  will  give  that  confidence  to
 the  people  of  the  country.  Thank  you.
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 SHRI  HARI  VISHNU  KAMATH:
 May  I  make  a  modest  requet  to  you?
 I  am  sure  the  House  will  join  me
 therein  that  in  order  to  celebrate  the
 occasion  we  may  have  the  lunch  recess
 today.

 MR.  SPEAKER:  We  will  consider,
 you  are  a  founding-father!

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore):  Mr.  Speaker,  Sir,  I  am
 here  only  to  make  one  or  two  points
 clear,  because  while  we  vote  for  this
 Constitutional  Amendment  Billi,  we  do
 it  with  our  eyeg  open......

 MR.  SPEAKER:  And  ears  also.
 (Interruptions).

 SHRIMATI  PARVATHI  KRISH-
 NAN:  How  can  I  speak  when  this
 conversation  goes  on.  I  have  been
 silent  when  other  Members  were
 speaking.

 MR.  SPEAKER:
 been  silent.

 SHRIMATI  PARVATHI  KRISHNAN
 Apparently.  we  have  better  manners.
 Thank  you  for  the  compliment  that
 you  are  paying  to  women.

 All  ladies  have

 Sir,  I  would  like  to  say  that  I  was
 really  surprised  when  Shri  Raj  Narain
 was  speaking  and  [  have  come  to  the
 conclusion  after  listening  him  very
 carefully  that  he  is  more  an  expert  on
 Marx  Brothers  rather  than  on  Kat'
 Marx,  except  that  the  Marx  Brotheru
 clowning  is  of  a  very  intelligent
 order.  That  is  all  [  have  to  say  aobut  fy
 this.

 What  I  want  to  sav  in  the  Third
 Reading  of  this  Bill  is  this.  We  have
 our  very  serious  reservations  on
 certain  aSpectg  and  we  see  what  is
 happening  in  the  country  outside.
 Today,  while  we  are  discussing  the
 Constitution  Amendment  Bill.  and
 talking  about  strengthening  democracy.
 and  strengthening  the  democratic
 traditions  and  the  democratic  content
 of  the  Constitution,  what  is  happer-
 ing  outside?  It  is  the  vested
 who  have  been  attacking  the  less-
 privileged  and  uridemprivileged
 classes.  You  know,  Sir,  what  happen-
 ed  in  Jamshedpur  where  people  have
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 been  thrown  into  the  river.  Therefore,
 I  want  to  bring  this  to  the  notice  of
 the  Government,  because  they  must
 understand.  There  I  agree  with  Shri
 Raj  Narain  that  in  the  election  mani-
 festo,  they  had  tried  to  win  the  confi-
 dence  o¢  the  people,  common  people,
 under-privileged  people  in  this  country
 by  promising  that  they  would  be  given
 full  protection  and  that  they  would
 be  helped  to  march  forward  along
 with  the  rest  of  the  country,  but  that
 has  not  been  happening.  We  have
 seen  what  happened  in  Kanjhawala
 and  we  also  saw  what  happened  in
 Pantnagar  and  Bailadilla  and  we  also
 see  it  happening  everyday.  This  is
 a  tragic  thing.  I  would  ask  the  hon.
 Minister  and  the  Government  to  wake
 up  to  this  and  stop  their  homilies  and
 take  practical  action  to  protect  all
 ‘weaker  sections,

 Now,  I  come  to  one  or  two  points  in
 the  Bill  itself.  We,  as  the  Minister
 knows  very  well,  have  learnt  to  our
 cost  that  he  is  one  of  those  who  do  not
 believe  in  hearing  or  listening  or  being
 receptive  to  amendments,  even  when
 those  amendments  are  with  his  own
 outlook  or  claimed  outlook  for  trying
 to  strengthen  the  democratic  content
 of  the  Constitution.  We  have  fought
 and  will  continue  to  fight  on  this

 -question  of  preventive  detention.  We
 ‘cannot  support  it  either  in  spirit  or
 “any  other  way.  Therefore,  I  want  to
 “make  that  position  clear.

 Secondly,  we  are  not  impressed  with
 his  presumption  to  define  the  Constitu-
 tion,  We  have  already  spoken  about
 that  earlier,  so  I  am  not  going  into
 that.

 With  regard  to  education,  it  is  not
 only  the  question  of  language;  no.
 That  ig  one  aspect.  What  I  would  like
 to  say  is  that  for  the  last  thirty-one
 years,  ducks  ad  drakes  have  been
 played  with  education  in  this  country.
 There  ig  no  concerted  common  orien-
 tation  for  education,  be  it  technical  or
 otherwise,  and  if  we  said  that  this
 should  be  in  the  Concurrent  List,  we
 wanted  this  common  direction  of
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 education  to  come  so  that  everywhere in  this  country,  whether  in  the  tribal
 region,  or  whichever  language  region
 they  may  belong  to,  they  would  have
 8  common  orientation  in.  education. As  Shri  Patwary  put  it  clearly,  in  ene school  in  Assam,  history  ig  taught  in one  way,  and  in  another  school  in Tamil  Nadu,  it  is  taught  in  another
 way.  How  can  the  Assamese  children
 understand  the  children  of  Tamil  Nadu and  how  can  they  have  a  common  out-
 look,  how  can  they  havé a  common
 approach  even  about  the  national  liber~
 ation  movement?  We  know,  what  fights
 have  taken  place,  we  know  what  strug-
 gles  took  place—I  am  sorry,  Shri
 Samar  Guha  is  not  here,  I  would  have
 brought  Shri  Netaji  Subhash  Chander
 Bose  here—
 33.00  hrs.
 We  have  an  evaluatron  about  the
 various  national  movements,  and  on
 how  it  differed  from  area  to  area.
 Gokhale  is  common  to  all  India;  so
 are  Tilak,  Mahatmaji,  Nehru,  Bhagat
 Singh;  one  after  the  other,  during
 the  national  movement,  they  were  all
 common  to  us.  Therefore,  in  the
 same  way,  Rajaji  and  Annadurai
 should  be  common  to  everybody.  I
 can  go  on  and  on  with  the  list.  But
 the  point  is  that  when  we  say  Con.
 current  List,  it  is  not  merely  because
 of  language.  Everybody  should  have
 a  common  approach  and  a  common  dir-
 ection  so  that  in  your  All  India  ex-
 aminationgs  and  in  your  All  India
 Services,  they  can  all  have  the  com-
 mon  basic  training.  This  is  really
 our  approach  to  it.  That  is  why  it  is
 that  we  are  supporting  this  Bill  with
 reservations.

 I  would  also  like  to  assure  the
 Minister—not  to  threaten  him,  but
 to  asure  him—that  we  from  our  side,
 will  continue  to  strive  to  see  that  the
 Constitution  is  strengthened,  by  these
 points  which  I  have  made.  Let  him
 remember  this;  we  heard  him  talk
 quite  a  lot.  But  “Talk  without  act-
 ion,  authority  without  power,  hopes
 without  fulfilment—these  are  what
 preceded  the  French  Revolution,  I  am
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 {Shrimati  Parvathi  Krishnan]
 not  giving  you  a  prophecy  like  that  of
 Mr.  Bala  Pajanor.  My  prophecy  is
 quite  different.

 aft  राजनारायण  :  भ्रष्मत  महोदय,  हम
 श्रीमतो  पावेत्रो  कष्णन्‌  की  बातों  का  जवाब
 नहीं  देना  चाहते  हैं  बयोंकि  वे  श्री  कुमार
 संगलम्‌  को  बहिन  हैं  जोकि  एक  अच्छे
 समाजवददों  थे  ।

 भी  राम  किशर  (मर  रतपुर  )  :  झध्यक्ष
 महोदय,  जो  पतंविधान  में  संतोधनों  किये
 गये  हैं,  उन  को  पंगा  केवल  इतना  हैं  कि

 42वें  वंगोधन  को  मारफत  इसदेशसे  जो
 सानाशादी  कायम  की  गयी  थी,  उस  को
 समाप्त  कर  दिया  जाए  शौर  फिर  से  इस
 देश  में तान शाहो  की  रृतियां  पैदा  न
 हों  ।  उत  को  रोकने  के  लिए  इस  संधिधान
 मेँ  व्यवस्थारं  की  गपी  हैं।

 झध्यक्ष  महोदय,  इस  सार  विवेपक  पर
 विस्तार  सेविवार  हो  चुका  हैं  इसलिए
 मैं  साटों  लम्बाई  ओर  गहराई  में  जाने  को
 आवश्कता  नहों  समझता  ।  सकने  मैं
 एक  बात  मानतवोथ  कानून  मंदों  जी  को  मार-
 फते  इप  परकार  से  कहता  चाहता  ड़  कि
 जिन  कारतों  से  दुनिया  में  त।नाशाहों  कायम
 होती  है,  जब  तक  आप उन  कारयों  को

 दुर  नहीं  करेंगे  तब  तक  पं  विव्वान  में  प्रप  कोई
 भी  तंतोवाा  कर  दें,  तातनायाहों  का
 झाना  जाना  बंदनहीं  हो  सकता  है  ।

 8.08  hrs.
 (Mr.  Deruty-Srmuxrer  in  the  Chair]

 उताध्प मे  महोदय ,  आज  जब  हुम
 एशिवा  प्रीए  प्रदोका  के  स्कतंक्का  प्राप्त
 देशों  पर  नजर  डालते  हैं  तो  वहां
 किवोनम मे  किसी  देंश  में  किसो  ने  किसी
 खप  में  तानाशदही  प्ले  हैं।  प्राज

 से  दोन  साल  पहले  एशिया  का  सब  से
 कड़ा  लोकतांजिक  देश  भी  तावायाही  के
 शिहंजे  मेंग्रागपा  या ।  श्रीनका  भी
 सानाश  दो  के  शिफ  जे  में  बा  ।  झ्राज  तानाशाही
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 को  सभप्त  करते  के  लिए  केवल  इतना  में
 काफी  सहीं  है,  कि  हम  संधिधान  ही
 संशोधन  करद।  हम  ने  देखा  है  कि

 इसी  संसद्‌  चेतानाशही  के  समर्यन  में  संधि-
 धान  में  संशोधन  किये  भौर  धाज  यही
 संसद्‌_तानाशाही  की  प्रवृत्तियों  को  समाष्त
 करने  और  लोकतंत़़  की  जड़ों  को  मजबत  करने
 के  लिए  संशोधन  पेश  कर  रही  है  1  इस
 लिए  मैं  कहना  चाहता  हूं  कि  जिन  कारणों
 से  तानाशाही  भाती  है,  जब  तक  उन
 कारणों  को  दूर  नहींकिया  जाएगा  तब  तक
 तानाश,ही का  भ्राना  जाना  नहीं  रुकेगा  1
 इस  के  रास्ते  में  संविधान  कोई  1. ल  भहीं
 रखता  है  t

 माननीय  कानून  मंत्री  जी  जानते  हैं
 ं

 जहां  गरीबी  होती  है,  गर-बराबरी  होती
 है,  विकास  की  गति  कम  होती  है,  लोक-
 तांत्रिक  देश  में  जहां  राष्ट्रीय  झपमान  की
 संभावना  बनी  रहती है,  चहां  ऐसी प्र  ,त्तियां
 जन्म  लेती  ही  रहती  हैं  ।  भाज  हमारे  देश
 की  हालत  क्या  है  ?  देश  में  गरीबी  बढ़
 रही  है,  बोरोजगारी  बढ़  रही  है,
 झसमानता  विद्यमान  है  शौर  मुझे  भ्रफतोस
 के  साथ  कहना  पड़ता  है  कि  हमारे  दल
 में  जिस  प्रकार  का  संवर्ष  चल  रहा  है,  अगरे '
 ऐसी ही  स्थिति  चलती  रही  तो  कोई  ह. ी
 तानाशाह  कभी  भी  इन  सब  परिस्थिति
 का  लाभ  उठा  सकता  है  ।  जब  तक
 हम  विकास  की  गति  को  तेज  नहीं  करेंगे,
 दरिद्रता  और  गरीबी  को  दूर  नहीं  करेंगे,
 तब  तक  हम  संविश्वान  की  मारफत  लोक-
 तंत्र  को  मजबूत  कर  सकेंगे,  इस  से  मुझे
 शक  है  ।  में  इतना  ही  कहना  चाहता  हू
 कि  सरकार  की  जो  उस  की  झाल  तक  की

 दिशा  रही  है  उस  पर  घह  विचार  करे।

 चूंकि  हम  भी  इस  सरकार  के  प्ंग  हैं  इस  स्त
 मैं  यह  बात  कह  रहा  हूं।  प्राधिक  विकास
 की  गति  तेज  होगी  भा  हेये  ।  समता  का“
 भ्रान्दोलन  तेजी  से  भौर  मजबूती  से  चलाता
 चाहिये।  भ्ाजहालत यहू  है  कि  पुरानी
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 रफ़्तार  में  कहों  कहीं  सुधार  होने  के  बजाय

 ्श्छ  गदबड़ियां  पैदा  होगई  हैं।  सरकार
 इन  सभो  वातों  पर  बहुत  ध्यान  सेविचार
 करे  |

 एशिया  भौर  अ्रफीका  के  मुल्हों  में  जो
 'सानाशाहियां  हैं  उन  शी  एक प्रकृति  रही है
 शौर  वहां  यह  देखने  में  भाया  है,
 चाहे  लंका  हो  या  कोरिया,  देखने  में  यहु
 आाया  है  कि  श्री  माधो  ने  तानाशाही  स्थापित
 करने  की  कोशिश  की  तो  उसका  पुत्र  उस  में
 भागीदार  बना,  हिन्दुत्तान  में  भी  तानाशाही
 की  स्थापना  की  कोशिश  हुई  तो  श्रीमती
 इंदिरा  गां  )  के  पु  संजय  गांधी  ने  तानाशाही
 बनाने  की  कोशिशकी  -  प्राप  कोरिया  में
 फारमोसा  में  देखें,  जहां  सीमित  ढंग  की

 तानाशाही  है  हां  वहां  परिवारों  को
 संरक्षण  दिया  जा  रहा  है  t  इस  से  रंगीन
 दुनिया  में  एक  प्रकार  के  भ्रधिश्वास  की
 चावना  पदा  हो  रही  है  ।  हमें  सत्ता-
 कद  हुए  करीब  डेढ़  सालहो  गया  है  ।
 हमें  चाहिए  कि  हम  सारे  घिधादों  से  ऊपर
 उठें,  हमारा  दल  भी  ऊपर  उः  झौर  देंश  भो
 ऊपर  उठे।  जब  तक  हम  आधिक  कायंक्रमों  को

 - ' मजबूती  से  नहीं  चलाएंगे,  भूमि  सुधारों  की
 गति  जो  बिल्कुल  ढोली  कर  दी  गई  है,  उसकी
 तरफ  तथबज्जह  नहीं  देंग  हमारा  कल्याण

 नहीं  हो  सकेगा  ।  भ्राथिक  पिकास,  ग्रामीण
 विकास  की  प्रोर हमें  ध्यान  देना  ह्ोगा।
 श्राज  ग्रामीण  जीवन  में  दुख  भौर  दारि  य
 है  ।  मैं  नहीं  चाहताहुंकिइसको  साल  द उ
 साल  या  पांच  साल  में  मिटाया  जा  सकता
 है  ते  का  लोगों  हो  चिश्वाश  तो  होना  चाहिए
 पक  यह  सरकार  उस  को  मिटाने  जा  रही  है
 और  इस  काम  में  वह  गम्भीर  है  1
 आज  देश  में  सागों  को  विश्वास  नहीं  हो
 रहा  है  कि  पर्तमान  सरकार  इस  काम
 को  कर  सकेगी।

 इन  श्दा  के  साथ  धौर  चेताथनी  के

 कप में  मैं  पार्दों  के  नेताशों  से  निवेदन
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 wor  weer  हूं  कि  वक्ष में  एकता  के
 फायम  करें  और  झाधिक  'चिकास  के  लिए
 तेज  फदम  उठाएं  ।  तभी  देश  में  ताना
 शाही  की  प्रवृत्ति  को  पनपने  से  रोका  जा
 सकेगा  ।

 इन्हीं  शब्दों  के साथ  मैं  इस  बिल का
 समर्थन  करता  हूं  ।

 MR.  DEPUTY-SPEAKER:  The  hon.
 Law  Minister.

 PROF.  P.  6.  MAVALANKAR:  Kind-
 ly  hear  me.

 MR.  DEPUTY-SPEAKER:  You
 have  had  enough  of  your  say.

 PROF.  P.  6.  MAVALANKAR:  [I
 want  to  support  the  Bill  in  its  final
 stage;  I  do  not  want  to  be  personal
 but.....

 MR.  DEPUTY-SPEAKER:  There
 are  several  Members  who  want  to
 speak  on  the  third  reading;  I  am
 sorry.

 PROF.  P.  G.  MAVALANKAR;  It  is
 highly  improper.

 MR,  DEPUTY-SPEAKER:  Please
 take  your  seat;  it  is  highly  improper
 to  keep  on  monopolising  the  time  of
 the  House.

 PROF.  P.G.  MAVALANKAR:  I
 want  to  go  on  record.  I  have  left  my
 wife  in  the  hospital,  who  has  been  sud-
 denly  and  seriously  ill  since  last  even-
 ing,  and  yet  [  have  come  here  only
 to  express  my  support....

 MR.  DEPUTY-SPEAKER:  You  have
 already  gone  on  record.

 PROF.  P.G.  MAVALANKAR:  I
 request  you  to  kindly  give  me  two
 minutes.

 MR.  DEPUTY-SPEAKER:  No,  7
 am  sorry;  there  are  at  least  twenty
 other  Members  and  I  cannot  make  an
 exception.  Please  take  your  seat.
 Shri  Shanti  Bhushan.
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 PROF.  P.  ७.  MAVALANKAR:  I
 want  to  be  clear  on  this  important
 Bill.

 MR.  DEPUTY-SPEAKER:  You
 have  had  your  say  much  more  than
 others.

 PROF.  P.  6,  MAVALANKAR:  I
 would  have  finished  in  two  minutes,
 by  supporting  it.  Because  I  have
 opposed  certain  clauses,  I  wanted  to
 support  it.

 MR.  DEPUTY-SPEAKER;:  You  have
 already  said  so  and  it  has  gone  on
 record.  Mr.  P,  K.  Deo  and  Prof.
 Mavalankar  may  please  take  their
 seats...  (Interruptions)  If  I  make  an
 exception  in  your  cease,  I  have  to
 make  an  exception  in  the  case  of
 everybody  else.  J  am  sorry;  I  am  not
 allowing  you.  You  wil]  not  go  on
 record  if  you  persist  like  this.  Shri
 Shanti  Bhushan.

 SHRI  SHANTI  BHUSHAN:  Sir,  I
 am  overwhelmed  by  the  nice  words
 which  many  hon.  members  of  this
 House  in  their  generosity  and  kind-
 ness  have  chosen  to  say  about  me.  I
 Must  express  my  most  sincere  thanks
 to  them  for  those  words.  I  wish  I
 could  deserve  some  of  those  words

 at  least.

 Shri  Raj  Nerain  has  chosen  to
 make  some  complaints  that  this  Con-
 stitutional  Amendment  does  not  fo
 far  enough  for  solving  many  of  the
 problems  that  are  there.  I  can  only
 say  that  for  a  very  long  time  he  has
 been  trying  to  educate  me.  Even
 when  I  was  arguing  his  case  and  he
 was  in  jail,  he  used  to  write  many
 letters  to  me  very  kindly  sending  his
 very  valuable  suggestions  as  to  what
 arguments  were  to  be  advanced.  I
 wish  that  when  ‘he  was  out  of  jail,  he
 would  have  adopted  the  same  ap
 proach  and  would  have  given  me
 some  concrete  suggestions,  which  I
 could  have  made  use  of.  He  was
 even  a  valued  member  of  the  Cabinet
 and  I  would  have  been  so  happy  if

 he  had  made  some  concrete  sugges-
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 tiong  in  that  regard  which  could  have been  usefully  incorporated  in  this
 Constitution  Amendment  Bill  But.
 possibly  he  is  a  very  busy  per-
 son  and  therefore,  I  can  quite  appre-
 ciate  that  in  his  very  busy  schedule,
 perhaps  he  could  not  find  time  to
 devote  to  this  Constitution  Amend—
 ment  Bill.

 श्ी  राज  भारायण  :  हमारे  पत्रों  में  जो
 लिखा  हैं  उसी  पर  चिधि  मंत्री  जी  ध्यान  दें
 और  कृपा  कर  के  उसी  को  इसमेले लें

 SHRI  SHANTI  BHUSHAN:  He
 even  suggested  that  in  fact  radio  and
 TV  should  be  autonomous.  Of  course,
 so  far  as  that  policy  of  the  Govern-
 ment  is  concerned,  it  ig  ६७  declared
 policy  which  has  to  be  implemented.
 But  the  question  is  whether  it  needs
 a  Constitutional  Amendment,  because
 an  impression  is  going  round  that
 everything  has  to  be  done  by  a  Con-
 stitutional  Amendment  and  can  only
 be  done  by  a  Constitutional  Amend-
 ment.  I  would  like  to  dispel  that  im-
 pression.  In  fact  the  impression  has
 gone  to  that  extent  that  I  hed  invited
 a  close  friend  to  dinner  and  unfor-
 tunately  by  the  mistake  of  the  cook
 there  was  too  much  salt  in  the  curry.
 My  friend  pointed  out  to  me,  “What
 are  you  doing  to  introduce  some
 clause  in  the  Constitution  Amend-
 ment  Bill  so  that  there  would  be  no
 longer  too  much  of  salt  in  any  curry
 at  any  place?”  So,  every  problem
 cannot  be.  solved  merely  by  introduc-
 ing  provisions  in  the  Constitution
 Amendment  Bill.

 Some  hon.  members,  particularly.
 Mr,  Venkataraman,  referred  to  the
 reservations  which  his  party  and  per-
 haps  some  other  patties  also  have
 maintained  in  regard  to  some  provi-
 sions  of  the  Bill.  When  there  are  im-
 portant  clauses,  I  would  be  the  last
 person  to  say  that  any  of  those  diffe-
 rences  are  not  honest  differences.  I
 fully  appreciate  that  there  are  honest.
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 differences  of  approach,  because  in  a
 democracy  honest  differences  some-
 times  have  to  be  there.  It  is  some-
 times  very  difficult  to  say  whether
 one  proposition  is  right  or  another
 proposition  is  right.  In  fact,  so  many
 things  so  much  remain  in  the  womb
 of  the  future  that  it  is  very  difficult
 to  say  in  advance  whether  a  certain
 thing,  when  it  is  introduced  for  the
 future,  now  it  is  likely  to  shape  out.
 I  can  quite  appreciate  their  anxieties
 and  apprehensions  in  regard  to  those
 important  points.  He  has  chosen  to
 refer  to  provisions  regarding  refe-
 rendum,  education  and  forest  remain-
 ing  or  not  remaining  in  the  concur-
 rent  list,  administrative  tribunals,
 etc.  ]  fully  appreciate  that  there  are
 honest  apprehensions  or  anxieties  in
 regard  to  those  provisions.  Perhaps
 some  of  them  may  be  on  account  of
 my  incapacity  that  I  was  not  able  to
 project  as  to  what  could  be  said  in
 favour  of  those  provisions.  In  fact,
 in  regard  to  concurrent  list  and  State
 list,  obviously  in  a  country  of  this
 magnitide,  differences  will  be  there.

 SHRI  HARI  VISHNU  KAMATH:
 Dissent  is  the  soul  of  democracy!

 SHRI  SHANTI  BHUSHAN:  Yes,
 dissent  is  very  important  in  a  demo-
 cracy.  Ultimately  it  is  not  the  opinion
 of  one  person,  but  the  combination  of
 so  many  factors  which  shapes  such  a
 vital  document  as  the  Constitution
 of  a  country.  Many  valuable  sug-
 gestions  have  been  made  by  many
 hon.  members.  Mr.  Pajanor  was  sorry
 that  some  of  his  suggestions  could
 not  be  accepted,  I  may  assure  the
 hon.  Member  that  even  when  very
 valuable  suggestions,  against  which
 nothing  can  be  said,  are  made,  it  is
 not  always  possible  to  incorporate
 them  because  in  a  Constitutional
 Amendment  the  whole  country’s  con-
 sensus  has  to  be  obtained.  Not  only
 has  the  measure  to  be  a  good  one,
 but  the  people  have  to  be  convinced
 that  it  is  required,  that  it  has  to  be
 incorporated.  That  is  why  this  pro-

 cedure  which  has  been  laid  down  in
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 the  Constitution  for  making  amend-
 ments  in  it  is  there.  So,  the  mere
 fact  that  it  has  not  been  possible  to
 accept  a  certain  suggestion  is  no  re-
 flection  on  the  merit  of  that  sugges-
 tion  also,  I  woulg  like  to  assure  hon.
 Members,

 In  regard  to  this  anxiety  about
 administrative  tribunals,  I  would  par-
 ticularly  like  to  say  that  I  hope  that
 after  some  period  it  would  be  possi-
 ble  for  the  Government  to  allay  the
 apprehensions.  The  anxiety  of  the
 hon.  Members  has  been  on  account
 of  the  fact  that  there  is  so  much  delay
 in  the  administration  of  justice.  [
 hope  hon.  Members  will  also  agree
 that  if  these  delays  in  the  High  Courts
 and  other  courts  can  be  eliminated,
 then  the  very  case  which  has  been
 made  out  for  these  administrative  tri-
 bunals  not  being  under  the  superin-
 tendence  of  the  High  Courts  will  also
 disappear.  The  Government  is  very
 keenly  going  into  this  problem,  is
 devoting  its  fullest  attention  to  this
 problem,  is  making  consultations  at
 every  possible  level  in  regard  to  this
 problem  and  I  am  not  only  hopeful
 but  confident  that  within  a  few  years,
 within  a  short  period,  we  would  be
 able  to  overcome  this  problem  so
 that  there  would  be  no  scopo  for  an
 further  anxiety  in  that  regard.

 Shrimati  Parvathi  Krishnan  has,  of
 course,  a  rather  gloomy  outlook.  I  can
 only  say  that  it  is  much  more  im-“*-
 portant  to  be  an  optimist  rather  than
 a  pessimist,  but  I  do  not  know  whe-
 ther  she  would  be  willing  to  take  my
 advice  and  change  her  outlook  from
 one  of  passimism  into  one  of
 optimism.

 I  do  not  wish  to  take  more  time.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mong  Harbour):  What  about  the
 mini  Misa  and  preventive  detention?

 SHRI  SHANTI  BHUSHAN:  Not
 only  preventive  detention,  every  type
 of  detention  is  bad.  At  least  IT  am
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 [Shri  Shanti  Bhushan]
 one  of  those  who  think  that  we  must
 have  a  country  in  which  there  would
 be  no  scope  for  detaining  any  person
 either  under  so-called  preventive  de-
 tention  or  any  other  kind  of  detention
 till  he  is  proved  guilty  of  an  offence.

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad):  Let  it  remain  a
 dead  letter.

 SHRI  SHANTI  BHUSHAN:  Let  us
 hope,  particularly  with  an  approach
 of  consensus  and  co-operation  rather
 than  one  of  confrontation,  we  shail  be
 able  to  build  jointly  a  society  in  this
 country,  a  society  in  which  there
 would  be  no  need  for  such  laws,  such
 harsh  Jaws  like  preventive  detention,
 or  even  the  necessity  of  detaining  a
 person  before  he  has  been  adjudged
 guilty  of  an  offence,  but  in  order  to
 build  such  a  society  also,  we  have  to
 go  through  certain  steps.  Let  me  ex-
 press  the  hope  that  even  Shri
 Jyotirmoy  Bosu  would  agree  with  me
 that  we  should  wait  for  the  day  when
 any  such  ap’  wy  sion  in  the  society
 from  any  quarter  of  such  a  kind
 which  would  justify  the  keeping  of
 any  such  laws  even  on  the  statute-
 book  in  a  potentia]  manner  would
 not  be  there.  That  would  be  a  happy
 day,  that  would  be  a  day  for  which

 all  of  us  should  look  forward  to.

 With  these  words,  I  again  express
 my  very  grateful  thanks  to  all  sec-
 tions  of  this  House  for  extending  full
 eo-operation  to  this  measure,

 श्री  राज  नारायण  :  अध्यक्ष  महोदय,  मैं

 श्री  शांति  भूषण  जी  से  एक  सघाल  पूछना

 चाहता  हूं  ।  जसे  मध्य  प्रदेश  में  श्री  छत

 पति  त्रिपाते  और  4  एम०एल०ए०  बाहर
 से  आते  ही  गिरफ्तार  फर  लिये  गए,

 एफ  मानवों  सदस्प  :  क्‍यों  गिरफ्तार

 किर,  गये  यहमाजूप  है  क्‍या  आपको  ?

 MR,  SPEAKER:  No  further
 speeches.  We  shall  now  go  to
 division.  The  lobbies  have  been
 cleared.  Before  I  put  the  motion  to
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 the  vote  of  the  House,  let  me  say  that:
 this  being  a  Constitution  Amendment.
 Bill,  voting  has  to  be  by  division.
 The  question  js:

 “That  the  Bill,  ag  amended,  be
 passed”

 The  Lok  Sabha  divided:

 Division  No,  32]

 AYES
 Abdul  Lateef,  Shri

 Agrawal,  Shri  Satish
 Ahsan  Jafri,  Shri

 Ahuja,  Shri  Subhash
 Akbar  Jahan  Begum,  Shrimati.

 Alhaj,  Shri  M.  A.  Hannan
 Amat,  Shri  D.

 Amin,  Prof.  R.  K.

 Anbalagan,  Shri  P.

 Ankineedu,  Shri  Maganti
 Ankineedu  Prasada  Rao,  Shri.
 Ansari,  Shri  Faquir  Ali
 Argal,  Shri  Chhabiram
 Arif  Beg,  Shri

 Arunachalam,  Shri  M.
 Arunachalam,  Shri  V.

 Asokaraj,  Shri  A.

 Bagri,  Shri  Mani  Ram
 Bahuguna,  Shrimati  Kamala:

 713.25  hrs.

 Bairagi,  Shri  Jena
 Bal,  Shri  Pradumna
 Balak  Ram,  Shri
 Balbir  Singh,  Chowdhry
 Baldev  Prakash,  Dr.

 Banatwalla,  Shri  G.  M.

 Barakataki,  Shrimati  Renuka  Devi
 Barman,  Shri  Palas

 Barnala,  Shri  Surjit  Singh
 Barrow,  Shri  A.  E,  ee

 Basappa,  Shri  Kondajji
 Basu,  Shri  Chitta

 Basu,  Shri  Dhirendranath
 Bhakta,  Shri  Manoranjan
 Bhanwar,  Shri  Bhagirath
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 Bharat  Bhushan,  Shri
 Bhattacharya,  Shri  Dinen
 Bhattacharyya,  Shri  Shyamaprasanna
 Bheeshma  Dev,  Shri  M.
 Birendra  Presad,  Shri
 Bonde,  Shri  Nanasahib
 Borole,  Shri  Yashwant
 Bosu,  Shrj  Jyotirmoy
 Brahm  Perkash,  Chaudhury
 Brij  Raj  Singh,  Shri
 Chakravarty,  Prof,  Dilip
 Chand  Ram,  Shri
 Chandan  Singh,  Shri
 Chandra  Shekhar,  Shri
 Chandra  Shekhar  Singh.  Shri
 Chandrappan,  Shri  C.  K.
 Chandravati,  Shrimati
 Chatterjee,  Shri  Somnath
 Chaturbhuj,  Shri
 Chaturvedi,  Shri  Shambhu  Nath
 Chaudhary.  Shri  Motibhai  R.
 Chaudhuri.  Shri  Tridib
 Chaudhury,  Shri  Rudra  Sen
 Chauhan,  Shri  Nawah  Singh
 Chavan,  Shrimati  P.
 Chavda,  Shri  K.  S.
 Cnowhan,  Shri  Bharat  Singh
 Chunder,  Dr,  Pratap  Chandra
 ‘Dandavate,  Prof.  Madhu
 Danwe,  Shri  Pundalik  Hari
 Das,  Shri  S,
 Das,  Shri  R.  P.
 ‘Dasappa,  Shri  Tulsidas
 Dasgupta,  Shri  K.  N.
 Dave,  Shri  Anant
 Dawn,  Shri  Raj  Krishna
 Deo,  Shri  ए,  K,
 Desai,  Shri  Hitendra
 Desai,  Shri  Morarji
 Deshmukh,  Shri  Nanaji
 Deshmukh,  Shri  Ram  Prasad
 Dhandayuthapani,  Shri  V.
 Dhara,  Shri  Sushil  Kumar

 Dharia,  Shri  Mohan.
 Dhurve,  Shri  Shyamlal
 Digvijoy  Narain  Singh,  Shri
 Doley,  Shri  L.  K,
 Durga  Chand,  Shri
 Dutt,  Shri  Asoke  Krishna
 Fazlur  Rahman,  Shri
 Fernandes,  Shri  George
 Gamit,  Shri  Chhitubhai
 Ganga  Bhakt  Singh,  Shri
 Ganga  Singh,  Shri
 Gattani,  Shri  R.  D.
 Godara,  Ch.  Hari  Ram  Makkasar
 Gode,  Shri  Santoshrao
 Gomeango,  Shrj  Giridhar
 Gopal,  Shri  K.
 Gore,  Shrimati  Mrinal
 Gotkhinde,  Shri  Annasaheb
 Gowda,  Shri  S.  Nanjesha
 Goyal,  Shri  Krishna  Kumar
 Guha,  Prof.  Samar
 Gulshan,  shri  Dhanna  Singh
 Gupta,  Shri  Kanwar  Lal
 Halder,  Shri  Krishna  Chandra
 Harikesh  Bahadur,  Shri
 Hazari,  Shri  Ram  Sewak
 Heera  Bhai,  Shri
 Hukam  Ram,  Shri
 Jagannathan,  Shri  S.
 Jagjivan  Ram,  Shri
 Jain,  Shri  Kacharulal  Hemraj
 Jain,  Shri  Kalyan
 Jain,  Shri  Nirmal  Chandra
 Jaiswal,  Shri  Anant  Ram
 Jasrotia,  Shri  Baldev  Singh
 Jeyalakshmi,  Shrimati  V.
 Joshi,  Dr.  Murli  Manohar
 Kachwai,  Shri  Hukam  Chand
 Kadam,  Shri  B.  P.
 Kadannappalli,  Shri  Ramachandran
 Kaiho,  Shri
 Kailash  Prakash,  Shri
 Kakade,  Shri  Sambhajirao
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 Kaldate,  Dr.  Bapu
 Kamakshaiah,  Shri  D.
 Kamath,  Shri  Hari  Vishnu
 Kamble,  Shri  B.  C.
 Kannan,  Shri  P.
 Kapor,  Shri  L.  L.
 Kar,  Shri  Sarat
 Karan  Singh,  Dr.
 Kasar,  Shri  Amrut
 Kaushik,  Shri  Purushottam
 Khalsa,  Shri  Basant  Singh
 Khan,  Shri  Ismail  Hossain
 Khan,  Shri  Kunwar  Mahmud  Ali
 Khan,  Shri  Mahmood  Hasan
 Khan,  Shri  Mohd.  Shamsul  Hasan
 Kidwai,  Shrimati  Mohsina
 Khrime,  Shri  Rinching  Khandu
 Kishore  Lal,  Shri
 Kisku,  Shri  Jadunath

 Kodiyan,  Shri  P,  K.
 Kolanthaivelu,  Shri  R.
 Kolur,  Shri  Rajshekhar
 Krishan  Kant,  Shri
 Krishnan,  Shrimati  Parvathi
 Kundu,  Shri  Samarendra
 Kunhambu,  Shri  K,
 Kureel,  Shri  Jwala  Prasad
 Kureel,  Shri  R.  L.
 Kushwaha,  Shri  Ram  Naresh
 Lakkappa,  Shri  K.
 Lal,  Shri  S,  8.
 Lalu  Prasad,  Shri
 Limaye,  Shri  Madhu
 Mahale,  Shri  K.  L.
 Mahale,  Shri  Hari  Shankar
 Mahata,  Shri  ए.  R.
 Mahi  Lal,  Shri
 Mahishi,  Dr.  Sarojini
 Mait;  Shrimati  Abha
 Malhotra,  Shri  Vijay  Kumar
 Malik,  Shri  Mukkhtiar  Singh
 Mallanna,  Shri  छू,
 Mallick,  Shri  Rama  Chandra
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 Mallikarjun,  Shri
 Mandal,  Shri  B.  P.
 Mandal,  Shri  Mukunda
 Mangal  Deo,  Shri
 Mankar,  Shri  Laxman  Rao
 Manohar  Lal,  Shri
 Mathur,  Shri  Jagdish  Prasad
 Mavalankar,  Prof.  P.  G.
 Mayathevar,  Shri  K.
 Meduri,  Shri  Nageswara  Rao
 Meerza,  Shri  Syeq  Kazim  Ali
 Mehta,  Shri  Prasannbhai
 Mhalgi,  Shri  हे,  K.
 Miri,  Shri  Govind  Ram
 Mishra,  Shri  G.  8.
 Mishra,  Shri  Janeshwar
 Mishra,  Shri  Shyamnandam
 Modak,  Shri  Bijoy
 Mohanarangam,  Shri  Ragavalu
 Mondal,  Dr.  Bijoy
 Mritunjay  Prasad,  Shri
 Mukherjee,  Shri  Samar
 Multan  Singh,  Chaudhary
 Munda,  Shri  Govinda
 Munda,  Shri  Karia

 am

 Murthy,  Shri  M.  छ  Chandrashekhara
 Murugaiyan,  Shri  S.  G.
 Murugesan,  Sbri  A.
 Nahar,  Shri  Bijoy  Singh
 Nahata,  Shri  Amrit
 Naik,  Shri  8.  H.
 Nair,  Shri  M.  N.  Govindan
 Narayana,  Shri.  K.  S.
 Narendra  Singh,  Shri
 Nathu  Singh,  Shri
 Nayak,  Shri  Laxmi  Narain
 Nayar,  Dr,  Sushila
 Negi,  Shri  T,  8.
 Onkar  Singh,  Shri
 Pajanor,  Shri  A.  Bala
 Pandey,  Shri  Ambika  Prasad
 Yandeya,  Dr,  Laxminarayan
 Pandit,  Dr.  Vasant  Kumar
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 Paraste,  Shri  Dalpat  Singh
 Parmai  Lal,  Shri
 Parmar,  Shri  Natwarlal  B.
 Parthasarathy,  Shri  क,
 Paswan,  Shri  Ram  Vilas
 Patel,  Shri  Ahmed  M.
 Patel,  Shri  Dharmasinhbhai
 Patel,  Shri  H.  M,
 Patel,  Km.  Maniben  Vallabhbhai
 Patel,  Shri  Meetha  Lal
 Patel,  Shri  Nanubhai  N.
 Patidar,  Shri  Rameshwar
 Patil,  Shri  D.  B.
 Patil,  Shri  S.  D.
 Patnaik,  Shri  Biju
 Patnaik,  Shri  Sivaji
 Patwary,  Shri  H,  L.
 Periasamy,  Dr.  P.  V.
 Phirangi  Prasad,  Shri
 Pipil,  Shri  Mohan  Lal
 Poojary,  Shri  Janardhana
 Pradhan,  Shri  Amar  Roy
 Pradhan,  Shri  Pabitra  Mohan
 Pradhani,  Shri  K.
 Pullaiah,  Shri  Darur
 Qureshi,  Shri  Mohd,  Shafi
 Raghavji,  Shri
 Raghu  Ramaiah,  Shri  K.
 Rahi,  Shri  Ram  Lal
 Rai  Shri  Gauri  Shankar
 Rai,  Shri  Narmada  Prasad
 Rai,  Shri  Shiv  Ram
 Raj  Narain,  Shri
 Rajan,  Shri  K.  A,
 Rajda,  Shri  Ratansinh
 Rakesh,  Shri  हे,  N.
 Ram,  Shri  R.  D.
 Ram  Charan,  Shri
 Ram  Dhan,  Shri
 Ram  Gopal  Singh,  Chaudhury

 Ramachandran,  Shri  P,
 Ramalingam,  Shri  N.  Kudanthai
 Ramalingam,  Shri  P,  S.
 Ramamurthy,  Shri  K,
 Ramapati  Singh,  Shri
 Ramaswamy,  Shri  S.
 Ramdas  Singh,  Shri
 Ramji  Singh,  Dr.
 Ramjiwan  Singh,  Shri
 Ramoowalia,  Shri  Balwant  Singh
 Rangnekar,  Shrimati  Ahilya  P.
 Ranjit  Singh,  Shri
 Rao,  Shri  J.  Rameshwar
 Rasheeg  Masood,  Shri
 Rathor,  Dr.  Bhagwan  Dass
 Ravi,  Shri  Vayalar
 Ravindra  Pratap  Singh,  Shri
 Reddi,  Shri  G.  डि,
 Reddy,  Shri  K.  Vijaya  Bhaskara
 Roy,  Shri  A.  छू,
 Roy,  Dr.  Saradish
 Saeed  Murtaza,  Shri
 Saha,  Shri  A,  K.
 Saha,  Shri  Gadadhar
 Sahoo,  Shrj  Ainthu
 Sai,  Shri  Larang
 Sai,  Shri  Narharij  Prasad  Sukhdeo
 Saini,  Shri  Manohar  Lal
 Samantasinhera,  Shri  Padmacharan
 Sanyal,  Shri  Sasankasekhar
 Saran,  Shri  Daulat  Ram

 Sarangi,  Shri  R,  P.
 Sardar,  Shri  Mahendra  Narayan
 Sarkar,  Shri  S.  K.
 Sarsonia,  Shri  Shiv  Narain
 Satpathy,  Shri  Devendra
 Sathe,  Shri  Vasant
 Satya  Deo  Singh,  Shri
 Sen,  Shri  Robin
 Seyid  Muhammad,  Dr.  V.  A.
 Shah,  Shri  Surath  Bahadur
 Shakya,  Dr.  Mahadeepak  Singh
 Shankar  Dev,  Shri

 ‘
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 Sharma,  Shri  Jagannath
 Sharma,  Shri  Rajendra  Kumar
 Sharma,  Shri  Yagya  Datt
 Shastri,  Shri  Bhanu  Kumar
 Shastri,  Shri  Ram  Dhari
 Shastri,  Shri  ४.  P.
 Shejwalkar,  Shri  N.  हू,
 Sheo  Narain,  Shri
 Sher  singh,  Prof.
 Shiy  Sampati  Ram,  Shri
 Shrangare,  Shri  T.  S.
 Shrikrishna  Singh,  Shri
 Shukla,  Shri  Madan  Lal
 Sikander  Bakht,  Shri
 Singh,  Dr,  8.  N.
 Singha,  Shri  Sachindralal
 Sinha,  Shri  Cc  M.
 Sinha,  Shri  H.  L.  P.
 Sinha,  Shri  M.  P.
 Sinha,  Shri  Purnanarayan
 Sinha,  Shri  Satyendra  Narayan
 Somani,  Shri  Roop  Lal
 Somani,  Shri  Ss.  s.
 Somasundaram,  Shri  Ss.  D.
 Stephen,  Shri  C.  M.
 Sukhendra  Singh,  Shri
 Suman,  Shri  Ramji  Lal
 Suman,  Shri  Surendra  Jha
 Sunna  Sahib,  Shri  A.
 Suraj  Bhan,  Shri
 Surya  Narain  Singh,  Shri
 Swamy,  Dr.  Subramaniam
 Swatantra,  Shri  Jagannath  Prasad
 Talwandi,  Shri  Jagdev  Singh
 Tej  Pratap  Singh,  Shri
 Thakur,  Shri  Aghan  Singh
 Thorat,  Shri  Bhausaheb
 Tiwari,  Shri  Brij  Bhushan
 Tiwary,  Shri  D.  N,
 Tiwary,  Shri  Madan
 Tohra,  Shri  G.  Ss.
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 Tombi  Singh,  Shri  N.
 Tripathi,  Shri  Madhav  Prasad
 Ugrasen,  Shri
 Vajpayee,  Shri  Atal  Bihari
 Varma,  Shri  Ravindra
 Vasisht,  Shri  Dharma  Vir
 Veerabhadrappa,  Shri  K.  S,
 Venkataraman,  Shri  R.
 Venkatareddy,  Shri  P.
 Verma,  Shri  Brijlal
 Verma,  Shri  Hargoving
 Verma,  Shri  R.  L.  P.
 Verma,  Shri  Sukhdeo  Prasad
 Visvanathan,  Shri  C.  N.
 Yadav,  Shri  Hukmdeo  Narain
 Yadav,  Shri  Jagdambi  Prasad
 Yadav,  Shri  Ramji  Lal
 Yadav,  Shri  Sharag
 Yadav,  Shri  Vinayak  Prasad
 Yadava,  Shri  Roop  Nath  Singh
 Yadvendra  Dutt,  Shri
 Zulfiquarullah,  Shri

 NOES
 Nil

 MR.  SPEAKER:  Before  [  announce
 the  result,  let  me  thank  all  the  Mem-
 berg  belonging  to  all  the  parties  for
 the  co-operation  they  have  extended
 to  me  in  disposing  of  this  measure.
 Thank  you  very  much.

 Subject  to  correction,  the  result*  of
 the  division  is  a8  follows:

 Ayes;  355
 Noes;  Nil.
 The  motion  is  carrieq  by  a  majority

 of  the  total  membership  of  the  House
 and  by  a  majority  of  not  less  than
 two-thirds  of  the  Members  present
 and  voting.  The  Bill,  as  amended,  js
 passed  by  the  requisite  majority  in
 accordance  with  the  provisions  of
 Article  368  of  the  Constitution.

 The  motion  twas  adopted.
 *The  following  Members  _  alsf

 bhaj  B.  Sheth  and  Ramanand  Tiwary.
 recorded  for  AYES-  Sarvshri  Vinod
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 MR,  SPEAKER:  I  think,  in  view
 of  this,  you  are  entitled  to  lunch.  So,
 we  will  adjourn  for  lunch  ffl!  2.30  p.m.

 32.26  hrs,

 The  Lok  Sabha  adjourned  for  Lunch
 ा  thirty  minutes  past  Fourteen  of  the
 Clock.

 The  Lok  Sabha  re-assembled  after
 Lunch  at  thirty  minutes  past  Fourteen
 of  the  Clock,

 (Dr.  Susuita  Nayar  in  the  Chair.]

 MR.  CHAIRMAN:
 laid.

 Papers  to  be

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur);  Madam  Chairman,  I  have
 given  notice  of  a  privilege  matter.
 What  ig  the  position,  I  want  to  know.

 MR.  CHAIRMAN:  I  am  sorry.  If
 you  have  given  notice  of  a  privilege
 matter—I  have  not  seen  the  papers.
 They  will  be  seen  to  by  the  Speaker and  they  will  be  dealt  with  later.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 Mond  Harbour):  Madam  Chairman,
 itis  a  very  important  matter  concern-
 ing  the  misconduct  committed  by  a

 ;Member  of  this  House  which  has  deni-
 Stated  the  dignity  of  the  whole  House.
 It  has  been  done  within  the  hearing of  the  Visitors’  Gallery,  the  Press
 Gallery,  the  Members  and  the  staff.
 The  dignity  of  the  whole  House  had been  denigrated  yesterday.  The
 language  that  had  been  used  I  cannot
 repeat  here.

 MR.  CHAIRMAN:  |  have  no  doubt

 prado
 Shri  Jyotirmoy  Bosu  raises

 something,  it  must  be  of  a  very importance  and,  when  he  is  supported by  Shrj  Somnath  Chatterjee,  it  mnust be  of  a  stil)  gteater  importance.  I  am
 afraid,  it  is  just  utterly  impossible  for Me  to  deal  with.  it  ‘at  this  time.  I
 have  neither  seen  the  papers  nor  can T  take  up  that  issue  at  this  stage.
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 I  request  for  the  indulgence  of  the
 House  to  please  try  to  be  as  brief  and
 28  cooperative  as  possible,  on  every
 point  because  the  Delhi  Police  Bill
 has  got  to  be  passed  today.  It  cannot
 go  beyond  today  because  the  Ordi-
 nance  will  expire  on  the  27th.  We
 have  to  pass  it  today  ang  the  Rajya
 Sabha  will  pass  it  tomorrow.  So,  I
 request  everybody  to  cooperate  and  ६०,
 let  us  proceed  with  the  business.

 4.32  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Avupirep  ACCOUNTS  OF  FILM  AND  TELE-.
 VISION  INSTITUTE  OF  INDIA,  PUNE  AND

 STATEMENT  FOR  DELAY

 THE  MINISTER  OF  INFORMA..
 TION  AND  BROADCASTING  (SHRI
 L.  K,  ADVANI):  I  beg  to  lay  on  the
 Table:—

 qa)  A  copy  of  the  Auditeg  Ac-
 counts  (Hindj  ang  English  versions
 of  the  Film  and  Television  Institute
 of  India,  Pune,  for  the  year  ended
 3ist  March,  ‘1977,

 (2)  A  statement  (Hindi  and  Eng-
 lish  versions)  showing  reasons  for
 delay  in  laying  the  above  document.
 [Placed  in  Library.  See  No.  LT-
 2668/78.)

 Om  Invusrry  Deve.opMEnt  Boarp
 EMPLovers  (MEDICAL  ATTENDANCE).

 Rots,  978

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  On
 behalf  of  Shri  H.  N.  Bahuguna,  I  beg to  lay  on  the  Table  a  copy  of  the  Oi]
 Industry  Development  Boarg  Emplo- yees  (Medical  Attendance)  Rules, 978  (Hindi  and  English  versions) published  in  Notification  No,  GSR.- 39768)  in  Gazette  of  India  dated  the Sth  August,  978,  under  sub-section  (8) of  section  82  of  the  जा  Industry (Development)  Act,  ‘1074,  {Placed  in,. Library.  See  ‘No,  LiT-2660/78,}
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 ANNUAL  RePort  or  NaTIONAL  SEED:
 CORPORATION  Lrp.,  New  DELHI  FOR
 1978-77,  STATEMENT  RE.  GOVERNMENTS
 AGREEMENT  WITH  THE  REPORT  AND

 STATEMENT  FOR  DELAY

 SHRI  RAVINDRA  VARMA:  On
 behalg  of  Shri  Surjit  Singh  Barnala,
 I  beg  to  lay  on  the  Table: —

 (l)  A  ९०१५  each  of  the  following
 paperg  (Hindi  and  English  versions)
 under  sub-section  (l)  of  section
 89A  of  the  Companies  Act,  956:—

 (i)  Annua)  Report  of  the  Na-
 tional  Seeds  Corporation  Limited,
 New  Delhi,  for  the  year  (1976-77
 along  with  the  Audited  Accounts
 and  the  comments  of  the  Comp-
 troller  ang  Auditor  General  there.
 on.

 (ii)  A  statement  explaining
 that  Government  are  in  agreement
 with  the  above  Report  and  there-
 fore  no  separate  Review  on  the
 working  of  the  Corporation  is
 being  laid.

 (2)  A  statement  (Hindj  ang  Eng-
 lish  versions)  showing  reasons  for
 delay  in  laying  the  above  _  papers.
 [Placed  in  Library.  See  No.  LT-
 2670/76.J

 NorriricaTION  UNDER  REPRESENTATION  OF
 THE  PEOPLE  Act,  950

 THE  MINISTER  OF  LAW  AND
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  I  beg

 to  lay  on  the  Table  a  copy  of  Noti-
 fication  No.  8.0,  447(E)  (Hindi  and
 English  versions)  publisheq  in  Gazette
 of  India  dated  the  l4th  July,  ‘1978,
 making  certain  amendments  in  the
 description  of  constituencies  in  Sche-
 dule  XVII  of  the  Delimitation  of  Par-
 liamentary  and  Assembly  Constituen-
 cies  Order,  1976,  under  sub-section
 (2)  of  section  9  of  the  Representation
 of  the  People  Act,  1980,  [Placed  in
 Library  See  No.  LT-267/78.]
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 Review  aNnpD  ANNUAL  Report  or  ‘Taw
 NERY  AND  FOOTWEAR  CORPORATION  OF
 Inpra  Lrp.,  KANPUR  FOR  1976-77  Am

 STATEMENT  FOR  DELAY
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  On  be-
 half  of  Shrj  George  Fernandes,  I  beg
 to  lay  on  the  Table: —

 Q)  A  copy  each  of  the  following
 papers  (Hindi  ang  English  versions)
 under  sub-section  (l)  of  section
 6!9A  of  the  Companies  Act,  956:—

 (i)  Review  by  the  Government
 on  the  working  of  the  Tannery
 ang  Footwear  Corporation  of
 India  Limited,  ‘Kanpur,  for  the
 year  ‘1976-77.

 (ii)  Annua)  Report  of  the  Tan-
 nery  ang  Footwear  Corporation
 of  India  Limited,  Kanpur,  for  the
 yeay  ‘1976-77,  along  with  the  Au-
 dited  Accounts  and  the  comments
 of  the  Comptroller  ang  Auditor
 General  thereon.

 (2)  A  statement  (Hindi  ond  Eng-
 lish  versions)  showing  reasons  for
 delay  in  laying  the  above  papers.
 [Placed  in  Library.  See  No,  LT-
 2672/78.)

 NOTIFICATJONS  UNDER  MERCHANT  Sate
 PING  Act,  958

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 CHAND  RAM):  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  sub-section  (8)  of  see-
 tion  458  of  the  Merchant  Shiping
 Act,  988:—

 (l)  The  Salling  Vesesls  (Me-
 mbers  of  Crew)  Amendment  Rules,
 ‘1978,  published  in  Notification  No.
 GBR.  655  in  Gazette  of  India  dated
 the  20th  May,  ‘1978,

 (2)  The  Sailing  Vessels  (Inspec-
 tion)  Amendment  Rules,  1978,  pub-
 lished  in  Notification  No,  G,S.R.  78
 in  Gazette  of  India  dated  the  3rd
 June,  ‘1978,
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 (8)  The  Merchant  Shipipng
 (Registration  of  Sailing  Vessels)
 Amendment  Rules,  1978,  published
 in  =  Notification  No.  GSR.  6
 in  Gazette  of  India  dated  the  8rd
 June,  ‘1978,
 [Placed  in  Library.  See  No.  LT-

 2078/78.)

 SYANDARDS  OF  WEIGHTS  AND  MEASURES
 (Pacxacrt>  ComMopiTizs)  AMENDMENT

 Russ,  978

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL).  I  beg  to  lay  on
 the  Table  a  copy  of  the  Standards  of
 Weights  and  Measures  (Packaed
 Commodities)  Amendment  Rules,
 1978,  published  in  Notification  No.
 GSR.  347(E)  in  Gazette  of  India
 dated  the  30th  June,  978  (English
 version)  and  G.S.R.  347(E)  957  pub-
 lished  in  Gazette  of  India  dated  the
 29th  July,  ‘1978,  (Hindi  version)  under
 sub-section  (4)  of  the  section  83  of  the
 standards  of  weight  and  Measures  Act,
 i976,  [Placed  in  Library.  See  No.
 LT-2674/78.}

 NOTIFICATIONS  UNDER  EssxNTIAL  CoM-
 MmopITIES  AcT,  955  AND  STATEMENT  FOR

 DELAY
 SHRIMATI  ABHA  MAITI:

 to  lay  on  the  Table:—

 (l)  A  copy  each  of  the  following
 Notifications  (Hindi  and  €nglish
 versions)  under  sub-section  (6)  of
 section  3  of  the  Essential  Commodi-
 ties  Act,  955:—

 (i)  The  Textiles  (Production  by
 Knitting,  Embroidery,  Lace  Mak-
 ing  and  Printing  Machines)  Con-
 tro!  (Amendment)  Order,  ‘1978,
 published  in  Notification  No.
 S.O.  438  in  Gazette  of  India  dated
 the  18th  February,  ‘1978,

 (ii)  S.O.  829  published  in
 Gazette  of  India  dated  the  25th
 March,  978  containing  corrigen-
 dum  to  the  Textiles  (Production
 by  Knitting,  Embroidery,  Lace
 Making  and  Printing  Machines)

 T  beg
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 Contro{  (Amendment)  Order,  ‘1977,
 published  in  Notification  No.
 8.0.  382  dated  the  l4th  May,  I977.

 (2)  A  statement  (Hindi  and  Eng-
 lish  versions)  showing  reasons  for
 delay  in  jaying  the  above  Notifica-
 tions.

 {Placed  in  Library.  See
 2675/78.)

 No,  LT-

 ANNUAL  Report  OF  CENTRAL  VIGILANCE
 ComMMissION  FoR  ‘1977-78  aNnD  Mremo-
 RANDUM  GIVING  REASONS  FOR  NON-
 ACCEPTANCE  BY  GOVERNMENT  OF  CER-

 TAIN  PARTS  OF  THE  REPORT
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  8.  0.  PATIL):  I  beg  to  lay  on
 the  Table:

 (l)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Central  Vigilance  Commission  for
 the  year  ‘1977-78,

 (2)  Memorandum  (Hindi  and
 English  versions)  explainig  the
 reasons  for  non-acceptance  by  Gov-
 ernment  of  the  Commissions’  advice
 in  certain  cases  mentioned  in  the
 above  Report.
 [Placed  in  Library,  See  No.  LT-

 2676/78.]
 Report  RE.  INTAKE  oF  S.C.  AND  S.T,  IN
 RAILWAYS  AGAINST  VACANCIES  RESERVED

 FOR  THEM
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  RAILWAYS
 (SHRI  SHEO  NARAIN):  I  beg  to
 lay  on  the  Table  a  copy  of  the  Report
 (Hindi  and  English  versions)  on  the
 progress  made  in  the  intake  of
 Scheduled  Castes  and  Scheduled
 Tribes  against  vacancies  reserved  for
 them  in  recruitment  ang  promotion
 categories  on  the  Railways  for  the
 half  year  ending  30th  September,
 ‘1977.  [Placed  in  Library.  See  No.
 LT-2677/78.]
 CoRRECTION  OF  ANSWER  TO  S.O.  No.  424
 patep  ‘14-8-78  RE  cLosuRE  .or  F.C.I.

 Deror
 SHRI  RAVINDRA  VARMA:  Ox

 behalf  of  Shri  Bhanu  Pratap  Singh,
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 [Shri  Ravindra  Varma]
 I  beg  to  lay  on  the  Table  a  state-

 ment  correcting  the  reply  given  on
 the  4th  August,  1978,  to  Starred
 Question  No.  424  regarding  closure  of
 F.C.I.  depots.

 STATEMENT
 In  the  reply  given  in  Lok  Sabha  on
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 inadvertantly  omitted.  It  is  now
 understood  that  this  depot  is  locally
 known  also  as  Ashok  Nagar  Depot
 after  the  name  of  the  locality  in  which
 it  is  situated.  A  revised  and  corrected
 statement  is  placed  on  the  Table  of
 the  Sabha  incorporating  information
 relating  to  this  depot  also,

 l4th  August,  978  to  Starred  Question
 No.  424  asked  by  Shri  Madan  Tiwary
 regarding  closure  of  Food  Corporation
 of  India  depots,  information  relating
 to  Habra  Depot  in  West  Bengal  was

 (a)  Yes,  Str,

 (b)  The  dates  with  reasons  and  the
 number  of  workers  affected  ig  as
 follows—

 The  depot  is  closed  down  by  the  Central
 Warehousing  Corporation  authorities  w.e.f.
 28-32-77  on  account  of  labour  touble.
 Labour  engaged  at  Okhla  CWC  was
 usually  between  30  to  35.

 Central  Warehousing  Corporation,
 Okhla,  Delhi.

 Faridabad,  Haryana  The  depot  is  closed  since  1-4-78  due  to
 agitation  by  labourers,  numbering  so  to
 i00,  employed  by  the  Handling  and
 Transport  Contractor  working  in  this
 depot  for  their  regularisation.

 Habra  (Ashok  Nagar)  Depot,
 West  Bengal

 It  was  closed  from  707  December,  1977.
 30  to  40  Workers  employed  by  the  handling
 and  transport  contractor  working  in  this
 depot  prior  to  December  I977  have
 been  affected.  Their  demands  are  pay-
 ment  of  arrear  dues  by  the  contractor,
 higher  wages  and  departmentalisation  of
 labour.

 (c)  Stock  position  at  these  depots  is  as  under:
 C.W.C.  है  वि  हे  25973  M.T.

 Faridabad,  Haryana.  *  मु  मु  24,113,  M.T.

 Harbra  (Ashoka  Nagar),  West  Bengal  .  1,793  M.T.

 The  maintenance  of  the  stocks  is
 heing  looked  after  by  the  Quality  Con-
 trol  Staff  at  Faridabad  and  Habra
 (Ashok  Nagar)  Depots.  The  stock  at
 C.W.C.,  Delhi  is  maintained  by  C.W.C.

 (f)  Does  not  arise,
 NOTIFICATIONS  UNDER  CENTRAL  ‘Excts®
 Rugs,  1944,  Customs  Act,  1962,  An-
 NUAL  REPORTS  OF  NATIONAL  INSURANCE
 Co.  Lrp.,  CaLcuTTA  AND  ORIENTAL  FIRE
 ANp  GENERAL  INSURANCE  Co.  Ltp.,  NEW
 DELHI  WITH  EXPLANATORY  STATEMENT
 BY  GOVERNMENT  AND  STATEMENTS  FOR

 (d)  No  employees  of  Food  Depart-
 ment  are  working  at  these  depots.

 (०)  No  direct  work  was  taken  from
 ‘workers  at  these  depots,  Therefore,  Drtay
 question  of  withholding  payment  or  of
 non-payment  to  workers  does  not  THE  MINISTER  OF  STATE  IN
 arise,  THE  MINISTRY  OF  FINANCE  (SHRI
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 1ag

 ULFIQUARULLAH}:  I  beg  to  lay  on  (iv)  G.S.R.  406(E)  published  in
 re  rae

 TAH):
 T

 beg
 Gazette  of  India  dated  the  i4th

 roo)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  issued  under  the  Central
 Excise  Rules,  944:-—~

 (i)  GSR.  403(E)  and  404(E)
 published  in  Gazette  of  India  dated
 the  9th  August,  ‘1978,  together  with
 an  explanatory  memorandum  re-
 garding  concession  in  excise  duty
 in  respect  of  specified  varieties  of
 cotton  fabrics  manufactured  on
 power-looms.

 (ii)  G.S.R,  405(E)  published  in
 Gazette  of  India  dated  the  4
 August,  ‘1978,  together  with  an
 explanatory  memorandum  regard-
 ing  reduction  in  the  period  during
 which  the  quantity  of  excess
 sugar  produced  was  entitled  to
 concessional  rate  of  duty.

 [Placed  in  Library.  See  No.
 LT-2679/78}.
 (2»  A  copy  each  of  the  following

 Notifications  (Hindi  and  English
 versions)  under  section  59  of  the
 Customs  Act,  962:—

 (i)  G.S.R.  396(E)  published  in
 Gazette  of  India  dated  the  7th
 August,  1978,  together  with  an
 explanatory  memorandum  regard-
 ing  rate  of  exchange  for  conver-
 sion  of  Japanese  Yen  into  Indian
 Rupees  and  vice  versa  for  pur-
 poses  of  valuation  under  section
 4  of  the  Customs  Act,  ‘1962.

 (ii)  GSR.  998  published  in
 Gazette  of  India  dated  the  2th
 August,  ‘1978,  together  with  an
 explanatory  memorandum  regard-
 ing  grant  of  exemption  from  im-
 port  duty  on  Cuprammonium
 staple  fibre  (Bomberg  fibre).

 (iii)  G.S.R.  999  published  in
 Gazette  of  India  dated  the  2th
 August,  1978,  together  with  an
 explanatory  memorandum  regard-
 {ng  the  concessional  customs  duty
 available  to  stainless  steel.

 August,  ‘1978,  together  with  ‘an
 explanatory  memorandum  regard-
 ing  rate  of  exchange  for  conver-
 sion  of  Swiss  Francs  into  Indian
 Rupees  and  vice-versa  for  pur-
 poses  of  valuation  under  section
 4  of  the  Customs  Act,  1962,

 (v)  G.S.R.  4i2(E)  published  in
 Gazette  of  India  dated  the  6th
 August,  1978,  together  with  an
 explanatory  memorandum  regard-
 ing  rate  of  exchange  for  conver-
 sion  of  Pound  Sterling  into  Indian
 Rupees  and  vice-versa  for  pur-
 poses  of  valuation  under  section
 4  of  the  Customs  Act,  1962.

 [Placed  in  Library.  See  No.
 2680/78.]

 (vi)  Notification  Nos.  64-Cus-
 toms  and  65-Customs  published
 in  Gazette  of  India  dated  the  2
 August,  ‘1978,  together  with  an
 explanatory  memorandum  regard~
 ing  exemption  from  customs  duty
 on  gold  imported  for  being  sold
 as  replenishment  for  the  gold  used
 in  the  jewellery  exported  out  of
 India.  [Placed  in  Library.  See
 No,  2681/78}.
 (3)  A  copy  each  of  the  folowing

 papers  (Hindi  and  English  versions)
 under  sub-section  (i)  of  section  619A
 of  the  Companies  Act,  956:—

 (a)  (i)  Annual  report  of  the
 National  Insurance  Company  Li-
 mited,  Calcutta,  for  the  year  end-
 ed  3lst  December,  1976,  along
 with  the  Audited  Accounts  and
 the  comments  of  the  Comptroller
 and  Auditor  General  thereon.

 (ii)  A  statement  explaining  that
 Government  are  in  agreement  with
 the  above  Report  and  therefore  no
 separate  Review  on  the  working
 of  the  Company  is  being  laid,

 [Placed  in  Library.  See  No.
 LT-2682/78}.

 (०)  (i)  Annual  Report  of  the
 Oriental  Fire  and  General  Insur-
 ance  Company  Limited,  New
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 [Shri  Zulfquarullah}

 Delhi,  for  the  year  ended  3ist
 December,  976  along  with  the
 Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and
 Auditor  Generai  thereon.

 (फ  A  statement  explaining  that
 Government  are  in  agreement
 with  the  above  Report  and  there-
 fore  no  separate  Review  on  the
 working  of  the  Company  is  being
 laid.

 (4)  Two  statements  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  documents
 mentioned  at  (3)  above.
 [Placed  in  Library.  See  No,  LT-

 2683/78}.
 NOTIFICATIONS  UNDER  CENTRAL  Excise

 Ruzes,  944

 SHRI  ZULFIQUARULLAH:  I  beg
 to  lay  on  the  Table  a  copy  each  of  the
 following  Notifications  (Hindi  and
 English  versions)  issued  under  the
 Central  Excise  Rules,  ‘194g :--

 q)  Notification  No.  187/78  pub-
 lished  in  Gazette  of  India  dated  the
 28rd  August,  978  regarding  grant
 of  full  rebate  of  the  duty  paid  on
 Refined  diese]  oil,  Light  Diesel  Oil
 an?  Furnace  Oil,  when  supplied  to
 bunker  ocean-going  vessels  on  for-
 eign  run,

 (2)  Notification  No.  158/78  pub-
 lished  in  Gazette  of  India  dated  the
 28rd  August,  978  regarding  reduc-
 tion  in  the  basic  duty  on  furnace  oil
 supplied  to  bunker  coastal  vessels
 to  the  pre-6.!2.977  level.

 (3)  An  explanatory  memorandum
 (Hindi  and  English  versions)  regard-
 ing  the  above  two  Notifications,

 [Placed  in  Library.  See  No,  LT-
 2684/78].

 AUGUST  23,  978  Message  from  R.  s  —8.

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  I  have  to  report
 the  following  message  received  from
 the  Secretary-General  of  Rajya  Sa--
 bha

 ‘I  am  directed  to  inform  the  Lok
 Sabha  that  the  Rajya  Sabha,  at  its
 sitting  held  on  Thursday  the  lth:
 August,  1978,  passed  the  enclosed
 motion  concurring  in  the  recommen-
 dation  of  the  Lok  Sabha  that
 the  Rajya  Sabha  do  join  in  the  Joint
 Committee  of  the  Houses  on  the
 Scheduled  Castes  and  Scheduled
 Tribes  Orders  (Amendment)  Bill,
 ‘1978,  The  names  of  the  members
 nominated  by  the  Rajya  Sabha  to
 serve  on  the  said  Joint  Committee

 >  are  set  out  in  the  motion.

 MOTION

 “That  this  House  concurs  in  the
 recommendation  of  the  Lok  Sabha
 that  the  Rajya  Sabha  do  join  in  the
 Joint  Committee  of  the  Houses  on
 the  Bill  to  provide  for  the  inclusicn
 in,  and  the  exclusion  from,  the  lists
 of  Scheduled  Castes  and  Scheduled
 Tribes,  of  certain  castes  and  tribes
 and  resolves  that  the  following  ten
 members  of  the  Rajya  Sabha  be
 nominated  to  serve  on  the  said  Joint
 Committee:

 1  Shri  N.  P.  Chaudhari
 2.  Shri  Phanindra  Nath  Hansda
 3.  Shri  Jagbir  Singh
 4.  Shrimati  Jamuna  Devi
 5,  Prof.  N.  M.  Kamble
 6.  Shri  B.  D.  Khobragade

 7,  Shri  Buddha  Priya  Maurya

 8.  Shri  Roshan  Lai

 9.  Shri  Harkishan  Singh  Surjeet
 10.  Shri  V.  त्  Swaminathan.”,’



 Weare
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  THROWING  OF  SOME  TRIBALS
 INTC  THE  SUBARNAREKHA  REVER  AT

 JAMSHEDPUR  ON  l6TH  AuGusST,  4978

 MR.  CHAIRMAN:  We  take  up  the
 Calling  Attention,  Mr.  Venkatasub-
 baiah...He  is  not  present.  Mr.  Lax-
 man  Rao  Mankar.

 SHRI  LAXMAN  RAO  MANKAR
 <(Bhandara):  Sir,  I  call  the  attention
 <  the  hon.  Minister  of  Home  Affairs
 he  the  following  matter  vf  urgent  pub-
 lic  importance  ond  I  request  that  he
 nay  make  a  statement  thereon:

 “Reported  throwing  of  some  िन
 bals,  including  women  and  childrea,
 either  alive  or  dead,  into  the  Sybar-
 narekha  river  by  ‘musclemen’  of  &
 contractor  at  Jamshedpur  (Bihar)
 ‘on  16th.  August,  +1978.”

 THE  MINISTER  OF  STATE  H¥
 THE  MINISTRY  OF  HOME  AFFAIRS
 {SHRI  S,  D.  PATIL);  Sir,  the  Gov-
 ernment  deplore  the  unfortunate  inci-
 dent  in  Jamshedpur  on  the  l6th  Au-
 gust,  978  in  which  five  persons  be-
 longing  to  the  weaker  sections  of  80-
 ciety  lost  their  lives.

 According  to  the  report  received
 from  the  Government  of  Bihar,  the
 Tata  Iron  &  Steel  Company  Ltd.
 awards  annual  contract  for  the  right

 to  pick  iron  scraps  from  their  slag
 dumps  in  Jamshedpur.  On  the  460
 August,  men  employed  by  the  con-
 tractor  to  guard  the  slag  dump  chased
 away  some  persons  who  were  pick-
 ing  iron  scraps  from  the  dump.  Some
 of  them  were  assaulted  and  thrown
 into  the  nullah  which  meets  the
 ‘Subarnarekha  river  about  250  yards
 Trom  the  slag  dump,  Many  managed
 to  swim  across  the  nullah,  but  some
 of  them  got.drowned,  Two  deadbodies
 ‘Were  recovered  on  the  l6th  itself  and
 three  on  the  following  day.  Two  of
 the  dead  belonged  to  :  Scheduled
 Tribes,  two  to  Scheduled  Castes  and
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 one  to  a  backward  class.  Purther  in-
 tensive  search  for  bodies  resulted  in
 the  recovery  on  the  l7th  August.  of
 one  more  dead  body  of  a  two  year
 child  in  a  highly  decomposed  state
 on  the  bank  of  Subarnarekha  river.
 No  one  has  so  far  come  forward  to
 claim  this  body.  According  to  the
 State  Government,  this  death  does
 not  appear  to  be  connected  with  the
 previous  day’s  incident.

 The  Police  reached  the  spot  imme-
 diately  on  receipt  of  information  and
 coulg  effect  some  arrests  then  and  there,
 The  Commissioner,  Additional  IGP
 ए),  Deputy  Commissioner,  D.I.G.,
 S.P.  and  other  senior  revenue  and  po-
 Rice  officials  have  also  since  visited
 the  spot.  A  case  under  sections  148/
 269,/902/201  read  with  09  L.P.C.  was
 vegisterd  against  the  contractor’s  men.
 Office  premises  of  the  contractor  were
 tadded  on  the  same  day  and  some
 mamunition  kept  there  unauthorisedly
 was  recovered.  A  case  under  the  Arms
 fet  wes,  therefore,  registered.  In  all,

 “@&-persong  have  been  rounded  up  so
 far  in  connection  with  these  two  cases.
 Processes  for  compelling  the  atten-
 dance  of  two  absconders  have  also
 been  obtained  from  the  court  and
 their  property  has  been  attached.  The
 action  of  the  local  administration  fol-
 lowing  the  incident  was  quick  and
 effective  and  relief  to  the  affected  fa-
 milies  was  provided  in  cash  and  kind.

 The  Chief  Minister  has  announced
 ex-gratia  grant  of  Rs.  5,600  to  each  of
 the  bereaved  families.

 The  situation  is  reported  to  be
 under  control  and  returning  to  nor-
 mal,  However,  there  are  certain  im-
 plications  of  this  incident,  such  as  the
 contractual  system  ‘of  disposal  of
 these  items.  the  suitability  of  a
 system  in  a  tribal  area  involving  re-
 lationship  with  the  tribes  and  their

 slags,  which  require  attention,  Gov-
 ernment  have  these  issues  under  con-
 sideration,
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 शी  लक्ष्मण रास  सावक्षर  :  भ्रध्यक्ष  महोदय,
 यह  एक  बाड़ी  रज  7  तारोख  को  मिली  है,
 इस  के  बारें  में  ऐसा  अनुमान  लगाया  गया  हैं
 fe  इस  का  इस  भटता  के  साथ  कोई
 सम्बन्ध  महीं  हैं  ।  दूसरी  बात

 मुझे  यह  जाननी  है  कि  इसका  कांट्रेक्टर
 कोन  था  शौर  कांट्रेक्टर  पकड़ा  गया  हैं
 या  नहीं  ?  क्‍या  चह  अभी  भी  गायब
 है  ?  तीक्षरी  बात  मैं  यह  जानना  चाहता  हूं
 कि  यह  कांट्रेक्टर  बेनामी  है  या
 झथोराइज  कफांट्रेक्टर  हूँ  ?

 क्या  सरकार  को  इस  बात  की  भी  जानकारी
 है  कि  इस  कांट्रेक्टर  के  यहां  से--जैसा
 कि  स्टेटमेंट  में  कबूल  किया  गया  हू
 कि  कंट्रेक्टर  के  यहां  से  कुछ  शस्त्र  भौर
 ऐबी  ही घौर  कुछ  चीजें  मिली  हैं--
 कौन  कोन  सीचीजें  मिली  हैं?  इस  का
 मतलब  यह  है  कि  कांद्रेक्टर  इस  प्रकार
 से  इल्लोगल  एम्युनिशन  रख  कर
 ट्राइबल्स  पर  भ्रन्याय  शौर  अत्याचार  करता
 रहता  था  1  इस  से  यह  भी  मालूम  होता  है
 कि  हू  हथियार  ले  कर  आदिवासियों  के
 पीछे  दौड़ा.  जित  के  कारण  वे  नदी  में  गिर
 गये  ।

 क्या  मंत्री  जी  द्  बात  की:  भी  जानकारी
 देंगे  कि  उत्त  केयहां  से  कौन-कौन  से
 हथियार  मिले  झोर  कोन-सा  अम्यूनिशन
 मिला.  ?

 SHRI  8,  D.  PATIL:  The  body
 which  was  found  on  the  next  day,
 that  is,  on  the  I7h  August,  is  of  a
 child  of  2  years  and  it  was  in  a  highly
 decomposed  condition.  The  incident
 ‘was  avowedly  on  the  369  and  when
 the  body  was  found  in  such  a  decom-
 posed  condition,  it  only  indicates  that
 it  has  no  relationship  with  this  parti-
 cular  ineident,  Nobody  has  come  for-
 ward  and  those  who  havé  complained
 against  this  have  not  come  forward  to
 say  that  the  body  belonged  to  them
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 or  they  could  identify  it.  It  is  an  un-
 claimed  and  un-identified  body.

 SHRI  A.  K.  ROY  (Dhanbad):  Have
 you  gone  to  thet  place?

 SHRI  S.  dD  PATIL:  I  have  not,  but
 the  Chairman  of  the  Scheduled  Castes.
 and  Scheduled  Tribes  Commission  has
 already  visited  the  place.

 (Interruptions).

 SHRI  A.  K,  ROY:  The  Minister  does
 not  know  anything  about  this  inci-
 dent...

 MR.  CHAIRMAN:  Please  sit  down,
 when  I  am  standing  you  have  to  sit
 down.

 SHRI  A.  K.  ROY:  Had  the  Minister
 gone  there,  he  would  not  have  said
 like  this.

 MR.  CHAIRMAN:  Please  take  your
 seat,  let  the  Minister  continue.

 झी  सभी  रास  आगड़ी  (मथुरा):  ये
 इस  को  मामूली  बात  समझते  है  a

 इन्होंने  क्या  एक्शन  लिया  है  |  प्रधान
 मंत्री  जी  गृहमंत्रीभी  हैं...

 संभापति  महोदय  :  शापको  सम्झ
 लेना  चाहिये  कि  कालिंग  एटैनशन  में
 जो  चार  पांच  नाम  होते  हैं  उन के  सिवाय
 न  कोई  सचाल  पूछ  सबसा  है  प्रौर
 दह  कोई  उस  में  हिस्सा  ले  रवता  है
 झाप  लोगों  को  इस  में  हिस्सा  लेना  था  तो
 झाप  फो  चाहिये  था  कि  झाप  ताम  देते  .

 शौ मनी  राम  बागड़ी  :  नाम  दिए  हैं।

 SHRI  A.  K.  ROY:  Let  the  Prime
 Minister  come...

 समापति  क्होइय :.  8  प्रत्यस  लिनस
 भाष  से  धपने  बंधुओं  से  यह  कहना  चाइता  हूं

 कि  हो  सकता  है  कि  बाप  लोगों  ने  अपने
 न्यास  दिए | ड  कालिंग  डैम  के  लिए,
 मीटिस  भी  दिए हीं,  लेकिन  जब  थां  <<



 १733  Throwing  of  some  BHADRA  I,  900  (SAKA)  Tribals  into  Subarna-  334

 बैलट  होता  है.  तो  उसमें  प्रधिक  से  ग्रपिक
 पांच  नाम  तिकाले  जाते  हैं  ।  यह  बुभरिय
 की  बात  है  कि  हम  में  से  कुछ  के  मार  जाले
 हैं,  कुछ  के  नह्ढीं  आाते  हैं।  जो  नाम  भाए
 हैं  वह  बोल  सकते हैं,  दूसरा कोई  तहीं  बोल
 सकता  है  ।,  जिन  के  नाम  झाए  हैं  उनको
 ही  मैं  बुसाऊंगो  ।  मैंने  शुरू  मैं  भ्राप  से
 कहा  था

 श्री  विनायक  प्रसाद  यादथ  (  सहरसा)  :

 बिहार॒  की  यह  घटना  है,  एक  भी
 बिहार  के  सदस्य  का  नाम  नहीं  हूँ
 हम  लोगों  ने  सभी  ने  नोटिस  दिए थे , .

 शी  go  के०  शाय  :  मेरा  विनम्प  निवेदन
 है  कि  झाप  प्रधानमंत्री  जोको  बुलाएं,
 प्रधान  मंत्री  होम  मिनिस्टर  हैं  ।  यह
 बहुत  सीरियस  मामला  है

 सभापति  सहोश्य  :  मेहरबानी  करके.
 राय  साहब  बैठ  जाएं  1

 शो  ए०  के०  राय  :  आप  इसे  पोस्टपोन
 करिये,  डैफर  इस  को  किया  जाए  ।  प्राइम
 मिनिस्टर  को  सम्मन  कीजिये  ,  प्राइम
 मिनिस्टर  को  बुलाइये।

 Let  the  Prime  Minister  come.  We
 want  that  the  Prime  Minister  should
 come  and  explain  this....(Interrup-
 tions),

 MR.  CHAIRMAN:  I  am  not  patient
 like  the  Speaker;  I  will  not  tolerate
 this,  Anybody  who  interrupts...

 SHRI  K.  GOPAL  (Karur):  Madam
 Chairman,  on  a  point  of  order.  Nor-
 mally,  a  Member  cannot  cast  any
 aspertions  on  the  chair  I  think,  you
 agree  with  me.  But,  the  chair  itself
 has  cast  aspertiong  on  the  chair.  You
 are  saying  that  you  are  not  like  the
 Speaker  and  you  will  not  tolerate
 this.  What  is  thie?
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 MR.  CHAIRMAN:  What  I  meant

 was  that  the  Speaker  is  extremely
 tolerant  and  extremely  patient;  he
 hag  been  an  eminent  judge.

 I  am  only  a  Chairman  and  I  cannot
 emulate  the  Speaker.  Therefore,  I  will
 not  tolerate  thiq  sort  of  thing.  The
 hon,  Minister  may  please  continue.

 aft  सनी  रास  बागड़ी  :  स्टेटमिनिस्टर
 को  क्या  झ्डितियार  हे  ।  प्रधान  मंत्री
 जी  गृह  मंत्री  हैं  उन  को  यहां  झाना

 चाहिये।  यह  मामूली  सवाल  नहीं  है।.
 (स्वयधान  )
 AN  HON.  MEMBER:  We  would  like

 to  hear  the  Prime  Minister.

 शी  सक्यण  राय  सानकर  :  सभापति  जी,
 मैंने  जो  प्रश्न  पूछा  है  उसका  जबाब  ही
 नही  दिया  गया  शौर  दूसरे  मैम्बर  को
 काल  कर  लिया  गया  ।

 सप्मापति  महोदय  :  झापकों जबाब दिया. जबाब  दिया
 गया  है  ।  झगर  हाउस  में  शांति  रहेगी  तो
 झाप  सुन  सकेंगे  ।  शांति  नहीं  रहेगी  तो

 नहीं  सुन  सकगे  ।  मैं  बहुत  लाचार  हूं,
 मैंने  हाथ  जोड़  कर  विनय  की  है  शांत  रहिये
 भाई  जी,  एक  दूसरे  को  सुनने  दीजिये,
 वही  झच्छा  हीगा  |

 ी  समीराम  बानड़ी  :

 झपने  जबाब  नहीं  दिया  ?

 सलापति  महोकक्‍म  :
 नाम  ही  नहीं  है  ।

 (Interruptions)  ९९

 सभाषति  महोदब :  जो  यह  सब  बल्त

 कही  जा  रही  है  यह  रेकार्ड  पर  नहीं
 जाएगी।

 जिसको  में  कहूं  बोलने  के  ल्यि  वह  रेकॉड

 पर  जायेगा,  बाकी  नहीं  जाग्रेगा  4

 मेरी  बात  का

 आपका  इसमें

 **  Not  recorded.
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 थी  लक्ष्मम  शव  मकर  a  मेरे  सवाल
 का  जद  ब।ब  नहीं  दिया  |

 समापति  भहोदव  :  श्च्ठछा  चलिये
 उनका  जबाब  मंत्री  जी,  फिर  से  पढ़
 दीजिये  7

 SHRI  S.  0.  PATIL:  Mr,  Mankar  has
 raised  three  points,  I  shall  say  why
 that  body  which  was  found  on  the
 iTth  August  in  highly  decomposed
 position  cannot  be  related  to  the  first
 incident.  I  had  already  said  that.  this
 body  which  was  unclaimed  and  un-
 identified  was  in  a  highly  decomposed
 state.  Since  the  incident  itself  was
 onJy  on  the  6th  the  body  cannot  be
 in  such  a  highly  decomposed  position

 (Interruptions).  Those  who  had
 Jodged  the  complaint  were  there....
 (Interuptions)  It  was  unclaimed  and
 unidentified,  The  second  point  raised
 by  him  was:  whether  he  was  the  real
 contractor  or  who  was  the  contractor
 in  whose  name  the  contract  stands.  In
 this  particular  case  one  Sachidanand
 Mishra  appears  to  be  the  benami  con-
 tractor  because  the  real  contractor  is
 Sheoji  Singh  who  is  a  rich  man  in
 Jamshedpur;  he  has  taken  the  con-
 tract  for  Rs,  5.25  lakhs  and  the  con-
 tract  is  to  expire  on  $ist  December
 1978,  Both  Sheoji  Singh  and  his
 nephew  who  are  involved  in  the  of-
 fences—both  Sheoji  Singh  and  Bharat
 Singh—are  absconding  and  a  warrant
 hag  been  issued,  Their  properties  are
 also  tried  to  be  attached  according  to
 procedure.  26  rounds  of  rifle  ammuni-
 tion  were  recovered  and  a  case  No.  7
 of  3609  August  78  has  been  registered
 in  Police  station  Sackchi  under  sec-
 tions  25A/27/35  of  the  Arms  Act,  No
 other  weapong  were  found  with  the
 persons  or  contractors,  The  contrac-
 tor  ig  absconding  and  he  is  not  trace-
 able.  All  attempts  are  being  made  to
 trace  him.  (Interruptions).  The  real
 contractor  is  Sheoji  Singh.  (Interrup-
 tions).

 MR.  CHAIRMAN:  Mr.  Roy,  you
 have  no  business  to  interrpt.  Mr.  Mi-
 Mister,  will  you  please  address  the
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 Chair  and  do  not.have  conversatien
 with  one  another?  If  any  of  you  have
 information,  you  can  give  it  to  him
 outside,

 थी  यलदस  शर्मा  (ग्रदासपुर):
 समापति  महोदय,  मेरे  प्रश्त  के  दो  खंड
 हूँ  7  पहले  तो  मैं  मंत्री  महोदय  से  यह
 जानना  चाहता  हूं कि  क्या  बह  से
 दुर्भाग्य  पूर्ण  कांड  की  उच्च  स्तरोय  न्यायिक
 जांच  करवाये,  जिस  से  इस  मामले  को
 पूरी  छानबोन  सामने  झाये।

 दूसरे  ऐसे  पिछड़े  क्षेत्रों  तथा  वर्गों  में
 अमानवीय  स्तर  की  शोबणकारोी  व्यवस्थायें
 आर  व्यक्ति  जो  स्वतंत्रता  के  तीस  वर्ष
 बीतने  पर  भी  न  केवल  कायम है,  बल्कि  उन
 के  पिछड़े  वर्गों  के  शोषणकारी  हीन
 हथ हंडे  और  भी  पनप  रहे  हैं ।  ऐसे
 कचारी  व्यक्तियों  के  दमन  तथ।  सामा
 जिक  व्यवस्थाओ्ं  के शमन  हेतु  क्या  सरकार
 झविलम्ब  कोई  प्रभावी  कानून  बनायेगी  ?

 SHRI  S.  D.  PATIL:  The  demand
 for  judicial  enquiry  will  rest  with
 the  State  Government.  The  State
 Government  officials  have  taken
 prompt  action  in  this  matter,  Not
 only  that,  Relif  is  also  given  to  each
 family.  Grant  of  Rs.  5000  to  each
 affected  family  by  the  Chief  Ministez
 of  Bihar  has  also  been  announced.
 Two  cases  have  already  been  re-
 gistered.  All  responsible  officers  have
 gone  to  the  spot,  including  the  Chair-
 man  of  the  Scheduled  Castes  and
 Scheduled  Tribes  Commission  and  the
 Joint  Secretary  of  the  Home  Ministry.
 Immediate  relief  has  been  distributed
 among  the  affected  families  as  follows:
 Rs,  00  in  cash,  dhoti,  sari.  5  days
 ration,  salt,  match  boxes,  etc.  to  each
 family.  Clothes  are  also  given  for
 all  affected  persons,  Also  mustard  oil,
 dalde,  rice,  dal  and  Janterns  etac.—all
 these  things  are  provided  immediate-
 ly.  (Interruptions).

 MR,  CHAIRMAN:  Hon.  ‘members
 from  this  side  of  the  House,  particu-
 larly,  it  is  absolutely  wrong  to  keep
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 ona  running  commentary.  This  is
 not‘how  the  business  of  the  House
 can  be  transacted,  The  Minister  ans-
 wers,  but  people  whose  names  are  not.
 here  keep  on  interrupting.  This  is
 very  wrong.  It  should  not  be:  done,
 We  -will  never  be  able  to  get  through
 the  business  like  this.  Mr.  Roy,  I  will
 not  allow  you  to  speak.  Please  sit
 down,

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  I  can  understand
 the  excitement.  But  then  prompt  ac-
 tion  has  been  taken  by  the  authorities
 there.  Culprits  have  been  arrested
 and  relief  given.  I  was  assured  by
 the  Chairman  of  the  Commission
 which  has  been  appointed  for  sche-
 duled  Castes  and  scheduled  tribes
 that  he  is  satisfied  with  the  steps
 taken.  He  had  gone  there  and  he
 has  made  certain  suggestions  for  the
 future  which  we  are  going  to  consider
 and  act  on  them.  Therefore,  it  cannot
 be  said  that  proper  action  has  not
 been  taken  in  this  matter.  What  has
 happened  is  certainly  very  very
 wrong  but  then  in  future  we  will
 make  arrangements  to  see,  that  such
 things  do  not  happen.  That  is  all
 that  we  can  do.

 35  hrs,  oo
 SHRIMATI  AHILYA  P.  RANGNE-

 KAR  (Bombay  North-Central):  He
 said  they  are  absconding.

 SHRI  MORARJI  DESAI:  Not  only
 have  they  been  arrested,  but  the  pro-
 perty  of  the  absconders  has  also  been
 attached.

 SHRI  P.  K.  KODIYAN  (Adoor):  I
 am  ag  little  surprised  to  hear  the  hon.
 Prime  Minister  and  the  Home  Minis-
 ter  also  saying  that  prompt  action
 has  been  taken.  Prompt  action  has
 been  taken  in  the  sense  that  some  of
 the  culprits  have  been  arrested  and
 Some  compensation  has  been  paid  to
 the  families  of  those  killed,  but  that
 is  not  the  main  point.  The  main  point is  that  the  Government  of  Bihar
 which  now  claims  that  prompt  action

 000  (SAKA)  Tribals  into  Subérne-  358
 rekha  River  (CA)

 has  been  taken,  has  miserably  failed

 =  protect  the  Harijans  and  the  Tribals
 m.  the  onslaught  of  the  landlords

 and  other  exploiting  classes,
 You  are  aware.  that  we  were  all

 agitated,  the  entire  House  was  con-
 cerned  very  much,  on  the  Belchi  mas-
 sacre,  It  was  hoped  that  the  strong
 condemnation  expressed  by  thia
 House  and  outside  by  a  large  num-
 ber  of  people  and  organisations  would
 result  in  an  improvement  of  the
 situation  in  that  State,  but  unfortu-
 nately  Belchi  was  followed  by  50
 many  other  mini-Belchis.  It  was  fol-
 lowed  by  Pathadda  on  June  10th  of
 last  year  when  Harijans  were  for-
 cibly  taken  away  by  the  landlords,
 locked  in  a  school  and  then  paraded
 through  the  streets,  They  tied  ropes
 round  their  necks.  The  Bihar  Govern-
 ment  itself  appointed  a  Committee
 and  the  Committee  has  condemned
 this  incident.

 It  was  followed  by  the  Dharampura
 incident  where  four  Harijans  includ-
 ing  three  educated  youngmen  were
 shot  dead  by  the  local  Mahant  and
 his  hirelings,

 This  incident  was  followed  by  the
 Bishrampur  outrage,  almost  a  Belchi-
 like  incident,  where  Harijans  were
 massacred.  The  seventy  year  old  father
 of  a  local  Harijan  leader  and  his
 65  year  old  mother  were  dragged  out
 of  the  House  and  shot  dead  and
 thrown  into  the  fire  and  burnt.

 So,  my  main  point  is  that  it  is  not
 enough  that  after  an  incident  has
 taken  place,  the  police  go  there  and
 take  some  action  and  make  some  ar-
 rests,  In  the  last  one  year  and  more,
 such  ugly,  shocking,  brutal  incidents
 have  been  taking  place  one  after  the
 other  in  the  State  of  Bihar.  I  should
 point  out  that  this  ugly  incident  in
 which  tribals,  Harijans  and  backward
 class  people  have  been  drowned  in
 the  Subarnarekha  river  is  not  an  iso-
 lated  one.  This  ig  happening  under



 339  Throwing  of  some

 (Shri  P.  K  Kodiyan)
 the  very  nofe  af  the  Central  Govern-
 ment—in  the  Kanjhawala  village.  I
 am  happy,  the  Prime  Minister  has
 taken  a  very  correct  and  very  strong
 position,  But  I  would  like  to  inform
 the  House  that  shocking  incidents  are
 taking  place.  Today  I  have  received
 a  report!  I  think,  it  has  appeared  in
 the  press  also.

 In  one  Haryana  village,  under  San-
 wala  police  Station,  in  Morkhedi,  on
 21-8-78,  landlords  attacked  Harijan
 basti  with  rifles  and  farsa  and  killed
 many  Harijans,  Subhash,  a  student  of
 Class  YX,  narrated  the  incident  that
 they  killed  his  mother  by  firing  and
 his  father  with  farsa.  According  to  re-
 ports,  landlords  have  built  a  wall
 around  the  village  land  and  blocked
 the  gates  of  the  Harijans  whose
 houses  87९  around  the  village  land.
 Harijans  tried  to  break  the  wall  to
 get  passage  to  go  out  from  their
 houses,  and  landlords  beat  them  and
 many  were  injured.  In  the  morning,
 Police  went  there.  Still  the  culprits
 are  roaming  about  and  no  action  has
 been  taken.

 I  have  also  received  a  report...

 MR.  CHAIRMAN:  Kindly  ask  your
 question.  The  calling  attention  is  witp
 regard  to  a  specific  incident,  not  in
 general.

 SHRI  P.  हू,  KODIYAN:  We  are  all
 very  much  concerned  not  only  over
 the  accident  that  has  taken  place  at
 Jamshedpur,  but  we  want  to  avoid
 such  instances  happening  elsewhere
 also...

 MR.  CHAIRMAN:  Ask  your  ques-
 tion.

 SHRI  K.  P.  KODIYAN:  I  am  point-
 ing  out  that  such  a  grave  situation  is
 developing  in  our  country.  The  Kan-
 jhawala  satyagraha  hag  taken  a  new
 turn;  previously,  they  never  entered
 the  Harijan  bastis,  but  from  the  2lst
 of  this  month,  the  lendlord—satya-
 grahis  have  been  entering  the  Harijon
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 bastis  they  have  been  using.  all  sorts
 of  provocative  language  and  they have  been  trying  to  have  an  open,
 physical  clash  with  them,  7  have  also
 got  information  that,  in  the  neighbour-
 ing  States,  in  Haryana,  in  the  western.
 part  of  U.P.—from  some  tehsils  and
 vilages—and  in  some  parts  of  Rajas-
 than  also,  the  landlords  are  organizing
 their  own  men,  and  next  Sunday  they
 are  going  to  have  another  village
 meeting.  another  conclave  in  Kan-
 jhalwala  village,  So,  the  possibilities
 ate  there;  the  Kanjhawala  incident
 will  develop....

 MR.  CHAIRMAN:  What  you  are
 saying  is  extremely  important  and  we
 are  all  one  with  you  in  anxiety  over
 this  question.  But  this  call-attention  is
 not  the  forum  for  a  general  discus-  *
 sion  of  the  Harijan  problem.  The
 problem  is  widespread,  no  doubt.  But
 let  us  confine  ourselves  to  the  subject
 of  this  call-attention  and  you  may
 ask  your  questions  with  regard  to
 that.  As  it  is,  you  have  already  taken
 a  long  time,  Please  wind  up,  and  ask
 your  question,

 SHRI  है:  K.  KODIYAN:  If  will  now
 put  my  questions.  In  view  of  all  these
 developments,  I  would  Hke  to  ask  the
 hon.  Prime  Minister  how  the  Consti-
 tutional  responsibility  of  the  Centre
 for  protecting  the  weaker  sections
 can  be  discharged,  I  know,  the  hon.
 Prime  Minister  hag  written  many  let-
 ters,  has  issued  directives,  to  the  State
 Governments,  earnestly  and  sincerely
 trying  his  best.  Since  the  Belchi  in-
 cident,  s9  many  other  incidents  are
 happening  one  after  another....

 AN  HON.  MEMBER;  What  is  your
 point?

 SHRI  P.  K.  KODIYAN:  My  ques-
 tion  js  this,  He  is  merely  sending  cir-
 culars  to  the  State  Governments,  he
 is  merely  sending  directives  to  the
 State  Governments,  to  take  prompt
 action  whenever  and  wherever  fnci-
 dents  have  taken  place  or  to  take
 action  to  prevent  happening  of  such
 ineldents.  But  has  the  time  not  come
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 when  the  Centre  will  Rave  ‘to  titer-
 ‘wene  in  a  State  where  the  State  Gov-
 ernment  has  consistently  failed—for
 example  in  Bihar?  Whether  it  is
 Janata  rule  or  Congress  rule,  what-

 @ver  may  be  the  political  colour  of
 the  Government,  I  am  not  concerned
 with  it.  Where  a  State  Govern-
 ment  hag  consistently  failed  to  pro-
 tect  the  interests  of  the  weaker  sec-
 tions,  has  the  time  not  come  for  the
 Centre  to  do  something  more  than
 merely  sending  circulars  and  direc-
 tives?’  That  is  my  one  question.

 My  second  question  is:  in  his  reply

 ie
 hon,  Minister,  Mr.  Patil  has  said

 at  some  ammunition  was  found  out
 from  the  residence  of  the  contractor
 and  some  other  weapons  were  also
 found  out  from  the  premises  of  the
 contractor’s  men.  (Interruptions).  Now
 please  have  patience,  In  most  of  these
 incidents  where  Harijans  and  the  tri-
 balg  have  been  killed  in  Bihar.  it  was
 mostly  by  gun-shot  and  not  by  using
 lathis,  So  I  am  putting  the  question
 Is  the  government  prepared  to  do
 confiscate  their  licences  and  also  seize
 the  unlicensed  guns  from  the  land-
 lords  and  their  hirelings  so  that  these
 guns  could  not  be  used  against  unarm-
 ed  and  innocent  Harijans  and  tribals.

 ett  शंकर  देश  (थीदर)  :  में  कहना
 चाहता  हुं  कि  पभ्रानरेबल  प्राइम  मिनिस्टर
 ने  जो  जबाब  दिया  है  t

 सभापति  सहोदय  :  भाप  नहीं  बोल
 सकते,  भाप  बैठ  जाइये  ।  इस  समय  ऐसा
 कुछ  नहीं  जाया  जा  रहा  है  जिस  में
 आप  बोल  सके  tv  भाप  बैठ  जाइये  1

 SHRI  8,  D,  PATIL:  Apart  from  the
 points  which  are  raised  by  Shri  Kodi-~
 yan  regarding  the  atrocities  committed
 against  the  Harijana  and  the  Girijans,
 he  has  made  two  specific  points.  One
 is:  what  is  the  constitutional  res-
 Ponsibility  of  the  State  Government
 and  whether  in  this  particular  case,
 the  State  Government  of  Bihar  has
 failed  to  do  its  duty  promptly.  The
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 reply  is  that  the  ‘State  Government

 ate  लिस्ट  में  नहीं  हूँ  वे  बराबर  बोल
 रहे  हूँ  ।  श्राप  नहीं  बोल  सकते हैं  t

 SHRI  8,  D.  PATIL:  The  Chief
 Minister  has  sanctioned  a  relief  of
 Rs.  5000  to  each  of  the  bereaved  fami-
 Hes  and  aiso  cloth,  foodgraing  etc.  So
 this  is  a  very  prompt  action  from  the
 humane  point  of  view.

 Secondly,  we  do  not  feel  that  the
 State  Government  has  in  any  way
 made  any  delay  in  the  matter  and
 their  action  is  quite  laudable.  This
 hag  also  been  corroborated  by  no  less
 a  person  than  the  Chairman  of  the
 Scheduled  Castes  and  Scheduled  Tri-
 bes  Commission,  Shri  Bhola  Paswan
 Shastri  who  visited  the  place.  He
 visited  the  affected  families  and  also
 had  talks  with  the  officials,  the  man-
 agement  of  the  TISCO  and  other  lo-
 cal  officials  and  he  has  expressed  sa-
 tisfaction  with  the  promptness  shown
 by  the  district  officials  in  handling  the
 situation  and  the  arrangements  made
 by  them.  This  is  the  certificate  given
 by  an  independent  agency,  that  is,  the
 responsible  Chairman  of  the  Commis-
 sion,

 The  second  point  he  raised  is  about
 the  cancellation  of  the  gun  licences  or
 other  arms  licences,  In  this  particu-
 lar  case  what  we  found  is  that  26
 roufds  were  unauthorisedly  in  their
 possession,  Whether  they  were  licensed
 or  not  is  also  a  point  to  be  Iivestigat-
 ed  by  the  Police,  The  Police  has  al-
 ready  registered  a  case  under  the
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 Arms  Act  and  immediately  action  has
 been  taken  and  the  properties.  have
 been  attached.  Now  if  there  are  such
 cases  where  the  licences  are  misused,
 Government  will  certainly  take  neces-
 Sary  action,  Sir,  in  thie  connection,  in
 the  meeting  which  the  Leader  of  the
 House  had  with  the  Leaders  of  the
 opposition  Groups,  this  point  was  made
 clear  and  it  was  categorically  stated
 that  if  there  was  any  misuse  of  the
 licences,  those  ९88९३  will  he  consider-
 ed  and  if  there  was  any  misuse,  the
 Ncences  will  be  cancelled,

 MR,  CHAIRMAN:  Now  I  move  on
 to  the  next  item—Presentation  of
 the  Reports  of  Public  Accounts  Com-
 mittee.  Shri  Narasimha  Rao.

 SHRI  A.  K,  ROY:  Madam,  Chair
 man,  I  rise  on  a  point  of  order,

 समायति  महोश्य  :  श्राप:  नहीं  बोल
 सकते  हूैँ।  आप  बैठ  जाएं  (इंडरप्दांज )
 हाँ  पर  र्ल्ज  के  मुताबिक  काम  चलेगा  ।
 रून्ज  को  त।क  पर  रख  कर  काम  नहीं
 चलेगा  (equ):  भाप  नहीं
 बोल  सकते  हैं।  जिन  के  नाम  नहीं  हैं
 उन  में  से  कोई  नहीं  बोल  सकता  है।

 SHRI  A.  K.  ROY:  Madam,  you  are
 also  a  mother...  (Interruptions)

 MR,  CHAIRMAN:  I  have  called
 Shri  P.  द  Narasimha  Rao.

 PUBLIC  ACCOUNTS  COMMITTEE
 EicHTy-FourTH  AND  EIGHTY-FIFTH

 Report
 SHRI  P.  V,  NARASIMHA  RAC.

 (Hanamkonda):  I  beg  to  present  tht
 following  Reports  of  the  Public  Ac-
 counts  Committee  :—

 re)  Eighty-fourth  Report  on  action
 taken  by  Government  on:  the
 recommendations  contained  in
 the  Forty-fourth  Report  relat-
 ing  to  the  Ministry  of  Exter-
 nal  Affairs.
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 (2)  Zighty-fifth.  Report  .on  action.
 taken  by  Government  on  the
 recommendations  contained  in.
 the  Fourth  Report  on  Income-

 ee,

 COMMITTEE  ON  ABSENCE  OF
 MEMBERS  FROM  SITTINGS  OF

 THE  HOUSE
 Eicutu  RaPort

 DR.  BAPU  KALDATE  (Auranga-
 bad):  I  beg  to  present  the  Fighth
 Report  of  the  Committee  on  Absence
 of  Members  from  the  Sittings  of  the
 Houne.

 भी  शंकर देव  (दीदर)  :  मेरी  बात
 झ्ापकों  सुननी  पड़ेगी  ।  जो  झनाचार,
 झत्याचार  श्रौर  दुराचार  )  *हा  है
 हरिजनों  पर  यह  क्‍यों  हो  रह ेहू  !
 पिछले  डेढ़  साल  में  यह  बहुत  बढ़  गया
 (इंदरप्शांज)  इंदिरा  गांधी  के  ग्यारह
 साल  केशासन  काल  में  इतना  नहीं  हुभा
 था  ।  मैं  उनकी  तारीफ़  नहीं  करना
 चाहता  हूं  शैड्यूल्ड  कास्ट्स  पर  ये  झत्या  चार
 कौन  कर  रह  हैं?

 सभापति  महोदय  :  प्रापको  समझना
 चाहिये  कि  इस  तरह  से  काम
 नहीं  चल  सकता  है  t  रूल्ज  के  मृताबिक
 चलना  होगा  ।  ाप बैठ  जाएं  ।

 क्री  शंकर  देव  :  जितने  लैंडलाड  हैं,
 ब्राह्मण  लोग  हैं,  क्षत्रिय  लोग  हैं,
 उनकी  हिम्मत  बढ़  गई  है,  इसलिए
 हरिजनों  के  ऊपर,  आदिवासियों  के
 ऊपर  भ्रत्याधार  बढ़  सटे  हैं।

 सप्तापति  भहोदय  :  पाप  बैठ  जाएं  t
 श्री  राम  घिलास  पासवान  )
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 शी  राम  विलात  वासचान  (हाजीपुर  ):
 सभापति  महोदव,  मैं  गैर  सरकारी  सदस्यों
 के  विधेयकों  तथा  संकल्पों  सम्बन्धी  समिति
 का  27वीं  प्रतिवेदन  प्रस्तुत  करता  हूं।

 35.8  bra.

 STATEMENT  RE,  VISIT  OF  MINI-
 STER  OF  EXTERNAL  AFFAIRS  TO
 JAPAN  AND  REPUBLIC  OF  KOREA

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  Madam,  Chairperson,
 in  my  very  first  major  statement  in
 this  House  after  assuming  the  Office
 of  Foreign  Minister,  I  had  placed
 special  emphasis  on  recognising  the
 vitality  and  importance  of  Japan—
 something  which  we  had  been  some-
 what  slow  in  doing  in  the  past.
 Even  as  I  was  making  that  statement
 in  this  august  House,  word  came
 from  Tokyo  that  the  then  Foreign
 Minister  of  Japan,  His  Excellency  Mr.
 Hatoyama,  intended  to  visit  India  in
 July,  1977.  When  that  visit  took
 place,  it  was  decided  that  the  institu-
 tion  of  Annual  Consultations  between

 the  two’  foreign  Offices,  should  be
 upgraded  to  the  level  of  Foreign
 Ministers,  In  pursuance  of  that  deci-
 sion,  I  was  very  happy  to  visit  Tokyo
 at  the  kind  invitation  of  the  Foreign
 Minister  of  Japan,  में,  E,  Sonoda  _bet-
 ween  the  l4th—l7th  August  to  inaugu-
 rate  the  first  round  of  Ministerial-
 level  Consultations  between  Foreign
 Ministers  of  Japan  and  India,

 This  visit  reflects  the  shared  reco-
 Bnition  of  India  and  Japan  that  as
 major  democratic  States  in  Asia,  both
 of  them  have  a  strong  interest  in  the
 peace,  economic  growth  and  progress
 in  Asia  as  a  whole.  The  primary
 Purpose  of  these  Annual  Consultations
 is  to  try  and  consolidate  our  multi-
 faceted  relations  with  Japan  to  the
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 mutual  advantage  of  our  two  count-
 vies.  It  is  evident  that  viewed  in  the
 context  of  Asia  ag  a  whole,  India  needs.
 to  work  for  closer  understanding  and
 friendship  with  all  the  countries  of
 East  Asia,  Japan  too  is  interested  in
 the  reduction  of  the  tensions  prevailing
 in  that  region  and  the  emergence  of
 friendly  relations  between  ail  count-
 ries  in  that  area.

 At  the  talks  with  my  counterpart
 we  exchanged  views  on  international
 issues  of  mutual  interset  such  as  the
 situation  in  Asia,  the  Middle  East  and
 Southern  Africa,  Disarmament,  Pea-
 ceful  uses  of  nuclear  energy,  the
 North-South  problem  and  the  Bonn
 Summit  of  industrialiseg  nations  and
 the  non-aligned  Movement  as  well  as
 bilateral  relations  between  India  and
 Japan.  As  for  the  situation  in  Asia,
 ‘we  agreed  on  the  need  to  reduce  ten-
 sion  and  enhance  stability  to  ensure
 the  more  rapid  economic  growth  and
 development  of  the  countries  of  the
 region.  It  was  felt  that  Japan  and.
 India  could  cooperate  in  various  fields
 towards  this  end,

 My  Visit  to  Tokyo  coincided  with
 the  conclusion  og  the  Treaty  of  peace
 and  Friendship  between  Japan  and
 China,  with  Foreign  Minister  Sonoda
 having  returned  to  Tokyo  only  a  day
 prior  to  my  own  arrival  there,  after
 having  signed  the  Treaty  in  peking
 on  720  August,  ‘1978.  Mr.  Sonoda
 gave  me  a  background  to  the  negotia-
 tions  and  the  Treaty.  We  noted  from
 his  remarks  that  it  records  the  pledge
 of  the  two  countries  to  establish
 friendly  relations  between  Japan  and
 China  on  the  basis  of  the  well-known
 principles  of  peaceful  co-existence
 and  the  U.  N,  Charter.  He  also  drew
 my  attenton  to  the  specific  Article
 in  the  Treaty  laying  down  that  the
 Treaty  shall  not  affect  the  position
 of  either  contracting  party  regarding
 its  relations  with  third  countries.
 The  Japanese  side  particularly  ex-
 plained  to  us  that  the  controversial
 clause  relating  to  hegemony  should
 be  read  in  this  context.  One  may
 note  the  statement  by  Prime  Mini-
 ster  Take  Fukuda  made  on  August
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 22th  that  it  is  the  basic  position  of

 Japan  not  to  allow  hostile  relations
 te  develop  with  any  country  and  to

 seek  peaceful  and  friendiy  relations
 with  al]  nations.  This  sentiment  was
 also  reiterated  by  Foreign  Minister
 Sonoda  in  this  conversation  with  me,

 Hon'ble  Members  would  recall  that
 -Our  own  foreign  policy  is  based  on
 the  principles  of  bilateral  coopera-
 tion  with  all  countries,  irrespective  of

 differing  economic  and  social  systems,
 zdherence  to  the  principles  of  peace-
 ful  co-existence  and  the  firm  belief.
 that  our  cooperation  with  any  country
 should  not  in  any  way,  impede  the  de-
 velopment  of  our  relations  with  any
 third  country.  I  expressed  the  hope
 that  the  Treaty  which  is  a  bilateral
 matter  between  Japan  and  China
 would  contribute  to  the  maintenance
 oi  peace  and  stability  and  will  not
 become  the  cause  of  any  new  tensions
 in  the  region.  Further,  our  hope  is
 that  it  is  implemented  in  a  manner
 which  removes  misgivings  expressed
 jn  certain  quarters.

 The  Japanese  side  showed  full  un-
 derstanding  of  our  policy  of  improv-
 ing  relations  with  our  neighbours  and
 expressed  their  appreciation  for  the
 contributions  made  by  India  towards
 the  atmosphere  of  cooperative  rela-
 tions  which  now  prevails  in  our  sub-
 continent.

 The  Japanese  side  also  noted  the
 role  played  by  India  in  the  recent
 Belgrade  Conference,  which  reaffir-
 med  the  broad  direction  which  the
 Movement  should  take  in  the  years
 ahead.

 As  Members  are  aware,  Japan  has
 made  many  significant  contributions
 to  the  economic  growth  of  India  and
 is  one  of  our  major  trading  rartners.
 Our  discussions  on  bilateral  matters,
 ‘Yerefore,  reviewed,  with  satisfaction,
 the  various  fields  of  our  bilateral  co-
 operation.  We  both  agreed  that  we
 must  further  promote  our  relations
 in  the  economic  field  and  encourage,
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 where  possible,  more  examples  of
 joint  ventures  in  thirg  countriés.  We
 also  agreed  that  we  should  expand
 exchanges  in  the  cultural,  trade,  sci-
 entific  and  technical  fields.  Already,
 official-level  talkg  at  various  appro-
 priate  levels  are  taking  place  towards
 this  end  and  this  process  would  natu-
 rally  continue.  It  was  agreed  that
 the  second  round  of  Ministerial-level
 talks  would  take  place  in  Delhi  next
 year  at  dates  to  be  mutually  agreed
 upon  and  I  invited  Foreign  Minister
 Sonoda  to  visit  Delhi  for  thig  purpose.
 He  accepted  my  invitation  with
 pleasure.

 While  in  Tokyo,  I  was  received  by
 His  Excellency  Mr.  Fukunda,  the
 Prime  Minister  of  Japan,  ang  the
 Ministers  of  Finance,  Inter-national
 Trade  and  Industry,  Construction  and
 External  Economic  Affairs.  Prime
 Minister  Fukuda  characterised  Indo-
 Japan  relations  ag  having  achieved
 heart-to-heart  accord  and  he  is  look-
 ing  forward  to  a  visit  to  India  at  a
 mutually  convenient  time.  While  in
 Japan,  I  also  had  the  opportunity
 to  meet  a  cross-section  of  academici-
 ans  and  intellectuals,  businessmen
 and  others,  who  expressed  the  keen
 desire  to  intensify  contacts  with  India
 in  their  respective  fields  with  their
 counterparts  in  India.  The  Federat-
 ion  of  Chambers  of  Commerce  and
 Industry  in  Japan  and  the  Indo-
 Japan  Association,  whose  activities
 are  directed  by  very  prominent  par-
 liamentarians  in  Japan,  also  hosted
 receptions  in  my  honour.

 Between  i7th  to  4979  August,  I  vi-
 sited  the  Republic  of  Korea  at  the
 invitation  of  the  Foreign  Minister,
 Mr.  Tong  Jin  Park.  As  Members
 are  aware,  the  Republic  of  Korea  has,
 through  its  efforts,  become  q  major
 Aslan  economic  power  with  export
 earning  touching  the  US  Dollars  70
 Dillion  mark.  It  ranks  today  as  the
 world's  seventeenth  lergest  exporter
 and  {it  moved  to  this  position  from
 the  eighty-eighth  position  it  occupied
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 roughly  fifteen  years  ago.  The  Re-
 puble  of  Koreg  is  also  involved,  on
 an  increasing  scale,  in  undertaking
 construction  projects  in  West  Asia,
 There  are  encouraging  prospects,
 both  for  enhancing  our  bilateral  eco-
 nomic  relations  and  for  working
 jointly  in  third  countries,  in  a  man-
 ner  which  is  beneficial  to  these  count-
 ries  ag  well  as  to  India  and  the  Re-
 public  of  Korea.  I  was  gratified  to
 note  that  the  Republic  of  Korea  ap-
 preciates  India‘s  contributions  to  in-
 ternational  peace  and  cooperation,
 particularly  in  the  context  of  the
 non-aligned  movement  and  in  our
 sub-continent.  Our  views  on  the  pea-
 ceful  reunification  of  Korea,  through
 direct  bilateral  discussions  without  any
 outside  interference,  have  been  fully
 understood  and  appreciated  by  the
 Republic  of  Korea  as  well  as  by  the
 Democratic  People’s  Republic  of  Korea,
 Our  position  on  this  question  has
 been  viewed  by  both  parties  ag  help-
 ful  towards  the  eventual  goal  of
 peaceful  reunification  which  is  the
 wish  of  all  the  Korean  peoples.

 The  Republic  of  Korea  has  a  great
 desire  to  intensify  the  cultural  links
 with  India.  As  an  example  of  this,  I
 saw  that  there  is  q  very  active  Hindi
 Language  Department  in  the  Foreign
 Languages  University  near  Seoul,
 where  nearly  40  Korean  students
 are  busy  learning  Hindi  through  mo-
 dern  audia-visual  methods.

 While  in  Seoul,  I  was  received  by
 the  President  Mr.  Park  Chung  Hee,
 Prime  Minister  of  the  Republic  of
 Korea,  His  Excellency  Mr.  Choi  Kyu
 Hah  and  the  Deputy  Prime  Minister, H.  E.  Mr.  Duck  Woo  Nam  and  I  had
 a  round  of  talks  with  my  counter-
 part,  His  Excellency  Mr.  Tong-Jin
 Park,  the  Foreign  Minister.

 An  conclusion,  I  was  impressed  by the  friendship,  warmth  and  the  este-
 em  in  which  India  is  held  in  both
 these  countriés.  The  possibility  of
 Cooperation  in  a  wide  variety  of
 fields  exist,  and  I  hope  that  we  can Play  our  part  in  this  process.

 eer

 35.38  brs,
 STATUTORY  RESOLUTION  RE,  DIS-
 APPROVAL  OF  DELHI  POLICE  OR-

 DINANCE,  978-—~contd,
 and

 DELHI  POLICE  BILL—contd.
 MR.CHAIRMAN:  Now  the  House

 will  take  up  further  discussion  of  the
 statutory  resolution  moved  by  Shri-
 mati  Parvathi  Krishnan  on  the  7
 August,  1978,  namely:

 “This  House  disapproves  of  the
 Delhi  Police  Ordinance,  978
 (Ordinance  No.  2  of  1978)  promul-
 gated  by  the  President  on  the  ist
 July,  1978,"

 and  also  the  following  motion  moved
 by  shri  8.  D.  Patil  on  the  7th
 August,  1978,  namely:  .

 “That  the  Bill  to  amend  and  con-
 solidate  the  law  relating  to  the  re-
 gulation  of  the  Police  in  the  Union
 Territory  of  Delhi,  be  taken  into
 consideration,”

 Already  45  minutes  have  been  taken
 and  2  hours  and  45  minutes  remain.
 Shri  Shambu  Nath  Chaturvedi  has
 already  taken  six  minutes;  he
 may  continue  hig  speech  and  take
 five  minutes  more.

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI  (Agra):  On  Friday  last  I
 was  speaking  about  the  diverse  nat-
 ure  of  the  duties  of  the  police  and
 its  preoccupation  with  the  law  and
 order  duties,  leaves  very  little  time
 for  investigation,  detection  and  pre-
 vention  of  crime.  If  we  have  to  judge
 the  Police  Bill  that  has  come  before
 us  properly,  we  should  consider  it  in
 the  perspective  of  the  nature  and  range
 of  police  duties,  conditions  and  en-
 vironment  in  which  they  have  to  work,
 what  is  the  basic  goal  they  have  to
 achieve  and  whether  this  Bill  is  a  step in  the  right  direction  or  not,  The  duties
 of  the  police  are  manifold.  In  fact, no  other  arm  of  the  Government  has
 such  wide-ranging  functions  ag  the
 police.  Public  peace  and  social  tra-
 nquility,  which  makes  life  livable,
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 are  greatly  dependent  on  the  opera- tions  of  the  police,  Quite  often,  the
 police  are  involved  in  unpleasant
 duties  and  have  to  take  strong  action
 and  they  becomes  the  target  of  pub-
 lic  criticism.  The  environment  in
 which  they  have  to  work  is  one  of  dis-
 trust  and  suspicion.  Part  of  it  is  attri-
 butable  to  historical  reasons.  The
 police  wag  conceived  by  the  British
 88  an  enforcement  agency  ang  not  as
 a  service  organisation.  Its  emolu-
 ments  are  80  meagre  that  it  had
 virtually  to  live  on  the  people.  That
 unfortunate  tradition  has  been  largely
 responsible  for  its  alienation  from  the
 Public  and  its  inability  to  win  the
 trust  and  confidence  of  the  people,
 Therefore,  what  is  required  is  that  the
 police  has  to  increase  its  operational
 efficiency  and  also  to  improve  its  image
 before  the  public,

 There  are  two  system  at  present.
 As  I  said  in  my  opening  remarks, the  present  set  up  was  governed  by the  1861,  Act  which  is  completely outmoded  and  which  was  given  to  us
 by  the  British.  The  Commissioner"s
 system  has  been  successfully  worked
 in  Bombay  State.  This  Bill  is  model-
 ed  on  that  Act.  For  efficient  funct-
 ioning,  it  is  n  'y  that  the  police
 force  has  to  be  organised  as  a  unified
 force  with  clear  lines  of  command
 and  control  in  which  the  D.M.’s
 position  becomes  palpably  anomalous
 as  a  non-departmental  outsider.  This
 gives  occasion  to  misunderstanding,
 tension  and  conflict  at  the  district
 level,  As  a  matter  of  fact,  the  cur-
 rent  trend  is  also  clearly  towards
 substantial  Independence  of  the  8.9.
 from  the  D.  M.  the  police  Depart-
 ment,  by  the  very  nature  of  its  job, has  tended  to  become  more  and  more
 specialised,  diversified  and  inward
 looking.  The  Commissioner,  under
 the  new  system,  is  direetly  and  ex-
 clusively  responsible  for  the  main-
 tence  of  law  and  order  and  exercises
 executive  powers  relating  to  law  and
 order  and  allied  matters  which  are
 normally  entrusted  to  the  D.  M.  The

 judicial  powers  are-  exercised  89  the Metropolitan  Magistrate.  There  is
 no  confusion  here  about  the  ‘centre
 and  focug  of  atithority.  This  arange- ment  is  conductive  to  better  discip-
 line,  and  absence  of  any  divorce  bet~
 ween  authority  and  responsibility
 facllitates  quick  decision  and  swift
 action  ang  leaves  little  excuse  for
 indecision,  vacillation  and  delays.  It
 also  ensures  better  accountability  and
 provides  greater  scope  for  exercise
 of  initiative.  The  old  system  leads  to
 unnecessary  wastage  of  quality  man-
 power.  Where  one  high  level  officer
 could  handle  the  work,  it  provided  for
 two,

 It  is  very  necessary  that  if  the
 Police  work  is  to  improve  there  must
 be  cooperation  of  the  people.  It  can-
 not  be  one-sided.  If  the  present  dis-
 trust  continues,  with  such  wide-rang-
 ing  duties  and  activities,  the  police cannot  give  its  best  and  the  quality  of
 its  service  is  bound  to  suffer.

 As  I  said,  Let  ug  forgot  the  histori-
 cal  background,  The  Commissioner
 system  thas  worked  well  jn  Bombay. The  Bombay  police  is  tte  most  popular and  probably  the  most  efficient  in  the
 country,  and  although  this  measure  is
 8  little  half-hearted,  I  think  it  will  tend
 to  increase  and  improve  the  efficiency
 of  the  police  and  bring  it  nearer  to
 the  public.  I  therefore  support  this
 Bill,

 I  shall  move  my  amendments  at  the
 proper  time,

 MR.  CHAIRMAN:  |  Shri
 Faleiro,

 SHRI  KANWAR  LAL  GUPEA:  I
 have  to  go  and  so  may  I  request  my
 friend  to  allow  me  to  speak  before
 him?

 SHRI  EDUARDO  FALEIRO  (Mor-
 mugao):  I  am  at  your  service.

 MR,  CHAIRMAN:  I-cannot  call  you
 before  I  call  an  Opposition  Member.

 SHRI  KANWAR  LAL  GUPTA:  I
 have  to  go,  and  he  agrees.

 MR,  CHAIRMAN:  All  right,  you
 may  speak,

 Edurado
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 ‘SHRI  EDUARDO  FALEIRO:  After
 him  Inmay  be  called,  .

 भरी  कंबर  लाल  गुप्त  (दिल्लों  सदर):
 सभापति  महोदय,  मैं  मंत्री  महोदय  को  बधाई
 देना  चाहता  हूं  कि  वे  दिल्ली के  लिए  एक
 ऐसा  विधेयक  लाए  जिस  से  हम  यह  भाशा
 करते  हैं  कि  शायद  दिल्ली  की  खा  एण्ड
 झार्डर  की  स्थिति  सुधरेगी।  भ्रंभी तक  जिस
 तरीके  से  दिल्ली  में  पुलिसिंग  हों  रही  हैं,
 बह  सिस्टम  आउट-डेटेड  था,  प्राऊटमोडेड
 था  शौर  प्रंग्रेशों  क ेसमय  से  चला  भा  रहा
 था  a  श्राप  को  सुन  कर  प्राश्चय  होगा
 कि  दिल्‍ली  पुलिस  एक्ट  जो  भी  है,  वह  बहुत
 पुराना  है  और  शायद  सौ  साल  पुराना  है  भौर
 इस  से  भी  ज्यादा  पुराना  वह  शायद  है  उस  में
 एक  क्लाज  यह  है  कि  झगर  कोई  व्यक्ति
 काला  सांप  मार  कर  थाने  में  लाएगा,
 तो  उस  को  एक  झाना  मिलेगा।  वह  लाज
 झभी  भी  है  और  इस  तरह  की  बहुत  सारी
 एबसर्ड  चीजें  उस के  भ्रन्दर  हैं।  तो  यह
 ाप  ते  भ्रच्छा  किया  कि  जो  झाऊट-डेटेड
 झौर  पग्राऊटमेटेड  तरीके  का  कानून  था,  उस
 को  आप  बदल  रहे  हैं  1

 खोसला  कमीशन  i966  %  बना  था
 श्र  उस  खोसला  कमीशन  ने  968  में  भ्रपनी
 रिपोर्ट  दी  लेकिन  झाज  तक  जो  रिकमेंडेशन्स
 उस  ने  दी  थी,  उन  पर  काम  नहीं  हुभा ।
 सब  से  बड़ी  रिकमेंडेशन  यह  थी  कि  यहां  दिल्‍ली
 में  पुलिस  कमिश्नर  होना  चाहिए  लेकिन
 दुःख  की बात है कि कि  io  साल तक  यह  कोल्ड
 स्टोरेज  में  पड़ी  रही  और  झब  जनता  पार्टी
 के झाने  के  बाद  बहू  कोल्ड  स्टोरेज  सें  निकल
 कर  सामने  उभर  कर  के  प्लाई  है  झौर
 उस  के  लिए  मैं  मंत्री  महोदय को  बधाई  देता
 आहता  हूं  ।

 सभापति  महोदया,  झाप  तो  दिल्‍ली  की
 रहते  वाली  हैं,  75  परसेष्ट  दिल्ली  का  झाप
 को.  समझना  चाहिए.  ।.०  75  per  cent,

 but  00  per  cent.  You  were  a  Mini-
 ster  in  Delhi,  I  forgot,  I  am  ‘sorry.

 झाप  को  मालूम  है  कि  दिल्‍ली  की  पापूलेशन
 हर  सॉल  ढाई  लाख  बढ़ती है  भौर  दुनिया की
 कोई भी  राजधानीं  ऐसी  नहीं  है  जहां  पर
 पापूलेशन  का  बढ़ना  इतनी  गति  से  हो  रहा
 हो  जितनी  गति  से  दिल्ली  में  हो  रहा  है  पौर,
 दिल्‍ली  के  अन्दर  ला  एण्ड  प्रार्डर  एक  बड़ा
 काम्पलीकेटेड  इशू  है  शौर  मैं  यह  कह  सकता

 हूं  कि  झब  भाप  से  जो  प्रधिकार  इस  में  पुलिस
 कमिश्निर  को  दिये  हैं,  उन  से  काफ़ी  लाभ

 होगा  ।  पहले  यहां  पर  ड्ग्नल  कण्ट्रोल  था
 झौर  प्रय  वह  ड्झल  कण्ट्रोल खत्म  हो  गया
 है  भौर  उस  की  जगह  पर  एक  यूनिफाइड
 झ्राथोरिटी  भाप  बनाने  जा  रहे  हैं।  मैं  उस
 का  स्वागत  करता  हूं  ।  भ्रब  झाप  एक  भादमी
 को  जिम्मेवार  ठहराएंगे  झगर  कानून  की
 व्यवस्था  ठीक  नहीं  रहेगी।  पहले  तो  यह
 होता था  कि  पुलिस  मेजिस्ट्रेट को  कहती  थी
 शौर  मेजिस्ट्रेट  पुलिस  को  कहता  था  और
 दोनों  का  भापस  में  झगड़ा  होता  था,  जिस
 से  देरी  होती  थी।  भव  एक  यूनिफाइड
 झाथोरिटी  होने  के  बाद,  मैं  समझता  हूं  कि

 ढुभ्नल  कण्ट्रोल  समाप्त  हो  जाएगा  भौर  झन
 इस  के  बाद  झाप  ने  इतने  अधिकार  इस  सें
 देदिए  हैं,  शायद  मेरे  ख्याल  से  कुछ  जरूरत
 से  ज्यादा  भी  भ्रधिकार  झाप  ने  दे  दिये  हैं  1
 इस  सम्बन्ध  में  मैं  एक  चीज़  यह  कहूँगः  कि
 सेक्शन  3  में झाप  ने  हैड  कांस्टीबिल को  यह
 भ्रधिकार  दिया  है.  कि  बहू  किसी  झसेम्बली
 को,  किसी  मीटिंग  को,  जिस  को  बह  ठीक
 समझें  ब  रखास्त  कर  सकता है,  तोड़  सकता  है
 wa  हेड  कांस्टेबल  को  इतने  भ्रधिकार
 देना,  मैं  समझता  हूं  कि  वह  बहुत  नहीं
 होगा  ।  पग्रापका  जो  सेक्शन  28  हैं  उसमें
 है

 Power  to  meke  regulations  under
 the  Act  has  been  given  to  the  Com-
 missioner  fn  respect  of  all  matters
 specified  therein,  which  include  regu-
 lating  the  conduct  or  behaviour  or
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 लो  कसर  लाख  युध्ता]
 actions  of  persons  constituting  as-
 semblies  and  processions.  But  the
 most  obnoxious  provision  of  the  Bill  is
 that  the  Commissioner  has  been  em-
 Powered  to  make  any  regulations,
 or  alter  or  rescind  them  without  any
 publication  and  such  orders  shall
 come  into  force  at  once.  It  is  without
 any  publication,

 विदाऊट  पब्लिकेशन  है।  आपने  जो
 इतने  पभ्रधिकार  दिये  हैं  उनके  लिए  तो
 सुझे  कहना  नहीं  है  लेकिन  विदाऊट
 पब्लिकेशन  झाप  कासून  बना  कर  लागू  कर
 दें  और  लोगों  को  पता  नहीं  हो  तो  यह  बात
 सोचने  वाली  है।  पता  नहीं  यह  बात  कंसे
 झनजाने  में  रह  गई  ;  या  किस ने  इस  को
 रखा  ।  मेरा  कहना  है  कि  इस  बिल  में  ऐसी
 चीजें  नहीं  होनी  चाहिएं।

 इसके  अभतिरिक्त  सभापति  महोदया
 झौर  बहुत  सारी  बातें  अापने  दी  हैं  ।
 सेक्शन  32  में  कहा  है

 This  section  empowers  the  Com-
 missioner,  on  the  report  of  the  in-
 charge  On  the  police  station  or
 otherwise,  to  prohibit  the  carrying  on
 in  any  premises  of  any  trade,  avoca-
 tion  or  operation  resulting  in  or  at-
 tended  with  noise,  if  it  causes  dis-
 comfort  or  annoyance  to  any  person
 who  dwells  or  occupies  any  property
 in  the  vicinity.

 we  इस  से  यह  होगा  कि  जो  छोटे
 छोटे  लोग  हैं,  उतको  कोई  भी  कांस्टेबल  धा
 कर  तंग  करेगा ।  इस  के  झलावा  आपने
 पुलिस  एक्ट  .के  अन्दर  मद्रास  ड्रामेटिक
 परफार्मेसिक  एक्ट,  सिनेमोटोग्राफ  एक्ट,
 हंडियन  लूनेसी  एक्ट,  प्रेस  एन्ड  रकिस्ट्रेशन

 - श्राफ  बृबस  एक्ट  भी  दे  दिये  हैं।  इस  तरह
 से  भ्रापने  एक  बहुत  ही  पावरफुल  इंस्टीट्यूशन
 खड़ी  कर  दी  है।  चूंकि  इस  इंस्टीट्यूशन
 को  खड़े  हुए  प्रभी  बहुत  थोड़े  से  विन  हुए
 इससिए  इस  के  सम्बन्ध  में  प्रसी  कुछ  कहना
 सायद  ठीक  नहीं  होगा  क्योंकि  प्रभी  तो
 इस  की  शुरुभात  ही  है।  लेकित  झभी  तक
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 जो  पिछले  बो-्तीम  सहीने का  अ्रनुभव  है,
 उसमें  पुलिस के  रवैये  में  कोई  परिवर्तन
 नहीं  मालूम  होता,  कोई  चेंज  दिखाई  नहीं
 देती  ।  उस  के  बेसिक  झाऊठलुक  में  जो
 चेंज  होगी  चाहिए  थी,  यह  नहीं  है  av  मैं
 मंत्री  महोदय  से  निवेदन  करूंगा  कि  झापके
 जो  धाफिसस  हैं,  उनका  रिशोरियेण्ठेशन
 कराइसे,  उनको  ट्रेनिंग  दीजिऐं,  उनके

 झाऊटलुक  में  परिबर्तत  लाइये  भौर  उसका
 जो  डेमेज्ड  इमेज  है,  उसको ठीक  करिए  t
 उनको  भ्रष्छी  ट्रेनिंग  मिलनी  चाहिए,  उन्हें
 माडरेनाइज  सिस्टम  मिलना  चाहिए।  उनकी
 मोबिलिटी  'ढींक  होनी  चाहिए  ।

 सभापति  महोदया,  जब  चौधरी  चरण
 सिह  होम  मिनिस्टर  थे,  तो  उन  के  साथ  हमारी
 मीटिंग  हुई  थी।  खोसला  कमीशन  ने  भो
 यह  बात  कही  है  कि  दिल्‍ली  में  पुलिस  की
 संख्या  जितनी होनी  चाहिए,  उतनी  नहीं  है  ny
 चौधरी  साहब  ने  मीटिंग  में  वायदा  किया  था
 कि  हम  दिल्‍ली  में  पुलिस  को  संख्या  बढ़ायेंगे  +
 लेकिस  ाश्चर्य  की  बात  है  कि  झभी  तक
 दिल्ली  में  करीब  दस  लाख  पापुलेशन  ऐसी
 है  जहां  पुलिर्सिंग  है  ही  नहीं,  जहां  पुलिस
 का  कोई  कांस्टेबल  जाता  ही  नहीं,  जो  किसी
 थाने  के  नीचे  है  ही  नहीं  7  दो-दो  लाख,
 तीन-तीन  लाख  की  पापुलेशन  इस  तरह  से
 रहती  है।  इसलिए  मैं  कहना  चाहता  हूं
 कि  इस  तरह  के  सिस्टम  में  परिवर्तन  होना
 चाहिए।  सभापति  महोदया,  जब  तक  यह
 नहीं  होता  तब  तक  ला  एण्ड  झाडर  की
 प्रोम्लम  भी  ठीक  नहीं  होगी ।

 मुझे ढर  है  कि  मंत्री  जी  प्रांकड़े दे  देंगे।
 प्रांकड़ों  से  मुझे  बहुत डर  लगता  है।  इसलिए
 मैं  उन  से  भाहता  हूं  कि  वे  मेहरबाती  कर  के
 आंकड़े  न  दें।  मेरे  पास  भी  झांकड़े  हैं  जिन
 से  मैं  यह  साबित  कर  संकता  हूं  कि  हमारी
 गवर्णमेंट  के थाने  के  बाद से  कितना  क्राइम
 बढ़ा  है,  कितती  डकेटीज,  रोबरीज,  स्नेचिंग
 हुई  हैं।  ये  प्रांकड़े  मैं  नहीं  देना  चाहता +
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 डकतियां  पिछले  सास  8  हुई  थीं  ब  39

 हुई  हैं,  राबरीज़  327  भौर  झब  ‘587,
 बरगलरीज  4443  झर  क्प  2174  इसी
 तरह  से  थैण्ट्स  भी  बढ़ी हैं।  मर्डर  03
 से  agacigHaek!  एटेंम्प्ट दू  मर्डर
 ii6  से 150  हो  गए  हैं।  ये  सब  बढ़ते

 जा  रहे  हैं।  कहा  यह  जाता  हैं  कि  हमने
 पूरी  व्यवस्था  कर  लाह।

 शी  रामानन्द  सिबारो :  (बक्सर):
 जब  से  पुलिस  कमिश्नर  हुमा हैं  तब  से
 क्राइम  बड़ ेहैं  या  कम  हुए  हैं  ?

 शी  कंजर  लाल  गुप्त :  यह  बहुत
 सुन्दर  सवाल  उन्होंने  किया  है।  तब  से
 कोई  भी  बदल  बिल्कुल  नजर  नहीं  प्राता  है  ।
 बेसिक  प्राउटलुक  में  बिल्कुल  बदल  मुझे
 नजर  नहीं  भाता  है।  जो  मेरे  साथ  घटना

 हुई  उसको  बताने  में  समय  लग  जाएगा।
 मैं  बताना  नहों  चाहता  कि  किस  तरीके
 से  हमारी  चार्टी  की  मीटिंग  हो  रही  थी
 श्रौर  वहां  पर  यूथ  कांग्रेस  के  लोगों  ने  भ्रा  कर
 धरना  दिया  और  गड़बड़  की।  हमारे
 पास  धर्मे शाला  में  मीटिंग  करने  की  परमिशन
 थी।  लेकिन  वहां  पर  हिस्ट्री  शीटर  शा
 गए।  जब  पुलिस में  रिपोर्ट की  गई  तो  एक
 घण्टे  के  बाद  पुलिस  झाई ।  उसने  कोई
 कार्रवाई  नहीं  की  भौर  कहा  कि  भौर  पूलिस
 झाएगी  ।  उस  में  शौर  एक  धण्टा  लग
 गया।  लोगों  ने  बताया  कि  यह  जो  एस
 एच  झो  हैं  यह  इन  लोगों  के  साथ,  ह्स्ट्री
 शीटज  के साथ  शराब  पीता  है, यह  किसी  को
 भी  गिरफ्तार  नहीं  करेगा।  मैंने  कहा  कि
 झब  ऐसा  नहीं  है,  मैं  बात  कर  लूंगा,  सब
 ठीक  हो  जाएगा  ।  लेकिन  इसके  बज़ाय
 कि  हमारी  शिकायत  पर  कार्रवाई  होती
 हम  को  ही  डाटा  गया  भ्ौर  हमारे  खिलाफ़
 शिकायत  लिख  दी  गई।  यह  जो  पुराना
 तरीका  है इसको  बदलना  छाहिए।

 दो  जा है  को  पुलिस  वाले  झपती कर्वी  फाड
 देते  है  भौर  शिकायत  सिख  देते  हैं।

 जो  पुराने  तौर  तरीके  हैं  इनको  बदला  जाना

 चआाहिए।

 What  is  the  general  opinion  of  the
 people  residing  in  Delhi?  May  I  re
 quest  the  hon,  Minister  to  kindly  visit
 the  areag  of  Delhi  and  find  out—talk
 to  the  ladies  particularly—what  are
 their  views.  They  have  a  pery  bad:
 image  about  the  police,  the  police  ras
 a  very  bad  image.  There  is  no  sense
 of  security  in  the  minds  of  the  people.
 I  must  tell  you  frankly,  Being  a  re-
 presentative  from  Delhi,  if  I  do  not  say
 it,  x  will  be  failing  in  my  duty.

 झापने  जो  ताकत  दी  है  उसका  हम  स्वागत
 करते  हैं।  लेकिन  इसके  झ्च्छे  परिणाम
 सामने  जाने  चाहियें।  शभ्रगर  ऐसा  नहीं
 होता  है  तो  ठीक  नहीं  होगा  बन्दर  के
 हाथ  में  आपने  कुछ  चीज़  तो  दे  दी  है  लेकिन
 तब  उसके  नतीजे  खतरनाक  भी  हो  सकते

 हैं

 बम्बई  में  पुलिस  कमिश्नर  बहुत  भ्रच्छा
 काम  कर  रहा  है,  यहं  कोई  दलील  नहीं  है  कि
 यहां  भी  झच्छा  काम  होगा।  एक  कोनरोप्रे-
 टिव  सोसाइटीज़  एक्ट  है,  महाराष्ट्र  में,
 गुजरात  में,  बहुत  अच्छा  चल  रहा  है  शौर
 बहुत  कामयाब  है  जब  कि  दिल्‍ली  में  भगवान
 की  दया  है,  उत्तर  प्रदेश  में  नार्थ  इंडिया  में
 भगवान  की  दया  है।  यह  एक  फंमिली
 बिजिनैस  बन  गया  है।  यह  हो  सकता  है  कि
 बम्बई  में  भ्रच्छा  हो  भ्ौर  दिल्‍ली  मेंन  हो।
 उस  वास्ते  इसको  भ्र्छा  बनाने  के  लिए
 झापको  चाहिए  कि  झाप  उतके  भोरियेटेशन
 के  लिए,  उनकी  ढ्वेनिच  के  लिए,  उनको
 मा््नाइज़  करने  के  लिए,  उनके  'एसमैक्ट
 को  बदलने  के  लिए  कारंवाई  करें।  एमर-
 जेंसी  से  पहले जब  हम  प्रपोजीशन  में  थे  शोर
 जब  हम  पच्चीस  तीस  बार  जेल  गये  भे
 तब  हमने  देखा  कि  जो  सीनियर  पुलिस
 प्राफिसर  थे  वे  बहुत  केपेबल  थे  भौर  किसी
 भी  सिचुफुशन  को  हैंडल  करने  की  क्षमता
 रखते  थे।  लेकित  शभ्रब  झापने  नाड़ी  ला
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 कर  रख  दिए  हैं।  उनको न  पब्लिक  से
 बास्ता  है  भ्ौर  न  किसी  भौर  से।  -एक  दिन
 मीटिंग  में  बात  हो  रही  थी।  तब  पता
 अला  कि  नापके  जो  एस  पी  हैं  वह  मैद्रो-
 पालिटस  काऊंसिल  के  मैम्बरों  के  नाम  तक

 नहीं  जानते  हैं।  उनकी  शक्ल  नहीं  मालूम
 तो  पर्लिक  रिलेशन्स  क्‍या  है  झ्रापका  ?

 Unless  you  have  public
 ‘you  cannot  do  anything.

 वह  इलाके  में  नहीं  जाते  ।  विखा  देते  हैं
 थाने  में  गये।  जहां  तक  जीप  जाती  वहां
 का  चक्कर  मार  श्ाते  हैं,  लेकिन  जागे  गलियों
 में  कया  हो  रहा  है  यह  नहीं  जानते  ny  तो
 आप  उनको  समझाइये,  उनकी  मीटिंग
 कीजिए,  श्रौर  जब  तक  यह  नहीं  होगा  तब  तक
 यहां  की  समस्या  हल  होने  वाली  नहीं
 है।  कहते  &  1: उ  दिल्‍ली  की  हालत
 कमप्लीकेटेड  है।  लेकिन  मैं  बताता  हूं  कि
 जब  हम  प्रपोज्ञीशन  में  थे  तो उस  समय  जितने
 डेमान्स्ट्रेश  होते  थे  उसका  दसवां  हिस्सा
 भो  प्रब  नहीं  होते।  कभी  इन्दिरा  जी,
 कभी  जनसंघ,  कभी  जयप्रकाश  जी,  कभी
 आाचाय॑  कृपालानी  जी  ने  डेमान्सस्‍्ट्रेशन  किये  ।
 प्रब  तो  कुछ  भी  नहीं  होता  है।  झाज  जो
 ला  एण्ड  आडर  की  प्रोबलम  है  उसको  आप
 ठीक  करने  के  लिए  कहिए।  भाप  पुलिस
 कमिएनर  बनाइये  यान  बनाइये,  दिल्‍ली  सें

 अशांति  होने  वाली  नहीं  है  ।

 मैं  इसका  स्वागत  करता  हूँ  ।  इसके
 "बारे  में  मिक्स्ड  फ़ीलिंग  है।  एक  तो
 फ़ीलिंग  यह  है  कि  पुलिस  इतने  भ्रधिकारों  के
 साथ  पागल  हो  सकती  है  1  और  झगर
 उस  पर  कोई  रोकथाम  नहीं  की  गई  तो  काम
 नहीं  चलेगा  1  पहले  का  जो  सिश्टम  था  वहू
 एक  तरह  से  चैक  झौर  बैलेंस  का  सिस्टप  था।
 लेकिन  अब कुछ  नहीं  रहा।  अरब  तो  पुलिस
 वाले  रह  गये  1  कहाँ  ऐसा  न  हो  कि  पुलिस
 अधिकारी  इसका  दुश्पयोध  करें।  इसको
 शाप  देखिए

 relations,

 AUGUST  23,  978  Dethi  Police  BU  60°

 एक  सुझाव  भौर  वृंगा!  पुलिस  के  लावा
 झौर  जो  काम  अापने  दिये  हैं,  ला  ऐंड  ब्ाढेर,
 इनवेस्टीगेशन  या  प्रोसेशन  के  झलावा  भौर
 जो  काम  दिये  हैं,  जैसे  इंडियन  लूनेसी  ऐक्ट,
 प्रैस  रजिस्ट्रेशन  बुक्स  ऐक्ट  के  भ्रधीन  जो
 काम  पुलिस  को  दिये  हैं  यह  पहले  लोकल  बाडीज

 के  क्षेत्र  मे ंभ्ाते  थे।  लेकिन  भ्रव  यह  प्रधिकार

 पुलिस  को  मिल  गये  हैं।  जब  तक  वह  लाएप्ड
 झाडर  की  स्थिति ठीक  नहीं  कर  सकते  तब  तक
 इन  अधिकारों  का  उपयोग  ठीक  से  कैसे

 पुलिस  वाले  कर  सकते  हैं  ?  मेरा  कहना  है  कि

 यह  अधिकार  शमी  थोड़े  दिन  लोकल  बाडीज़
 के  पास  ही  रहने  दीजिए।  औझौर  स्वयं  देखिए
 कि  प्रगर  पुलिस  वाले  ऐफ़ीशियेंसीं  दिखते  हैं
 तो ठीक  है।  नहीं  तो  भ्रधिकार  न  दीजि4  t
 उनको  ला  एण्ड  आर्डर  पर  कन्स्ट्रेट  करने
 दीजिए

 Anyway,  I  want  to  conclude.  I
 congratulate  the  hon.  Minister,  It  is  a
 new  experiment.  I  do  not  want  to
 comment  on  that.  Let  us  give  time  to
 the  police  and  let  it  change  its  out-
 look,

 और  झाप  भी  उस  तरफ  कोशिश  कीजिए,
 मौडर्नाइज़  कीजिये  पुलिस  को,  जो  संख्या  कम

 है  उसको  बढ़ाइयें,  उतकी  मोबिलिटी'  बढ़ाइये,
 अच्छे  झा्म्स  दीजिए  tT

 इन  शब्दों  के  साथ  मैं  इसका  समर्थन
 करता  हूं  भोर  भाशा  करता  हूं  कि  दिल्‍ली  के
 लोगों  को  कुछ  राहत की  सांस  मिलेगी  भौर

 यह  अपने  को  दिन  में  भी  भसुरक्षित  महसूस
 नहीं  करेंगे  ।  भसुरक्षा  का  वातावरण  जो
 जो  इस  समय  है बहु  समाप्त  होगा।  तौन,
 चार  महीने  बाद  जब  भगले  सत्र,में  मिलेंगे  तो
 मंत्री  महोदत्र  से  बात  करेंगे  भौर  प्राशा  करेंगे
 तब  तक  कुछ  सुधार  जरूर  होगा  t

 SHRI  EDUARDO  FALEIRO  (Mor
 mugao):  Madam  Chairman,  Mr.  Kan-
 war  Lal  Gupta,  our  hon,  Colleague,
 hag  retled  off  statistics  to  shew  how
 the  law  and  order  situation,  particulat-
 ly  in  Delhi,  bas  deteriorated  during  the

 ‘
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 last-severa}:months,.  He  might’ as  well
 have  seid;  that  :i¢  has  deteriorated,  in
 fact,  all  over  the  country  since  the
 Janata  Party  took  over.  This  isan
 unfortunate  thing  to  say,  but  it  is  true.
 It  has  particularly  deteriorated  in
 Delhi,  fully  agree  with  him.  We  up~
 preciate  the  contern  of  the  Govern-
 ment  in  tackling  this  deteriorating  law
 and  order  situation,  the  concern  which
 has  been  expressed  by  the  Prime
 Minister  in  June,  for  instance,  when
 he  presided  over  a  meeting  of  genior
 officials  of  Delhi  Administration,  the
 concern  which  has  been  expressed,  for
 instance,  ag  Mr,  Kanwar  Lal  Gupta
 has  said,  by  Mr.  Charan  Singh  when
 he  was  Home  Minister  and  hada  meet-
 ing  with  MPs  from  Delhi,  the  concern
 which  has  been  expressed  by  Mr,  Cha-
 ran  Singh  who  said  lying  in  hig  hos-
 pital  bed  that,  88  soon  as  he  got  well,
 he  would  have  another  meeting  to
 tackle  this  problem,  and  to  find  ways
 and  means  to  tackle  this  problem  of
 deteriorating  law  and  order  situation
 in  Delhi.  But,  in  the  meanwhile,  he
 himself  was  removed  from  the  portfo-
 lio.  Now,  I  appreciate  thig  concern,
 but  then  7  have  said  that  I  feel  un-
 happy  that  the  solution  suggested  will
 in  fact  make.  the  cure  worse  than  the
 diseese.

 Now,  what  is  the  solution  suggested?
 Again  I  am  relying  on  my  hon.  collea-
 gue,  Mr.  Kanwar  Lal  Gupta.  The
 solution  suggested  i,  this.  If  the  peo-
 ple  are  violent,  then  this  violence  must
 be  met  with  violence,  It  must  be  met
 by  giving  increased  powers  to  the
 Police,  by  removing  :all  controls  on  the
 Police  and  ‘by  letting,  in  fact,  loose  the
 Police  4070७  on  the  people  who  cause
 this  violence.  Madam,  there  is-no  at-
 tempt  to  analyse  the  causes  of  violence,
 why  people.turn  violent  and  there  is
 no  attempt-te  find  out.  what  are  the-
 political.  justifications,  what‘  are  the
 economic  cases  and  what  are  the  s0-
 chological  causes:  We  are  resorting  to:
 what‘  wag  koown:  in,  the.  olden,  days  as:
 the’  Maghal:  doctrine.  which  later  be-:
 Came  the:  colonial;  doctrine  ari  more
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 Os  the  doctring.  of.  “that  traumatic  ex:

 Madam  Chairman,  Delhi  Adminis-.
 tration  is  completing  full.  circle.  with.
 this  business,  We  had  the  Emergency
 discipline,  then  we  had  the,  Janata
 Party  indiscipline  and  now  we  are”
 B0ing,  to  have.  this  discipline  of  the
 Police  Commisaloner.  and  of  the  Delhi
 Police  Bil)  wader  the  auspices  of  this
 very.  Party  which  came  riding  on  the
 crest  of  an  anti-Emergency,  wave.  Sv,
 what  I.am  objecting  to  is  this,  You
 are  trying  to  solve  the  law.and  order
 problem.  by  giving  increased  powers  to
 the  Delhi  Police  when  the  Police  does
 not  deserve  these  powers.  I  am  not
 in  a  position,  due  to  lack  of  expertise,
 to  disagree  either.  with  the.  Khosla
 Commission  or  with  so  many  other
 Commissions  who  have  condemned
 this  duality  of  the  District  Magistrate
 on  the  one  side  and  the  IGP  cn  the
 other  side.  They.  have  found  that  this
 is  not  working  well  and.that  they  are
 not  co-ordinating  well,  What  I  say  is:
 if  you  are  going  to  abolish  the  District
 Magistrate,  do  it  by  all  means  if  it  is
 adviseable  technically,  But,  then,  at
 the.  top  of  the  Police  force,  as  Police
 Commissioner  do  not,  for  God's  sake,
 put  a  man  from  the  Police  force,  but
 put  a  civilian.  That  is  the  only  solu-
 tion  to  the  problem.

 ‘We  all  know  that  our  Administration
 ig  corrupt,  thet  it  is  inefficient.  But,
 it  is  not  only  this  Administration,  it  is
 not  only  this  Government;  but  corrup-
 tien  has  been  here  for  a  long  time.  Alto
 it  is  not-only  in  this.  country  but  it  has
 been  there  in  otber  countries  also  and
 it  is  there  practically  in  pag  count-
 ry.  But’  the  point  that  I  am  trying  to
 emphasize  is  that  out  of  the  corrupt
 departments,  the  niost  corrupt  undoub-
 tedly,  the:  moat  ineffitient  possibly  ४
 the  Police  Department.  A  Police
 constable  wilt  not  rest’  quite  unless  he
 extracts  Rs,  5  from  a  stop-keéper  or
 from  a  Mudka  gambler.  or  from  a  bus
 conductor.

 SHRi  VAYALAR.  RAVI  (Chirayan-
 kil):  Mudke  rate  is  very  high.
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 ‘SHRI  EDUARDO  FALEIRO:  If  it  is
 very  high  in  the  case  of  a  Police  const.
 able,  the  point  I  am  trying  to  make  is,
 ther  it  is  much  higher  in  the  case  ‘of
 the  IGP.  There  is  a  rate  for  the  IGP
 also.  The  excuse  or  justification  you
 have  mentioneg  here  in  the  Bill  for
 making  the  Police  Commissioner  a
 man  from  the  Police  force  is  that  he
 will  be  a  senior  Police  offiver.  To  my
 mind,  this  is  not  going  to  solve  the
 problem.  I  am  personally  aware  that
 many  IGPs  take  bribes,  that  many
 IGPs  collect  money  not  only  from  out-
 side  persons  but  even  from  Police
 constables  and  other  gubordinate  off-
 cials  for  promotion..

 AN  HON.  MEMBER:  In  Goa?
 SHRI  EDUARDO  FALEIRO:  I  would

 not  like  to  mention  the  place,  It  is
 not  fair  to  identify  the  person,  but  the
 fact  is  that  there  is  a  running  rate,
 there  is  a  going  rate  for  promotion  of
 a  Police  Constable  and  in  the  case  of
 a  particular  IGP  the  going  rate  was
 Rs,  5000..  In  my  place  which  you  have
 mentioned  there  is  a  saying  that  a
 thief  who  steals  from  a  thief  gets
 hundred  years  of  pardon.  No  punish-
 ment  for  him  for  00  years.  That  is
 the  saying.  But,  all  the  same,  we
 could  not  agree  with  ¢hat.  A  thief
 is  a  thief  in  any  condition,

 So,  Madam  Chairman,  in  my  humble
 submission  which  I  hope  will  be  the
 submission  of  eevryone  who  has  had
 any  contact  or  any  experience  in  any
 capacity  with  the  Police  force,  for
 God's  sake  don’t  give  all  these  wide
 powers  you  are  trying  to  give,  to  a
 man  from  the  Police  force.

 Shri  Kanwar  Lal  Gupta  has  again
 made  most  of  the  case  which  is  my
 ९88९  and  he  has  mentioneg  so  many
 provisions  where  wide  powers  are
 given  to  the  Police,  4  will  cite  cne
 more  provision  and  that  is  clause  47.
 Clause  47  says:

 “Whenever  it  appears  to  the  Com-
 missioner  of  Police—

 (a)  that  the’  movements  or  acts
 of  any  perton  are  causing  or  are
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 calculated  to  cause  alarm,  danger.
 or  hatm  to  person  07  property,’

 6  ‘hrs.

 He  can  do  whatever  he  wants  to  do—
 he  can  extern  a  person  or  even  arrest
 him  or  do  whatever  he  wants  to  do.
 This  ig  the  subjective  opinion  of  8
 Police  Commissioner  and  no  one  cam
 interfere  with  it.  He  can  extern  the
 person  likely  to  cause  alarm.  You  are
 going  to  give  wide,  ungualifieg  and
 undefinable  powerg  to  the  police  force.
 What  I  am  saying  is  that  the  powers
 are  likely  to  be  abused  and  are  bound
 to  be  abused  very  soon.

 I  would  like  to  tell  you  in  this  con-
 text—it  struck  me  just  now—what  was
 said  about  corruption  of  the  Police
 by  no  less  a  person  than  that  eminent
 judge  of  the  High  Court,  Shri  Anand
 Narain  Mulla.  He  said  several  years
 ago  while  delivering  a  judgment  in  the
 case  of  a  Police  Inspector  who  had
 been  convicted  for  fabricating  evidence.
 He  said  these  words:

 “There  is  not  a  single  lawless
 group  in  the  whole  of  the  country
 whose  record  of  crimes  comes  any-
 where  near  the  record  of  that  orga-
 nised  cunft,  which  is  known  as  the
 Indian  Police.”

 These  words  remain  true  upto  this
 date.  So,  it  is  not  a  question  of  ९०7०
 ruption  alone  but  it  is  a  question  of
 inefficient  people.  The  police  force  ate
 not  trained  properly.  There  were  s0
 many  murders  committed  in  my  terri-
 tory  which  have  gone  undetected—
 robberies  and  murderg  are  major
 crimes  which  have  gone
 Due  to  their  inefficieticy  in  detection,
 the  police  resort  ‘to  third-degree
 methods  and  there  will  be  no  contro!
 on  them  from  outside  the  police  force
 once  we  support  this  provision:  and
 there  will  be  7०  end  {o  it,  My  submis-
 sion  is  this.  During  emergency  .simt-
 lar  types  of  ‘powers  were  given  to  the
 police.  The  District’  Magistrate  was
 there  but  he  was  made  inéffective,.  We
 all  know  how  District  Magistrate’s
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 Blanket  warrant,  forms  for
 —  detenus.  We  know  the  types  of
 abuse  of  powers  that  were  done.  The
 District  Magistrate  was  not  functicning
 at  all.  x  sball  mention  one  thing.
 Under  the  Bill  these  will  be  an  oppeal
 to  the  Administrator  from  the:  orders
 of  the  IGP,  now  Commissioner  of

 Police.  During  the  emergency  we
 know  how  they  acted—the.  Administra-
 tors—ang  how  they  became  a  rubber-
 stamp  and  a  non-entify.  Everybody
 knows  about  the  unfortunate  Shri
 Kishan  Chand  who  was  the  Lt.  Gover-
 nor  of  Delhi  at  that  time.  What  I  am
 saying  is  this,  Most  of  the  Members
 may  have  some  experience  or  the  other
 about  the  police  force.  We  have  come
 in  contact  with  them;  so,  we  would
 not  like  to  be  a  party  to  this  type  of
 legislation  where  the  powers  are  zoing
 to  be  given  to  the  Police  Commissioner,
 They  will  definitely  abuse  those
 powers.  We  will  come  to  q  full  circle
 after  the—“discipline’  of  Emergency
 ang  the  indiscipline  of  the  Jonata
 Party,  Mr.  Chairman,  we  would  not
 like  to  be  a  party  to  this,
 6.03  hrs,
 (Surr  N.  K.  SHeswanxar  in  the  Chair}

 a.  भी  रासानस्थ  लियारी  (  बक्सर  )  :
 सभापति  जी,  मैंने  इस  बिल  पर  एक  संजोधन
 दिया  है  कि  इसे  प्रवर-समिति  को  भेजा
 जाय  |

 सभापति  जी,  हमारी  पुलिस  की  छवि
 पर  से  दमन  प्रौर  झातंक  के  ध्बे
 भी  तक  मिटे नहीं नहीं.  हैं।  हम  बिता
 लाग-लपेट  के  कह  सकते  हैं  कि  भारत की
 पुलिस  की  बह  भूमिका  प्रभी  प्रतिष्ठित
 होने  बाली  है  जो  लोकतन्ल्ीय  शौर

 जनकल्पाणी  राज्यों  में  होती  चाहिये  1  हम
 यह  मानते  है ंकि  जब  तक  इस  संसार  में
 मानत्र  जाति  रहेगी  ,  तब  तक.  पुलिस  भी
 रहेगी  ।  पुलिस  कीभझावायकता  है।

 डन
 स्

 ' अह्वीमित  प्रधिक्तार  न. दें  ।  ओोपनिदेशिक  राज्य  में  पृलिसत  द्वार

 दमन  शौर  झातंक  का  साम्राज्य  बनाना
 उचित  था  ,  लेकिन  झाज  के  इस  लोक-
 तांस्खिक  देश  #30  वर्षों  की  झ्ाजावी
 के  बाद  भी  झाज  की  पुलिस  लोक-
 तान्विक  झौर  जनकेत्याणी  पुलिस  नहीं
 बन  पाई  है।  i947%  झाज  के
 इस  देश  में  सब  से  बड़े  गांधीवादी  दर्शन
 के  भाष्यकार  श्री  प्धरेलाल  जी  जिन्होंने
 “लास्ट  फेज  प्राफ  महात्मा  गांधी  ”  नाम  की
 पुस्तक  लिखी  हैं.  भौर  जो  प्पना  सम्पूर्ण
 जीवन  गांधीयन  दर्शन  में  बिता  रहे  हैं,
 उन्होंने  उल्लेख  किया  है  कि  i947  8%.
 जब  विहार  सरकार  के  खिलाफ़  पुलिस
 की  हड़ताल  हुई  थी  भौर  बहु  हड़ताल
 हमारे  नेतृत्व में  हुई  थी,  तो  उस  समय  गांधी
 जी  ने  हमें  आत्म  समर्पण  करने  के  लिए  भावेश
 दिया  था  प्रौर  यह  सोचा  था  कि  इस
 से  पुलिस  में  प्रामूल  परिवर्तत  होगा  ।
 प्यारेलाल  जी  ने  लिखा  है  कि  i947
 में  अगर  रामानन्द  तिवारी  की  बात
 मान  ली  गई  होती  और  महात्मागांधी
 जी  की  सलाह  मानी  जाती,  तो  झाज
 स्वतंत्र  भारत  में  पुलिस  का  रूप  कुछ
 शर  होता  लेकिन  झाज  हम  क्या
 देखते हैं  ?  मैंदो  मिसाल  देता  हुं  ,
 प्रापातकालीन  स्थिति  में  श्राप  ने  देखा  कि
 सारा  भारत  जेल  ही  नहीं  था  बल्कि
 दमन  जझौर  झातंक  से  भयभीत  था,
 कंपित  था  ।  झाज  दुर्भाग्य  है  किडा०
 लोहिया  नहीं  रहे  ।  काश,  झाज  ढा०
 लोहिया  रहते  झाज  बिहार  में  हमारे
 मित्र  के  राज्य  में  rL0  बार  गोलियां  भ्लीं
 झोर  केवल  पंचायतों  के  चुनाव  में  75
 स्थानों  पर  गोलियां  ष्बलीं  1  झाप .
 क्या  भाहते  हो?  हम  चाहते  हैँकिपुलिस
 कमिश्तर  हो  दिल्‍ली  में,  लेकिन  झाज
 8i8  के  मद्रास  बाईलाज  का  श्राप

 ने  भनुकरण  किया  ।  प्रादरणय  चतुर्थेदी
 जी  में  बम्बई  की  बात  कही  ।
 बस्वई  का  पुलिस  एक्ट  sss  के  एक्ट
 पर  ब्राधारित  है,  योंतो  1861  का.
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 पर्ची  रामातन्द  तिबंरी]

 पुलिस  एंक्ट चल  रहा  हैं  1  मैं  बड़ी
 बड़ी  सस्ता  के  साथ  कहना  चाहता  हूं
 कि  पझ्राप  पुलिस  को  पउक्‍़्क्‍धिकार  दें  ।  लेकिन
 झत्यप्तिक  अधिकार  न  दें  ।  एक  बात
 तो  मुझे  यह  कहनी  है।

 दूसरी  बात  मैं  यहुं  निवेदन  करना
 चाहता  हूं  कि  आप  कै  इंस  बिल  में
 i5.  wry  हैं,  i5ia@e  हैं  शौर

 प्रथम  खंड  से  लेकर  14 खंड  तक

 पुलिस  की  बहाली,  ,  पुलिस  की  ड्यूटीज,
 पुलिस  के  कत्तव्य  दिये  हैँ  प्रोर  झापने

 पुलिस  सिपाही  से  ले  कर  जो  भी

 पुलिस  कमिश्नर  तक  सब्र  को  प्रधिकारी
 माना  है  सेकिन  जहां  यह  श्राप  ने  माना  है,
 वहीं  पर  हम  समझ  नहीं  पातें  कि  क्लाोज़  3
 में  झाप  लिखते  हैं  कि  “पुलिस  बल  के  सभी
 झधिकारियों  शौर  प्रधिनस्थ  पंक्ति  के  कर्म-
 चारियों  के  बल  की  किसी  भी  शाखा  में,  जिस  के
 अन्तर्गत  सशस्त्र  पुलिस  भो  है  we  |
 एक  तरफ़  तो  प्राप  सिपाहियों  को  भी  प्रधि-
 कारी  मानते  हो  भोर  दूसरी  तरफ  झाप  उन्हीं
 सिपाहियों  ब्रौर  हैड-कांस्टीबिलों  को  कमें-
 चारी  मानते  हो।  इस  के  प्रलावा  दूसरी
 जगह  भाप  हैड-कॉस्टीबिल  को  वें  प्रधिकार
 देते  हो  जो  प्रधिकार  पुलिस  कमिश्नर  से  ले
 कर  संब-इंस्पेक्टर  तक  को  हैं।  इतना  ही  नहीं
 सभापति  जी,  अप  क्‍या  चाहते  हैं  ?  oat
 शताब्दी,  i8  वीं  शताब्दी  में  श्राप  पुलिस
 के  अघीनस्थ  कमंचारियों  को  ले  जाना  चाहते
 हैं,  किस  युग  में  झाप'  उन  को  ले  जाना  चाहते
 हैं?  मुगल  पीरियड  में,  अग्रेजी  साम्राज्य
 में या  कांग्रेसी  राज्य में,  कहाँ  ग्राप  उन  को
 ले  जाना  चाहते  हैं,  यह  मैं  बड़ी  नम्यता
 के  साथ  अ्ापसि  पूछना  चाहता  हूं  :

 लाज  27  में  यहां  लिखते  हैं  कि  —

 “संविधान  के  प्रनुच्छेद  327  भौर  नियमों
 के  ह... द  के  प्रधीत  रहते हु  ए,  पुलिस  श्ायृक्त,
 पुलिस  प्रपर  भायुकत,  पुलिस  उपयुक्त;  पुलिस
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 झंपर  उपायुक्त,  पुलिस.  प्रशिक्षण  कर्लेंज'

 यो  समान  पंक्ति  को  कीई  ह. 4  भेफिकारी
 भ्रधीनस्थ  पंतित  कें  किंसी  प्रंधिकोरों  की
 सिम्म॑लिखितत  से  कोई  भी  दंड  दे  सकेगा

 इसेमे श्राप  शीन-्सा  बेंड  देशो  चाहती  हैं?
 हम  झाप  से  निवेदन  के  साथ  पूछना  चांहते  हैं
 कि  क्‍या  भाव  जो  दंड  पंप्रेज़ी  राज  के  जमाने
 में  दिया  जाता  था.  वही  वंड  देगा  चाहते
 हैं,  या  जयपुर के  राजा जो  बंड  देते  थे,  वह  टंड
 1... 4  द...  हैं?  हम  लिन सता से से  पूछना
 चाहते  हैं  कि  पोप  किस  प्रपरोध में  उसे  1.1 अ
 देता  चाहते  हैं।  आपने  दंड  जो  देंगें  उसकी
 व्याख्या  को  लेकिन  झपने  यह  नहीं  बेशाया कि
 झप  कब  सेंव।  से  हुटाइंगेगा  |  जैसे  अाई०
 पी०्सौ०  भौर  सी०  पी०  सी०  में  लिखा  होता
 हैं  कि  यह  यह  झपरोध  करने  पर  यह  दण्ड
 दिया  जाएगा  ।  इसमें  यह  नहीं  है  कि  भ्राप
 के  अधिकारी  किस  अपराध  में  कितना  दण्ड
 देंगे  t

 सभापति  मंहीवय :  भव  समाप्त

 कीजिए  :

 शी  रोभानंद  तिधारं।  :  हमने  प्रमेंडमेंट
 दिया  है,  हम  इस  पर  बोलना  चाहते  हैं  t
 श्राप  झगर  इसे  ऐसे  ही  पास  करना  चाहते  हैं
 तो  बात  दूसरी  है,  भ्राप  पास  कर  दीजिए  1

 हमारा  पुलिस  का  भनुभव  हैं|  हमें
 उसकी  भियमित  सेवा  का  भनुभष  हैं
 933  में  दाढ़ी  बढ़ाने  के  कारण  हम  को

 पुलिस  से  डिसभिस  कर  दिया  था।  झाई०
 to  ने  किया  था।  झौप  इसमें  प्रंसौमित
 अधिकार  भ्रधिकांरियों  को  दे  रहे  है
 हमारे  पॉटिल  साहेश  सरकार  चलाने  बाले  हैं,
 मंत्री  हैं,  उनको  इस  बात  को  प्रंमुभव नहीं  है
 कि  गरीब  का  बेटा,  1...  को  बेटा,  दीन  का
 बेटा  किस  तरह  &  पुलिस  में  काम'  करता  है।

 वह  सुबह  से  ले ंकर  रात  तक  पॉर्नी में  भी
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 कर  ग  करत  है,'दोपहरिया  में  काम  करता
 है.।  हम  एप्रर  कंडीशंड में बैठ  कर  कास  करते
 हैं।  सिपाही तपती  धूप  में  बड़ा  रहता  है।
 क्या  भ्रापको इस  का  अनुभव  है  ?  वह  भी
 मानव  है।  वह  i2-22,  i3-73  घण्टे

 ड्यटी  देता  है।  क्या  कभी  भाष॑ने  सोचा  है?
 क्या  कभी  आपने  जिचार  क्रिया है  !

 मैं  श्राप  के  निवेदन  करना  चाहता  हूं  कि
 आप  निश्चित्‌  रूप  से  इस  में  यह  लिख  दीजिए

 कि  प्रमुक  अपराध  में  उसे  भगक  दण्ड  मिलेगा।
 (लायधान )  हम  तो  इस  में  नहीं  पढ़ें हैं,  भाप

 पढ़ें हों  तो  बढे हों कि इस में में  यह  है।  क्‍या
 प्राप  को  मालूम  है  कि  सीटिंग  श्यूटी  के  बारे में

 ?
 सीटिंग  ड्यूटी  के  नाम  पर  उसे  एस०  पी०
 के  यहां  हल  अलागा  पड़ता  है,  घर
 साफ़  करना  पड़ता  है।  झाप  जानते  हैं
 इन  झभागे  सिफाहियों  की  हालत  ।  भपरधि-
 कारी  उन  से  कहते  हैं  कि  हल  अजाइये  |

 थे  कुदाल  चलायगें  तो  क्या  भाप  समझते हैं  कि
 उन  में  हीन  भावना  पैदा  नहीं  होगी  ?  इस
 वास्ते  इस  तरह  की  चीजों  की  तरफ  भापकों
 ध्यान  देना  चाहिए  ।  कोई  भी  सरकार  हो
 वह  जो  चाहे  पास  करवा  लेती  है।  -हम  लोगों
 को  तो  दो  चार  बातें  कहमे  क ेलिए  बुला  लिया
 जाता  है  बर्ना  हमारी  सुनी  बात  को  अ्नसुना
 कर  दिया  जाता  है।  मुझे  इस  बात  को  कहने
 के  लिए  क्षमा  किया  जाना  चाहिए  ।

 यह  कहा  गया  है  कि  कमिश्तर  साहब  जब

 चाहें  दंगा  फसाद,  ला  एण्ड  बराइए  भेटेल  करने
 के  लिए  किसी की  नियुक्ति  कर  सकते  हैं।  भव
 इस  में  श्ायु  को कोई  इपान  नहीं  रप्ायया  है।
 कम  से  कम  लो 18  वर्ष  रखी  गई  है  लेकिन
 प्रधिततम  नहों  रखी  गई  है  7  झअब
 सस्तर  काले  +झाइमी  .को  तंग  करने  की
 वलह  से  अगर  उसको  मियुक्ति-कर-दी  जाती  है
 तो  क्‍या  स्थिति  होगी,  इसका  अनुमान  झाप
 लगा  सकते.  हैं।।  इस  बाह्टे  मैंने  एक  संशोधन
 दिया है  “कि!  प्रश्तिक्लम  +अरय  50:  ak  होनी
 चाहिए

 झाप  हते  कि  वि  हसी  को  एवराज
 करना हो  तो  कसिश्नर  साहब  के  यहां  कर  सकता
 है।  अब  जिस  कम्रिश्तर  ने  लिक्षुक्त  का
 है  उसी  के  यहां  अपील  की  जाएगी  t  जया  प
 समझते हैं  कि  सस  स्थिति  में  वह  पने  ध :....द
 को  बदलेगा  ?  इस  पर  शी  मैंने  एमेंडज्रेट
 दिया  है  और  मैं  चाहता  हूं  कि  इस  पर  श्राप
 विचार  करें  |  किसी जज को ज़ज  को  यह  अधिकार

 दिया  जाना  चाहिये  ।

 श्ाज  दफा  09  में  किस  को  पकड़ा  जाता
 है  ।  इस  धारा  के  खिलाफ  लोहिया  साहब
 हमेशा  लड़ते रहे  हैं।  वह  कहते  रहे  हैं  कि  इसको
 हटा  देना  चाहिये  ।  किस  को  इस  में  श्राप
 गिरफ्तार  करते  हैं  ?  रामानन्द  तिवारी  के
 बेटे को,  प्राटिल  साहब  के  बेटे  को,  सभापति  जी,
 झापके  बेटे  को  भ्रगर  वह  पकड़ा  भी  जाय  जब
 क्रारते  हुए  तो  गिंरफ़्तार  नहीं  किया  जाएगा
 लेकिन  एक  हरिजन,  एक  मशीब,  एक  झाविवासी,
 एक  पिछड़ी  समाज  के  लड़के  को  यदि  बहू  कल-
 कशा,  दिल्ली,-बग्बई  झादि  किसी  जगह  जाता  है
 रोजी  कमाने  के  लिए  और  वहां  पर  स्टेशन  पर
 रहने  का  स्थान  न  होने  के  कारण  पड़ा  हुझा
 पाया  जाता  है  तो  उसको  पुलिस  पकड़  कर

 इस  धारा  में  प्रासीक्यूट  कर  देगी  a  इसके  बारे
 में  भी  मैंने  एमेंडमेंट दिया  है  1

 जो  संशोधन  मने  सुझाये  हैं  उनके  साथ  मैं
 इस  बिल का  समर्थन  करते हुए  कहना  'क्ाहता  हूं
 कि  इसको  प्रथर  समिति  में  भेजा  जाना  चाहिये
 इस  तरह  का  महत्वपूर्ण  विधेयक  रोज  नहीं
 नाता  है  ।  इस  बास्ते  जल्दबाजी.  में  इसको
 पास  नहीं  किया  जाना  चाहिये।  कोई  झाससान
 नहीं  दूट  रहा.  है  पुलिस  को  झाप  व्यापक
 झधिकार  देने  जा  रहे  हैं।  हमें.चाहिये कि  हम
 पुलिस  वालों  के  सुख  दुख  को  भी  बेंखे,  उनके
 शेतनों को  भी  देंखे  ।  हमारे  हां  बिहार  में
 एक  पुलिस  कुत्ते  पर  575  रुपये  खर्च होते  हैं,
 एक  सजा  थाफ्ता  जो-ौदी  होता  है  उसका  स्केल

 37  2.कपये  है  झौर  एक  सिपाही का  भ्धिकसे
 अधिक  केज  जहना  तीन  सौ. कश्वे ही ही  है।
 पब्लिक  सैक्टर  चो  अत्इवेट  औक्‍्टरों  में  भाठ



 nm  ‘Statutory  Res.  and  AUGUST  23,  4078

 [श्री  रामानस्  तिवारी);
 घंटे  से  भ्रधिक  कोई  काम  कराता है  तो  उसको
 भोवर  टाइम  देना  पढ़ता है  लेकिन  इसी  लोक
 सभा  में  जोकि  जनता  का  ब्पण  है  एक  सिपाही
 को  i8-i8  घंटे  काम  करना  पड़ता है  लेकिन
 उसको  कोई  झोवर  टाइम  नहीं  मिलता  है  ,
 ये  सब  चीजें  है ंइतको  तरफ  झ्रापका  ध्यान  जाता
 चाहिये  ।

 इन  शब्दों  के  साथ  मैं  गृह  राज्य  मंत्री  से
 प्राथंना  करता  हूं  कि  इस  विधेयक  को  वह
 प्रवर  समिति  में  भेजें  जहां  इसकी  भप्रच्छी  तरह
 से  छानबीन  हो  सके  झौर  उसके  बाद  ही  इसको
 झाप  पास  करें  t

 SHRI  DINEN  BHATTACHARYA
 (Serampore);  Sir,  at  the  very  beginn-
 ing,  I  want  to  ask  when  a  Bill  has  been
 introduced  here  to  give  full-fledged
 statehood  to  Delhi,  why  has  this  Bill
 been  separately  brought?  After  all,
 police  function  comes  under  law  and
 order.  If  you  have  got  anything  else,
 you  may  state  it.  But  if  you  are  sin-
 cere  in  giving  Statehood  to  Delhi,  then
 this  police  administration  shoulg  also
 come  under  the  same  Delhi  State.

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):
 Statehood  has  not  come  ag  yet,  only
 the  Assembly,

 SHRI  DINEN  BHATTACHARYA:
 There  is  another  Bill  for  that.  I  have
 got  experience  of  the  system  of  the
 Police  Commissioner.  Some  of  out
 friends  May  be  sorry,  but  one  gentle-
 man  whose  name  was  Siddhartha
 Shankar  Ray,  who  was  Cabinet  Minis-
 ter  here,  was  asked  to  go  to  West
 Bengal  and  rule  over  there  as  the
 Subedar  of  Shrimati  Indira  Gandhi,

 SHRI  RAJ  KRISHNA  DAWN  (Burd-
 wan):  As  the  Maharaja.

 SHRI  DINEN  BHATTACHARYA:  At
 that  time,  you  will  be  astonished  to
 know,  though  the  Palice  Commissioner
 was  there,  the  Inspector  General  of

 ‘Police  कड  there,  still  there  were  mass
 Killings  in  Calcutta  itself,  and  nothing
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 “wis  dong  by  the  Police  Commissioner
 @r  by  the  Subedar.who  had  been  gent
 there  to  rule  on  behalf  of  that  lady,
 Her  Majesty.

 You  are  saying  that  if  the  Delhi  Ad-
 ministration  hag  a  Police  Commiission-
 er,  the  law  and  order  situation  will
 improve.  I  do  not  believe  in  it  because
 whether  it  is  Bombay  or  Calcutta  or
 Delhi  or  Madrag  or  Trivandrum,  the
 system  of  the  police,  the  character  of
 the  police,  hag  not  changed,  whatever
 Tiwariji  may  say.  I  have  got  every
 respect  for  him.  He  fought  for  the
 demands  of  the  police,  and  he  fought
 against  the  British  Government.  I
 have  got  every  respect  for  whatever  he
 has  said,  but  whatever  system  you  may
 introduce,  the  Police  Commis:ioner  or
 anything  else,  8o  long  as  the  socio-
 economic  situation  ig  not  changed,
 you  cannot  bring  any  change  in  the
 present  set  up  of  the  society  of  the
 Police  administration.  Where  did  they
 get  this  system  from?  They  got  it
 from  the  Britishers  who  ruled  over  us
 for  a  hundred  years.  Nothing  has
 changed  materially  in  the  police  in  any
 Place  even  after  Janata  Raj,

 We  may  be  compassionate,  we  may
 consider  their  demands,  we  are  trying
 in  Bengal,  but  we  have  no  hesitation
 in  saying  that  we  have  not  been  able
 to  change  the  character  of  the  police
 as  such.  There  are  policemen  who  875
 bad,  there  are  policemen  who  are  good,
 but  as  a  whole  if  you  take  the  system
 of  police,  it  hag  not  changed.  In
 Bengal  we  have  given  them  the  right  to
 organise  themselves  for  their  demands
 and  said  that  our  Government  will
 sympathise  with  them,  but  their  duty

 ‘is  to  see  that  the  law  and  order  situa-
 tion  does  not  deteriorate.

 SHRI  VAYALAR  RAVI:  You  have
 given  trade  union  rights  to  the’  police?
 Very  good.

 SHRI  DINEN  BHATTACHARYA:
 ‘We  have  given  them  the  right  ‘to  org2“¥
 nise  themselves  for  the  redress  :of  their
 grievances,



 Some.  pecple  may_envy,.s0me  people
 may  say  it  ig  impraticable,  some
 people  may  say  that  i  will  create  thore
 indiscipline  ‘in  the.  police,  but  we  be-
 eve  that  it  will  not  be  so.  We  think
 that  they  ghould  be  treated  as  human
 beings,  and  they.  should  serve  the  peo-
 ple  as  their  saviourg  from  the  anti-
 socials  ang  the  criminals,  and  other
 offenders.  With  this  view  we  have
 done  it,  but  in  the  Bill  as  has  been
 introduced  here  I  do  not  find  anything
 of  that  kind.

 Even  after  the  Janata  Party  came  to
 power,  the  law  and  order  situation  has
 further  qeteriorated,  Certain  figures
 have  been  given  by  Shri  Kanwarlal
 Gupta  who  belongs  to  Delhi.  It  is
 mentioneg  in  the  front  page  of  today’s
 Indian  Express  that  there  is  a  rise  in
 crime  by  85  per  cent,  crimes  of  all
 types,  robbery,  murder  etc.  At  the
 same  time,  you  will  be  aStonished  to
 know  that  when  our  second  United
 Front  Government  was  in  power  in
 Bengal.  there  was  a  furore  here  when
 some  people  maligned  our  State  Gov-
 ernment.  At  that  time,  Late  Dkawan,
 who  was  the  Governor  there,  made  8
 public  statement  that  it  is  only  in  West
 Bengal  that  ladies  and  girls  can  move
 freely  even  after  dusx,  while  his  dau-
 ghter  could  not  go  to  school  or  college
 alone  in  Delhi.  The  situation  in  West
 Bengal  at  that  time  was  very  vividly
 described  by  the  then  Governor  of
 West  Bengal,  Shri  Dhawan,  by  that
 statement.

 SHRI  VAYALAR  RAVI:  Many  peo-
 ple  were  killed  and  ladies  raped  in
 ‘West  Bengal  in  those  days,

 SHRI  DINEN  BHATTACHARYA:
 That  was  done  by  the  police,  in  collu-
 sion  with  the  goondas  who  were  hired
 by  the  Congress  and  other  parties  like
 yours,  Then  1,100,  of  our  partymen
 Wwete  killed  and  many  other  crimes
 were  committed.  That  took  place  be-
 cause  the  police  and  the  goondas  con-
 nived  with  the  then  Pol'ce  Commis-
 sioner,  who  was  really  the  waster-
 mind  for'the  rigging  of  the  elections  in
 West’  Bengal.in  ‘1972,  as  a  ‘result  of
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 which  the  Congress  came.go  power,  If
 there  is  a  big  change  and  the  people
 are  mobilised,  they  got  the  courage  ‘to
 face  the.goondas.  That  is  how  you  are
 now  able  to  see  the  cther  side  of  the
 picture  jin  West  Bengal.

 SHRI  VAYALAR  RAVI:
 goondas  are  with  you.

 Now  the

 SHRI  DINEN  BHATTACHARYA:  I
 know  there  are  some  people  here  who
 are  out  to  slander  a  Government
 which  is  being  run  ably  with  the  co-
 operation  of  the  people.

 I  would  suggest  that  the  police  should
 function  under  a_  full-fledged  State
 ‘Gopernment.  Let  us  not  have  any
 fetish  about  the  Police  Commissioner
 system.  You  are  saying  so  msny
 things  about  Bombay.  We  know  what
 is  the  situation  obtaining  in  Bombay.
 Bombay  is  not  safe  under  the  Police
 Commissioner  system;  80  also  Madras.
 In  all  those  places  gambling  has  in-
 creased,  bootlegging  has  increased  and
 so  also  other  crimes.  So.  in  spite  of
 all  your  good  wishes  this  change.  can-
 not  deliver  you  the  goods.

 Lastly,  I  come  to  the  recommenda-
 tions  of  the  Police  Commission  known
 as  Khosla  Commission,  about  which
 Shri  Tiwary  made  a  reference.  You
 must  look  into  the  real  grievances  of
 the  police  force.  Now  the  low-paid
 constables  have  sometimes  to  do  duty
 for  24  hours,  most  of  the  time  standing,
 and  for  that  they  are  givea  0  poor  pay
 packet  at  the  end  of  the  m«nth.  Even
 the  ASIs  ang  SIs  are  not  fully  satisfied
 with  the  benefits  that  hey  are  now
 getting.  So,  you  kindly  look  into  the
 recommendations  of  the  Khosla  Com-
 mission  regarding  the  emoluments,  the
 amenities  and  other  hene!‘ts  which
 they  have  given,

 With  these  wo-vcs,  I  have  every
 reservation.  to  support  this  Bill  fully.
 I  will  give  my  full-throated  support  to
 the  Bill  when  you  bring  it  after  Delhi
 become,  a  full-fledged  State,  after  a
 full-fledged  legislature  is  established
 and  the  elected  representatives  of  the
 people  of  Delhi  run  the  State,  Then,
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 ‘the  Police.  Commissioner  will  be  under
 that.  Government.  In  that  case  alone,
 you  can  achieve  the  goal.for  which
 you  are  bringing  the  Bill.  I  conclude.

 aft  किशोर  लाल  (पूर्वनदल्ली  +  सच्ापति
 महोदय,  पुलिस  के  मामले  पर  बात  करते  हुए  कोई
 भी  व्यक्ति बहुत  दुविधा  में  पड़  जाता  है-पुलिस
 को  ज्यादा  पावर्स  दी  जायें  तो  मुश्किल  होती  है
 झौर  कम  पावर्स  हों  तो  दूसरे  किस्म  की  मुश्किल
 पैदा  होती  है  1  हमारे  देश  में  मुझ  को  ऐसा  दिखाई
 देता  है  कि  सिफ  दो  ही  तरह  के  सिस्टम्ज  प्रचलित

 हैं---एक--पुलिस  कमिश्नर  का  और  दूसरा
 वह  जो  पुलिस  कमिश्नर  ले  पहले  दिल्‍ली  में
 फंक्शन  कर  रहा  था  |

 एक  बात  मैं  सब  से  पहले  कहना  चाहता  हुं--
 दिल्‍ली  में  हम  लोग  जो  चुने  जाते  हैं--उन  में  सब
 तरह  के  झादमियों  को  चने  जाने  का  भ्रधिकार

 है  ।  दिल्ली  हिन्दुस्तान  की  राजधानी  है,  सब
 तरफ  से  लोग  यहां  शाति  हैं,  उन  सब  का  ताल्लुक
 पुलिस  के  साथ  या  दिल्‍ली  एडमिनिस्ट्रेशन  के
 साथ  हो  जाता  है--इसलिए उन  का  इस  मामले
 में  दिलचस्पी  लेता  स्वाभाविक  है  ।  लेकिन
 झभी  तक  बर्देकिस्मती  यह  रही है  कि  दिल्ली  के

 झन्दर  दिल्‍ली  की  भ्रपनी  सरकार  न  होने  के  कारण,
 जो  भी  ढांचा  किसी  प्रफसर को  या  किसी  मंत्री
 को  भ्रच्छा  लगा,  वही  यहां  पर  ले  भाये,  उस
 जगह  के  एक्ट को  यहां  पर  एक्सटेण्ड  कर  दिया  |
 दिल्ली  के  साथ  हमेशा  यही  धर्मसंकट  रहा---
 मिसाल  के  तौर  पर  इस  पुलिस  कमिश्नर  के
 मामले  को  ले  लीजिए,  पिछले दस  सालों  से  गह
 मामला  यहां  चल  रहा  है  कि  दिल्ली में  पुलिस
 कमिश्तर  होता  चाहिए  या  नहीं  होता  चाहिए  |
 झब  मंत्री  महोदय ने  फैसला  दे  दिया  कि  होगा
 चाहिए,  इस  बुनियादी  फैसले  के  बाद  मामले
 को  फिर  प्रधिकारियों  के  पास  भेज  दिया  गया
 शौर  चूंकि  जल्दी से  जल्दी  इस  को  लाना  है,
 झाडिनेंस  के  जरिये  लाना  है,  लिहाजा  वे  “नाइट-
 झावल”  बने  करने  लगे  भौर  जो  बम्बई का  पुलिस
 एक्ट  था;  जो  उस  का  बेसिक  ढांचा  था,  उस  में

 मेहनत न  कर  के  .उस्ती  को  लक्जन्य-लफ्ज  यहां
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 ले  झाये।  में  यह  शेमशता  हैँ  कि  उन्‍्होंनि'दिल्ली
 “की  जो  अपनी  श्विविक  1.  है,  उसका  a

 wat  एक  खास  फरैक्टर! है,  उस  को  समझते
 की  कोशिश  नेहीं  की।  इस  तरह  के  एक  मैहीं
 अनेक  उदाहरण  हैं-मदास  का  “सिनेमाटोग्राफ
 एक्ट”  यहां  लाया  गया,  “'ल्यूनेसी”  एक्ट
 लाया  गया,  बुक्स  एंग्ड  पीरियोडिकल्ज  के  बारे

 में  जो  एक्ट  था,  उस  को  ले  झाये।  दिल्ली  में
 झाज  ट्रेफिक  की  सबसे  बड़ी  प्रबेलम  है--बड़ी
 केग्रोटिक-कष्डीशन  है,  लेकिन  दिल्‍ली
 के  मोटर-म्हीकल्ज  एक्ट  का  एल्फोर्समेंट
 पुलिस  के  हाथों  में  नहीं  दिया  ।  श्रभी  मेरे
 एक  साथो  ने  कहा  कि  यहां  एक  सब  से
 बड़ी  प्रावलम  यह  है  कि  बहू-बेटियों के  साथ
 ज्यादती  होती  है,  ईबटीजिग  होती  है---उसके
 मुृताल्लिक  पुलिस  को  ज्यादा  पावर्स  देने  की

 बात  इस  में  नहीं  ग्राई  है  ।  इसी  तरह  के
 एक्साइज  की  प्राबलम  यहां  पर  है।  हर
 गली-कूचे  में  प्रौर  खास  तौर  से  रीसैटिल-
 मेंट  कालोनीज  में  झाप  चले  जाहये  ।  राजस्थान
 की  एक  खास  कौम  के  हर  धर  में  शराब
 बनती  है  शौर - चूंकि  उन  के  पास  कोई
 दूसरा  प्रोफेशन  नहीं  है,  इसलिए  वे  उस
 शराब  को  यहां  बेचते  भीहैं।  इन  के

 मुताल्लिक  पुलिस  को  पाचर  देने  की  कोई
 बात  इस  में  नहीं  है,  (उन  सामलों  को
 एक्साइज  कमिश्नर  देखेगा।  मैं  नहीं  समझता
 कि  इस  तरह  से  दिल्‍ली  की  ला-एण्ड  झाड्डर
 प्रावलज़  हल  हो  सकती  है।  कहीं  पर  कोई
 एक्साइज  का  झगड़ा  हो,  किसी  बहु-बेटी  की
 इज्जत  का  मामला  हो,  हिन्दू  -मुस्लिम  फिसाद
 हो  जाये--इन  सब  चीजों  का  हल  इस  से
 नही ंहो  सकता है।  इसलिए मैं  यह  कहना
 चाहता  हूं  कि  यह  जो  बिल  लागा  गया
 है--इस  को  सिर्फ  “बौरो”  कर  के  ले
 शाया गया  है,  दिल्ली के  प्म्दर  जो  प्रावलम्ज
 हैं,  उन  को  नहीं  देखा  गया है ।
 माफ  करेंगे  साहब,  महां  अज्यई की  ट्रेफिक
 प्राइशम्‌  भाप  देखते  हैं।  यहां  |.  देखिए  कि

 ट्रैफिक  क्रिस  किस्म का  है।  दिल्ली के  बस्दर
 sderrefitt, ovat भी  है,  सालों  ताइफिलें  भी  हैं  भौर



 ave  दुनिया  भर  को  रिक्त  भी  हैं  ।  एक  अलग
 “ही  फिस्म'का  जहां पर  ट्रेकिक  है  और: हम  को
 आावत भी  यह  पड़  वई  है  कि  सभेरे  छः  बजे  से

 पहले  झौर  शाम  को  8  बजे  के  बाद  जितने  रेड
 सिगनल  हींगे,  उन  को  सब  लोग  जम्प  करेंगे  ।
 चुलिस  वाले  चालान  करते  हैं  तो  उस  के  बाद
 उस  चालात  को  मेजिस्ट्रेट  के  पास  भेजिये  ।  मेरे
 बयाल  से  झौर  मुझे  यह  कहने  के  लिए  ाप  माफ
 करेंगे  कि  सभी  लोग,  इनटेलेक्च्‌प्रल  लोग  भौर
 हर  भ्रादमी  को  जल्दी  रहती  है  शौर  इसलिए
 बहू  रंड  सिगनल  को  जम्प  करता  है।  नतीजा
 यह  होता  है  कि  एक्सीडेंट्स होते  है।  रेड  सियतलों
 पर  रुकने  के  लिए  न  लोगों  को  झावत  है  भौर  न
 सन  की  ऐसी  हैबिट  बनाई  गई  है  झोर  न  ऐसा
 करने  के  लिए  कोई  ऐसा  पनिशमेंट  है,  जिस  की
 वजह  से  लोग  ऐसा  काम  न  करें  ।  इसलिए  मैं
 मंत्री  महोदय  से  यह  कहना  चाहता  हूं  कि  भाप  ने
 बहुत  झच्छा  किया  कि  एक  नई  चीज  लाए,  कोई
 भी  नई  चीज  लाई  जाए,  तो  वह  भ्रच्छी  होती  है,
 प्रच्छे  तरीके  स ेउस  से  काम  चलाया  जा  सकता  है
 लेकिन  मैं  वह  समझता  हूं  कि  यहां  की  जो  बुनियादी
 चीजें  हैं  भौर  दिल्‍ली  की  जो  भ्रपनी  प्राब्लम्स  हैं

 Because  of  its  own  character,  because
 Of  the  habit  of  the  people,  because  of
 the  floating  population,  because  of
 nearness  to  other  cities.  because  of
 industrial  unrest  and  industrialisation
 ~like  Faridabad,  Ghaziabad  and  so
 many  other  things.

 तो  मैं  ऐसा  समझता  हूं  कि  दिल्‍ली  को
 तमाम  बातों  को  इस  के  झम्दर  दिया  नहीं  t

 मैं  श्राप  को  एक  बात  झोर  बतलाऊं,  मालूम
 नहीं  कि  हमारे  मेम्बर  साहवान'  को  मालूम  है
 या  नहीं,  पुलिस  के  पास  एक  भौर  काम  है---
 प्रभी  हम  जूड़ीशियरी  को  पुलिस  से  सेपरेट  कर

 रहे  हैं--प्रोर  गह  यह ूहै  कि  पुलिस के  कांसटेबिल
 को  प्रोसेस  सबिंग  का  काम  दिया  हुआ  है  t  एक
 थाने  में  एक  झ्रादमौ  होता  है  शौर  जब  लुकदमे
 ज्यादा  होंगे,  तो  500  समतों  को  उस  को  लोगों
 पर  तामित्र  करने  हॉगे  ।  एक  केस्टरेलिल
 कभी  भी  इतमे  सम  टाइम  के  झल्द्र'

 तामील  हीं  कर  सकता  भौर  नतीजा  यह

 होता  है  किःकॉर्टंस  ें" डेट्स  पर  डेट्स  बढ़ती
 अली  जाती हैं  ।  मैं  बहुत-  अदन - से कहना से  कहना
 चाहता. हूं  कि  फोखिस  सर्वस को  यहू  काम
 दिया  जाए  ।  भ्रगर  कास्टेबिल  -के  जरिये
 क्रिमिनल  केसेज  में  समन  की  तामीस  करनी
 हैं,  तो  इन  को  तादाद  को  दढ़ाइए  ।  उन
 की  तादाद  ज्यादा  न  होने  की  वजह  से
 500  आझादमियों  के  जो  मुकदमे  एक  थाने

 में  होते  हैं,  तो  समन  के  तामील  ने  होने
 के  कारण  वे  ऐजान  हो  जाते  हैं  जौर  इस
 तरह  से  जस्टिस  डिलेड  हो  जाती  है  1
 जब  ऐसी  बात  होती  तो  ला  एण्ड  झार्डर
 में  किस  का  विश्वास  रहेगा  ।

 इस  के  अलावा  एक  चीज  भोर  यह  कहना
 चाहता  हूं  कि  झगर  झाज  एक्सीडेंट  हो  जाता  है,
 तो  पुलिस  के  ऊपर  कोई  आझाव्लीगेशन  नहीं  है,
 उनके  ऊपर  कोई  पावन्दी  नहीं  है  कि  इतने  दिनों
 में  लोगों  को  कम्पेंसिशन  दे  दिया  जाए  ।  दस,  दस
 साल  के  ऐसे  लोगों  के  कम्पेंसेशन  के  केसेज  पड़े
 हुए  हैं  जिन  को  कम्पेसशन  मिलना  चाहिए
 था  और  बहू  मिला  नहीं  है  ।  जो  लोग  मर  गये
 भ्ौर  उन  के  घर  में  कोई  दूसरा  कमाने  वाला
 नहीं  हैं  तो  कम्पेंसेशन  देने  की  बात  सालों  तक
 नहीं  होती  है  1  पुलिस  ने  साल  लगा  लिया,  दो
 साल  लगा  लिये,  तीन  साल  लगा  लिये,  कोई  नहीं
 पूछता  है  क्योंकि  जितने  ट्रेफिक  के  कंसेंज  है
 उन  के  लिए  कोई  पाबन्दी  नहीं  है  कि  इतने
 दिनों  में  केस  को  कम्पलीट  कर  के  देना  है  मैं

 पूछना  चाहता  हूं  कि  कोन  सी  प्राब्लम  को  झाप
 सोख्व  करना  चाहते  हैं  1  लोगों  का  पुलिस  में
 फेय  नहीं  है  पौर  फेथ  तब  तक  नहीं  होगा  जब
 तक  कि  उन  को  ाप  इमीडिएटली  जस्टिस

 नहीं  देंगे  ।  एक्सीडेंट  केसेज  में  झाप  दें  नहीं  सकते

 ट्रेफिक  में  ला  एण्ड  झाडर  की  प्राप्लम  होती  है,
 तो  उस  को  झाप  सोल्व  नहीं  करते,  एक्साइज
 एक्ट  में  श्राप  उन  को  पावर  दे  देते  हैं  सौर  दुनिया
 भर  के  कायदे  काभून  बनाते  हैं  ni  उस  के  बाद
 मोटर  ब्हौकित्स  एक्ट  में  भाहें  कॉइिवर  श््हां
 गाजियाबाद  से  25  दिन  की  ट्रेलिंग  के  कर  भोर

 ie  a  EET  gee
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 [भी  किशोर  लाल]
 हैबी  बहीकिल्स  का  जाइतेंत  ले  कर  भा  जाए
 और  .0  प्रादमियों  को  मारकर  चल।  जाए,
 तो  उस  को  छा:  महीने की  ही  सजा  मिलेगी
 नैगलीजेंट  ड्राइविंग  के  लिए  ।

 भाप  पुलिस  को  फटो  जग  से  डील  करने  की
 पावते  नहीं  देंगे  शौर  बुक्स  झौर  जरनल्स  के
 झन्दर  झ्रप  पुलिस  को  पावले  दे  कर,  उस  को  क्या
 बनान।  चाहते  हैं,  वह  मेरी  समझ  में  नहीं  भाता  है  ?

 इतलिए  मैं  यह  कहना  चाहता  हूं  कि  दिल्ली
 के  हिसाब  से  इस  के  प्रन्दर  बहुत  ज्यादा
 रीथिकिंग  करने  को  जरूरत  है।  दूसरे  यह  है  कि

 पुलिस  को  क्डिविलिटी  नहीं  &  जौर  क्रेडिविलिटी
 यों  नहीं  है  कि  पुलिस  वालों  को  कोई  झादमो
 झच्ठछो  नजर  से  नहीं  देखता  हैं।  वे  बैसे  ही  म्ंग्रेजों
 के  निशान  बने  हुए  हैं  कि  लाल  पगड़ी  देखी  तो
 लोग  परेशान  हो  गये  ौर  लोग  उन  को  ताकत
 की  निशानी  समझते  हैं

 aa  पुलिसवालों  की  जो  दिक्कत  हैं,
 परेशानियां  हैं,  थे  यह  हैं  कि  पुलिस  के  श्र/दमी
 को  कोई  झादमी  किराये  का  मकान  नहीं  देता  t
 किराये  पर  उन  को  मकान  नहीं  मिलता  तो
 सरकारी  जमीन  पर  प्रनअ्रयराइज्ड  तरीके  से
 कड्जा  कर  के  बैठे  हैं  7  पुलिस  वाले  का  प्रगर
 कोई  भाई-बन्ध  हुआ।  या  उस  का  बाप  हुआ  या
 आईं  हुमा,  तो वहू  उस  के  साथ  रह  लेता  है

 -लिकित  उस  को  किराये  पर  मकान  नहीं  मिलता

 है।  भप्रव  उसे  पुलिस  डिपार्टमेंट  कोई  मकान
 नहीं  देता  ।  किराये  पर  उसको  मकान  मिलेगा

 -महीं  क्योंकि  उसकी  करेडेब्लिटी  नहीं  है  I  एक
 दफ  किती  ने  मक/न  में  रख  लिय।  तो  निकलेगा
 जहीं  J  १लिस  अपने  मकान  नहीं  देती  ।  इस  तरह
 से  उसका  माइण्ड  घर  की  प्रब्लत  में फंसा  रहेगा  1
 नतीजा  यह  होगा  कि  उसे  पीस  शझाफ  माइण्ड  नहीं
 होगा  घौर  जब  उसे  कोई  सटूलियत  नहीं  मिलेगी,
 प्रीस  श्नाफ  माइण्ड  नहीं  होगा  तो  वहूं  जाहुर  भी
 जस्टिस.  नहीं  कर  पायेगा  ।

 दिल्ली  की  शोर  भी  प्राब्ल/म्स  हैं।  विल्ली
 एक  छोटी  सी  जगह  हैं  ।  आपने  इस  बिल  में
 जा  तो  मुकरर  कर  दी  है.  लेकिन

 विहार  जैसे  प्रदेश में  तो  श्राप  किसी  को  कहीं  सी
 ट्रांसफर  कर  के  भेज  सकते  हैं,  बहुत  द्र  भेज
 सकते  है।  वहां  तो  उसका  ट्रांसफर  भी  एक  सजा
 गिती  जाती  है  लेकिन  दिल्‍ली  में  तो  यह  भी
 मुमकिन  नहीं  हैं  ।  कायदे-कानून  के  मुताबिक
 किसी  को  सजा  दिलबाना  गहुत  मश्किल  हों
 जाता  &  1  दिल्‍ली  में  तो  झाप  चांदनी  शौक  से
 कनाट  प्लेस,  कनाट  प्लेस  नहीं  तो  झार०  Ho
 पुरम  भेज  दीजिएगा  ।  कहीं  की  कीमत  पांच
 हजार  है,  कहीं  की  कीमत  छ:  हजार  है  इसलिए
 दिल्‍ली  का  आदमी  तो  ट्रांसफर  हो  नहीं  सकता
 है।  एस०  पी०  तो  हो  सकते  हैं,  एस०  एच०  श्ो०
 जिनके  पास  पावर  होती  है,  उसका  ट्रसफर
 नहीं  हो  सकता  है  ।

 मैं  कहना  चाहता  हूं  कि  जब  शाप  इसे
 बना  रहे  है  तो  क्या  अप  यह  नहीं  सोच
 सकते  कि  इस  बारे  में  बपा  हो  सकता  हैं  ?
 एक  दफा  सोचा  भी  गया  था  लेकिन  लोग
 कोर्ट  से  सटे  ार  ले  शाये  जब  श्राप
 दिल्ली  की  पुलिस  में  सुधार  करने  की  बात

 कर  रहे  हैं  तो  भाप  को  इस  किस्म  के  कदम  भी
 सोचने  चाहिएं  जिससे  यह  प्राब्लम  सुलझ्ायी

 न्जा  सके  धौर  जिससे  पुलिस  का  इंचा
 बाकई  में  इफेक्टिव  हो,  उसकी  फरेडेब्लिटी
 हो  इस  तरह  से  उसमें  काफिडेंस  झायेगा

 में  यह  कहता  चाहता  हूं  कि  जब  प्राप
 यह  भी  नहीं कर  रहे  हैं,  मकान  भी  उन
 को  नहीं  दे  रहे  हैं  तो  झापका  मन
 दिविधा  में  है।  भापने  इस  बारे  में
 ग्राड्निस  इस्यू  कर  दिया  झौध  रूलिग,
 पार्टी  का  हो  कर  इसे  मुझे  सपोंट  भी
 करना  होगा  ।  लेकिन  मैं  धर्म  संकट  में  हूं।
 हम  दिल्‍ली  के  लोग  यह  महसूस  करते  हैं
 कि  हमारी  मुश्किल  यह  हैकि  हमारी  स्टेट
 ते  होते  हुए  हमारे  लिए  कोई  भझ्रासान
 हल  नहीं  हैं  ।  चीफ़  झसफर  ने  जो  लप्ज
 लिख  दिया,  वह  पत्थर  की  लकीर  बन  गया

 उसको  तब्दीन  करने  की  कोई  बात  नहीं  है  1
 मैं  भाप  से  इस  बात  की  युजारिश  करूंगा. कि  इस
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 झा्डिनेंस  के  चलते  भी  कोई  ऐसा  लीगल  तरीका
 निकाला  जाए,  बह  तरीका  मुझे  मालूम  नहीं  है
 किक्या  हो  सकता है,  जिससे  इसमें  कुछ  तस्दीलवां
 शा  सकें,  झाप  कोई  इफेक्टिव  इंस्ट्रूमेंट  भ्राफ
 सर्विस  दिल्‍ली के  लोगों  को  दे  सकें।  इस  से  बाहुर
 के  लोगों  को  भी  गौर  दिल्‍ली  के  लोगों  को  भी

 तमझाएं  पूरी  होंगी  7  इस  का  कोई  न  कोई  तरीका
 मिकाल  कर  प्राप  को  इस  में  तब्दीली  लाती  चाहिए
 ौर  दिल्‍ली  के  करेक्टर  के  हिसाब से  इस  बिल  को
 बनाना  त्राहिए।

 जता  मैंने  शाप  से  कहा  यह  नयी  चीज  है

 भौर  में  उन  लोगों  में  से  हूं  जो  नयी  चोज  को  प्रच्छी

 ही  मान  कर  उसका  वेलकम  करता  है।  एनी  चेंज
 इज वेटर  i  इसलिए  मैं  इसको  वेलकम  ही  करूंगा  |

 कुछ  होगा  तो  बाद  मैं  देखा  जाएगा  ।  कम  से

 कम  जो  पुराना तरीका  पब  तक  चल  रहा  था
 उत्तसें  तो  बेटर  तरीका  ही  यह  साबित  होगा।
 सभी  उम्मीद  और  आशा  के  साथ  मैं  इस  बिल
 को  सपोर्ट  करता  हूं।

 SHRI  VAYALAR  RAVI  (Chireyin-
 kil):  This  Bill  has  been  debated  from
 two  angles.  Madam  Parvathi  Krish-
 nan,  the  hon,  Member,  took  objection
 that  while  the  proposal  for  Delhi
 statehood  hag  been  mooted  and  even
 the  Bill  has  been  introduced  in  this
 House,  the  absolute  authority  given  to
 the  police  in  the  Delhi  Police  Bill  is
 undemocratic.  ‘

 Delhi  is  the  capital  of  India  and  it
 has  a  cosmopolitan  population.  They
 come  from  all  areas  and  States  and
 regions  of  the  country.  They  must
 have  the  protection  from  the  govern-
 ment  and  from  the  administration,  It
 it  a  fact  which  everyone  knows  and
 everybody  complains  even  in  this  Par-
 liament  that  the  law  and  order  situa-
 tion  in  Delhi  is  deteriorating  and  the
 Police  is  not  in  a  position  to  control.
 It  will  not  be  too  much,  I  think  Sir,
 if  I  may  say  that  there  is  an  ineffi-
 clent  Police  system  in  Delhi,  On  the
 floor  of  this  House  on  many  occasions
 Members  of  Parliament  have  demand-
 ed  a  new  Police  set-up  in  Delhi.

 Deu  rone  iii  Gar

 That  is  why  the  Khosla  Commission.
 Report  or  whatever  be  the  réport,  has
 been  “accepted  by  the  Government.
 ‘Some  problems  arise  because  of  this
 Bill,  What  will  happen  firstly  when
 Delhi  becomes  &  State.  I  want  to  make
 it  very  clear  that  the  proposal  to  make
 Delhi  a  State  is  not  in  the  better  inte-
 rests  of  the  country  as  a  whole.  This
 is  my  feeling.  If  Delhi  becomes  a
 State—of  course  I  shall  speak  on  the
 Bill  when  it  comes  before  the  House—
 I  shall  take  the  opportunity  to  warn
 the  Minister  that  there  would  be  trou-
 bles  because  Delhi  is  the  capital  and
 many  people  come  here  and  live  here
 and  if  you  make  it  a  State,  you  will
 only  create  many  problems  for  the
 administration  ang  the  dual  authority
 will  function  here.  This  is  q  matter
 to  be  considereq  very  seriously,  The
 state-hood  is  a  political  decision  and
 it  is  not  a  wise  administrative  decision.
 It  is  subject  to  the  political  pressure
 from  your  own  party.  That  is  my  ob-
 jection  to  it.

 Now,  what  will  happen?  The  Bom-
 bay  Act  is  with  me.  The  LG.P.  will
 become  Commissioner  of  Police.  You
 have  copied  many  things  from  the
 Bombay  Police  Act  ‘1951,  The  Com-
 missioner  of  Police  is  accountable  to
 the  Administrator  and  then  who  will
 be  accountable  to  Parliament?  What
 is  the  position  of  the  Metropolitan
 Council  or  the  Assembly  that  you  pro-
 pose  to  set  up.  Will  the  Police  Com-
 missioner  act  independently  of  the
 Government?  May  be,  the  Chief
 Minister  or  the  Chief  Executive  Coun-
 ciller  or  whoever  he  may  be  will  not
 have  the  control  of  the  Police.  Does
 it  mean  that  the  police  would  be
 answerable  only  to  Administrator?
 And  then  you  are  answerable  to  Par-
 ament?  In  that  event  in  every  ses-
 sion  we  must  have  a  discussion  over
 that.  I  do  not  know  whether  the
 Home  Minister  is  going  to  control  the
 entire  police:  My  point  is—good  or
 not  I  am  not  going  to  say  that—this.
 I  want  to  understand  from  you:  whe-
 ther  according  to  this  Bill,  whether
 Police  Commissioner  is:  answerable  to
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 the  Administrator?  You  have  to
 clarify  .  this.  That  is  the  objection
 raised  by  the  lady  Member  in  this
 Resolution.  I  won't  call  all  the  police
 personnel  are  corrupt.  I  do  not  want
 to  brand  them  all  as  corrupt.  They
 have  to  protect  the  citizens.  They
 have  to  maintain  the  law  and  order
 and  every  other  thing.  There  are
 many  corrupt  elements  inthe  police.
 I  do  not  want  to  generalise  by  calling
 them  all  as  corrupt.  To-day  I  read
 somewhere  in  the  Indian  Express  that
 a  police  man  came  and  asked  for  dahi
 from  someone  which  he  could  not
 give.  He  arrested  the  person.  He  hit
 some  one  and  someone  was  killed.
 This  is  the  thing  which  is  happening.
 ‘We  have  to  restrain  the  police.  We
 are  guided  by  the  Police  Act  of  1861,
 a  century  year  old  Act  enacted  by  the
 British,  the  then  Rulers  of  India  to
 rule  the  people  of  India  when  we  were
 under  the  colonial  rule.  Even  after
 thirty  years  of  Independence  we
 could  not  change  or  modify  that.  We
 have  amended  the  IPC  or  Cr.  P.C.
 But,  Bir,  we  could  not  effect  any  re-
 form  and  make  any  amendments  to
 the  Police  Act.  I  want  to  make  one
 more  point  very  clear.  You  may  re-
 member  that  two  colleagues,  M.Ps
 met  with  their  tragic  death  due  to
 accidents.

 We  are  scared  to  walk  on  the  road.
 Vehicles  can  hit  us.  Who  is  the  law
 breaker  in  Delhi?  The  Military  vans.
 D.T.C,  buses,  Police  vans  and  the  dip-
 lomat  cars  are  breaking  the  entire  tra-
 मिट  line.  JI  wish  the  Minister  goes
 incognito  on  the  roads  of  Delhi  and
 see  for  himself  how  the  vehicles  are
 plying  even  when  there  is  red  light.
 There  is  no  rule  at  all,  for  the  mili-
 tary  vans,  lorries  and  the  D.T.C.
 buses.  I  should  call  them  the  death-
 knell.  It  is  horrible  in  Delhi.  We
 have  lost  two  comrades._.There  is  no
 modern  technique  introduced  in  Delhi.
 The  police  keep  on  standing  on  the
 roads  for  ‘hours  to-gether.  ‘You  should
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 traffic.  system.  Nobody  can.  drive  at
 @  speed  more  than  40  k.m.  The  police
 immediately  checks  up  the  speed,  That
 is  the  police  administration  in  Madras
 City.

 Such  an  efficient  police  traffic  ‘cont-
 rol  is  there  in  Madras.  Here,  you
 think  that  one  police  man  standing
 and  showing  his  hands  is  enough  to
 contro!  the  traffic;  No,  ‘it  igs  not  I
 would  request  you  to  find  out  what
 the  modern  techniques  for  controlling
 the  traffic  are  and  these  should  be
 there  as  a  permanent  measure  for
 twenty-four  hours  to  have  a  watch
 on  the  traffic  system,  This  is  most
 important.  The  police  man  being  on
 duty  for  half  an  hour,  showing  his
 hand  and  then  going  away  will  not
 solve  the  problem.

 I  would  like  to  make  one  or  two
 more  points,  because  when  my  amend-
 ment  comes,  I  will  speak  at  that  time.
 Now,  if  you  go  and  see  the  condition
 of  the  police  barracks,  you  will  find
 that  quite  miserable  and  horrible.  Are
 they  cattle  or  human-beings?  We
 want  them  to  provide  protection  for
 our  residences  and  for  us  but  what
 are  the  conditions  in  which  they  live.
 Why  should  I  blame  them  and  say  that
 the  policemen  are  corrupt?  In  fact
 they  are  forced  to  be  corrupt.  How
 do  they  live?  The  census  have  shown
 that  eighty  percent  of  the  policemen
 are  TB  patients.  Have  you  provided
 them  proper  medical  care?  Have
 you  provided  them  with  proper  shel-
 ter?  No.  They  live  in  the  most  hor-
 rible  conditions.  What  shelter  have
 you  provided  to  the  policemen  who
 come  in  connection  with  the  security
 of  the  Parliament  House?  Why  can’t
 you  provide  a  small  nice  ghelter  for
 ‘the  policemen?

 I  would  request  you  to  come  and
 see  the  beautiful  shelters  being  provi-
 ded  to  the  policemen  in  Kerala.  The
 Kerala  .Housing  Board  is  building
 these  houses  for  the  policemen.  We
 have  completed  thoussnds  of  houses.
 There  the  scheme  is  to  provide  attach-
 ed  houses  near  the  police  station  to
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 every  police  man.  Why.  can’t  you:  do
 that  here.

 I  demand,  that  the  grievances  of
 the  policemeg'  should.  be  properly
 looked  into.  Proper  arrangements
 should  be  made  for  education  of  their
 children;  they  should  be  provided
 with  good  shelter  and  medical  care.
 You  must  give  them  minimum  neces-
 sities  of  human  life.  This  is  most  im-
 portant,  Only  then,  we  can  think  of
 doing  away  with  corruption.

 There  are  certain  other  clauses  of
 the  Bill  on  which  I  will  speak  later
 when  I  move  my  amendment.  Wide
 powers  have  been  given  to  the  police,
 to  which  I  take  strong  objection.

 MR.  CHAIRMAN:  You  can  have  tWo
 minutes  more  and  finish  now.

 SHRI  VAYALAR  RAVI:  If  you
 allow  me  to  speak  at  that  time  also
 for  one  minute,  I  would  like  to  make
 my  point  =

 Sir,  wide  powers  have  been  given  to
 the  police.  The  Commissioner  of
 Police  has  been  given  the  power  to
 appoint  special  police  officers.  Any
 able-bodied  person  can  be  appointed

 238  a  special  police  officer.  What  does
 it  mean?  You  want  to  make  these
 appointments  politica)  appointments.
 You  want  to  give  the  powers  of  the
 police  to  irresponsible  people.  It  is  a
 very  dangerous  clause.  We  oppose  it
 very  strongly.  The  licences  which
 are  supposed  to  be  given  by  the
 Municipal  Corporations  would  be
 given  by  the  Police.  If  there  isa
 script  of  a  drama,  which  has  come
 from  Kerala.  you  have  to  make  &
 Hindi  translation  of  it  and  give  it  to
 the  Police  Commissioner  for  petmis-
 sion.  What  an.  absurd  clause?  Like
 this,  there  are  many  other  clauses
 also  which  are  quite  objectionable.
 They  ate  also  being  given  powers
 with  regard  to  the  performance  by.
 artists,  That  ig  not  correct.

 Lastly,  the  police  have  been  given
 Powers  to  obstruct  any  genuine  trade
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 union  movement.in  the  railways  etc.
 I  take  very  serious  objection  to  it.
 If  the  workers  unit  and  have  a  proces-
 sion,  the  police  can  intervene  and  dis-
 perse  them.  They  can  do  this  in  any
 kind  of  demonstration  by  the  wor-.
 kers.

 I  would  speak  at  the  time  of  my
 amendment.  I  would  only  say  here
 that  as  far  as  this  Bill  is  concerned,
 very  wide  powerg  have  been  given  to
 the  police;  these  require  to  be  a  little
 more  controlled.  Unless  these  powers
 are  suitably  controlled,  these  are  like-
 ly  to  be  abused  and  will  create  more
 problems  than  curbing  them.

 With  these  words,  I  conclude.

 aft  चिज्नय,  कुमार  मलहोन्ा  (दक्षिण
 दिल्ली)  :  सभापति  महोदय,  इस  बिल  पर

 बहस  के  दौरान  पुलिस  को  भ्रधिक  पावर
 देते  के  खिलाफ  बहुत  सी  बात  कही
 गयीं  ।  यह  बात  ठीक  है  कि  भ्राज  पुलिस
 की  इमेज  प्वहुत  खराब  है  भौर  पुलिस  के
 द्वारा  पिछले  दिनों  में  खास  तौर  पर

 इमरजेंसी  के  दौरान  झोर  उससे  पहले  किये
 गये  जो  अत्याचार  थे  उसके  कारण  होगो
 के  मन  में  काफी  शंका  है  पुलिस  को
 प्रधिक  पावर  देने  के  बारे  में  ।  परन्तु  मैं

 कहना  चाहता  हूं  कि  इमरजेंसी  के  दौरान
 या  उससे  पहले  पुलिस  ने  जिस  प्रकार
 से  झ्त्याचार  किये,  ज्यादतियां  कीं,  उसके
 साथ  साथ  जो  डिस्ट्रिक्ट  मजिस्ट्रेट  थे
 जिनके  अभ्रधीन  पुलिस  झाती  है  उनमें  से
 किसी  जिलाधीश  ने  उन  ज्यादतियों  को
 रोकने  का  साहस  किया  हो  ऐसा  भी  कहाँ
 दिखाई  नहीं  देता  |  सारे  हिन्दुस्तान
 में  350,  400  से  ज्यादा  जिले
 सारे  हिन्दुस्तान  में  एक  भी  डिस्ट्रिक्ट
 मजिस्ट्रेट  ऐसा  नहीं  निकला  जिसने  खाली
 कागज  पर  दस्तखत  करने  से  इन्कार

 किया  हो  ।  इसलिये  यह  कहना  कि  डिस्ट्रिक्ट
 मजिस्ट्रेट  के  प्ंडर  पुलिस  रहेगी  तो  ज्यादा
 च्छा  कंट्रोल  रहेगा  धौर  पुलिस  कंमिश्नर
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 11. ह  विजय  कुमार  मत्तहोत्रा]

 बना  दिया,  पुलिस  को  ज्यादा  पावर  दे
 दी  तो  उससे  ज्यादा  नुकसान  होगा,  यह
 मैं  ठीक  नहीं  समझता  हूं  ।

 यह  ठीक  है  कि  कलकत्ता,  बम्बई
 शौर  मद्रास,  इन  तीनों  जगहों  पर  अंग्रेज
 पहले  शाये  जिस  कारण  यहां  पर  पुलिस
 कमिश्नर  बनाया  गया  शौर  बाद  में  यह
 सिस्टम  डिस्ट्रिक्ट  मजिस्ट्रेट्स  और  पुलिस
 का  चला  ।  परन्तु  भ्राज  के  इन  हालात
 में  पुलिस  कमिश्वर  का  एक्सपैरीमैंट
 सकसेसफूल  हो  सकता  है  बशतें  कि  उसके
 साथ  कुछ  झौर  सुध।र  किये  जायें।

 इसलिये  मेरा  पहला  सवाल  यह  है  कि
 जब  डिस्ट्रिक्ट  मजिस्ट्रेट  निकल  जायेगा
 तो  उसकी  जगह  कौन  लेगा  ?  क्या
 डिस्ट्रिक्ट  मजिस्ट्रेट  की  जगह  सैंट्रल  गवर्ममेंट
 लेगी  ?  क्‍या  यह  पासिबल  है  कि  डिस्ट्रिक्ट
 मजिस्ट्रेट  को  बीच  में  से  निकालकर  पुलिस
 सीधे  सँद्रल  गवर्नमेंट  के  झन्डर  था  होम
 मिनिस्टर  के  प्रन्हर  भ्रा  जाये  ?  मैं
 समझता  हूं  कि  यह  दुर्भाग्यपूर्ण  शौर  गलत
 डिसीजन  होगा  ।  इसलिये  इस  बारे  में
 विचार  करने  की  जरूरत  है  ।

 दिल्ली  एडमिनिस्ट्रेशश  का  बिल  जो
 यहां  पेश  किया  गया  है,  उसमें  भी  कहा
 गया  है  कि  पुलिस  पुरी  तरह  से  दिल्‍ली
 के  मिनिस्टर्स  के  अंडर  नहीं  होगी  t  यह
 एक  तरह  से  लैफ्टिनेंट  गवर्नर  की  पावर
 में  रखी  जायेगी  द्रौर  लैफ्टनेंट  गवर्नर
 सैटल  के  स्टेट  होम  मिनिस्टर  के  भ्रस्डर
 होगा  |  डिस्ट्रिक्ट  मजिस्ट्रेट  को  हटाकर
 उसको  जगह  पर  केवल  पैट्रल  होम  मिनिस्टर
 या  सैफिटनेंट  गवर्नर  बीच  में  झा  जाये
 तो  यह  ऐसी  चीज  है  कि  जो  पुलिस  पर
 थोड़ा  बहुत  कंट्रोल  होता  चाहिये,  बह  भी
 इसमें  से  निकल  जायेगा  i  इसलिये  मेरा
 सुझाव  है  कि  जब  दिल्लो  स्टेट  के  मिनिस्टर
 झा  जायें  तो  यह  उतके  प्रंडर  हो  -
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 दुनिया  भर  के  जितने  भी  कंट्रीज  हैं,
 कुछ  कम्युनिस्ट  कंट्रीज  को  छोड़कर  बाकी
 सब  में  पुलिस  का  म्युभिस्पलाइजेशन  हो
 चुका  है  । लन्दन  मैंपुलिस  काउंटी  काउंसिल
 के  अन्डर है,  बलिन  में  कारपोरेशन  के
 झन्डर  है,  टोकियो,  एडिनबरा,  प्रमेरिका
 और  कनाडा  के  हर  शहर  में  बहां  की

 पुलिस  लोकल  बाड़ीज  के  झम्डर  है,  वहां
 के  डिस्ट्रिक्ट  मजिस्ट्रेट्स  को  रिप्लेस  किया
 है।  म्युनिसिपल  कमेटीज  ने  था  का  रपोरेशन
 ने  ।  तो  यहां  पुलिस  कमिश्नर  या  तो
 दिल्ली  म्युनिसिपल  का  रपोरेशन  के  अंडर
 हो  या  उसके  बाद  जो  दिल्ली  स्टेंट  के
 मिनिस्टर्स  होंगे,  उसके  अंडर हों  तभी

 पुलिस  ठीक  तरह  से  काम  कर  सकेगी  ।
 केवल  सैंट्रल  गवर्नमेंट  के  अंडर  रखकर  तो
 मैं  समझता  हूं  कि  उससे  प्रावलम्ज  बढ़
 सकती  है  भऔर  उससे  नुकसान  हो  सकता
 है

 दूसरी  बात  मुझे  यह  कहनी  है  कि
 यहां  पुलिस  कमिश्नर  बना  दें  या  डिस्ट्रिबट
 मजिस्ट्रेट  के  अंडर  रखे,  झगर  दिहली  की

 पापूलेशन  के  बारे  में  कुछ  नहीं  किया
 गया  तो  इस  समस्या  का  हल  नहीं  हो
 सकेगा  ।  दिल्ली  की  पापूलेशन  हर  साल
 करीबन  डेढ़-दो  लाख  बढ़  रही  है।
 लाखों  झादमी  हर  साल  बाहुर  से  झाते
 हैं  भौर  दिल्ली  में  2,  ढाई  लाख  पापूलेशन
 बढ़  जाती  है।  जितने  सोग  बाहर  से  झाते
 हैं,  उनमें  बहुत  से  ऐसे  हैं  जो  धन्धा  भी
 नहीं  करते  शौर  पुलिस  को  इस  सब  की
 कोई  जानकारी  भी  नहीं  होती  ।

 झाज  दिल्‍ली  की  पापुलेशन  558  लाख
 के  करीब  है,  झगर  यह  थोड़ी  भौर  बढ़
 गई  तो  दिल्‍ली  की  प्राब्लम्स  भौर  बढ़ती
 जागेंगी  ।  यहां  धाटर,  इलैकिट्रसिठी,  सैनी-
 टेशन,  सिचिक  प्रजलम्ज  बढ़  जायेगी  शौर,
 जा  एंड  झावर  की  प्रावलम  झौर  भी
 ज्यादा  बाराब  हो  जायेगी  ।  इसलिये
 दिल्‍ली  की  पापूजेशन  पर  किसी  भी  तरह
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 से  कंट्रोल  करना  चाहिये  ।  दिल्‍ली  कैपिटल

 है,  यहां  सारे  हिन्दुस्तान  के  लोग  शा
 सकते  .हैं,  लेकिन  कही  लोग  यहां  क्षायें
 जो  यहां  सबिस  करें  या  जिनके  यहां  रहने
 का  इंतजाम  हो  तब  तो  ठोक  है  +  कोई
 भी  आादमी-आहर  से  भझाता  है,  भौर  यहां

 जुग्गी  डालकर  बैठ  जाता  है  ।  यहां  उनमें
 से  50  प्रतिशत  ऐसी  जगह  हैं,  जहां  पर
 कि  काइम  होता  &  1  इसलिये  दिल्‍ली  की

 पापूलेशन  के  बारे  में  बित्रार  करना
 चाहिये  ।

 77  hrs,

 >»  मुझे  बढ़ा  दुःख  है  कि  हमारी  गचर्न मेंट
 ने  नेशनल  कौपिटल  रीजन  की  स्कीम  भी
 अत्म  कर  दी,  जिसके  खत्म  होने  स  भास
 पास  के  छोटे  छोटे  शहरों  में  जिनमें
 दिल्जी  को  पापूलेसन  को  बसाना  था,  वह
 भी  स्क्रीम  खत्म  हो  गई  ।  ऐसी  हालत

 में  जब  कि  पापूलेशन  का  एक्सप्लोजन  हो
 रहा  है,  यहां  के  ला  एंड  भार्डर  को
 संभालना  काफी  मुश्किल  काम  है  ।

 पुलिस  कमिश्नर  बनाने  की  बात  ठीक
 ,है,  लेकिन  दिल्ली  पुलिस  का  माडनइिजेशन
 कब  किया  जायेगा  ?  होम  मिनिस्टर
 साहब  को  इसके  बारे  में  जरूर  चिचार
 करना  चाहिए  ।  झाज  दिहली  की  पुलिस
 के  पास  बिल्कुल  प्रिमिटिव  साधन  हैं  ।
 दुनिया  भर  में  पुलिस  को  चो  नये
 मार्डनाइज्ड  साधन  दिये  जाते  हैं,  उस  में
 से  कोई  साधन .  पुलिस  के  पास  नहीं  हैं  ।
 पुलिस  के  पास  मे  कड़ी  हैं,  म॑  मोटर
 साइकल  Qo  बौर  ने  ही  उन  का  नम्बर
 ही  पूरा  है  1  हां  तक  कि  प्रगर  पुलिस
 क्राम  फी  जगहें  पर  जा  कर  देखे  कि
 जर  पुलिस  की  मदद  की  जरूरत  है,  ती
 किसी  भादमी  को  सेजना  पड़ता  है,  जिस
 में  चंट  लग  काते हैं । हैं  i‘  यहां  की  पुलिस
 के  पास  आकी  हाकी  भी  नहीं  है  कि  उस
 के  भाधष्यम  से  प्रौर  पुलिस  को  बुलाया  जा  -
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 सके,  था बात  tars  ab.  eat
 प्रिमिटिय  साधन,  होते.  हुए  सिर्फ  पु।लस
 कमिएनर  बना  देने  से  दिल्‍ली  की  प्राइलम
 हल  हो  जाये,  यह  संभष  नहीं  है  +

 पिछले  दितों  में  कामनवेल्थ  गेम्ज
 के  सिलसिले  में  बाहर  गया  था  ।  मुझे
 तीन  बार  शहरों  में  आने  का  मौका  मिला  t
 हर  जगह  आ्रादमी  ट्रैफिक  ला  को  तोड़ने
 से  बरता  है,  क्योंकि  उसको  50,  75  या
 l00  डालर  जुर्माने  को  चिट  मिल  जाती

 है  t  लेकिन  दिल्ली  में  पागलपन  है  +
 यहां  पर  ट्रैफिक  लानाम  की  कोई  चीज
 नहीं  है  1  पुलिस  भी  इस  बारे  में  कुछ
 ज्यादा  नहीं  कर  पा  रही  है  प्रगर
 पुलिस  कमिश्नर  के  माध्यम  से  इस  समस्या
 को  शो  हल  कर  दिया  जाये,  तो  यह  एक
 बड़ी  बात  होगी  t

 इसके  भलावा  यह  भी  जरूरी  है  कि

 पुलिस  के  पे  स्ट्रक्चर  में  सुधार  किया  जाये,
 उसके  लिए  हाउसिंग  नौर  दूसरी  सुविधाझों
 की  व्यधस्था  की  जाये  धौर  साढ़े  भाठ
 घंटे  से  ज्यादा  काम  करने  पर  उन्हें  शोषर-
 टाइम  दिया  जाये  ।  ये  बात  पचास  साठ
 साल  के  पुलिस  में  बड़ी  देन्न  का  कारण
 बनी  हुई  है।  मिनिस्टर  साहब  इस  बात
 की  व्यवस्था  करें  कि  पुलिस  के  लिए
 सही  तौर  पर  हाउसिंग  का  इन्सजाम  हो,
 हें  प्रोधर  टाइम  दिया  जाये  शौर  उस  के
 पे  स्ट्रक्चर  को  भी  ठीक  किया  जाये  ।

 पुलिस  कमिश्तर  के  माध्यम  से  ऐसी
 व्यधस्था  करनी  चाहिए  कि  जो  लोग

 गधाही  देते  हैं,  उन्हें  बी०  शाई०  पी०

 ट्रीटमेंट  दिया  जा  सके,  या  कम  से  कम
 उन्हें  कोर्ट्स  में  जा  कर  धक्के  ते  खाते
 पढ़ें  ।  झाज  हालत  यह  है  कि  पुलिस
 के  पास  गयाही  के  लिए  कोई  नहों  जाता
 है।



 उभर  Statutory  Res.  and

 [विजय  कुमार  मलहोन्ना]
 दिल्‍ली  में  पुलिस  कमिश्नर  बनाना

 एक  बहुत  मुबारक  कदम  है,  लेकिन  झगर
 ड्सके  साथ  साथ  ये  कदम  उठाये  जायेंगे,
 लो  कैपिटल  को  ला  एंड  झाडर  प्राबलम
 को  साल्व  करने  में:  काफी  सहूलियत
 होगी  ny

 “SHRI  Ga  MURUGAIYAN
 (Nagapattinam):  Hon,  Mr.  Chair-
 ‘man,  Sir,  I  welcome  the  Delhi  Police
 Bill  which  seeks  to  model  the  Delhi
 Police  set-up  on  the  pattern  of  Police
 set-up  in  Madras,  Bombay  and
 ‘Calcutta.

 At  the  very  outset,  I  would  like  to
 point  out  that  the  Police  in  our  coun-
 try  does  not  give  protection  to  the
 poor  people.  The  Police  feels  that
 their  primary  duty  is  to  guard  the  in-
 terests  of  vested  interests.  In  fact,
 I  should  say  that  the  Police  has  be-
 come  the  handmaid  of  haves  in  the

 country  and  the  have-nots  are  left  to
 fend  for  themselves.  I  am  sure  that
 none  in  this  House  will  contradict  me
 if  y  say  that  the  increasing  number
 of  atrocities  being  perpetrated  on  the
 Harijans  and  Scheduled  Castes  is
 mainly  due  to  lack  of  police  protec-
 tion  to  them.  You  will  fing  in  our
 country  the  strange  phenomenon  of
 the  culprits  going  scot-free  and  the
 victims  being  punished  by  the  Police.
 In  the  Socialist  countries  the  Police
 set-up  is  geared  to  meet  the  social
 needs  of  the  people;  their  primary
 concern  is  giving  protection  to  the
 ‘common  people.

 I  can  adduce  the  cause  of  ineptitude
 ‘on  the  part  of  the  Government  in
 reorganising  the  Police  force  through-
 out  the  country.  It  is  not  enough  to
 make  quantitative  change;  it  is
 essential  to  have  qualitative  change
 also  in  the  Police  force  of  the  coun-
 try.  My  suggestion  may  be  treated
 as  unscientific.  Yet,  I  would  like  to
 suggest  that  50  per  cent  of  the  total
 recruitment  to  the  Police.  Force  must.
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 be  from  the  ranks  of  Scheduled  Caste,
 and  Scheduled  Tribes  and  other  back.
 ward  classes.  Then  only  there  can  be
 a  semblance  of  police  protection  to
 these  people  in  the  country,  I  am.
 sure  that  the  hon.  Minister  of  State
 in  the  Ministry  of  Home  Affairs,  who
 is  also  in  charge  of  the  welfare  of:
 Scheduled  Castes  and  who  has  -pilot-.
 ed  this  Bill,  wil]  bear  this  in  mind
 for  future  action.

 I  would  also  say  that  the  Police  is
 being  administered  on  the  age-old
 British  pattern.  The  86]  Police  Act
 ig  the  legal  frame-work  for  the  func-
 tioning  of  Police.  You  can  imagine
 how  outdated  the  Police  functioning
 wil,  be  if  it  is  to  derive  strength  from
 such  an  outmoded  law.  The  Police
 in  the  country  should  be  reorganised
 to  meet  the  needs  of  the  people  of  a
 free  nation.  Ag  the  population  grows,
 the  needs  of  the  people  also  multiply.
 The  Police  force  must  be  reoriented
 in  such  a  manner  that  the  interests
 of  the  common  people  become  the
 corner-stone  of  all  their  activities.

 Coming  now  to  Delhi  Police  set-up,
 I  understand  that  20  per  cent  of  the
 Police  force.  is  allotted  for  transport
 control,  30  per  cent  to  protect  the  °
 V.V.LPs  and  V.I-Ps  in  the  capital  and
 the  remaining  50  per  cent  is  to  look
 atfer  the  lew  and  order  situation  in
 the  capital.  Even  this  50  per  cent
 gets  diluted  on  the  days  of  political
 and  lebour  agitations  in  the  capital,
 on  Republic  Day  and  Independence
 Day  ang  on  the  days  of  Public  Re-
 ception  to  foreign  dignitaries  visiting
 Indie..  Besides  maintaining  the  law
 and  order.  situation,  this  50  per  cent
 Police  Force  is  also  to  look  after  the
 interests  of  sizable  foreign  communi-
 ties  serving  in  the  Diplomatic  Mission
 in  Delhi.

 While  the  population  of  Delhi  has
 gone  up  from  6  lakhs  in  95§:40  about
 60.lakhs  in  i978,  the  Police.  force  has

 “The  Original  speech  was  delivered.  in  Tamil.
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 net  been  augmented  in  the  same  pro-
 portion,  While  the  population  has
 grown  by  44  times,  the  Police  force
 hag  not  been  strengthened  even  by  3
 times.  You  can  well  imagine  the
 situation  that  the  Delhi  Police  has
 only  &  wireless  wagons  to  cater  to  the
 needs  of  a  sprawling  city.  I  suggest
 that  the  Delhi  Police  must  be  reor-
 ganised  in  three  distinct  categories—
 Traffic  Wing,  V.V.LP,  and  V.I.P.  Pro-
 tection  Wing  and  Law  and  Order
 Maintenance  Wing.  Each  wing  must
 be  well-equipped  with  modern  scien-
 tific  gadgets.  There  must  be  more
 Police  Stations  in  Delhi.  The  Police
 strength  must  be  increased.  The  pay
 of  a  Constable  is  unfortunately  even
 less  than  that  of  a  peon  in  the  Cen-
 tral  Government.  If  a  constable  can-
 not  maintain  himself  and  his  family
 in  a  decent  way,  how  can  you  expect
 him  to  maintain  the  law  and  order
 situation  in  the  Capital?  I  suggest
 that  the  pay-~structure  of  Police  must
 be  revised  immediately.  I  would  also
 suggest  that  the  Delhi  Police  must  be
 given  training  in  their  public  behavi-
 our.  They  afe  known  for  their
 ‘thums’  and  ‘thumko’.

 As  my  friend,  Shri  Bhattacharya
 pointed  out,  Shri  Dharma  Vira,  who
 was  responsible  for  the  removal  of
 West  Bengal’s  Progressive  Left-front
 Government,  has  been  made  the
 Chairman  of  Police  Commission.  In
 his  public  meetings,  Shri  Dharma
 Vira  does  not  hesitate  to  blame  the
 politicians  for  the  worsening  law  and
 order  situation  in  the  country.  Such
 a  man  should  not  have  been  given  the
 change  to  preside  over  Police
 Commission.

 With  these  words,  I  conclude  my
 speech,

 To  राम  जो  ह  (सागलपुर):
 सभापति  जो,  दिल्‍ली  पुलिस  बिल  दिल्‍ली  के
 जो  सांसद-महोंदय  हैं,  उनके  लिए  विशेष
 महत्व.  रखता  है,  लेकिन  हम  लोग  भी  झब
 दिल्‍ली  वाले  ही  हो  गये  हैं,  इसलिए  इस  पर
 हमारा  भो  उतना  ही  प्रधिकार  है  ।  मूझे
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 दरेस  सम्बन्ध  में  यही  निवेदन  करना  है--
 बहुत  पहले  ही  इस  के  बारे  में  रिकमेण्डेशन
 ही  चुकी  थी  —

 “The  Commissioner  of  Police  sys-
 tem  should  be  introduced  in  Delhi.
 He  should  be  of  the  rank  of  Inspec-
 tor-General  as  he  will  have  to  deal
 with  Central  Government  Ministers,
 heads  of  armed  forces  and  other
 departments.”

 इसी  लिए  हमारे  जो  मित्र  वहते  हैँ  कि
 यह  बिल  अभी  लाया  जा  रहा  है,  भी  तक
 जो  देरी  हुई  है,  उसी  का  प्रतिकार  हम  लोग
 कर  हे  ह.  इस  को जतदी  ला  है  है  t

 बस्तुत:  दिल्‍ली  की  पुलिस  व्यवस्था  के
 बारे  में  जब  भी  बात  होती  हैं--बई्डी  ही
 दुर्भाग्यपूर्ण  स्थिति  सामने  श्ाती  है  1  ग्राज
 से  कुछ  ही  दिन  पहले  कुछ  इांव ड.  कम्बल

 थे--ए-केस-अ्राफ़-दि-एफल  एप्ट-एलिस-मेन
 शीर  उस  में  दिया  गया  था  कि  दिल्‍ली  पुलिस
 की  व्यवस्था  कितनी  हृदयद्रावक  है।  लाहोरी
 गेट  में  यदि  किसी  को  पद-स्थ  पित  क्या  जाय,
 तो  उसे  30  हजार  रुपये  पुलिस  अफसर  को
 देने  पड़ते  थे।  सदर-बाज़ा ९  का  रेट  20
 हजार  से  30  हजार  रुपये  था,  सब्जी-मण्डी
 का  रेट  5  हजार  से  20  हज.५  रुपये  थ।।
 ये  अफ़  97:  के  है,  अब  तो  यह  काफ़ी
 बढ़  गया  होगा  हर  चीज़  के  लिए  यहां
 प्राइस  तय  थी--ईमर  के  लिए  5  हजार  रुपये
 से  0  हजार  रुपये  धे--इस  तरह  ककी  स्थिति
 यहां पर  है।  मेरे  कहने  का  तात्पर्य
 यह  है  कि  सचमुच  में  यहां  की  विधि  झ्रौर
 व्यवस्था  की  स्थिति  बहुत  दुर्भाग्यपूर्ण  है  ॥*

 ब्रिटिश  सल्तनत  के  ज़माने  में  मद्रास,
 बम्बई  और  कलकत्ता  में  पुलिस  कमिश्नर  की
 पोस्ट  *खी  गई  थीं  शौर  इसलिए  रखी  गई
 थीं  दि  वे  वहां  पार  साम््र/ज्यवादी  शक्ति  के
 विस्ता"  मा  गढ़  बन  सकें।  लेकिन  झब  हम
 लोगों  के!  लिए  इस  प्रकार  से  सोचने  की  बात
 नहीं  है।  शन  तो  एलिस  राज्य  नहीं  है,
 अब त  पीपुल्स  राज्य  है।  इसलिए  पुलिस
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 व्यवस्था  का  जो  आदर्श  है  प्रगर  उस  को
 हम  नहों  अनाथ  तो  चाहे  पुलिस  कांमश्नर
 बना  दें  था  और  भा  gs  कहू दें,  पुलिस  भगवान
 बना  दें,  इस  सब  से  ह  नहीं  हागा।  एक
 बड़े  लेखक  का  यह  जहना  है  :

 “Next  to  the  blessings  which  a
 nation  derives  from  an  excellent
 Constitution  ang  system  of  general
 Jaws  are  those  advantages  which
 result  from  a  well-regulated  and
 energetic  band  of  police,  conducted
 and  enforced  with  purity,  activity,
 vigilance  and  discretion.”

 हमारे  गृह  ८ज्व  मंत्रा  जो  तो  श्रन  हैं  महीं
 लेफिन  ऑनर  वे  इस  पुलिस  कमिए  4  की  व्यवस्था
 में  इस  प्रकार  की  व्यवस्था  कायम  करेंगे
 जैता  कि  ऊपर  बताई  गई  है,  तब  तो  ठोक
 है,  नहीं  तो  श्राप  इस  पुलिस  कमिशन”!  विधेमक
 में  इतने  अधिक  अधिकार  जो  दे  "हे  हैं  तो इन
 से  जनता  की  खाजादा  को  छीमनेगे  ।  इसीलिए
 यह  ग्रावश्यक  है  क्रि  जब  पुलिस  को  इतने
 अधिका<  दिये  जा  हे  हैं  तो  हम  का  इस  बारे
 में  झच्छा  तरह  से  वाचना  चाहिए।  प्रभी
 जो  पुलिस  कमिश्नर  बनाए  गये  हैं  श्रो  जे०
 एन०  चलुवेदो  साहब,  उन  का  कहना  है  कि  :

 Delhi  police  is  40  years  behind  the
 Scotiand  Yard.

 ठीक  है,  उन  के  पास  माडने  इक्यूपमेंट्य  नहीं
 हैं,  उन  के  पास  पुरे  साधन  नहीं  हैं  जिन  से
 अपराधियों  को  पकड़  57  सके  ।  उन  के  पास
 पूरी  सुविधाएं  नहीं  हैं।  ठीक  है,  उन  को
 सारी  सुविधाएं  दी  बाएं  बोर  हमारे  मातोब
 तिवारों  जी  के  मन  में उप  के  लिए  दई  है  बोग
 बात  सच  है  कि  है: & ही  नागों के  रहुने  के  लिए
 कुछ  तहीं  है।  ये  पर  उत  के  लिख  किया  ताए.
 लेकिन  इतते  अधिक  प्त्रिकार  देने  से  एहले
 अगर  उन  को  योग्य  हीं  बनाया  :उुगा,
 तो  के  झधिकारों  7  दुरुपयोग  करेंगे  प्रौर
 दिल्ली  में  पुलिस  तागाशाहो  के  दिन  हम  नगों
 को  देखने  पड़ेंगे।  इत  सम्बन्ध  में  मैं  बह
 चीज़  कहता  चाहता  हूं,  हमारे  पार्टिल  गह्ब
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 तो  शवी  महा हैं नहीं, हैं  नहीं,  कि  प्रधान  मंत्री  जी
 ने  पुलिस  एक्शन  के  बारे  में  यह  कहा
 हैं:

 No  third-degree  methods  with  eny-
 one  at  any  time.
 तोये  सब  चीजें  श्राप  देखें  लेकिन  मैं  यह  कहना
 चाहूंगा  कि  पुलिस  के  लिए  कोड  श्रॉफ  कष्डबट,
 श्राचा<-संहिता  होनी  चाहिए  कि  क्या  क्या  काम
 पुलिस  करे  और  क्या  क्य,  "यम  ने  करें।  भ्रगर
 केवल  अधिकार  रहेंगें,  ड्यूटीज़  नहीं  च्हूंगी
 शोध  उन  के स्तन्य  उन  को  नहीं  बताएंगे,
 तो  यहू  गलत  होगा  t

 एक  बात  जौ  मैं  यह  कहना  चाहुंगा  कि
 यह  ठीक  बात  है.  किं  आप  डल  शारूत  को
 खत्म  क  रहे  हैं  लेकिन  पार्वती  कृष्णन  बहनजी
 ने  बताया  थ।  कि  जब  दिल्ली  को  ९/ज्य  का
 दर्जा  दिये  जाने  की  बात  भी  हो  *ही  है,  ता
 अच्छा  होता  कि  शाए  इस  बिल  को  प्रवर
 समिति  में  भेज  देते  ।  जब  इधर  दिल्ली
 को  ाज्य  का  दर्जा  देने  की  बात  हो  रह  है,
 तो  उस  राज्य  को  बितने  भ्रधिकार  देने  की
 व्यवस्था  वहां  के  चुने  हुए  जो  विधयव  हैं,
 उनको  देंगे।  किस  हद  तक  उन  को  अधिवा  *
 देने  को  व्यवस्था  श्राप  करना  चाहते  हैं?
 इसका  कोई  तालमेल  होना  चाहिए,  नहीं  तो
 एक  तरफ  ता  शाप  दिल्ली  को  शाप्य  बता
 कर  कुछ  भ्रधिकार  देने  की  बात  कश्त  हैं
 जौर  दूसरी  त*फ़  पहले  से  १लिस  व्यवस्था
 आप  लागों  पर  लाव  +है  हैं  ।  में  इस  विधेयन:
 का  समर्थन  तो  करूंगा  लेकिन  मैं  यह  कहना
 चाहूंगा  कि  आ्राडोनेन्स  बदाने  की  जो  परम्परा
 कांप्रेत'  शज्य  में  थी,  उस  कुमंस्वार  को  हम
 को  नहीं  लेना  चाहिए।  इसलिए  मैं
 यह  चाईँगा  कि  जो  बात  मैंने  कही  हैं.  उन  को
 मानव  4  गेहूं.  राज्य  मंत्री  ध्यान  में  रुखें
 शीर  पुलिस  को  अधिका:  देने  से  पहले  उन  को
 इस  बोग  बनायें  कि  वे  प्रधिका i  का  दृरुपयोग
 a  at  |

 wad  अलबीर  सिह  (होशिपारपुर)
 समाापति  महोदय,  यह  एक  पुरान।  बंदमारी
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 हैजो  प्रंप्रेज़ों  क ेराज में चली  थी  भौर  कांग्रेस
 सरकार  को  भी  चह  बीमारी  हो  गई  थी  ।
 वह  छूत  की  बीमारी  हदी  नहीं  है  भौर  श्व
 हमारी  जनता  सरकार  को  भी  यह  हो  गई
 है।  धआाडिनेंस  से  कानून  बनाने  की  बोमारी
 अभी  हठी  नहीं  है।  क्या  प्रंधर हो  जाता  झगर
 हम  इसे  इस  तरह  से  नहीं  लाते  ?  जब  हम
 दिल्‍ती  को  राज्य  का  दर्जा  देने  के  लिए  कानून
 बना  रहे  हैं  तो इसको  इस  तरह  से  लासे  से
 क्या  फर्क  पड़ा  है?  बस  वही  हुआ है.  कि
 ाई०  जी०  का  नाम  बदल  कर  श्रव  पुलिस
 कमिश्नर  हो  गया  है  -  उसको  कुछ  शौर
 अधिकार  दे  दिय  हैं।

 शाज  तक  यह  शिकायत  रही  है  कि
 पुलिस  के  पास  कोई  अधिकार  नहीं  भी  हो
 को  थी  वह  अधिकार  इस्तेमाल  कर  सकती
 है।  कोई  अ्रधिकार  उनके  पास  न  होने  से,
 उनके  पास  में  कोई  कानून  न  होने  से  भी  उनका
 कानून  चलता  है  1  श्र्ब  हम  उनको  बहुत
 से  श्रश्षिकार  दे  रहे  हैं  t

 महात्मा  गांधो  ने  कहा  था  और  हम  तो
 अपने  को  गांधी-बादी  कहते  हैं,  हम  गांधी
 जो  को  मानते  हैं भौर  गांधी  जी  की  समाधि
 पर  हमने  कसम  खाथो  है।  कया  हमने
 गांत्रो  जोकोव  बात  सीक्षी  है  ह  कौन-
 सो  प्रकार  खराब  होती  है,  कौन-सी  सरकार
 अच्छी  होती है ?  गांधी  जी  ने  कहा  था
 कि  अ्रच्छी  सरकार  बह  होती है  जो  कम  से  कम
 दखल  दे  ।

 झगर  आप  पिछली  तवारीख़  को  देखें
 या  दिल्‍ती  की  तथारीख  को  देखें  तो  भ्रापको
 मालूम  होगा  कि  जिन  दिनों  में  लड़ाई  हुई
 थो  प्रौर  पुलिय  का  काम  किसी  और  को
 सौंप  दिया  गया  था,  दिल्‍ली  शहर  का  काम
 पुलिस  के  सिवाय  किसी  भौर  सभा,  सोसाय-
 दियों  के  सुपुर्द  कर  दिया  गया  था  तो  उन
 दितों  में  चोरियां  घौर  बड़े  बड़े  जुमे  बिल्कुल
 नहीं  हुए  थे,  भ्रगर  हुए  थे  तो  बहुत  कम  हुए
 थे।  श्राप  उन  वि  का  रिका्ड  मंसा  कर
 देश  लोजिए।  जिस  बस  स्टेण्ड पर  पुलिस

 का  सिपाही  नहों  वहां  जेबकत  )  नहीं  होती
 है  ।  झगर  वहां  पर  पुलिस  का  सिपाही
 मौजूद  है  तो  षहां  पर  जेबकतरी  होगी।  डरा
 झाप  मिसाल  चा  तौ  मैं  दे  रूकता  हूं  दिति  7
 में  पुलिस  सुपरिण्टेण्डेण्ट  के  किसी  रिश्तेद।र
 की  जेब  कट  गई।  इसपर  पुलिस  सुपरिन्दे-
 केन्ट  ने  थाने  के  इंचाज  को  कहा  कि  शाम  तक
 उसका  पैसा  नहीं  मिला  तो  वह  सस्पेंड  कर
 दिया  जाएगा  ।  शाम  से  पहले  ही  उसका

 बदुआ  झौर  पैसा  वापस  हा  गया।  इसलिए
 पुलिस  के  पास  तो  पहले  हू  बहुत  से  भ्रख्ति-
 यारात  हैं  श्राप  झौर  भी  उन  देने  जा  ्य  हैं।
 चाहिए  तो  यह  था  कि  जो  उनकी  मुश्धि  लात
 हैं  उनको  दूर  किया  जाता  ग्रौर  उनके  जः  हक
 हैं  थे  उनको  दिये  जाते  ।  वह  रात  को
 जब  घर  पहुंचता  है,  विग्तर  में  लेटतः  है  तो
 टेलीफोन  शा  जाता  है  कि  क्सी  जगह  उस्को
 जाना  है।  चह  सारी  रात  जौर  द्नि  का

 मुलाजिम  है।  उसे  रहने  को  मकान  चाहिए,
 बच्चों  के  लिए  साली  सुधिधाएं  चाहिए।
 उसको  थोड़ा  बहुत  सेटिस्फाई  करने  की  जरूरत
 है।  श्गर  वह  से टस्फाई  नें  होगा  तो

 चह  कैसे  काम  करेगा।  श्राप  उसे  एक  लाय्सेस'
 देते  हैं  कि  वह  अपने  घर  का  इंतजाम  करने
 के  लिए  लोगों  से  पैसा  ले।

 दमी  श्री  प्रानन्‍न्द  नारायण  मूल  ने
 कहा  था,  एक  जजमेट  उन्होंने  दिय।  थ  कि

 हिन्दुस्तान  में  सब  बड़  आरगेनाइजड
 गिरोह  जुर्म  करने  बान  का  पुलिस  हैं  |
 इस  स्ट्रिक्चर  को  र  करवाने  के  लिए  ू
 पी०  की  सरकार  सुप्रीम  कोर्ट  तक  गई
 लेकिन  बे  रद  नहीं  हुए  ।

 इस  लिए  मैं  कहना  चाह  वहं  कि  पुलिस
 को  ज्यादा  अछ्तियार,त  दे  देने  से  पुलिस
 का  इंतजाम  ठीक  हो  जाएगा  या  कोई  बहुत
 बड़ों  इंकला  बात  हो  जायगो,  वह  नहीं
 होगा  1  पुलिस  में  भ्रच्छे  अफसर  भी  हैं  भौर

 दूसरे  अफसर  भी  हैं  ।  इनके  ऊपर  बैठनें
 बाली  सरकार  देखे  कि  कौन  झ्रादमी  गलत  है,
 कौन  झ्रादमी  नेक है  यह  न  हो  कि  टेलीफोन
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 गया  और  अफसर  की  गड़बड़ी  ठीक  हो
 गई,  घह  आदमी  अ्रच्छा  हो गया।  तो  इन
 सब  ब।तों  को,  चाहे  दिल्‍ली  की  सरकार  हो  या
 सेण्टर  की  सरकार  VY,  उन  दोनों  को  देखना
 चाहिए  t  पुलिस  वालों  के  काम  में  बहुत
 इण्टरकारेंस  होती  है  ।  एक  बदमाश
 पुलिस  बालों  ने  पकड़ा  शीर
 किमी  का  ईलीफोन  चला  गया,  धह  बदमाश
 छोड़  दिया  गया।  पुलिस  उस  से  बात  तक
 नड्डीं  कर  पातो  अौर  उसे  छुड़वा  लिया  जाता
 है  -  श्व  लोफोन  करने  बाला  चाहे  कंवर
 जान  पृप्त  हो  या  मैं  हुं  -  जितनी  देर  तक
 हम  इस  बात  को  नहीं  रोकेंगे  तब  तक  यह  मसला
 हल  होने  वाला  नहीं  है।  यहां  पर  यह
 क्रहा  गया  है  कि  48  डिग्री  मैथड  वे  इस्तेमाल
 नकरें।  मैंपूछना  चाहता  हुं  किलेटेस्ट  साज-
 सामान  क्या  आपने  उनको  मुहैया  किया  है  ?
 ब्रगर  नहीं  किया  है  और  कोई  बात  हो  जाती
 है  तो  फिर  श्राप  कहेंगे  कि  थे  पुलिस  वाले
 काम  नहीं  करते  हैं।  मैंइन  थंडट्रडि  )  मैयहज
 की  हिमायत  नहीं  करता  हूं  ।

 पुलिस  को  पता  होता  है  कि  कौन  ग्रादमी
 जुमं  करने  वाला  है  1  शापने  उसको  यह
 अश्चत्यार  दिया  है  कि  बदमाशों  को  वह  दिल्‍ली
 के  बाहर  कर  सकती  है।  में  पूछना  चाहता  हूं
 कि  झगर  बदमाश  दिल्‍ली  से  बाहर  कर
 द्य  जाएंगे  तो  क्‍या  वे  शरीफ  आदमी

 चहा  जा  कर  बन  जायेंगे  ?  वें  वहां  पर  जा
 कर  ज्यादा  उत्पात  करेंगे  ।  इस  वास्ते
 यह  समस्या  का  कोई  हल  नहीं  है।  इन  की
 एक्टिविदीज़  को  झापको  कर्ब  करना  है  तो
 यहीं  करें।  किसी  और  जगह  आप  इनको
 भज  देंगे  तो  वहां  जा  कर  वे  ठोक  हो  जाएंगे,
 शरीफ  वन  जाएंगे  ,  ऐसी  बात  नहीं  है  ।
 झापने  पुलिस  को  बहुत  अखत्यारात  दिए
 एवसोल्यूट  पावर  कुरप्टस  एबसो  ल्यूटली  इसका
 भी  आपको  ध्यान  रखना  चाहिए।  कहीं
 बैसी  वातन  हो  जाए।  जितनी  ज्यादा
 पावर्ज  आप  दे  रह ेहैं  उत  ही डी  ज्यादा  खराबी
 ने  हो  जाए  इसका  भी  आप  ध्यान  करें  t
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 कुछ  अंकुश  को  भी  जरूरत  हैभोर  मैं  ध्ाशा
 करता  हूं  कि  वह  आप  लगाएं  ।  भ्रगर  आपने
 ऐसा  नहीं  किया  तो  सत्यानाश  हो  जाएगा  ।

 शी  रीतलास  प्रसाद  ला  (कोडरमा/:
 दिल्‍ली  पुलिस  भ्रध्यादेश  को  घिनियमित  करने
 के  बारे  में  जो  प्रस्ताव  आपने  पेण  किया  है
 उसका  मैं  समयंन  करता  हूं  ।  दिल्‍ली  का
 अन्तर्राष्ट्रीय  जगत  में  एक  बहुत  नहत्व-
 पूर्ण  स्थान  बन  गया  है  ।  यहां  की
 आबादी  56लाख हो  गई  है  t  पांच  लाख
 की  संख्या  में  सालाना  यहां  लोग  सारे  देश
 से  और  विदेश  से  शाति  जाते  हैं  ।  भ्रास-
 पास  के  इलाकों  से,  रेल  से  नाता  प्रकार  के
 अपराध  करमियों  के  इस  कारण  से  अर  ने  की

 गुंजाइण  भी  हो  गई  है  ।  वे  लोग  तरह  तरह
 से  अपराध  करते  हैं।  इस  नये  परिपेक्ष्य  में
 यहां  पर  पुलिस  को  संगठित  करने  की
 ग्रावश्यकता  थी  ।  जबसंसद्‌  का  सत्र  नहीं
 चल  रहा  था  तब  यह  प्रध्यादेश  लाया  गया
 था  ताकि  अपराध  कमियों  पर  काबू  पाया
 जा  सके  ।  शायद  तीन  चार  महीने  इसको
 लागू  हुए  हो  गए  हैं।  जब  जब  संसद्‌  में
 इल  अपराध  करमियों.  के  बारे  में  प्रश्न
 आए  हैं  गृह  मंत्री  जी  नें  जो  शव  गृह  मंत्री  नहीं
 हैं,  आंकड़े  दिये  थे  श्रौर  कहा  था  कि  पुलिस
 को  सुसंगठित  9  कत्  जा  रहा  है  ।
 लेकिन  इस  के  बावजूद  भी  पुलिस  का  जिस
 तरह  का  संगठन  होना  चाहिये  था  जिस
 तरह  की  व्यवस्था  होनी  चाहिये  थी,
 अपराधियों  की  गति  विधियों  को  नियंत्रित
 किया  जाना  चाहिये  t  ag  नहीं  हो  पा

 रहा  था  भाज  भी  दिल्‍ली  में  ग्रनैतिक
 व्यापार  स्त्रियों  का  काफ़ी  बढ़ा  हुआ  है,

 गुंडागर्दी  काफी  बढ़ी  हुई  है  ,  भसमाजिक
 तत्व  सक्रिय  हैं  ।  इन  पर  नियंत्रण  नहीं  ही
 वा  रहा  है  v  चोरियां  डकैतियां  बहुत
 ज्यादा  बढ़  गई  हैं  |  भ्रभी  हमारे  डा०

 सिद  कला  रहे  थे  किपैसा  दे  कर,  हजारों
 हजार  दे  कर  पुलिस  बालों  की  पोस्.ग  की

 जाती  है  ।  किस  तरह  से  इन  चीजों  पर
 नियंत्रण  स्थापित  किया  ज.ए  इसको
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 देखा  जाता  खाहिणे  ।  पाष  तो  दी
 जा  रेंह्ी  है,  भाप  भधिकार  तो  पुलिस  को
 श्रौर  ज्यादा  देनेजा  रहे  हैं  भौर  यह
 जदरी  भी  था  लेकिन  तीन  चार  महीने
 में  नो  व्यावहारिक  रूप  देखने  को  मित्रा  हैं
 उस  से  लगता  है  कि  नतीजे  उत्साहवर्द्धक  नहीं
 श्राएं  हैं  7  मैं  भी  झाप  को  एक  उदाहरण  देना

 ब्राहता  हूं  ।  दिल्‍ली  में  झात्म  हत्या  करने  धालों
 की  संक्ष्या  दिन  प्रति  दिन  बढ़  रही  है  ।
 इस  के  कई  कारण  हैं।  कोई  गिर  कर
 मर  जाता  है.  तो  उस  को  आत्म  हत्या  की
 संजा  देदी  जाती  है  ।  किस  तरह  से
 ग्रगर  किसी  को  मकान  से  गिरा  कर
 स्ग्या  कर  री  जाती  है  और  उसको  आत्म

 हत्या  कहे  कर  मामलें  को  रफा  दफा  कर  दिया
 जाता  है  इसका  एक  उदाहरण  मैं  आपको
 देना  चाहता  हूं  ।  रोहित  हाउस  में  इसी
 मड़ीने  एक  ्रीरेन्द्र  मनोजा  नामक  युवक
 ने,  बताया  गया  हे  कि  कूद  कर,  छलांग
 मार  कर  के  आत्म  हत्या  कर  ली  ।  लेकिन
 वास्तव  में  उसको  धक्का  दे  कर  उसकी

 इत्या  की  गई  थी  जब  कि  बताया  यह  गया  कि
 उस  ने  आत्म  हत्या  की,  तेरहवीं  मंजिल
 ये मद  कर  ।  एक  महेन्द्र  वर्मा  भर  कुछ  दूसरे
 प्रवराध  कमियों  ने  उस  को  धकेल  दिया  था  t
 बताया  जाता  है  कि  मित्नता  के  रूप  में  ले  जा
 कर  के  और  खिला  पिला  कर  के  उसकी  हत्या
 की  गई।  जो  चपड़ासी  रहते  हैं  उन  के  जरिये

 कुछ  खाने  ने  की  व्यपस्था  की  गई,  मुर्गे
 अर्ह  मंगाए गए ।  उस  के  ब।द  यह  कहा
 गया  कि  कूद  कर  उस  ने  झात्म  हत्या  कर
 नो  ।  इसबीच  एफ  अाई०  शार  में
 पह  विचरण  2  कि  कुछ  झ्रसमाजिक  तत्व
 हैं,  सुरा  युन्दों  का  जो  वअ्यधहार
 करते  हैं,  श्रपराध  का  वह  ब्रह्मा  है,  हां
 वह  कद  कर  भरा  और  उसने  आत्महत्या
 को  वास्तव  मे  उसकी  ह्त्या  की  गई  हैं  ।  पुलिस

 ने  प्रात्म  हत्या  का  मामला  बना  कर  के  केस  को
 खत्म  कर  दिया  है  -  उस  के  फादर  जो  पहले
 निर्षात  पब्रायात  विभाग  के  डिप्टी  डायरेक्टर
 रहेहैं।  उन्होंने  बताया  हू  कि  उन्होंने खुद  लिख

 कर  दिया  है  पुलिस को  कि  इस  के
 पीछे  एक  गिरोह  का  हाथ  है  ।
 जो  बराबर  गड़बड़ी  करते  रहते  है  श्रोर

 पुलिस  को  पूरा  विवरण  देने  के  बाद  भी
 कोई  एगशन  नहीं  लेते  थे।  इस  प्रकार  की
 जो  सारी  दिल्ली  में  गंदा  व्यापार  हो  रहा  है
 जर  पुलिस  भ्रष्टाचार  मेंडूबी  है  इस
 पर  पुरा  नियंत्रण  होना  चाहिये।

 सभापति  महोदय :  डा०  बलदेव  प्रकाश
 लास्ट  स्पीकर  होंगे।

 Bo  watt  प्रकाश  (अमृतसर)  :
 सभापति  महोदय,  यहू  जो  बिल  सदन
 के  सामने  प्रस्तुत  118  है  इसका  क्षेत्र  बड़ा
 सीमित  है  श्रौरसिर्फइतना  ही  है  कि
 अपराध  की  जांच  करने  के  लिये  या  कानून
 व्यवस्था  को  बनाये  रखने  के  लिये  जो

 पहले  दोहरी  व्यवस्था  थी,  पुलिस  भझौर

 मजिस्ट्रेट  की,  उसकी  जगह  पर  एक  जगह
 पुलिस  को  नये  पश्रधिकार  दिये  गये  है  ।

 हमारे  सामने  यही  प्रश्न  श्राता  है  कि
 क्या  पुलिस  को  अधिक  उपयोगी  ,  दक्ष,

 कुशल  और  प्रभावी  बनाने  के  लिये  यहविधेयक
 ठीक  रहेगा  या  नहीं  ?  पुलिस  को  सिद्धान्त  रुप
 से  ज्यादा  अधिकार  देने  चाहिये  या  नहीं  ?

 यही  मूल  भूत  प्रश्न  हमारे  सामने  श्राज  |
 और  मैं  समझता  हूं  कि  दोहरी  व्यवस्था  से

 यह  व्यवस्थ।  ठीक  है  ।  क्योंकि  दोहरी
 व्यवस्था  से  दो  जो  एजेन्सीज़  हैं  वह  बीच  में
 श्ाती  हैं।  शौर  उस  से  पुलिस  के  ऊपर
 जिम्मेदारी  तो  हर  किस्म  कीं  श्राती  है,  कहीं
 कोई  गड़बड़  हो  जाय  पुलिस  जिम्मेदार  है,
 लेकिन  जहां  तक  पुलिस  के  अधिकार  का
 सवाल  हैं.  उस  के  अपर  मजिस्ट्रेट  श्रौर
 डी०  एम०  हैं।  १लिस  दफ़ा  44  भी

 नहीं  लगा  सकती  झौर  कोई  कायवाही
 नहीं  कर  सकती  ,  कोई  भी  प्रौहिबिटरी
 मेजर्स  इस्तेमाल  नहीं  कर  सकती।  तो
 इस  से  पुलिस  अधिक  प्रभावी  होगी  भोर
 उस  की  जिम्मेदारी  बढ़ेगी  ।  लेकिन

 दुसरा  सवाल  यह  है  कि  अगर  पुलिस  को
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 [sto  बलवेव  प्रकाश]
 ज्यादा  अधिका र  दिये  जाय॑  तो  कितने  दिये  जाय॑

 कहाँ सक  दिये  जाएं  उन  की  सीमा  क्या  हो  ?
 क्या  ज्यादा  भ्रध्िकार  देने  से  हम  इनको  निरं-
 क्रभ  तो  नहीं  बना  देते  जिस  से  लाभ  के
 बजाय  नकसाने  हो  जाय  ?  इस  बिल  को
 आप  ने  पढ़ा  होगा  सभापति  महोदय,  इस
 में  मुझ  संदेह नहीं  है  भोरझाप  भी  इसी
 मत  के  होंगे  कि  इस  बिल  को  इस  तरह  से
 पास  नहीं  किया  जा  सकता  !  जितने
 उस  में  प्रधिकार  दिये गये  हैं,  ऐसे  छोटे  छोटे
 ग्रधिकार  हैं  जसे  होटल  खोलना  है  तो
 लाइसेंस  पुलिस  का,  था  ड्रामा  ऐम्यज-
 मैंद,  कोई  सिनेमा  था  सरकस  या  मेला,
 भी  हैं,  जो  ट्डीशनल  हैं.  उस  के  लिये
 भो  पुलिस  का  लाइसेंस  होना  चाहिये।
 जौर  तो भ्रीर  टिकट  बेचने  के  लिए  पास  देते
 के  लिये  पुलिस  का  श्रधिकार  हो।  तो  पुलिस
 क्या.  क्यों  करेगी  ?  क्या  लोकल  बाड़ीज,

 स्मुनिसियल  कमेटी  था  कारपोरेशन  नहीं
 है.  जो  पुलिस  को  अ्रधिका:  दिया  गया

 है  ?  उस  से दुरुपयोग  होगा  ॥

 इतना  ही  नहीं.  पुलिस  कमिश्नर
 को  अधिकार  दिया  गया  है  कि  वह
 समय  पड़ने  पर  जनता  मेंसे  टेम्पोरेरी

 पुलिस  अभ्रफ़ुतर  लगा  सकते  हैं।  मैं
 समझता  हूं  कि  इस  पर  गम्भीरता  से
 विचार  होना  चाहिये।  झौर  आगे  अगर
 था  तो  उसका  दुदपयोग  होने की  सम्भा-
 बना  है  ।  यह  भी  इसके  अन्दर  है  कि
 किसी  इमारत  को,  गली  को  किसी  भी
 समय  किसो  कारण  से  पुलिस  श्रपने
 अधिकार  मेंले  सकती  है  ।  इससे भी
 दुष्पयोग  हो  सकता  है  tT  श्गर  कोई
 व्यक्ति यह  दरख्वास्त  दता  है  उसके  जीवन
 को  खतरा  है  शरीर  पुलिस  उसके  लिये  कोई
 प्रबन्ध  करे,  तो  कब  प्रबन्ध  करेगी  ?जब  कि

 वह  व्यक्ति  उस  प्रवन्ध  की  कीमत  श्दा  करे
 आज  जो  विधेयक  हम  पास  करने  जा

 रहे  हैं  उस  के  अ्न्द”  भ्रगर  ऐस।  कोई  प्राव-

 धान  है.  कि  अगर  कोई  व्यवित  भ्रपनी  रक्षा

 Statutory Rea,  and  AVGUST  23,  988

 के  लिगे  पुलिस के  पास  जाता  है  भौर
 उस  के  लिये  ऐडीशनल  क्र्स  इस्तेमाल  करती हैं
 तो  उस  को  कोस्ट  उंस  व्यक्लि  को दगी
 पड़ेगी  t  क्योंकि  उस  में  शब्द  हैं  कि:

 shal]  have  to  be  paid  by  that  man.
 तो  फिर  संरक्षण  लेने  के  लिये  कौन  जायगा?
 उस  से  कम  कीमत  पर  तो  वह  ्रादमी  रख
 सकता  है,  जो  उस  को  रक्ष।  कर  सबेः।  इस
 तरह  से  अगर  कोई  डिस्टर्बड  एरिया,
 है,  प्रगर  उस  को  लोग  दरख्लवास्त  देते  हैं
 कि  यहां  पुलिस  की  चौकी  बना  दीजिये,
 हमारे  यहां  रोज  इस  तश्हू  की  गड़बड़
 होती  है,  डिस्टबेन्सेज्ञ  होते  हैं,  शायटस
 होते  हैं  तो  पुलिस  को  चौकी  आकर  बैठ
 जाती  है  ,  तो  इस  में  प्रावीजन  है  कि
 अगर  इस  तरहू  के  डिस्टबेन्सेज  हों  तो
 वहां  के  इन्हैबीटैंटरः  का  उस  की  कीमत
 देनी  पड़ेगी  1  में  जानना  चाहता  हूं  कि
 क्यों  कीमत  देनी  पड़ेगी  ?  क्‍या  ला  एंड
 ब्राड  की  हिफ़जत  का  काम  पुलिस  वा
 नहीं  है  ?  क्‍या  कोई  माशल  ला  लागू
 हुआ  है  ?  उस  व्यवस्था  के  लिये  लोग
 कीमत  क्‍यों  दें  ?  लोग  टक्स  देते  हैं,
 पुलिस  जनता  की  सेवा  के  लिये  है  1  अगर
 संरक्षण  के  लिये,  अ्रपराध  की  रोकथाम,
 के  लिये  कोई  दरक्षनासत  दे  श्रीर  उस  की
 कीमत  चुकानी  पड़े  तो  मैं  समझता  हूँ
 कि  उस  विधेयक  में  यह  तूटियां  हैं  t

 SHRI  VAYALAR  RAVI:  At  5-80
 you  have  to  take  the  Half-an-Hour
 discussion.  You  can  postpone  this  and
 Dr,  Prakash  may  continue  next  time.

 MR,  CHAIRMAN;  Now  he  will
 have  to  wind  up.

 Blo  शलवेन  प्रकाश  :  सभापति  महोदथ,
 भी  तो  मुझे  कई  बातें  ौर कहनी  हैं,
 जो  बहुत  झररी  हैं।

 MR.  CHAIRMAN:  The  time  is  not
 fixed.  That  will  be  fixed.

 SHRI  VAYALAR  RAVI:  As  per
 the  rule  it  has  to  be  taken  up  at
 5.80  P.M.
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 ‘MR.  CHAIRMAN,  Just  a  minute.

 The  time is  not  given.  It  will  be
 taken  up.  Normally  the  time  is  given.
 I  shall  check  up.  You  please  verity
 that  by  seeing  the  rules.  Dr.  Baldev
 Prakash,  you  may  continue,

 डा०  बलवेग प्रकाश  :  इसी  तरह से
 और  भोगत  से  प्रधिकार  हैं  ।  इसमें  यहां  तक
 है  कि  धवेशालाओं  का  कंश्ट्रौल  पुलिस  करनी  ।
 श्र  विचार  कीजियें  कि  धर्मेशालाओो  में  कब
 किसी  से  आना  है,  कब  जा  है,  कोन  वहाँ  देगा
 को  ननडीं  रहेगा,  इसका  निरव॑त्रण  पुलिस  करेगी?
 जमशान  घाट  पर  भी  पुलिस  नियंत्रण  करेगी
 कि  कब  मुर्दे  को  जलाना  है  प्रौर  कब  नहीं  जलाना
 है  +

 आप  विचार  कीजिये  कि  अगर  यहू  सब
 इन्तजाम  पुलिस  करेगी तो  कस  काम  चलेगा?
 अब  कमी  प  कोई  एम्यूज़मैंट  की  चीज  हो,
 किस  आटिस्ट  को  चाम  देना  है,  कौन
 ग्राटिस्ट  एम्पलाय  होगा,  क्या  इसका  मियंत्रण
 भो  पुलिस  तरेगी  ?  अ्रगर  प्रा्टिस्ट  भी
 पुलिस  के  नियंत्रण  में  है।  वहां  पर  पग्खा  जा
 सकता  है  ता  इप  अधिकार  का  कितना
 दुदप्योग  होगा,  इसको  भी  श्राप  श्रन्दाजा
 लगाइये  ?

 मैं  एक  बात  ब्रौर  कहनी  चाहता  हुं  कि
 जब  भो  कहीं  पा  झगड़ा  हीता  है  तो  यह  बात
 बरातों  हैं  कि  यहां  स ेजजूस  निकालने  की  इजाजत
 किस  ने  दो  -  डिस्ट्रिक्ट  मजिस्ट्रेट  मे  दी  तो
 पहले  प्रिश्रेटिव  मेजर  क्यों  नहीं  लिये  गये?
 इस  कानून  की  दिववत  यहू  है  कि  पुलिस
 कुृमिशतर  या  जो  कोई  भी  भ्रधिकार”  हो
 वह  असेम्बलीज़  की  दा  पब्लिक  प्रोसतेशन
 को  इजाजत  बओऔरली  भी  दे  सकता  है,
 आप  समझिए  कि  यह  इतनी  कमी  है  कि  इसको
 जिम्मेदारी  किस  पा  है  ।

 SHRI  VAYALAR  RAVI:  I  rise  on
 a  point  of  order.  This  is  about  the
 sitting  of  the  House.  According  to
 the  bulletin  the  sitting  is  upto  six.
 If  it  is  at  6  then  Half-an-Hour  comes

 Up  at  $80.  That  is  the  procedure,  Of

 Course  it  is  not  mentioned  in  the
 order  paper.  Can  you  show  me  the
 rule?  Phe  position  ig  that  at  (5-80  the
 half-an  hour  ig  taken  up  if  the.  House
 sits  upto  6.  There  is  no  prescribed
 time.  You  take  the  sense  of  the
 House  if  you  want  to  postpone  the
 half-an-hour  discussion.  After  six
 we  are  not  prepared  to  sit.  You
 please  look  up  to  the  rules—page  9
 rule  14,  It  says:

 “Unless  the  Speaker  otherwise
 directs,  sitting  of  the  Houses  on  any
 day  shall  ordinarily  conclude  at
 7.00  hours.”

 T  am  relying  upon  Rule  14.  After  6
 there  is  no  question  of  Half-an-Hour
 being  taken  up.  Mr,  Chairman,
 according  to  the.  Bulletin,  the  House
 is  supposed  to  sit  upto  6.  (Interrup-
 tions),

 MR.  CHAIRMAN:  Let  me  take  the
 sense  of  the  House...

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  S.  D.  PATIL):  Sir,  this  Bill
 seeks  to  replace  the  Ordinance  and
 the  last  date  of  the  Ordinance  is  27th
 of  this  month.  After  24th,  there  are
 three  holidays.  The  Bill  has,  there-
 fore,  to  be  passed  in  this  House  today
 and  thereafter  in  the  other  House
 also,  otherwise  there  would  be  diffi-
 culties,

 SHRI  VAYALAR  RAVI:  How  can
 it  be  possible?  We  would  like  to  ask
 for  division  also.

 MR.  CHAIRMAN:  I  would  request
 the  hon.  Members  to  accommodate,  I
 could  have  finished  the  debate  earlier;
 normally,  it  ought  to  have  ended  at
 §.5  p.m.,  but  jn  my  anxiety  to  see
 that  more  Members  participate  in  the
 debate  on  this  Bill,  we  continued.  If
 we  have  half  an  hour  for  this  and
 half  an  hour  thereafter,  we  will  be
 able  to  finish  the  business  by  7.00  p.m.

 PROF,  SAMAR  GUHA  (Contai):
 What  about  my  motion?  It  has  been
 shifted  again  and  again.  It  is  not
 possible  to  accommodate  every  item
 of  the  Government.
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 अम  तथा  संसदीय  कार्य  मंत्रालय  मे
 राज्यमंत्री  (भी  लारंग  साथ  ):  सभापति
 महोदय,  यहां  पर  जो  बिल  ्त्खे  जाते  हैं,  बे
 सभी  महत्वपुर्ण  होते  हैं।  यह  नहीं  कहा
 जा  सकता  है  कि  कोई  बिल  महत्वपूर्ण  नहीं
 है।  यहु  बिल  भी  बहुत  महत्वपूर्ण  जोर
 इसे  भो  पास  करना  बहुत  आवश्यक  है
 इसलिए  में  मातनीय  सदस्यों  से  प्रार्थना
 करता  हूं  कि  इसके  पास  होने  तक  के  लिए
 समय  बढ़ा  कर  इसे  पास  कर  दिया  जाये  ।

 PROF.  SAMAR  GUHA:  What  about
 My  motion?  I  will  not  allow  this
 Bill  to  be  passed.  There  is  a  com-
 mitment  by  the  Speaker.  This  was  to
 come  in  the  first  week.

 MR.  CHAIRMAN:  We  should  not
 get  excited.  Your  motion  has  to  come.

 PROF.  SAMAR  GUHA:  It  has  been
 postponed  a  dozen  fimés

 MR.  CHAIRMAN:  Your  motion
 has  a  priority  over  the  half  an  hour
 discussion,  but  your  motion  has  to  be
 taken  subsequent  to  the  Bill,  not
 earlier.  That  stage  has  not  come.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  (Coimbatore):  The  Govern-
 ment  should  have  brought  this  Bill
 earlier.  They  only  wake  up  on  the
 eve...

 PROF.  SAMAR  GUHA:  My  motion
 has  been  going  on  and  on.

 MR.  CHAIRMAN;  If  the  House
 agrees,  I  do  not  mind....  (Iinterrup-
 tions)

 SHRI  VAYALAR  RAVI:  Some  of
 the  amendments,  we  consider,  are
 very  important.  We  are  very  co-
 operative;  we  never  take  more  time,
 but  many  hon.  Members  want  to
 speak,  What  can  we  do?

 To  अलवेब  प्रकाश:  समापति  महोदथ,
 मैं  समाप्त  कर  रहा  हुं।  यह  जो  आर  बार

 यहां  पर  तर्क  दिया  गया  है  कि  भ्रष्टाचार

 बढ़गा  पुलिस  को  भ्रधिक  प्रध्विकार  देने  है,
 मैं  समझता  हूं  कि  यह  सक  संगत  नहीं  है
 SHRI  8.  D.  PATIL:  I  am  greatly

 indebted  to  the  hon.  Members  who
 have  supported  the  Bill.  Out  of  I5
 Members,  as  many  as  l2  members
 have  supported  the  Bill.  One  who
 opposed  was  Mrs.  Parvathi  Krishnan
 and  another  hag  got  some  reserva:
 tions...

 SHRIMATI  PARVATH]  KRISH-
 NAN:  I  have  also  been  hearing  their
 speeches,  Those  who  supported  have
 only  parfially  supported  it;  they  have
 agreed  on  the  civilian  powers,  even
 the  last  speaker.

 SHRI  8.  D.  PATIL:  Others  have
 made  valuable  comments  and  cons-
 tructive  suggestions  for  the  considera-
 tion  of  the  government.  An  hon.
 Member  raised  the  point;  why  was
 an  Ordinance  passed;  Promulgation
 of  Ordinances  is  not  desirable.  The
 decision  of  the  government  to  intro-
 duce  a  system  of  commissioner  of
 police  in  the  Union  territory  of  Delhi
 was  announced  in  both  Houses  of
 Parliament  in  August  ‘1977.  The  in-
 tention  was  to  bring  in  the  necessary
 legislation  before  Parliament  in  the
 last  budget  session.  Necessary  legis-
 lation  was  drafted  and  was  placed
 before  the  Metropolitan  Council  of
 Delhi  in  December,  977  for  obtaining
 its  recommendation.  Its  recommen-
 dation  was  available  in  the  second
 week  of  May  1978,  Since  consider-
 able  delay  has  already  occurred  it
 was  decided  that  the  change  over
 should  pe  given  effect  to  witheut
 further  delay  accordingly  the  Delhi
 Police  Ordinance,  978  was  promul-
 gated  on  Ist  July,  ‘1978.

 This  was  a  long  felt  need  of  Delhi.
 The  Khosla  commission  hag  already
 recommended  that  this  should  be  a
 unified  system  and  it  would  lead  to
 better  efficiency  of  the  police.  Be-
 cause  of  increasing  population  and  the
 complex  problems  that  the  capital
 is  facing,  this  ig  necessary.  It  is  not
 as  if  new  principles  are  being  in-
 troduced.  The  Bill  is  modelled  on
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 the  I86l  Act  as  well  88  the  1981,
 Bombay  Police  Act,  It  was  already
 in  operation.  It  is  not  as  if  we  are
 giving  certain  more  powerg  or  that
 the  police  will  misuse,  This  is  the
 General  misconception  about  this
 Bill...

 SHR]  M.  RAM  GOPAL  REDDY
 (Nizamabad):  Old  things  do  not
 apply  to  the  present.

 SHRI  8,  D.  PATIL:  The  police  are
 only  the  reflection  of  society;  the
 policemen  are  not  strangers;  they  are
 part  and  parcel  of  society.  Unless
 and  until  there  is  a  sense  of  responsi-
 bility  among  our  citizens,  how  can
 society  improve.  The  citizen,  the
 social  organisations  and  the  political

 -organisations  should  improve;  unless
 they  improve  the  image  of  the  police
 ‘will  not  improve  on  its  own,  That  is
 why  I  request  that  there  should  be
 cooperation  all  round.

 37.44  hrs.

 {Surr  Ram  Mourtt  in  the  Chair]

 T  have  seen  the  system  of  police
 working  in  Tokyo  in  Japan  some  7
 years  ago;  I  was  so  surprised.  I
 was  surprised  to  8९९  that  in  the  big-
 Rest  city  in  the  world,  where  we
 travelled  for  75  miles  in  a  bus,  there

 rere  not  even  a  handful  of  people on  the  road.  Here  inspite  of  our
 traffic  regulations  and  other  things, we  have  got  such  happenings  in  this
 country.  Tt  is  difficult  to  control
 people,  That  is  why  certain  powers
 are  to  be  given  to  police  to  control
 traffic.  Even  the  Bombay  City  Police Act  had  to  be  amended  as  many  8s
 28  times.  Between  95]  and  ‘1974,
 the  Bombay  Act  was  Amendeg  28
 times.  This  is  an  experiment  we  are
 having.  Hardly  two  months  have
 Passed.  People  expected  that  the  law
 and  order  situation  would  immediately improve!  Shri  Kanwarlal  Gupta  is not  finding  any  change.  How  can  we »  find  a  change  immediately  within  a
 Period  of  only  two  months.  Let  us Wait  and  see;  we  have  started  the
 ®xperiment.  I  can  only  say  that

 crime  is“Tiot  on  the  increase.  It  has
 been  made  crystal  clear  many  times
 on  the  floor  of  the  House.  It  has  been
 alleged  that  crime  has  been  increasing
 after  the  introduction  of  the  system.
 Tt  is  not  so.

 The  various  suggestions  about
 duties,  payscales,  housing  accomme-
 dation,  are  all  matters  which  are  for
 the  consideration  of  the  government,
 They  are  looking  into  the  problem.
 The  point  was  made  that  the  police
 is  now  given  excessive  powers.  That
 was  the  thrust  of  the  speech  of  Mrs.
 Parvathi  Krishnan.  I  would  like  to
 say  that  the  Commissioner  of  Police
 has  not  been  given  any  more  powers.
 The  only  thing  is,  certain  powers
 which  were  vested  in  the  District
 Magistrates  are  now  to  be  transferred
 to  the  police.  The  Police  Commis-
 sioner  is  also  @  very  responsible  per-
 son.  He  is  much  above  the  District
 Magistrate.  ‘Several  arguments  are
 fiven  in  the  Khosla  Commission
 report  aS  to  why  it  is  essential  to
 have  the  system  of  Police  Commis-
 sioner,  I  need  not  go  over  them,  I
 would  only  say  that  it  is  the  intention
 of  the  Government  to  make  the  police
 machinery  more  efficient  and  more
 duty-oriented.  Up  to  this  time,  the
 police  used  to  exercise  certain  powers.
 Now,  in  certain  cases  the  police  can
 help  the  people.  That  is  exactly  what
 we  want,  namely,  the  police  should
 be  &  friend,  philosopher  and  guide for  the  people.  He  must  be  the  poor man's  friend.  That  is  the  anxiety  of the  Government  and  I  think  this  Bill
 will  go  a  jong  way  towards  that  and
 make  the  police  conscious  of  their
 duties.

 The  training  of  the  police  js  wiso
 taken  care  of.  We  are  going  to  have
 a  training  college  as  well  as  a  train-
 ing  school,  Of  course,  the  college will  come  a  little  later,  but  the  school will  be  there.  There  will  be  adequate
 training  for  the  police  force.

 Ag  far  ag  the  arduous  duties  of  the
 police  are  concerned,  it  is  a  matter for  social  philosophers  and  scientists
 to  consider  whether  our  police  should be  given  so  much  duty  or  not.
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 The  question  of  our  purse  also  will

 have  to  be  taken  into  consideration,
 whether  we  can  afford  to  have  a.
 Police  with  a  lesser  hours  of  duty  and
 better  pay.  That  is  the  demand  and
 that  is  very  welcome,  but  how  far  a
 poor  country  like  ours  can  afford  it
 is  q  matter  for  investigation.

 Other  suggestions  have  been  made
 by  some  hon,  members,  some  of  whom
 have  been  experienced  Police  officers
 also.  I  am  very  glad  that  Shri
 Shambhu  Nath  Chaturvedi  who  was
 at  that  time  selected  as  a  direct  recruit
 for  the  postof  Dy.S.  P.  and  also  Shri
 Ramanand  Tiwary  who  himself  was
 in  the  police  service  have  made  their
 contributions  to  the  debate  based  on
 their  experience.  All  the  suggestions
 made  by  hon,  members  will  be  taken
 care  of  and  Government  will  examine
 them.

 Some  members  asked,  if  Delhi  is
 given  statehood,  what  will  be  the
 Powers  of  the  Council  of  Minis-
 ters,  etc.  I  would  like  to  make  it
 clear  thet  the  proposeq  Bill  which
 has  been  introduced  is  not  going  to
 give  at  this  stage  the  status  of  state-
 hood.  It  ig  only  a  Union  Territory
 and  it  will  fall  in  line  with  whatever
 powers  are  given  to  Goa,  Daman  and
 Diy  ang  other  Union  Territories.  The
 Administrator,  who  ts  the  Agent  of  the
 President,  works  under  the  super-
 vision  and  control  of  the  Home
 Ministry.  Whetever  powers  are  given
 to  the  Police  Commissioner  and  what-
 ever  regulations  are  laid  down,  they
 will  be  placed  before  both  Houses
 of  Parliament.  So,  there  will  also  be
 8  sort  of  direct  control.  If  the  regu-
 lations  in  any  way  seek  to  give  more
 power  than  essential,  then  both
 Houses  of  Parliament  can  exercise  a
 check,

 SHRI  VAYALAR  RAVI.  What
 about  special  police  officers?

 SHRI  S.  D.  PATIL:  Special  Police
 officers  will  be  there  only  in  emergent
 circumstances.  They  will  be  taken
 under  two  considerations,  They  must
 be  fit  and  able-bodied.-  (Interrup-
 tions).  There  will  not  be  any  political
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 considerations.  You  can  object.  to
 their  applointment  and  if  the  objection.
 ig  up-held...

 SHRIMATI  PARVATHI  KRISHNAN:
 Objection  by  whom?

 SHRI  S.  D.  PATIL:  Objection  by
 the  public  also,  If  somebody  is.
 actuateg  by  certain  prejudices  or
 motives  or  political  considerations,
 then  you  have  always  the  right  to
 object,  and  those  objections  are  decid-
 ed  within  45  days.  So,  this  is  only  in
 the  case  of  an  emergency  and  emer-
 gent  circumstances.  Otherwise,  the
 Special  Police  does  not  come  in.  Sup-
 pose  suddenly  communal!  riot  deve-
 lops  or  there  is  an  unlawful  assemb-
 ly.  The  fear  that  it  will  be  only  fill-
 ed  up  by  persons  belonging  to  the
 political  party  which  is  in  power  is
 unfounded,  and  I  think  there  {s  no
 scope  for  such  criticism.

 T  have  dealt  with  many  of  the  points.
 I  request  the  House  to  give  its  support
 to  it  because  it  has  to  be  passed  to-
 day.

 SHRIMATI  PARVATHI  KRISHNAN
 (Coimbatore):  I  had  hoped  that  the
 hon.  Minister  would  enlighten  us  on
 certain  points,  but  he  has  failed  to  do
 so.  In  fact,  in  his  reply  he  has  only
 convineed  me  still  further  that  there
 is  something  seriously  wrong  with  this
 Bill.  I  do  not  deny,  and  I  said  80
 when  I  was  speaking,  that  the  law
 and  order  situation  and  the  crime
 situation  in  Delhi  is  extremely  serious
 and  you  do  need  to  streamline  the
 police  administration  ang  have  a  get-
 up  to  bring  that  under  control.  But
 now  he  is  talking  about  an  “experi-
 ment.”  ‘You  do  not  start  experiment-
 ing  when  a  fire  is  there,  you  try  to  put
 the  fire  out.  Therefore,  leave  the
 experiment  out.

 I  can  understand  very  well  your
 giving  the  police  powers,  more  powers,
 to  see  that  they  keep  the  law  and
 order  situation  under  control,  but  १
 would  like  to  know  why  you  have  to
 make  inroads  into  powers  that  belong
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 to  local  bodies.  And  he  has  now  let
 the  cat  out  of  the  bag.  They  are  go-
 ing  to  be  answerable  to  whom?  To
 the  Home  Ministry,  and  through  the
 Home  Ministry  to  the  Central  Govern.
 ment,  Therefore,  the  Central  Gov-~
 ernment  ig  not  only  denying  State-
 hood  to  Delhi,  but  also  trying  to  ar-~
 rogate  to  itself  certain  powers  that  al-
 ready  exist  with  the  Municipal  Cor-
 poration.

 The  Police  Commissioner  will  de-
 cide  one  fine  day  that  some  place  ig
 likely  to  be  an  epidemic~stricken  area,
 and,  therefore,  he  will  consult  the
 Municipal  Corporation,  but  the
 Municipal  Corporation  does  not  have
 the  final  say  in  it.  Is  it  the  health
 authorities  who  are  responsible  for
 it  and  the  police  come  into  the  picture to  aid  the  health  authorities,  or  are
 You  going  to  have  the  Police  Commis-
 sioner  deciding  it?

 Similarly,  I  would  like  to  know
 under  what  imagination,  whether  it  is
 the  86i  Act  or  who  has  inspired  Shri
 Patil,  who  is  now  getting  inspired  by Mr.  Malhotra  or  being  briefed  by
 him,  who  has  inspired  him  that  the
 Police  can  keep  order  in  temples, mosques,  Gurudwarags  ang  Churches.
 They  are  even  allowed  to  Say  suo
 motu  in  which  church,  which  Guru-
 dwara  there  is  going  to  be  disturbance, and  then  say;  “Come  on  where  are our  rifles?”  What  is  this  kind  of
 blanket  power,  I  cannot  understand.

 Tt  was  made  clear  when  I  was
 speaking  that  I  approve  of  the  general over-all  idea  of  this  Police  Commis- Stoner  set-up,  but  I  am  absolutely confirmed  by  his  very  sketchy  and Playful  reply  that  he  certainly  has
 Not  gone  through  every  Clause  of  this Bill.  If  he  has,  he  would  have  certainly replied  to  certain  points,  but  he  fail- ed  to  do  so.  f  would  like  to  know why.  He  is  absolutely  in  an  ivory tower,  “We,  Janata,  have  come  to bower,  Have  faith  in  us.  We  have restored  democracy.  Therefore,  what-

 ever  Bill  we  bring  will  be  demo- cratic”—~this  is  your  argument,  because

 thia  was  the  spirit.in  which  he  seid
 “Don’s  worry.  It  will  not  be  mis-
 used.  It  is  an  experiment.”  We  must
 have  it  one  way  or  the  other.
 First  he  saig  it  is  based  on  the  1861
 Act,  such  a  very  patriotic  Act!  Why
 can't  they  nationalise  the  police?
 You  have  nationalised  certain  textile
 units,  you  have  nationalised  so  many
 other  things,  including  posts  and  tele-
 graphs  andsoon.  Why  not  nationalise
 the  police  also?  Why  not  have  a
 patriotic  police  system,  which  does
 not  harass  the  people...

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  Mr.
 Chairman,  it  will  soon  be  6  O’  Clock.

 SHRIMATI  PARVATHI  KRISHNAN:
 I  will  take  only  a  minute.

 SHRI  RAVINDRA  VARMA:  The
 hands  of  the  clock  will  not  remain
 stationery.  The  Government  is  very
 keen  that  the  Bill  should  be  passed  to-
 day.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Because  the  Government  was
 sleeping  over  it  until  now.

 SHRI  RAVINDRA  VAMA:  Sir,
 You  know  very  well  how  other  mat-
 ters  went  on  and  took  up  the  time  of the  House,

 Therefore,  I  formally  move:

 ‘That  the  House  sit  for  a  few
 more  hours,  ag  long  ag  it  is  neces-
 sary,  to  get  through  this  Bill  and
 then  take  up  the  rest  of  the  business of  the  House.’

 MR.  CHAIRMAN:  How  long  will  it sit?

 SHRI  RAVINDRA  VARMA:  Till  the Bill  is  passed  and  then  Shri  Samar Guha's  motion  and  then  the  Halz-an- Hour  Discussion  are  over.
 MR.  CHAIRMAN:  The  question  is...
 SHRI  VAYALAR  RAVI:  There  are amendments  which  are  given  notice  of
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 (Shri  Vayalar  Revi]
 by  members  og  my  party  and  other
 parties.  They  should  be  given  prior
 notice  that  this  is  going  to  be  taken
 up  ao  that  they  can  be  present  here.
 You  cannot  deny  those  Members  the
 opportunity  to  move  those  amend-
 ments  and  speak  on  them,

 MR.  CHAIRMAN:  There  is  only  one
 amendment.

 SHR]  VAYALAR  RAVI:  There  are
 many  amendments  which  Members
 have  given  notice  of.  They  must  be
 present  here.  Otherwise,  how  can
 they  move  those  amendments?

 MR.  CHAIRMAN:  This  motion  is
 for  extending  the  time  of  the  sitting,
 till  the  Bill  is  passed.

 SHRI  VAYALAR  RAVI:  It  is  not
 a  question  of  passing  a  Bill  alone.  A
 Bill  can  be  passed  in  two  minutes  also.
 That  is  not  the  point.

 MR.  CHAIRMAN:  I  will  put  it  to
 the  House.  The  question  is:

 “That  the  House  sit  for  a  few
 more  hours,  as  long  as  it  is  neces-
 sary,  to  get  through  this  Bill  and
 then  take  up  the  rest  of  the  busi-
 7९58  of  the  House.”

 Those  in  favour  of  it  may  say  “Aye”
 SOME  HON.  MEMBERS:  Aye”.
 MR.  CHAIRMAN:  Those  against  it

 may  say  “No”.

 SOME  HON.  MEMBERS:  “No”.
 MR.  CHAIRMAN:  I  think  the  “Ayes”

 have  it.

 SOME  HON.  MEMBERS:  No,  the
 “Noes”  have  it.

 MR.  CHAIRMAN:  Ali  right.  Let
 the  lobbies  be  cleared.  The  Lobbies
 have  been  cleared.  Let  me  put  the
 motion  before  the  House.
 38  hrs.

 SHRIMATI  PARVATHI  KRISHNAN:
 Sir,  before  you  put  the  motion  to
 the  House,  I  want  to  say  one  thing.  I

 do  not  think  it  would  be  a  very  ६०००
 precedent  to  have  a  division  on  the
 question  of  extension  of  time.  But  I
 want  to  say  one  thing,  when  I  make
 this  submission,  and  that  is  that  I
 am  very  very  sorry  at  the  manner  in
 which  this  is  being  done  and  we  have
 had  to  ask  for  this  division.  I  am
 not  pressing  for  it  in  view  of  the  fact
 that  the  Government  insists  that  the
 Bill  has  to  go  through  today.

 As  I  said  while  speaking  on  the  dis-
 approval  motion  last  time,  the  most
 unhappy  part  of  it  is  that  on  a  very
 important  Bill  like  this,  it  is  proved
 that  the  Government  comes  with  an
 Ordinance  without  coming  forward
 with  a  Bi)]  for  discussing  in  the  Select
 Committee.  That  is  why  we  are  in
 this  plight.  Anyway,  since  [  do  not
 think  it  would  be  a  good  precedent,
 we  do  not  press  this  particular  ques-
 tion  of  extension  of  time  to  a  division.
 But  other  things  I  do  not  say  we  will
 not  press  to  a  division.

 SHRI  VAYALAR  RAVI:  I  fully
 endorse  what  Mrs.  Parvathi  Krishnan
 has  said.  We  are  not  pressing  for  a
 division.

 SHRI  RAVINDRA  VARMA:  I  ex-
 press  my  gratitude  to  the  hon.  Mem-
 bers  for  that.

 MR.  CHAIRMAN:  Is  it  the  conse-
 nsus  of  the  House  that  the  time  of  the
 sitting  of  the  House  today  be  extend-
 ed  till  the  Delhi  Police  Bill  be  dispos-
 ed  of  and,  thereafter,  the  discussion
 on  Shri  Samar  Guha’s  Motion  and
 Half-An-Hour  discussion  be  taken  up?

 HON:  MEMBERS:  Yes.

 MR.  CHAIRMAN:  So,  the  time  is
 extended.  Shrimati  Parvathi  Krishnan
 to  continue  her  speech.

 SHRIMATI  PARVATHI  KRISHNAN:
 Sir,  I  do  not  propose  to  say  anything
 more  in  view  of  the  whole  atmos-
 phere  ang  this  attitude  taken.  I  finish
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 before  I  have  my  full  say.  (interrup-
 tions)  They  can  have  it  passed.

 MR.  CHAIRMAN:  I  shall  now  put
 the  Statutory  Resolution,  moved  by
 Shrimati  Parvathi  Krishnan,  to  the
 vote  of  the  House.

 The  question  is:

 “This  House  disapproves  of  the
 Delhi  Police  Ordinance,  978  (Ordi-
 nance  No.  2  of  978)  promulgated
 by  the  President  on  the  Ist  July,
 1978.”

 The  Lok  Sabha  divided:

 Division  No.  22]
 (8.  2  hrs.

 Ayes

 “Balak  Ram,  Shri
 *Balbir  Singh,  Shri
 Banatwalla,  Shri  G.  M:
 Barman,  Shri  Palas
 Basu,  Shri  Chitta
 Baus,  Shri  Dhirendranath
 Bhagat  Ram,  Shri
 Bhakta,  Shri  Manoranjan
 Chandrappan,  Shri  C.  K.
 Deo,  Shri  V.  Kishore  Chandra  S.
 Faleiro,  Shri  Eduardo
 *Kamath,  Shri  Harj  Vishnu
 Kodiyan,  Shri  P.  K.
 Kolur,  Shri  Rajshekhar
 Krishnan,  Shrimati  Parvathi
 Lakshminarayanan,  Shri  M.  R.
 Mayathevar,  Shri  K.
 Murugaiyan,  Shri  S.  G.
 Pajanor,  Shri  A.  Bala
 Patnaik,  Shri  Sivaji
 Poojary,  Shri  Janardhana
 Ravi,  Shri  Vayalar
 Saeed  Murtaza,  Shri

 Unnikrishnan,  Shri  K,  P.
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 Venkataraman,  Shri  R.
 Visvanathan,  Shri  C.  N.

 NO’
 Agrawal,  Shri  Satish
 Ahuja,  Shri  Subhash
 Arif  Beg,  Shri
 Berwa,  Shri  Ram  Kanwar
 Borole,  Shri  Yashwant
 Chand  Ram,  Shri
 Chaturvedi,  Shri  Shambhu  Nath
 Chavda,  Shri  K.  S.
 Chowhan,  Shri  Bharat  Singh
 Chunder,  Dr.  Pratap  Chandra
 Dandavate,  Prof.  Madhu
 Desai.  Shri  Morarji
 Deshmukh,  Shri  Ram  Prasad
 Dhandayuthapani,  Shri  V.
 Dhurve,  Shri  Shyamlal
 Digvijoy  Narain  Singh,  Shri
 Durga  Chand,  Shri
 Dutt,  Shri  Ashok  Krishna
 Ganga  Singh,  Shri
 @Gotkhinde,  Shri  Annasaheb
 Guha,  Prof.  Samar
 Hukam  Ram,  Shri

 Jain,  Shri  Kalyan
 Jain,  Shri  Nirmal  Chandra
 Joshi,  Dr.  Murli  Manohar
 Kakade,  Shri  Sambhajirao
 Kaushik,  Shri  Purushottam
 Khalsa,  Shri  Basant  Singh
 Khan,  Shri  Kunwar  Mahmud  Ali
 Khrime,  Shri  Rinching  Khandu
 Kishore  Lal,  Shri
 Krishan  Kant,  Shri
 Kureel,  Shri  R.  L.
 Mahala,  Shri  K.  L.
 Mahale,  Shri  Hari  Shankar
 Mahata,  Shri  C.  R.
 Mahi  Lal,  Shri
 Maiti,  Shrimati  Abha

 “Wrongly  voted  for  AYES
 @Wrongly  voted  tor  NOES
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 Malhotra,  Shri  Vijay  Kumar
 Malik,  Shri  Mukhtiear  Singh
 Meerza,  Shri  Syed  Kazim  Ali
 Mehta,  Shri  Prasannbhai
 Mhaigi,  Shri  R.  K.
 Mondal,  Dr.  Bijoy
 Munda,  Shri  Karia
 Pandey,  Shri  Ambika  Prasad
 Pandeya,  Dr.  Laxminarayan
 Parmar,  Shri  Natwarlal  B.
 Paswan,  Shri  Ram  Vilas
 Patel,  Shri  H.  M.
 Patel,  Km.  Maniben  Vallabhbhai
 Patil,  Shri  S.  D.
 Pradhan,  Shri  Pabitra  Mohan

 Rahi,  Shri  Ram  Lal
 Rai,  Shri  Narmada  Prasad
 Rajda,  Shri  Ratansinh
 Ram  Charan,  Shri
 Ram  Kinkar,  Shri
 Ram  Kishan,  Shri
 Ram:  Sagar,  Shri
 Ramachandran,  Shri  P.
 Ramapati  Singh,  Shri
 Ramji  Singh,  Dr.
 Ramjiwan  Singh,  Shri
 Ranjit  Singh,  Shri
 Rothuama,  Dr.  R.
 Sai,  Shri  Larang
 Saran,  Shri  Daulat  Ram
 Sarangi,  Shri  R.  P.
 Shastri,  Shri  Ram  Dhari
 Shejwalkar,  Shri  N.  K.
 Sheo  Narain,  Shri
 Sikander  Bakht,  Shri
 Singh,  Dr.  B.  N.
 Sinha,  Shri  Purnanarayan
 Sinha,  Shri  Satyendra  Narayan
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 Somani,  Shri  Roop  Lal
 Sukhendra  Singh,  Shri
 Swamy,  Dr.  Subramaniam
 Tan  Singh,  Shri
 Tiwari,  Shri  Brij  Bhushan
 Ugrasen,  Shri
 Vajpayee,  Shri  Atal  Bihari
 Varma,  Shri  Ravindra
 Verma,  Shri  है.  L.  P.
 Verma,  Shri  Sukhdev  Prasad
 Yadav,  Shri  Hukmdeo  Narain
 Yadava,  Shri  Roop  Nath  Singh
 Yadvendra  Dutt.  Shri
 Yuvraj,  Shri
 Zulfiquarullah,  Shri

 MR.  CHAIRMAN:  Subject  to  cor-'
 rection,  the  result*  of  the  Division  js:

 Ayes,  26;
 Noes:  gl.
 The  Resolution  is  negatived.

 The  motion  was  negatived,
 SHRIMATI  PARVATHI  KRISH-

 NAN;  Are  you  not  ashamed  of  your-
 selves—without  knowing  what  yeu
 are  clapping  for?

 MR.  CHAIRMAN:  Now,  there  is  ah
 amendment  by  Shri  Ramanand
 Tiwary.  Are  you  pressing  it?

 feat  जी,  आपवा  संशोधन
 है  कि  ज्वाथण्ट  रलैवट  व  मेटी  को  भे  झा  जाये।

 श्री  रामानन्द  सिदारी :  सभापति  जी,
 मैं  चाह  रहा  था  कि  इस  बिल  को  सलेक्ट
 कमेटी  को मेंगा  ये क्य कि  इसमें  अनेक
 त्रटियां  हैं,  ज  उन्हें  सुधा  जाना  डा  हिए
 इसलिए  हमने  यह  अमेंडगरेंट  द्धि  था।
 मैं  गहू-शबज्य  मंत्री  जी  मे  स्विदन  कंरूंगा
 कि  वहू  इसे  सलेंबट  वेट  में  जाने  दें  1

 *The  following  Members  also  recor  ded  their  votes:
 AYES  :  Sarvashri  Bakin  Pertin  and  Annasaheb  Gotkhinde;

 NOES  :  Sarvashri  Ramanand  Tiwary,  Ram  Naresh  Kushwaha,  Raghavii
 Jawala  Prasag  Kureel,  Chowdhury  Balbir  Singh,  Balak  Ram,  and  Hari
 Vishnu  Kamath
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 tre  we  इंडबते  :  इससे  यह  लैप्स  हो
 जायेगा  3

 भो  रामानस्थ  तिवारी  :  लप्स  हो
 जायेगा,  तो  इसे  पहले  ले  श्राना  चाहिए
 था  |

 प्रधान  संध्  (  श्री  सोरारजी  देसाई  ):

 करवा  पड़ा  था  कि  यह  लुप्त  अमल  में
 लाना  था,  नहीं  ता  इसके  सिवाय  जितना
 वन्‍्दाजस्त  करना  चाहिए  था,  कर  नहीं  सकते
 शे।  प्रवोज़ल्स  अ,ज  के,  पी  है,  कब  की  हैं
 इबोलिए  श्राइितस्स  कर्ता  पड़ा।  अगर
 यह  बिग  सेवन  में  दातों  हाउसज  से  पास
 नहीं  होता  है  वा  कि:  बहू  अ्राडिनिन्स  खत्म
 ही  जे,  तः  हमो"  जा  स।  रे  एरेन्जमेंट  किये  गये
 हैं,  बहू  सब  उलटद-पुलट  हा  जाते  है।  इय-
 लिए  मेरा  इनस  प्रार्थता  है  कि  बह  अपने
 इस  संग्रोवत  का  वापस  ले  ले  ।

 शो  'रामानन्व  लिवारी  :  मैं  अपना
 संज्रोब्रन  बापिस  लेता  हूं!

 Amendment  No.  was,  by  leave,
 withdrawn,

 MR.  CHAIRMAN:  Now,  the  ques-
 tions  is:

 “That  the  Bill  to  amend  and  con-
 solidate  the  law  relating  to  the
 regulation  of  the  police  in  the
 Union  Territory  of  Delhi,  be  taken
 into  consideration.”

 The  motion  was  adopted,

 Clause  2—  (Definitions)
 MR.  CHAIRMAN:

 amendments.
 There  are  no

 The  question  is;
 “That  clause  2  stand  part  of  the

 BL”

 The  motion  was  adopted,

 Clause  2  was  added  to  the  Bill

 Clause  8+--(One  Police  force  for  the
 whole  of  Delhi)

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI):  I  beg  to  move:

 Page  3,  line  26,—
 for  “including  Delhi  Armed

 Police”
 substitute—

 “or  any  post  under  the  Delhi
 Administration  or  the  Central
 Government”  (59)

 MR.  CHAIRMAN:  Are  you  press-
 ing  your  amendment?

 SHRI  SHAMBHU  NATH  CHATUR-
 VEDI:  I  am  not  pressing.

 Amendment  No.  59  was,  by  leave,
 withdrawn,

 MR.  CHAIRMAN:  Now,  the  ques-
 tions  is:

 “That  clause  3  stand  part  of  the
 Bill.”

 The  motion  was  adopted,
 Clause  3  was  added  to  the  Bill,

 Clause  4—(Superintendence  of  Police
 force  to  vest  in  the  Administration)

 MR.  CHAIRMAN:  There  is  an
 amendment  by  Shrimati  Parvathi
 Krishnan.  Are  you  moving?

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  beg  to  move:

 Page  3,  line  28,—
 for  “Administrator”  substitute—

 “Executive  Council  or  the
 Council  of  Ministers”.  (74)

 MR.  CHAIRMAN:  I  shall  now  put
 the  amendment  to  the  vote  of  the
 House,
 Amendment  No.  74  was  put  and  nega-

 tived.

 MR,  CHAIRMAN:  The  question  is:
 “That  Clause  4  stand  part  of  the

 Bu”



 223  Statutory  Res,  and

 The  motion  was  adopted,

 Clause  4  was  added  to  the  Bill.

 Clause  5—(Constitution  of  Police
 force)

 MR.  CHAIRMAN:  There  is  one
 amendment  by  Shrimati  Parvathi
 Krishnan.  Are  you  moving?

 SHRIMATI  PARVATHI
 NAN:  I  beg  to  move:

 KRISH-

 “Page  3,  line  34,—
 for  “Administrator”  substitute—

 “Executive  Council  or  the
 Council  of  Ministers”.  (75)

 MR.  CHAIRMAN:  I  shall  now  put
 the  amendment  to  the  vote  of  the
 House,

 The  amendment  No.  75  was  put  and
 negatived,

 MR,  CHAIRMAN:  The  question  js:

 “That  Clause  5  stand  part  of  the
 Bill.”

 The  motion  was  adopted,
 Clause  8  was  added  to  the  Bill.

 Clause  6~—(Commissioner  of  Police)
 MR.  CHAIRMAN:  There  is  an

 amendment  to  this  clause,  Are  you
 moving?  ;

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  beg  to  move:

 “Page  4,  line  2,—

 for  “Administrator”  substitute —

 “Executive  Council  or  the
 Council  of  Ministers”.  (76)

 MR.  CHAIRMAN;  I  shall  now  put
 the  amendment  to  the  vote.

 Amendment  No.  76  was  put  and
 negatived,

 MR.  CHAIRMAN:  The  question  is:
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 “That  Clause  6  stand  part  of  the
 Bill”

 The  motion  was  adopted,
 Clause  6  wag  added  to  the  Bill.

 Clause  ee  (Additional  Commissioner
 of  Police)

 MR.  CHAIRMAN:  There  are
 amendments  by  Shrimati  Parvathi
 Krishnan.  Are  you  moving?

 SHRIMATI  PARVATHI
 NAN:  I  beg  to  move:

 “Page  4,  line  5,—
 for  “Administrator”  substitute—

 ‘Executive  Counci]  or  the
 Council  of  Ministers”.  (77)
 “Page  4,  line  3.—
 for  “Administrator”  substitute—

 “Executive  Council  or  the
 Council  of  Ministers”.  (78)

 MR.  CHAIRMAN;  I  shall  put  the
 amendments  to  the  vote.

 KRISH-

 Amendments  Nos.  77  and  78  were  put
 and  negatived,

 MR.  CHAIRMAN:  The  question  js:
 “That  Clause  7  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  7  was  added  to  the  Bill.

 Clause  8  (Deputy,  Additional  Deputy
 and  Assistant  Commissioners  of  Police)

 MR,  CHAIRMAN:  There  is  an
 amendment  to  this  clause  by  Shrimati
 Parvathi  Krishnan,  Are  you  moving?

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  beg  to  move:

 “Page  4,  line  8,—
 jor  “Administrator”  substitute—

 “Executive  Council  or  the
 Council  of  Ministers’.  (79)

 MR.  CHAIRMAN:  I  shall  put  the
 amendment  to  the  vote  of  the  House.

 Amendment  No.  79  was  put  and
 negatwed,  .
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 ME.  CHAIRMAN:  The  question  is:

 “That  Clause  8  stand’  part  of  the
 a,

 The  motion  was  adopted.
 Clause  8  was  added  to  the  Bill.

 Clause  9—  (Appointment  of  Principals
 of  Police  Training  Institutions.)
 MR.  CHAIRMAN:  There  are  two

 amendments  in  the  name  of  Shrimati
 Parvati  Krishnan.  Are  you  moving?

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  move:

 “Page  4,  line  28,—
 for  “Administrator”  substitute—

 “Executive  Council  or  the
 Council  of  Ministers”.  (80)
 Page  4,  line  3),—
 for  “Administrator”  substitute—

 “Executive  Council  or  the
 Council  of  Ministers”.  (81)

 MR.  CHAIRMAN;  I  shall  put  the
 ‘amendments  to  the  vote  of  the  House.
 Amendments  Nos,  80  and  81  were  put

 and  negatived.
 MR.  CHAIRMAN:  The  question  js:

 “That  Clause  9  stand  part  of  the
 Bill.”

 The  motion  was  adopted,
 Clause  9  was  added  to  the  Bill.

 Clause  ¢..  (Constitution  of  Police
 districts,  sub-divisions  and  police

 stations)
 SHRIMATI  PARVATHI  KRISH-

 NAN:  ॥  beg  to  move;

 Page  4,  ling  Mem.

 for  “Administrator”  substitute—
 ‘Exécutivé  Council  or  the

 Council  of  Ministers”.  (82)
 MR.  CHAIRMAN:  I  put  amend-

 Ment  No  B2:to  the  vote  of  the  House.
 257]  LS..8:
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 Amendment  No.  82  was  put  and
 negatived,

 MR.  CHAIRMAN:  The  question  is
 “That  Clause  10  stand  part  of  the

 Bill”
 The  motion  was  adopted,

 Clause  0  was  added  to  the  Bill,
 Clause  i  was  added  to  the  Bill.

 Clause  2—  (Appointment  of  subordi-
 nate  ranks)

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  beg  to  move:

 Page  5,  lines  7  ang  8,—~
 jor  “Administrator”  substitute—

 “Executive  Council  or  the
 Council  of  Ministers”,  (83)

 MR,  CHAIRMAN:  |  put  amend-
 ment  No.  83  to  the  vote  of  the  House.

 Amendment  No.  83  was  put  and
 negatived.

 MR.  CHAIRMAN:  The  question  js:
 “That  Clause  2  stand  part  of  the

 Bill”.
 The  motion  was  ad°pted.

 Clause  2  was  added  to  the  Bill.

 Clause  33—  (Certificate  of  appoint-
 ment)

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  beg  to  move:

 Page  5,  line  19,—
 for  “Administrator”  substitute—

 “Executive  Council  or  the
 Council  of  Ministers”.  (84)

 MR,  CHAIRMAN:  |  put  amend-
 ment  No.  84  to  the  vote  of  the  House.

 Amendment  No.  84  wag  put  and
 negatived,

 MR.  CHAIRMAN:  ‘The  question  is:
 ‘That  Clause  3  stand  part  ef  the

 Bin”.
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 The  motion  was  adopted,
 Clause  8  was  added  to  the  Bill.
 Clause  4  was  added  to  the  Biil.

 Clause  i5  was  added  to  the  Bill.

 Clause  6  was  added  to  the  Bill.
 Clause  | oe  (Special  police  officers)

 SHRIMATI  PARVATHI  KRISH-
 NAN;  I  beg  to  move:

 Page  6,—
 for  lines  9  to  14,  substitute—

 “(8)  Person  go  appointed  shall
 heave  the  right  to  refuse  such
 appointment  within  a  period  of
 seven  days  after  submitting  his
 reasons  for  doing  so.

 (3A)  any  person  or  organisa-
 tion  or  political  party  objecting
 to  the  appointment  of  any  per-
 son  as  such  special  police  officer
 may  send  the  reasons  therefor
 to  the  Commissioner  of  Police
 within  fifteen  days  of  such  ap-
 pointment  end  the  Commis-
 sioner  shal]  accept  the  objection
 and  cancel  the  appointment  of
 such  officer,  or,  after  giving  the
 objector  an  opportunity  to  be
 heard,  submit  the  report  to  the
 Executive  Council  or  the  Coun-
 cil  of  Ministers  for  final  deci-
 sion  which  shall  be  given  with-
 in  seven  days  of  receipt  of  the
 report  from  the  Commissioner.”
 (85)

 Page  6,  line  8,—
 for  “Administrator”  substitute—

 “Executive  Council  or  the
 Council  of  Ministers”.  (86)

 ३  would  like  to  remind  the  Mem-
 bers  on  the  other  side  including  very
 venerated  and  venerable  Ministers
 who  are  sitting  there  that  the  essence
 of  my  emendments  js  to  ensure  cer-
 tain  democratice  processes.

 I  think,  Mr,  Vajpayee  has  not  read
 thy  amendments.  That  is  why  I
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 wanted  to  draw  their  attention  to  my
 amendments.  I  think,  after  six  0
 clock,  their  democratic  conscience  be-
 comes  dormant,  I  have  no  illusion
 about  it.

 MR,  CHAIRMAN:  I  put  amend-
 ments  No.  85  and  86  to  the  vote  of
 the  House.

 Amendments  Nos.  85  and  86  were  put
 and  negatived.

 SHRI  VAYALAR  RAVI:  I  beg  to
 move:

 Page  6,—
 after  line  8,  insert—

 “Provided  that  the  Commis-
 sioner  of  Police  shall  obtain

 the  consent  of  such  appointed
 special  police  officers  before
 publishing  the  names.”  (135)

 I  need  my  amendment  No.  185:
 “Provided  that  the  Commissioner  of
 Police  shall  obtain  the  consent  of
 such  appointed  special  police  officers
 before  publishing  the  names.”

 If  somebody  is  nominated  as  a
 special  police  officer,  that  person  must
 have  the  right  to  refuse;  we  cannot
 compel  a  person.  It  is  very  wrong
 and  it  is  arbitrary,

 SHRI  S.  D.  PATIL:  I  oppose  the
 amendment  on  the  question  of  ap-
 pointment  of  special  police  officer  in
 emergent  situations....  (Interrup-
 tions)

 SHRI  VAYALAR  RAVI:  Let  him
 heave  the  right  to  refuse  it.

 SHRI  S.  D.  PATIL:  If  this  right  is
 given  we  wil}  not  be  able  to  appoint
 special  police  officers.

 SHRI  VAYALAR  RAVI:  He  does
 not  have  much  confidence  in  himself.

 SHRI  8,  0.  PATIL:  We  cannot
 take  a  risk.

 SHRI  VAYALAR  RAVI:  How  ‘can
 you  compel  a  person  to  become.  &
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 police  officer?  Why  not  give  the
 option  to  a  person  to  refuse  it?  How
 ig  it  compulsory?

 MR.  CHAIRMAN:  I  am  sorry;  Mr.
 Ravi,  he  ig  not  accepting  it.

 SHRI  VAYALAR  RAVI:  It  is  like
 the  question  of  compulsory  asterilisa-
 tion.

 MR.  CHAIRMAN:  Shall  I  put  am-
 endments  433  to  336  to  vote?

 SHRI  VAYALAR  RAVI:  You  put
 85  separately.

 MR.  CHAIRMAN:  You  are  pressing
 only  1887

 SHRI  VAYALAR  RAVI;  Yes.

 MR.  CHAIRMAN:  I  now  put  am-
 endment  No.  35  to  the  vote  of  the
 House,

 Amendment  No.  35  was  put  and
 negatived,

 SHRI  VAYALAR  RAVI:  36  should
 be  put  to  vote.

 aft  craven  तिधारी  :  मैं  यहूं  कहना
 आहता  हूं  कि  मानतीय  गृह  राज्य  मंत्री
 इस  बात  को  सोच  लेंगे  कि  भ्रधिक  प्रायु  कितनी
 होगी  क्योंकि  कम  से  कम  भायु  is  साल  है
 तो  भ्रक्तिक  से  बिक  कितनी  शरायु  हो,  यह  भी
 देगा  चाहिए

 MR,  CHAIRMAN:  Are  you  press-
 ing  35  or  not?

 SHRI  VAYALAR  RAVI:  There  are
 four  amendments;  I  press  135,

 MR.  CHAIRMAN:  I  have  taken  a
 vote  on  it.  The  question  is:

 Bul”
 The  motion  was  adopted,

 Clause  77  was  added  to  the  Bill.

 जलबीर लिए  :  सभापति  महों-
 देय,  चरा  एक  व्यकस्ता  का  प्रश्त  है

 “That  clause  47  stand  part  of  the
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 मेरा  कहन।  है  कि  ापने  भ्रोसीजर  की  गलती
 की  है।  किसी  मेम्बर  ते  भ्रगर  झपना
 झमेष्डमेण्ट  वापस  लिया  है  तो  वापस  लेने
 पर  भी  प्लेजर  भ्र/फ  दि  हाउस  लेनी  चाहिए।

 सभापति  महोदय  :  मैंने  उनसे  पृछ
 लिया  था,  उन्होंने  केबल  अरमेण्डमेंट  do
 435  को  प्रेस  किया  था।

 चौधरी  बलबीर  सिंह  :  उनके  कई
 भ्रमेष्डहमेण्ट  थे।  जिस  झमेष्टमेष्ट  को  प्रेस
 नहीं  किया उस  पर  भी  प्लेजर  झाफ  दि
 हाउस  लेनी  चाहिए  ।

 सभापति  सहोश्य  :  जी  नहीं  जो
 झमेण्डमेण्ट  मूथ  ही  नहीं  हुआ  उसके  लिए
 इसकी  क्या  जरूरत  है।  श्राप  बठिए  |

 Clause  1  (Additional  Police  Officers)
 MR.  CHAIRMAN:  We  take  up

 clause  18,
 SHRIMATI  PARVATHI  KRISH-

 NAN;  I  move  my  amendment  No.  87.

 Page  6,  line  27,—

 jor  “Administrator”  substitute—
 “Executive  Council  or  the

 Council  of  Ministers”.  (87)
 MR.  CHAIRMAN:  I  shall  now  put

 amendment  No.  87  to  the  vote  of  the
 House.

 Amendment  No,  87  was  put  and
 negatived,

 MR.  CHAIRMAN:  The  question  is:
 “That  clause  8  stand  part  of  the

 Bill.”
 The  motion  was  adopted,

 Clause  8  was  added  to  the  Bill.

 Clause  9—~  (Framing  of  regulations
 for  administration  of  the  police)
 MR.  CHAIRMAN:  We  take  up

 clause  19.
 SHRIMATI  PARVATHI  KRISH-

 NAN:  I  may  just  point  out  that  there
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 (Shrimati  Parvathi  Krishnan}
 dé  atumber  of  amendments,  abso-
 lntely  similar,  though  they  come  in
 different  clauses.  [think  you  can
 take’  alj  of  thern  together,  89  to  94,
 except  for  9l,  which  is  different.

 MR,  CHAIRMAN:  To  clause
 there  is  amendment  No.  88.

 _SHRIMATI  PARVATHI  KRISH-
 NAN:  I  beg  to  move  my  amendment
 No,  88.

 Page  6,  line  35,—

 for  “Administrator”  substitute—
 “Byecutive  Cowncil  or  the

 Couneil  ef  Ministers”.  (88)
 MR.  CHAIRMAN:  I  shall  how  put

 amendment  No.  88  moved  by  Shrimati
 Parvathi  Kiishnan.

 Amendment  No,  88  was  put  and
 negatived.

 MR.  CHAIRMAN:  The  question  is:
 “That  clause  9  stand  part  of  the

 Bill.”
 The  motion  was  adopted,

 Clause  49  was  added  to  the  Bill.

 Clause  20  was  added  to  the  Bill.

 Chinte  a  (Powers  of  punishment)

 MR.  CHAIRMAN:  We  take.  up
 Clause  2.

 SHRI  RAMANAND  TIWARY:  I  beg
 to  move:

 Page  7,  line  7,—-
 after  “Principal”  insert

 “  tot  below  the  rank  of  Addi-
 tional  Commissioner  of  Police,”

 mo)
 Page  7,—

 for  Vines  $i  to  27,  substitute

 Offence  ‘Punishment

 (a)  abduction,  raping  and  bav-
 ing  unnatural  sexual  relations
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 with  women  end  girls  or  abet-
 ment  thereof;

 dismissal
 (b)  direct  or  indirect  abetment

 in  cases  of  thefts,  dacoity,  loot
 and  murder;

 dismissal

 (०)  escaping  from  duty  while
 deployed  on  a  responsible  assign-
 ment  (eg.  treasury  or  main-
 tenance  of  law  and  order).  (8)

 dismissal

 Page  7,—
 for  lines  35  and  36,  substitute—

 “gward  any  punitive  duty  to
 constables  other  than  physical

 punishment  such  ag  drill,  fatigue
 duty,  confinement  in  quarter
 guard,”  (9)

 Page  8,  line  3

 add  at  the  end—

 “snq  the  period  of  suspension
 shall  be  the  minifitttm  and  the
 suspended  officer  shall

 bean
 paid

 the  allowance  #éguiarly  the
 date  of  his  suepenwsion”.  (10),

 Page  6,  line  5,—
 add  at  the  end—
 “and  the  period  of  suspension
 shal]  be  the  minimunt
 suspended  officer  shall  be  paid  the
 allowance  regularly  from  the  date
 of  his  suspension.”  (il)

 संभोष॑ति  जी,  मैंमें ईने  सेशोधनों  को  स
 शि  पेश  किया  है  कि  इस  बिल

 |
 हुम  उच्चतम

 अधिकारियों  असित  विकार  दे  हैं
 जो  छोटे-छोटे  भ्रपराी  में  तन  को  डिसिस

 करे देगे।  में  बहु  चाहता  हूं  कि  वह  श्फिइन
 'कर  दिया  जायेकि  इस-इन  अपराधों  में  उंसे को
 डिसमिर्स  कहो  जावेशा,  इनमे  ऑपरधों  में

 उनकी  शमक  सचकदी  जायेगी

 (GRRE  BB.  PART:  sen  Swppoe-
 emer  ae
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 werafer  ह  हिवारी भी,  कया

 झप  इन  को  प्रेस  करता  चाहते  हैं?

 शी  |... ड  ba  WUC  ;  [मधुबनी )
 लेकिन  मंत्री  भी  ने  श्रपने  जवाब  में  ta  कहा  है

 शत्तापत्ति  ;  मंत्री  जी  ने  कह

 चिया  हैकिये ।  इसको  एक्पेप्ट ीं
 कर  रहे

 हैं।

 नी  रामानम्द  तिवारी  ।  मंत्री  जो  ने

 क्य।  कह  है,  हम ने  चुता  नहीं है।

 में  चाहता  हु  कि  संत्री जी  कुछ  पगश्वासन
 देदें ।

 ah  एस०  fe  पाटिल  :  मैं  तिवारी

 जी  से  aft  अनुरोव  करूंगा  कि  वे  भपनी

 झम्ेण्डमेच्ट्स को  वापस ले  लें  ।

 की  veces  Geert:  कयों ?

 shen  hemaa
 ?  wis  की

 अमेष्यमेण्ट्स  फलेक्सिविस  न्हीं  हैं,  रिज़िड

 हैं।  वे  बन्धन  में  डालती  हैं।

 हे
 की  फल  िकी  4  टिकट  ह. ड

 st qpe tte iw te  gia  *  ग्रे  ज्यादा

 चीवरी  असभीर  रह  -  सब सब  जगह

 मिलेदी  एक  =  i  एक
 डिसमिसल हो,  दूसरी  जगह  शुनता  हो  श्र
 तीससे  जगह  कर  हो,  इस  को  |

 लजापीत  महोदय  :  तिवारी  oft,
 प्राप  अपना  एमेंडमेंट  प्रेस  कर  रहे  हैं  !

 भी  तिवारी  :  ,भगर
 मंत्री जी  यह  भाश्वासन दे  दें  कि  जब  रूश्स
 बनायेंगे,  तो  इस  का  न्पात  रखेंगे,  तो  मैं
 प्रेस  नहीं  कहूंगा ?

 थी  एूस०  Co  पाटिल:  इस  का  हम
 कपाल  रखेंगे ।

 ी रासा  fro:  में  प्रेस  वहीं
 करता  हूं  t

 MR.  CHAIRMAN:  Has  he  the
 leave  of  the  House  to  withdraw  his
 amendment?

 HON.  MEMBERS:  Yes.

 Amendments  Nos.  7  to  ll  were,  by
 leave,  withdrawn,

 MR.  CHAIRMAN:  The  question  is:

 “That:  Cla  2i  part
 Bill”

 Clause  stand  pert  of  the

 The  motion  was  adopted.

 Clause  a  was  added  to  the  Bill.

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  22  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  22  was  added  to  the  Biil.

 MR.  CHAIRMAN:  The  question  is:

 “That  Cleuse  23  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clavae  28  was  added  to  the  Bill.

 MR.  CHAIRMAN:  The  question  is:

 ‘That  Clause  24  stand  pert  of  the

 Bill.”
 The  motion  was  adoptea.
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 Clause  24  was  added  to  the  Bill.
 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  25  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  25  was  added  to  the  Bill,

 Clause  26~—-  (Certificate,  arms,  etc.,  to
 be  delivered  by  person  ceasing  to  be

 a  police  officer.)
 SHRIMATI  PARVATHI  KRISH-

 NAN:  I  beg  to  move:

 Page  9,  lines  43  to  45,—
 omit  “Additional  Commissioner

 of  Police,  Principal  of  the  Police
 Training  College  or  of  the  Police.
 Training  School  or  a  Deputy  Com-
 missioner,  Additional  Deputy  Com-
 missioner  or  an  Assistant  Commis-
 sioner  of  Police.”  (9I)
 MR.  CHAIRMAN:  I  put  amend-

 ment  No,  91  to  the  House.
 Amendment  No.  9  was  put  and

 negatived.
 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  26  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  26  was  added  to  the  Bill.
 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  27  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  27  was  added  to  the  Bill.

 Clause  28-—(Power  to  make  regula-
 tions  for  regulating  of  and  traffic  for

 preservation  of  order  in  public
 places,  etc.)

 SHRIMATI  PARVATH]  KRISH-
 NAN;  I  beg  fo  move;

 Page  10,  omit  lines  80  to  34  (95)

 Page  1,  omit  lines  20  to  43,  (98)
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 Page  12,  omit  lines  37  to  48.  on)
 Page  18,  omit  lines  to  38.  (98)
 The  amendments  have  been  pro-

 posed  in  order  to  take  out  from  the
 purview  of  the  police  those  powers which  are  today  vesteg  in  the  Muni-
 cipal  Corporation.  There  is  ७  well known  saying  that  pearls  should:  not
 be  cast  before  swine,  but  still  I
 thought  I  should  move  these  amend-
 ments,

 MR.  CHAIRMAN:  I  put  amend- ment  Nos.  95  to  98  to  the  House.
 Amendments  Nos,  95  to.  98  were  put and  negatived.

 SHRI  VAYALAR  RAVI:  I  beg  to
 move:

 Page  3,—~
 line  28,  add  at  the  end—
 “and  any  such  performances and  of  the  scripts  in  respect  there-

 of  granted  suitability  certificate  by
 any  State  shall  be  exempted  from
 this  Section.”  (139)

 Delhi  being  the  capital  of  India,  cul-
 tural  troupes  from  Bengal,  Maha-
 rashtra,  Kerala  and  Tam{]  ‘Nadu  will
 come  to  Delhi.  These  troupes cannot  submit  to  the  Police  Com-
 missioner  here  a  script  in  .  Eng- lish  or  Hindi.  The  section  talks of  “prior  scrutiny  of  such  per- formances  and  of  the  scripts  in  respect thereof”.  Suppose  that  script  hag  been
 accepted  by  the  State  from  which  that
 troupe  comes,  Then,  why  do  you  want
 a  further  approval  here?  It  ig  diffi-
 cult.  In  that.  case,  we  cannot  have
 any  functioris  of  a  cultural  nature  in
 Delhi  from  other  States.  It  {s  impos- sible.  So,  I-would  appeal  to  the  Minis-
 ter  to  accept  Amendment  No.  189.  It
 will  help  the  people  from  other  Stateé.

 SHRIMATI  PARVATHI  KRISHNAN:
 I

 bs
 understand  that  Shri  Ravindra

 ‘arma  ig  for  accepting  [t.-  be
 "SHRI  8,  D.  PATIL:  May  I  inyite  the

 attention  of  the  hon,  Member,  Shri
 Vayalar  Ravi,  to  the  fact’  that  ‘clause
 742  seeks  to  provide  that  public  notice
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 may  be  given  by  advertising  in  such
 local  newspapers  in  Hindi,  Urdu  or
 English,  as  the  competent  authority
 May  deem  fit?  This  is  one  of  the
 methods  of  giving  publicity  by  supply-
 ing  copies  etc.  The  policy  of  the  Delhi
 Administration  is  to  issue  the  noti-
 fications  in  Hindi  and  English.

 SHRI  VAYALAR  RAVI:  I  am  speak-
 ing  on  amendment  No.  39  to  clause
 28,  which  provides  that  prior  sanction
 and  approval  of  the  script  by  the
 Police  Commissioner  is  necessary,  for
 any  performance  in  Delhi.  Suppose  a
 troupe  from  Tamil  Nadu,  Kerala  or
 Bengal  comes  to  Delhi  and  wants  to
 stage  a  performance,  they  will  have  to
 translate  the  script  into  either  Hindi
 or  English  and  submit  it  to  the  illi-
 terate  policeman.  Why  should  it  be
 done,  when  the  concerned  State  Gov-
 ernment  have  approved  of  it?  Please
 allow  our  troupes  to  come  here.

 SHRI  8.  D.  PATIL:  I  accept  the
 amendment,

 MR.  CHAIRMAN:  The  question’  is:

 Page  3,—
 line  28,  add  at  the  end—

 “and  any  such  performances  and
 of  the  scripts  in  respect  thereof

 granted  suitability  certificate  by
 any  State  shall  be  exempted
 from  this  Section,”  (189)

 The  motion  was  adopted,
 SHRIMATI  PARVATHI  KRISHNAN:

 I  beg  to  move:

 “Page  18,  line  2,—-
 omit  “or  assembly”  (167)

 “Page  13,  line  28

 add  at  the  end—
 “and  any  such  performances  and
 the  scripts  in  respect  thereof
 granted  suitability  certificate  by
 any  State  shall  be  exempted
 trom  this  section”  (168)

 SHRI  8,  D.  PATIL:  I  am  not  accept.
 ing  it,

 SHRIMATI  PARVATHI  KRISHNAN:
 They  have  just  accepted  a  similar
 amendment  moved  by  Shri  Vayalar
 Ravi.  They  should  know  what  they
 are  talking  about.  It  is  the  same
 amendment.

 MR.  CHAIRMAN:  I  will  now  put
 amendments  Nos.  67  and  368  by
 Shrimati  Parvathi  Krishnan  to  the
 vote  of  the  House.
 Amendments  Nos.  67  and  68  were

 put  and  negatived.
 MR,  CHAIRMAN:  The  question  is:

 “That  Clause  28,  as  amended,
 stand  part  of  the  Bill”

 The  motion  was  adopted,
 Clause  28,  as  amended,  was  added

 to  the  Bill

 Clause  29—  (Power  to  give  directions
 to  the  Public)

 SHRIMATI  PARVATHI  KRISHNAN:
 I  beg  to  move:

 Page  I4,  lines  45  to  47,—
 omit  “and  at,  and  within,  public

 bathing  and  washing  places,
 fairs,  temples,  mosques,  gurd-
 waras,  churches  and  all  other
 places  of  public  resort  or  public
 worship;”  (103),

 I  do  not  think  that  the  police  should
 sto  motu  enter  public  bathing  and
 washing  places,  fairs,  temples  mosques
 gurdwaras,  churches  and  other  places
 of  worship.  This  is  very  wrong,  mor-
 ally  wrong.  If  they  want  to  do  some-
 thing  which  is  morally  wrong,  I  don't
 mind.

 SHRI  S.  D.  PATIL:  I  oppose  it.
 MR,  CHAIRMAN:  I  put  Amendment

 No.  03  moved  by  Shrimati  Parvathi
 Krishnan  to  the  vote  of  the  House.

 Amendment  No.  08  was  put  and
 negatived,

 MR,  CHAIRMAN:  The  question  is:
 “That  Clause  29  stand  part  of  the

 Bill.”
 The  motion  was  adopted,



 239  Statutory  Res.  and

 Clause  29  was  added  to  the  Bill,
 Clause  30—  (Power  to  prohibit  certain

 acts  for  prevention  of  disorder)
 SHRIMATI  PARVATHI  KRISHNAN:

 I  beg  to  move:
 Page  45,  lines  2  and  3,—

 omit  “or  addresesd  to  individuals”
 (104)

 Page  153,
 omit  “or  addresseg  to  individuals”

 MR.  CHAIRMAN:  I  put  Amendment
 Nos.  04  and  08  of  Shrimati  Parvathi
 Krishnan  to  the  vote  of  the  House.
 Amendments  Nos.  04  and  08  were

 put  ang  negatived,
 MR.  CHAIRMAN:  There  are  two

 more  Amendments  No.  44  and  52  in
 the  name  of  Shri  Vayalar  Ravi  to
 Clause  30.

 SHRI  VAYALAR  RAVI:  I  want  to
 move  Amendment  No.  52  only.

 I  beg  to  move:
 Page  15,  line  15--

 after.  “(a)”  insert  “The  training
 or”  (352),

 You  have  made  a  provision  of  carry-
 ing  of  arms,  etc,  I  am  adding  the
 word  “training”  also.  Because  “train-
 ing”  also  can  be  a  problem  and  it  will
 psychelegically  provoke  them  to  use  it.

 SHRI  s.  D.  PATIL:  I  oppose  it—
 MR.  CHAIRMAN;  Now,  I  put  Am-

 endment  No.  352  to  the  vote  of  the
 House.

 Amendment  No.  52  was  put  and
 negatived,

 MR.  CHAIRMAN:  There  is  another
 amendment  in  the  name  of  Shii  Ram
 Dhari  Shastri.  He  is  not  present.

 The  question  is:
 “That  Clause  30  stand  part  of  the

 Bi.”

 The  motion  was  adopted,
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 Clause  20  was  added  to  the  Bil
 Clause  3I-~-  (Police  to  provide  againat
 disorder  ete,  at  places  of  public
 amusement  or  public  assembly  or

 meeting.)

 SHRIMATI  PARVATHI  KRISHNAN:
 I  move  my  amendment  No.  110.

 I  beg  to  move:

 Page  6,—
 for  lines  l  to  13,  substitute—
 ५(])  For  the  purpose  of  preventing

 serious  disorder  or  breach  of
 the  law  or  manifest  ang  im-
 minent  danger  to  the  persons
 assembled  at  any  place  of
 public  amusement  or  at  any
 assembly  or  meeting  to  which
 the  public  are  invited,  any
 police  officer  of  the  rank  of
 Superintendent  of  Police  and
 above,  present  at  such  place
 may,  subject  to  such  rules,
 regulations,  and  orders  as  may
 have  been  lawfully  made,  give
 reasonable  advice  to  the  or-
 ganiserg  of  such  functions
 which  may  be  considered
 necessary  for  securing  the
 peaceful  and  lawful  conduct  of
 the  proceedings.”  (110),

 I  would  request  the  Minister  to  accept
 this  amendment.  it  is  a  very  simple
 one.  Giving  advice  to  the  organisers
 in  respect  o¢  conduct  of  the  meetings,
 the  manner  in  which  they  are  to  be
 conducted,  etc.,  should  not  be  left  to
 an  Assistant  Sub-Inspector;  he  should
 be  of  the  rank  of  Superintendent  of
 Police  or  at  least  an  Inspector.  Leav-
 ing  it  to  an  Assistant  Sub-Inspector
 will  not  do.  That  will  lead  to  a  lot  of
 trouble.  The  Minister,  in  his  reply,
 has  stated  that  this  is  an  experiment.
 Please  do  not  have  such  costly  experi-
 ments.  We  will  not  be  responsible  for
 the  consequences,

 |  BHRIS.  D.  PATIL:  ‘a  oppote  this
 ‘amendment  because  Assistant  Sub-
 Ingpector  is  a  sufficiently  reaponsible
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 MR.  CHAIRMAN:  |  [  shall  now  put
 Amendment  No,  110,  moved  by
 mati  Parvathi;  Krishnan,  to  the  vote
 of  the  House
 Amendment  No.  110  was  put  and

 negatived,
 SHRI  VAYALAR  RAVI:  _  Sir,  I

 move  my  amendments  Nos.  45  and
 146,  I  beg  to  move:

 Page  16,  line  5,—
 for  “Assistant  Sub-Inspector”
 substitute  “Assistant  Police  Com-

 missioner”  (145).

 Page  6—
 omit  lines  4  to  MW.  (146),

 Leaving  this  to  the  Assistant  Sub-
 Inspector  will  not  do.  This  must  be
 done  at  least  by  a  sub-divisional
 officer;  it  should  be  at  least  Assistant
 Police  Commissioner.

 SHRI  8,  D.  PATIL:  It  is  impracti-
 cable.  We  cannot  entrust  it  to  such  a
 big  officer.  Assistant  Police  Commis-
 sioner  js  a  high  officer  and  he  is  of  the
 grade  of  Assistant  Superintendent  of
 Police.  I  am  not,  therefore,  accepting
 bis  amendments,

 MR.  CHAIRMAN:  I  shall  now  put
 Amendmentg  Nos.  45  and  46  to  the
 vote  of  the  House.
 Amendments  Nos.  45  and  46  were

 put  and  negatived.
 MR.  CHAIRMAN:  The  question  is:

 sie
 Clause  $l  stand  part  of  the

 The  motion  was  adopted,
 Clause  3  was  added  to  the  Btil.

 Clause  82  wag  added  to  the  Bill,
 Clauses  38  and  84  were  added  to  the

 Clanse  35  —(Commigsioner  of  Pelice
 May  take  special  mesaures  to  prevent
 Outbreak  of  epidemic  disense  at  faire,

 SHRIMATI  PARVATH:  KRIGH.
 NAN;  I  beg  to  meve.

 Delhi  Police  Bill  =  243

 Page  l7,  line  “4,—
 for  “may  in  consultation  with”

 substitute—
 “shall  on  request  from”  (i)

 Here  I  am  only  saying  that  the
 municipality  should  be  consulted,

 SHRI  Ss.  D.  PATIL:  There  are
 concurrent  powers;  they  are  both
 supplementary  and  complementary,  I
 am  not  accepting  this  amendment.

 MR.  CHAIRMAN:  I  shall  now  put
 Amendment  No.  3l,  moved  by  Shri-
 mati  Parvathi  Krishnan,  to  the  vote
 of  the  House,
 Amendment  No.  Wy  was  put  and

 negatived,
 “MR.  CHAIRMAN:  The  question  is:

 “That  Clause  35  stand  part  of  the
 Bill.”

 The  motion  was  adapted.
 Clause  35  was  added  to  the  Bill.
 Clause  86  was  added  to  the  डा,

 Ciawie  हॉ--  (Power  to  make  regula-
 tions  prohibiting  disposgl  of  the  dead

 except  at  places  set  apart.
 SHRIMATI  PARVATHI  KRISH-

 NAM:  I-beg  to  move:

 Page  18,  line  19,—
 after  “time  to  time”  insert—
 “On  request  from  the  Corporation

 or  municipality  within  the  local
 limits  of  the  jutisdiction  whereof
 aueh  place  is  situated”  (112),
 SHRI  8,  D.  PATIL:  Sir,  I  oppose  it!

 I  am  not  accepting  it.
 MR.  CHAIRMAN:  I  will  now  put

 amendment  No.  l2  of  Shrimati  Par-
 vathi  Krishnan  to  vote.
 Amendment  No.  112  was  put  and

 negatived.
 CHAIRMAN:  Now  the  ques-

 tlon  is

 “That  clause  37  stand  part  of  the
 Bul"

 The  motion  was  adopted.
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 Clause  37  was  added  to  the  Bill.

 Clause  38  was  added  to  the  Bill.

 Clause  39—(Employment  of  additional
 police  in  cases  of  special  danger  to

 public  peace).
 SHRIMATI-  PARVATHI

 NAN:  I  beg  to  move:

 Page  19,  line  7,—-
 for  “Administrator”  substitute—

 “Executive  Council  or  the
 Council  of  Ministers”  (113).

 SHRI  VAYALAR  RAVI:  I  beg  to
 move:

 KRISH-

 Page  9,—
 omit  lines  30  to  39,  (147)

 SHRIMATI  PARVATHI
 NAN:  I  beg  to  move:

 Page  9,—
 omit  lines  30  to  46,  (169)

 SHRI  VAYALAR  RAVI:  The
 Minister  must  explain  whether  it  is
 not  the  duty  of  the  Police  to  give
 protection  to  the  people.  After  giving
 protection  on  what  authority  will  you
 be  collecting  money  from  them?  It
 is  immoral  tg  recover  the  expenditure
 from  the  people.  The  Minister  should
 not  go  to  the  extent  of  recovering  the
 money  from  the  people.  ]  request  the
 Minister  to  kindly  withdraw  this
 clause,

 SHRI  8,  D.  PATI:  This  is  a
 salutary  clause  and  J  am  not  accepting
 the  amendment.  I¢  is  only  applicable
 in  the  disturbed  areas.  Even  then  the
 District  Magistrate  will  consider  all
 these  cases  and  jn  fit  cases  he  may
 exempt  it.

 MR.  CHAIRMAN:  It  is  only  a  sort
 of  punitive  fine?  :

 SHRI  S.  D.  PATIL:  It  is  only  for
 paying  compensation  the  amounts  are
 recovered.

 SHRI  C.  K.  CHANDRAPPAN  (Can-
 nanore);  Gandhiji  wags  against  pun-
 tive  fines,

 KRISH-
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 MR.  CHAIRMAN:  I  will  now  put
 the  amendments  to  vote.  I  will  take
 up  first  the  amendments  of  Shrimati
 Parvathi  Krishnan.
 Amendments  Nos.  8  and  69  were

 put  and  negatived.
 MR,  CHAIRMAN:  I  will  now  put

 amendment  No.  47  of  Shrj  Vayalar
 Ravi  to  vote,

 Amendment  No.  47  was  put  and
 negatived,

 SHRr  VAYALAR  RAVI:  This
 power  will  be  misused.  You  will  gee.
 Let  it  go  on  record.

 MR.  CHAIRMAN:  I  will  now  put
 -the  clause  to  vote.

 The  question  is.
 “That  clause  39  stand  part  of  the

 Bill.”
 The  motion  was  adopted,

 Clause  39  was  added  to  the  Bill.
 Clause  40—(Employment  of  additional
 police  at  large  work  and  when  appre-
 hension  regarding  behavivur  of

 employees  exists.)

 SHRI  VAYALAR  RAVI:  I  beg  to
 move:

 Page  20,—
 omit  lines  6  to  0.  (148).

 Thig  clause,  I  request,  the  Railway
 Minister  also  should  look  into  because
 he  is  a  trade  union  leader.  Do  you
 agree  with  clause  40()  (b)?

 This  clause  says:
 “the  behaviour  or  a  reasonable

 apprehension  of  the  behaviour  of
 the  persons  employed  on  any  rail-
 way,  canal  or  other  public  work,
 or  in  or  upon  any  manufactory  or
 other  commercial  concern,  under
 construction  or  jn  operation  at  any
 place  necessitates  the  employment
 of:  additional  police  at  such  place,

 It:means  that  you  ate  giving  the  power
 to  employ  police  even  ‘whien  a  labour
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 strike  is  there.  This  clause  will  be
 miused  against  the  working  class.

 SHRI  S.  0,  PATIL:  I  oppose  it
 because  It  ig  essential  to  maintain  the
 speed  of  the  work.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  The  Laobur  Minister  is  sitting
 there.  Hig  conscience  is  not  aroused—
 I  think,

 MR,  CHAIRMAN:  I  will  now  put
 amendment  No,  48  of  Shrj  Vayalar
 Ravi  to  vote.
 Amendment  No.  48  was  put  and

 negatived.
 MR.  CHAIRMAN:  Now,  the  question

 is:
 “That  clause  40  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  40  was  added  to  the  Bill.

 Clause  4l—  (Compensation  for  injury
 caused  by  unlawful  assembly  how

 recoverable.)

 MR,  CHAIRMAN:  Are  you  moving
 your  amendment  which  is  in  your
 name?
 9  hrs,

 SHRIMATI  PARVATI  KRISHNAN:
 T  beg  to  move:

 Page  20,—
 for  lines  82  to  34,  substitute—

 (8)  The  amount  of  the  com-
 pensation  shal]  be  paid  by.  those
 found  guilty  in  a  court  of  law
 for  the  damage  caused  and  in
 accordance  with  the  directiong  of
 such  court  of  फा",  (119)

 Sir,  Clause  4  13)  says:
 “The  amount  of  the  compensation

 shall  be  deemed  to  be  a  fine  im-
 Posed  under  this  section,  and  shall
 be  Payable  by  the  inhabitants  of  the
 disturbed:  area.”

 What  I.'am  sying  ig  this,  This  ts
 ‘nother  punitive.  fine,  What  I  have
 sald  by  amendment  is  this.

 “The  amount  of  the  compensa-
 tion  shall  be  paid  by  those  found
 guilty  in  a  court  of  law  for  the
 damage  caused  and  in  accordance
 with  the  directions  of  such  court  of
 law”.
 It  should  not  pe  by  anybody  and

 everybody.
 SHRI  VAYALAR  RAVI:  I  have

 also  got  two  amendments—  4]  and
 42  on  this  clause.

 MR.  CHAIRMAN:  Are  you  moving?

 SHRI  VAYALAR  RAVI:  I  beg  to
 move:

 Page  20,—
 Omit  lines  32  to  34,  ¢24).

 Page  20,—
 Omit  lines  35  to  87...  (142),

 Sir  I  want  to  make  my  submission.
 PROF.  MADHU  DANDAVATE:

 After  the  25th  Amendment  the  com-
 pensation  has  disappeared.  do  not
 know  why  my  Leftist  friend  has
 moved  her  amendment?  (Interrup-
 tions).

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Surely,  let  me  not  disturb  the
 compensation.  When  something  is
 done,  the  compensation  should  be  paid
 by  the  other  people.

 SHRI  VAYALAR  RAVI:  This  is
 an  imposed  fine  upon  the  people.  It
 must  not  be  misused  to  any  extent,

 Moreover,  {  take  the  opportunity  of
 warning  the  Minister  that  this  will
 lead  to  a  lot  of  litigation  even  by
 private  individuals,  or  by  anyone  in
 the  disturbed  area.  I  may  tel]  you
 that  the  people  feel  that  if  their
 propetty  js  damaged  by  anyone,  that
 person  will  make  us  to  go  to  the  court
 of  law.  You  may  only  invite  Jitiga-
 tions  in  Dethi  itself.  Take  for  instance
 Kerala.  There  was  a  communal  riot
 in  Trivandrum,  You  know  what  the
 Kerala  Government  did.  They  have
 themselves  paid  money  as  compensa-
 tion  to  the  poor  people.  We  never  fine
 other  poor  people  at  all.  Here  you
 want  to  fine  the  poor  peaple.  It  is  a
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 [Shri  Vayalar  Ravi)
 very  wrong  thing.  It  ig  against  the
 Gandhian  principle  as  also  against
 all  ethies  and  morality  of  the  society.
 I  therefore  oppose  thig  Clause.  I,  of
 course,  appeal  to  the  the  Gandhien
 leader,  Prof.  Madhu  Dandavate  and
 the  Minister  incharge  to  withdraw
 this  clause.

 MRE.  CHAIRMAN:  Now,  the  Mini-
 ster.  We  are  on  Clause  4I.

 SHRI  S.  D.  PATIL:  The  amend-
 ment  seeks  to  substitute  the  existing
 sub-clause  (3)  of  Clause  4i  which
 provides  for  the  compensttion  for  the
 injury  caused  by  unlawful  assembly
 which  shall  be  deemed  to  be  fine
 imposed  under  Clause  $  and  shal]  be
 payable  by  the  inhabitants  of  the  dis-
 turbed  area.  My  clause  seeks  to
 provide  that  the  amount  of  compensa-
 tion  ghall  be  paid  by  those  found
 sUilty  in  a  court  of  law  for  the  damage
 caused  and  in  accerdance  with  the
 directions  of  the  court

 Looking  to  the  provisions  of  sub-
 stctin  4  of  the  same  clause  which
 empowers  the  District  Collector  to
 exempt  any  person  from  Nebfiity  to
 pay  any  portion  of  the  compensation
 amount,  tor  jent  reasons  perhaps,
 the  proposed  improvement  may  not  be
 necessary.

 Further,  the  judicial  proceedings
 ‘will  ‘ae  long  drawn  out  entailing  delay
 in  the  payment  .  of  compensation.
 Under  sub-clause  (2)  of  this  Clause,
 the  Disteie,  Collector  will  have  to  hold
 an  enquiry  for  determining  the
 amount  of  compensation  under  the
 Acquisition  Order—Act  Land  Acqui-
 sition  Act,  1004  He  has  got  the
 sufficient  experience  for
 the  ecempensation.  The  collector  ‘has

 the  experience  as  the  Land
 Acquisition  Officer.

 So,  I  oppose  the  amendments,

 98M,  CHAIRMAN:  I  shell  now  put
 amendments  Nos.  149,  i4l  and  2  to
 the  woke  of  the  Hause.
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 Amendments  Nos.  9  4  and  4
 were  put  and  negatived,

 MR.  CHAIRMAN:  The  question  ‘4s:
 “That  Clause  4i  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  4  was  added  to  the  Biil.

 Clauges  42  to  45  were  added  to  the  Bill,
 Claune  46

 MR.  CHAIRMAN:  Now  I  come  to
 Clause  46.  There  are  amendments  by
 Shri  Tyagi.  He  is  not  here.

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  46  stand  part  of  the
 Bill”.

 The  motion  was  adopted.

 Clause  46  wos  added  to  the  Bill.

 Clause  rs  (Remoxel  of  persons  about
 to  committ  offences)

 SHRIMATI  PARVATHI
 NAN:  I  beg  to  move:

 Page  22.  line  39,—

 ay  after  “found”  insert  “guilty
 in  a  court  of  law”

 KRISH-

 (ii)  omit  “to  have  comitted”
 aw).  $

 MR.  CHAERMAN:  I  put  amend-
 ment  No.  20  to  the  yote  of  the  Hause.

 Amendment  No.  Ma  put  end
 negatived.

 MR.  CHAIRMAN:  The  question  is:

 “That  clause  47  stands  part  of  the
 By,  -

 दि.  ‘motion  wis  adopted,

 Clause  47  was  aded  to  the  Bill

 Clases  48  fn  58  were  added  to  she
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 Chains  88  (Duty  af  police  offcer  t0
 (Duty of  74 enforce  the  Act.)

 SHRIMATI  PARVATH]
 NAN:  I  beg  to  move:

 Page  m7,  lite  3—  i

 after  “police  officér”  insert—

 “not  below.  the  rank  of  Assis-
 tant  Commissioner  of  Police”  (121)

 MR,  CHAIRMAN:  I  now  put
 amendment  No,  2]  to  the  vote  of  the
 House.

 Amendment  No,  3]  was  put  and
 negatived.

 MR.  CHAIRMAN;  The  question  is:

 “That  Clause  59  stands  part  of
 the  Bill”

 The  motion  was  adopted.
 Clause  89  was  added  to  the  Bill.

 Clauses  60  to  62  were  added  to  the
 झापा,

 Clause  68—  (Emergency  duties  of
 police.)

 SHRIMATI  PARVATH:
 NAN:  I  beg  to  move;

 Page  29,  line  29,—~
 for  “Administrator”  substitute

 “Executive  Council  or  the  Council
 of  Ministers”  (i23).

 This  clause  relates  to  the  declara-
 tion  of  egsentia)  services.  It  is  not
 normal  for  the  police  to  declare  some-
 thing  ag  essential  service;  it  is  only  the
 elected  authority  that  should  declare
 it.  Thet  is  why,  I-have  suggested  that
 it  shoula  be  either  the  Executive
 Council  or  the  Council  of  Ministers
 which  declares  any  sefvice  to  be
 essential.  J  am  totally  aguinst  this
 authority  being  given  to  the  police
 even  On  an  ‘experimental  desis.  I
 thought,  the  Labour  Minister  would
 comhé  tg  ‘my  resetie,  but  it  seems,  he
 hag  lost  the  track.

 SHRI  8,  D,  PATIL:  Dethi  is  a
 Union  Territory  andthe  Adminis.
 trator:  is  the.  agent  of  the  President.
 He  must  have  this  power  now.  There is  no  council  of  Ministers  as  yet;  it  is

 KRISH-

 KRISH-

 to  come.  jt  is  a  prématurg  sugges-
 tion,  mo

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Any  trade  can  be  declared  as
 essential  service.  What  happens  to
 trade  union  rights?

 MR.  CHAIRMAN:  I  shaf)  put
 amendment  No,  428  to  the  vote  of  the
 House.

 Amendment  No,  23  wag  put  and
 negatived,

 MR.  CHAIRMAN;  The  question ts:
 “That  clause  63  stand  part  of  the

 Bill.”
 The  motion  was  adopted,

 Clatise  63  was  added  to  the  Bill.
 Clauses  64  to  69  were  added  to  the

 Bill.
 Clause  70  (Power  of  Ceritral  Govern-
 ment  to  authorise  Commission@r  of

 ‘Police  and  certain  other  oficera  to
 exercise  powers  of  District  Magistrates
 and  Executive  Magistrates  under  the
 Code  of  Criminal  Procedure,  1973.)

 MR,  CHAIRMAN:  We  take  up
 clause  70.

 SHRIMAT;  PARVATHI  KRISH-
 NAN:  I  move  my  amendment  No.
 125.  You  are  giving  the  powers  of  the
 magistracy  to  the  police?

 I  beg  to  move;
 Page  ‘31,

 ह...  lines  30  to  85  (125).
 MR.:  CHAIRMAN:  I  put  amend-

 ment  No,  25  to  the  vote  of  the  House.
 Amentiment  .No,  25  was  put  and

 negatived,
 MR.  CHAIRMAN:  I  put  clause  70

 to  the  vote  of  the  House,
 The  question  is;
 “That  clause  70  stand  part  of  the

 Ba.”
 The  motion  was  adopted.

 Clause  10  was  added.  to.  the  Bill,
 Clauses  7)  to  =

 were
 added  to  the
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 Clause  83—(Causing  any  obstruction
 in  a  street)

 MR.  CHAIRMAN:  We  take  up
 clause  83,

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  move  my  amendment  No.  37!
 Page  34,—

 omit  lines  42  to  44  171)
 MR.  CHAIRMAN:  I  put  amendment

 No.  77  to  the  vote  of  the  House.
 Amendment  No,  aM  waa  put  and

 negatived.
 MR.  CHAIRMAN,  The  question  is:

 “That  clause  83  stand  part  of  thie
 Bill.”

 The  motion  was  adopted.
 Clause  83  was  added  to  the  Bill.
 Clause  84  wus  added  to  the  Bill.

 Clause  85-  (Causing  obstruction  and
 annoyance  by  performances,  etc.)

 MR.  CHAIRMAN:  We  take  up
 clause  85.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  move  my  amendment  No  .72
 I  beg  to  move;

 Page  35,—~
 omit  lines  8  and  9.  (172)

 You  wantto  deprive  us  of  civil
 rights?

 MR,  CHAIRMAN:  }  put  amendment
 No,  72  to  the  vote  of  the  House.

 Amendment  No.  172  was  put  and
 negatived.

 MR,  CHAIRMAN:  The  question  is:
 “That  clause  85  stand  part  of  the

 The  motion  was  adopted,
 Clause  85  was  added  to  the  Bill.

 Clauses  86  to  90  were  added  to  the  Bill.
 Clause  .)  (Behaving  indecently  in

 public.)
 MR.  CHAIRMAN:  We  take  up

 clause  9)
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 SHRIMATI  PARVATHI  KRISH-
 NAN;  I  move  my  amendment  No.  138.
 I  beg  to  move;

 Page  35,  lines  40  to  43,--
 omit  “or  not,  or  use  indecent  lan-

 guage  or  behave  indecently  or  riot-
 ously  or  in  a  disorderly  manner  in  a
 street  or  public  place  or  place  of  pub-
 lic  resort  or  in  any  office,  police  sta-
 tion  06  station  house”.  (126)
 MR,  CHAIRMAN:  I  shall  now  put

 amendment  No,  26  to  the  vote  of  the
 House.

 Amendment  No,  26  was  put  and
 negatived,

 MR,  CHAIRMAN:  The  question  is:

 “That  clause  9]  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  9i  was  added  to  the  Bill.

 Clauses  92  to  97  were  added  ta  the
 Bill.

 Clause  38  ‘Penalty  for  failure  to  keep
 in  confinement  cattle,  etc.)

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  beg  to  move:—

 Page  36,—

 for  lines  30  to  35,  substitute.

 “(a)  for  the  first  offence  with
 fine  which  may  extend  to  fifty
 rupees;  and

 (b)  for  the  second  or  subsequent
 offence  with  fine  which  may  extend
 to  one  hundred  rupees.”  any

 Page  डा

 for  lines  .8  and  16,  substitute—

 “if  they  are  the  property  ‘of  the

 ache
 convicted  of  the  offence”.

 6५

 MR,  CHAIRMAN:  I  shail  now  put
 amendments  Nos.  78  and  274:  ४०  the
 vote  of  the  House.
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 Amendments  Nos.  73  and  774.  were

 put  and  negatived,
 MR,  CHAIRMAN:  The  question  is:

 “That  clause  98  stand  part  of  the
 Bin.”

 The  motion  was  adopted.
 Clause  98  was  added  to  the  ‘Bin,

 Clauses  99  to  08  were  added  to  the
 Bill.

 Clause  08—-(Penalty  for  disobedience
 to  order  under  section  27.)

 SHRIMATI’  PARVATHI  KRISH-
 NAN:  I  beg  to  move:

 Page  39,  lines  26  and  27,—
 for  “three  months”  substitute  “one

 month”,  (175)
 Page  39,  lines  27  and  28,—

 for  “five  hundred  rupees  or  with
 both”  substitute  “five  rupees”.  (176)
 MR.  CHAIRMAN:  I  shall  now  put

 amendments  Nos.  75  and  78  to  the
 vote  of  the  House,

 Amendments  Nos,  !75  and  76  were  put
 and  negatived,

 MR.  CHAIRMAN:  The  question  is:
 “That  clause  09  stand  part  of  the

 Bul.”
 The  motion  was  adopted.

 Clause  09  was  added  to  the  Bill,
 Clause  LI6—-  (Penalty  for  contravening

 regulations,  etc.,  under  section  28.)
 SHRIMATI  PARVATHI  KRISH-

 NAN:  I  beg  to  move:
 Page  39,  line  32,—

 add  at  the  end—
 “by  a  fine  which  may  extend  to

 twenty-five  rupees”.  ary
 Pages  39  and  40,—

 omit  ines  33  to  47  and 3  to  7,  ह... अ
 pectively.  (178)
 MR.  CHAIRMAN:  I.  shall  now  put

 amendments  Nos,  377  and  78  to  the
 Vote  of  the  House.
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 Amendments  Nos.  777  and  78  were

 put  and  negatived,
 MR.  CHAIRMAN:  The  question  is:

 “That  clause  0  stand  part  of  the

 The  motion  was  adopted.
 Clause  0  was  added  to  the  Bill.

 Clauses  i  to  WT  were  added  to  the
 Bill.

 Clause  ‘118—-(Penalty -  ‘Penalty  for  opposing  or
 not  complying  with  direction  given
 under  clause  (b)  of  sub-section  (i)  of

 section  59)
 SHRI  VAYALAR  RAVI:

 move:
 Page  42,  line  4,—

 for  “opposes”  substitute  “refuses”.
 (153)

 Page  42,  line  6,—
 for  “the  opposition”  substitute  “the

 refusal”.  (154)

 I  beg  to

 Please  think  for  a  minute.  Clause
 8  says:  “Whoever  opposes  or  fails
 forthwith  to  comply  with  any  reason-
 able  requisition  made  by  a  police  offi-
 cer.....%,  But  I  have  a  right  to  go  to  a
 court  of  law  and  that  is  also  opposition.
 If  I  file  a  suit,  that  is  also  opposition,
 So,  I  have  suggested  that  instead  of
 ‘opposes’  the  ‘word  ‘refuses’  may  be  in-
 serted  so  that  I  have  a  right  to  oppose
 it  through  legal  means.  Refusal]  means
 not  accepting  or  refusing  in  a  different
 form,  The  word  ‘opposes’  may  deny
 my  right  to  resort  to  legal  action  or
 legal  method  not  to  comply  with  that
 order.  So,  in  order  to  preserve  the
 right  of  the  citizens  to  go  to  a  court  of
 law,  I  request  him  to  accept  my  amend-
 ment.

 SHRI  S.  D.  PATIL:  I  am  opposing
 the  amendment  because  ‘refuses’  con-
 notes  more  meaning  than  ‘opposes’.
 Clause  8  says,  “Whoever  opposes  or
 fails  forthwith  to  comply  with  any
 reasonable  requisition  made  by  a  police

 officer”,  Even  opposition  is  made
 punishable,
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 SHRI  VAYALAR  RAVI;  Am  I  not
 entitled  to  go  to  &  court  of  law  and
 oppose  it  legally?

 SHRI  8.  D,  PATIL:  Opposition  in  a
 court  of  law  is  different.  But  vou  want
 to  put  the  word  ‘refuses’,

 SHRI  VAYALAR  RAVI:  I  want  to
 help  you  as  well  as  the  citizens.  You
 will  agree  that  the  citizens  must  have
 the  right  to  oppose  it  legally.

 Please  understand  the  point.

 SHRI  s.  D.  PATIL:  The  expression
 “fatlure”  includes  refusal.  Therefore,
 it  is  all  right,

 MR,  CHAIRMAN:  I  put  amendment
 Nog,  53  and  154  to  the  House.
 Amendments  Nos.  53  and  54  were

 put  and  negatived.

 MR,  CHAIRMAN:  The  question  is:
 “That  Clause  78  stand  part  of  the

 Bil.”

 The  motion  was  adopted.
 Clause  8  was  added  to  the  Bill.

 Clause  39--(Penalty  for  contravening
 directions  under  section  65.)

 SHRI  VAYALAR  RAVI:
 move:

 Page  42,  line  3,—
 for  “opposes”  substitute  “refuses”,

 (188)
 Page  42,  line  4,—~

 for  “the  opposition”  substitute  “the
 refusal”.  (156)
 MR.  CHAIRMAN:  I  put  amendment

 Nos.  55  and  56  to  the  House,

 I  peg  to

 Amendments  Nos.  55  and  366  were
 put  and  negatived,

 MR.  CHAIRMAN:  The  question  is:
 “Thet  Clause  9  stand  part  of  the

 Bin”  Li

 The  motion  was  adopted,
 Clause  9  was  added  to  the  Biu.
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 Clause  420  wae  added  to  the  Bill:
 Clause  In—  (Neglect  or  refusa}  to  serve

 @s  special  police  officer)
 SHR  VAYALAR  RAVI;  I  beg  to

 move:

 Page  42,—
 after  line  36,  insert—

 “(2)  Such  punishment  shall  auto-
 matically  cancel  the  certificate  of
 appointment  of  such  a  Specia]  Po-
 lice  Officer,”  (159)

 The  clause  only  stipulates  the  punish-
 ment.  That  does  not  mean  he  will  lose
 his  certificate  of  appointment.  I  want
 that  automatically  he  must  cease  to  be
 a  Special  Police  Officer,  Once  he  is
 convicted,  on  what  mora]  authority
 can  he  continue?  There  is  no  such  pro-
 vision  in  the  Clause.  So,  I  have  moved
 it.  Please  accept  it.

 SHRI  8.  D.  PATIL:  I  accept  the
 amendment.

 MR,  CHAIRMAN:  The  question  is:
 Page  42,—

 after  line  36,  insert—

 “(2)  Such  punishment  shall  auto-
 matically  cancel  the  certificate  of
 appointment  of  such  a  Special  Po-
 lice  Officer,"  (189),

 The  motion  was  adopted.
 MR,  CHAIRMAN:  The  queation  is:

 “That  clause  121,  as  amended,
 stand  part  of  the  Bill”

 The  motion  tas  adopted.
 Clause  121,  as  amended,  was  added  to

 the  Bill,

 Clause  I22—  (Penalty  for  making  false
 statement,  ett.,  and  for  misconduct’  of

 Police  Officers)
 SHRI  VAYALAR  RAVI:  I  beg  tc

 move:
 :  Page  43,  lines  7  and  8,

 for:“one  hundred”  substitute-—
 “five  hundred”.  (180)
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 MR.  CHAIRMAN:  ३  put:  amendment
 No,  60  to  the  House.
 Amendment  No,  160  was  put  and

 negatived.
 MR.  CHAIRMAN:  The  question  is:

 “That  clause  22  stand  part  of  the
 Bil.”

 The  motion  was  adopted.
 Clause  22  was  added  to  the  Bill.

 Clauses  23  to  25  were  added  to  the
 Bill.

 Clauss  26—~(Penaity  for  unauthorised
 use  of  police  uniforms.)

 SHRI  VAYALAR  RAVI;  My  amend-
 ment  No.  i6i  is  to  deal  with  those
 people  who  imitate  the  police  officers
 and  commit  dacoity  and  other  crimes.
 If  you  do  not  want  it,  I  will  not  move
 it,

 SHRI  S.  0,  PATIL:  I  do  not  want  it.
 MR.  CHAIRMAN:  The  question  is:

 “That  clause  126°  stand  part  of  the
 Bill”,

 The  motion  was  adopted.
 Clause  26  was  added  to  the  Bill,

 Clause  121  (Power  to  make  regulations
 regarding  carrying  weapons  without

 authority.)
 SHRI  VAYALAR  RAVI;  My  amend-

 ment  No,  62.seeks  to  add  gticks  or
 lathis.  You  are  referring  to  sword,
 spear,  bludgeon,  gun  etc.  Lathis  and
 sticks  are  also  lethal  weapons.

 SHRI  8.  D,  PATIL:  If  I  accept  it,  it
 will  penalise  the  egriculturista,  Ido
 not:  accept..it.

 MR.  CHAIRMAN:  The  question  is:

 “That  sclausé-27.  stand  part  of:  the

 The  motion  was  adopted,
 Clduse  327  was  660४६  ह...  the  Bit.

 Cteesises:  238:.t0
 arc

 t0-:th.;  =
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 Clause:  68:-:(Publie-  Notices  how.  to.  de
 given.)

 SHRI  VAYALAR  RAVI:  I  peg  to
 move:

 Page  48;  line  ca
 for  “Urdu  or  English”  substitute-—

 “Urdu  and  English”.  (163)
 This  clause  relates  to:  the  procedure  for
 public  notices,  What  I  want  to  empha-
 size  is  that  Delhi  being.  the  capital  of
 India,  many  people  coming  from  other
 States  are  living  here,  and  they  speak
 different  languages,  So,  I  appeal  to  the
 Minister  to  accept  the  amendment  to
 make  it  “and  English”.

 SHRI  S.  D.  PATIL:  I  accept  it,
 MR.  CHAIRMAN:  The  question  is:
 Page  48,  line  20

 for  “Urdu  or  English”  substitute—-
 “Urdu  and  English”.  (163)
 The  motion  was  adopted.

 MR.  CHAIRMAN:  The  question  is:
 “That  clause  142,  as  amended,  stand

 part  of  the  Bill”.

 The  motion  was.  adopted.
 Clause  142,  as  amended,  wae  added  to

 the  Bill.
 Clauses  143,  44  and:  45  were  added

 to  the  Bill,
 Clauses  46  and  447  were  added  to  the

 Bill,

 Clause  48-—(  Notification  of  Rules  and
 Regulations  in  the  Official:  Gazette  and

 laying  of  Rules  and  Regulations.)
 SHRI  VAYALAR  RAVI:  My  amend-

 ment  No,  66  geeks  to  add  the  “Legiv-
 lative  Assembly”  after  “Metropolitan
 Council’,  It  s  up  to  you  to  atcept:it or
 not...

 SHRI  S.  D.  PATIL:  It  is  too  early.
 I  do  not.accept  it,

 MR.  CHASRMAN:  The.question:  is:

 ane
 flause  48°  stand’  part  of  ‘the
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 Clause  48  was  added  to.  the  Bi,  da

 Clauses  349  to  52  were  added  to  the
 Bil.

 First  Schedule
 SHRIMATI  PARVATHI  KRISHNAN  :
 beg  to  move:

 Page  52,  line  5—
 omit  “l.  The  Press  and  Registra-

 tiotl  6f  Books  Act,  1867."  (129)
 Page  52,  line  7,—

 omit  "3.  The  Indian  Lunacy  Act,
 1912."  (180)
 Page  52,  line  0,—

 omit  “6.  The  Cinematograph  Act,
 1952.”  (181)
 Page  52,  line  9.—

 omit  “3.  The  Madras  Dramatic  Per-
 formances  Act,  +1954,  as  in  force  in
 Delhi,”  (132),
 MR.  CHAIRMAN:  Now,  I  put  Am-

 endment  Nos.  129,  130,  3l  and  32
 moved  by  Shrimati  Parvathi  Krishnan
 to  the  vote  of  the  House.

 ~

 Amendments  Nos,  29  to  32  were  put
 and  negatived.

 MR.  CHAIRMAN:  The  question  is:
 “That  the  First  Schedule  stand

 part  of  the  Bill.”

 The  motion  was  adopted,
 The  First  Schedule  was  added  to  the

 Bill,

 The  Second  Schedule,  the  Third  Sche-
 dule,  Clause  1  the  Enatting  Formula
 and  The  Title  were  added  to  the  Bill.

 SHRI  8S.  D.  PATIL:  I  move:
 ‘That  the  Bill,  as  amended,  be

 passed.”  ‘
 But  while  doing  so,  there  is  one

 clarification
 Page  13  after  line  28,  ‘insert—

 “Provided  that  no  ‘such  scrutiny
 or.  certificate  shall  be  required  in
 the  case  of  any  performance  with
 respect  to  which  a  similar  certi
 ficate  has  been  granted  unde?  any

 AUGUST  a  228  Delhi  Potioe  BRE  G0

 law  for  the  tithe  ‘being  in  force  in
 any  State.”

 This  should  be  added.
 SHRIMATI  PARVATHI  KRISHNAN:

 Is  this  an  amendment  to  an  amend.
 ment?

 SHRI  s.  D.  PATIL:  It  is  only  re-

 casting
 Amendment  No.  59  to  Clause

 SHRIMATI  PARVATHI  KRISHNAN:
 It  shoulq  have  been  gone  at  that
 time.  The  way  they  are  rushing  it
 through,  I  take  serious  objection  to  it.
 At  that  very  time,  why  could  it  not  be
 Properly  examined?  It  could  have
 been  said.  “We  will  re-word  it.”

 PROF.  MADHU  DANDAVATE:  On
 a  point  of  order,  Sir,  It  hag  been  an
 accepted  convention  that  when  an
 amendment  is  accepted,  in  order  that
 the  substance  should  tally  with  the
 rest  of  the  portion,  there  have  been  a
 number  of  cases  in  which  certain  con-
 sequential  changes  had  to  be  made....

 SHRIMATI  PARVATHI  KRISHNAN:
 We  do  not  want  these  homilies  and
 lectures.

 PROF.  MADHU  DANDAVATE:  I  am
 not  addressing  the  lady  member;  I  am
 addressing  the  Chair.  I  have  the  full
 right.

 There  have  been  precedents  in  which
 when  an  amendment  is  accepted,  {n
 order  that  it  should  guit  the  context
 of  the  entite  text  of  the  Bill,  construc-
 tional  changes  are  to  be  made.  The
 mover  has  also  accepted  it  and  it  is
 for  the  acceptance  of  the  House  that
 it  has:  been  done.

 SHRI  VAYALAR  RAVI:  Before  the
 third  reading,  I  want  to  make  a  sub-
 mission...

 SHRIMATI  PARVATHI  KRISHNAN:
 How  can  it  be  before  the  third  read-
 ing?

 SHRI  VAYALAR.  RAVI:  This  is  2
 very  important  Bill,  Even  though  we
 had  some  rebervations  ‘to  getting.  the
 Bill  through  by  sitting  late,  because
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 we  wanted  to  cooperate  with-the  Gov-
 ernment  and  there  was  the  necessity
 to  pass  the  Bill  as  early  as  possible,  we
 agreed  to  that.  We  pressed  for  a  divi-
 sion  only  to  express  our  dissatisfaction
 or  disapproval  of  the  Ordinance.
 Nothing  more.

 We  are  very  glad  that  the  hon.  Min-
 ister  has  been  good  enough  to  accept
 some  of  the  amendments.  The  Minis-
 ‘ter  has  been  busy  with  the  Constitu-
 tion  Amendment  Bill:  for  three  days
 and,  probably,  he  had  less  time  to  go
 through  the  Bill  thoroughly.  But  the
 office,  the  Deprtment,  should  have
 been  careful  to  study  every  amend-
 ment  that  was  given.  They  have  to
 put  all  the  notes  to  the  Minister.  |
 note  with  regret  that  the  Minister  has
 not  been  properly  briefed.  I  say,  the
 Minister  must  reprimand  the  officers
 who  have  not  done  the  home-work  and
 not  briefed  the  Minister  properly.  The
 Minister  was  busy  fu-  three  days  with
 the  Constitution  Amendment  Bill.  But
 it  is  the  duty  of  the  office  toa  do  the
 home-work,  We  find  that  the  officers
 were  so  hopeless,  callous  and  indif-
 ferent  to  the  House—it  is  an  insult  to
 the  House—that  they  can  carry  the
 Members  of  Parliament  for  a  ride.  We
 want  that  the  Ministers  should  always
 get  proper  briefiing  I  record  my
 strong  protest,  I  am  glad  that  the
 Minister  took  a  lot  of  pains  and,  I
 hope,  we  will  pass  the  Bill.

 SHRIMATI  PARVATHI  KRISHNAN:
 I  am  sorry  I  do  not  agree  with  what
 Mr.  Vayalar  Ravi  has  said.  It  is  some
 days  since  we  had  a  discussion  on  this.
 At  that  time,  the  specific  points  were
 raised  and  the  amendments  were
 given,  All  the  amendments  would
 have  been  brought  to  the  notice  of  the
 Minister.  Just  because  one  or  two
 amendments  have  been  accepted,  it
 does  not  mean  that  bouquets  have  to
 be  thrown.  No.  Whatever  the  officers
 do,  they  do.  On  the  floor  of  the
 House,  the  Minister  is  responsible  to
 us.  It  is  he  whe  has  to  answer;  the
 Officers  cannot  answer.  Therefore,  I
 hold  the  Minister  responsible.  So
 many  days  have  gone  by  since  we  took
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 this  up,  and  he  should  have  goné  into
 {t,  he  should  have  sat  with  his.  officers;
 he  should  have  been  in  a  position  to
 clarify  each  amendment.  There  is  a
 saying,  and  I  would  remind  the  hon.
 Members  of  the  House  of  this,  namely,
 that  pearls  can  never  be  cast  before
 swine;  I  repeat  that  saying.  I  would,
 once  again,  like  to  assert  that  it  is  tot just  cooperation  and  all  that.  Tie
 Coast  Guard  Bill  and  other  pieces  of
 legislation  were  rushed  through  for
 prestige.  I  am  amazed  and  shocked,
 and  I  take  serious  objection’  to  the
 manner  in  which  we  have  been  asked.
 today  to  sit  and  cooperate.  Because
 of  the  Ordinance,  it  should  have  been
 brought  much  earlier

 SHRI  S.  0.  PATIL:  I  am  very,  thank
 fui  to  all  the  hon.  Members  who  have
 given  utmost  cooperation;  I  also  thahk
 Mrs.  Parvathi  ‘Krishnan  even  though
 I  had  reason  to  anger  her  for,  some
 iime—because  I  have  not  accepted
 some  of  her  amendments.

 SHRIMATI  PARVATHI  KRISHNAN,
 That  is  most  unfair...  (Interruptions)

 SHRI  S.  D.  PATIL:  I  once  again
 thank  the  hon.  Memebrs  of  this  House
 for  lending  their  support  within  a  very
 short  time.  ae

 MR.  CHAIRMAN:  Mr.  Minister,:  now
 you  have  to  rescind  all  this;  you  have
 to  move  a  Resolution  to  rescind  this—
 the  amendment  that  has  been  adop-
 ted

 SHRI  S.  D.  PATIL:  This  particular
 amendment  is  a  consequential  one.  It
 is  not  something  which  touches  the
 substance  of  it.  When  the  amendment
 has  been  accepted,  it  will  have  to  be
 framed  like  this.  It  is  not  that  we  are
 making  a  departure.  It  is  only  con
 sequential,

 MR.  CHAIRMAN:  Hon.  Minister,  you
 will  have  to  put  it  again  under  the
 rules,  (Interruptions)  Rules  are  rules,

 SHRI  ०  K.  CHANDRAPPAN:  What
 is  the’  business  before  the’  Housé
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 MRr  CHAIRMAN:  The  business  is
 फालजिययं,  you.  Mothing:  should  be  done
 it  atigrry.

 G6@Ri.C.  K.  CHANDRAPPAN:  In  the
 bastory  of  this  Parliament,  never
 before.

 -  SHRIMATI  PARVATHI  KRISHNAN:
 im  the  last  BL  years.

 SHRI  0.  K.  CHANDRAPPAN
 clauses  have  been  hustled  like  this.

 SHRI  S.  D.  PATIL:  Sir,  I  do  not
 preg  for  it.  Leave  it  as  it  is.

 AN  HON.  MEMBER:  Do  not  press
 for  what?

 SHRI  S.  D.  PATIL:  For  the  new
 tHiig—to  which  you  are  objecting.

 WER.  CHAIRMAN:  Now,  the  question
 ie:

 “That  the  Bill,  as  amended,  be
 passed.”

 Those  in  favour  will  please  say
 “Age.

 SEVERAL  HON.  MEMBERS;  ‘Aye’.

 MR.  CHAIRMAN:  Those  against  will
 please  say  ‘No’.

 SOME  HON.  M=2MBERS:  ‘No’.

 3M.  CHAIRMAN;  I  think  the  ‘Ayes’
 hixve  it.  The  motion  is  adopted.

 SUME  HON.  MEMBERS:  The  Noes
 have  it.

 MR.  CHAIRMAN:  Let  the  Lobbies
 be  cleared...

 GAL  ह...  JOB,  Mil-ra574  LS—2§-;<78880

 SHRI  A.  BALA  PAJANOR:  (Pondi-
 cherry):  I  want  to  know.  one  particular
 point;  Can  a  Bill  be  passed:  without
 there  being  a  quorum  in  the  House?

 SHRI  C.  K,  CHANDRAPPAN:  What
 is  happening?

 MR.  CHAIRMAN:  The  bell  is  ring-
 ing.  We  are  waiting  for  the  division.

 SHRI  rom  K.  CHANDRAPPAN:  3
 minutes  have  passed.

 SHRI  A.  BALA  PAJANOR:  I  want
 to  go  on  record  on  one  particular  point.
 The  Government  has  asked  us  to  co-
 operate  on  many  matters.  Cannot  they
 at  least  issue  a  whip  to  their  Members
 on  this  Biil  for  which  we  are  waiting
 here?  This  is  a  very  important  matter.
 We  want  to  know.  From  your  side
 what  are  you  going  to  do?.  52  clauses
 we  have  passed  in  just  |  I/2  hours.

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  There  can  be
 no  division  if  there  js  no  quorum.

 SHRI  A.  BALA  PAJANOR:  You  will
 have  to  find  out  whether  there  is
 quorum  in  the  House.

 MR.  CHAIRMAN:  That  the  division
 result  itself  will  show....Now,  I  find,
 there  is  no  quorum  in  the  House.

 As  there  is  no  quorum,  we  cannot
 go  on  with  this  Bill.  The  House  now
 stands  adjourned  till  ]  a.m.  tomorrow.

 9.45  hrs.
 The  Lok  Sabha,  then  adjourned:  till

 Eleven  of  the  Clock.  on  Thursday
 Atgust  24,  :978/Bhadre:2,  1900  (Saka)


